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RAJYA SABHA
Friday, the 24th March, 2017/3rd Chaitra, 1939 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
MR. DEPUTY CHAIRMAN: Papers to be laid on the Table. ...(Interruptions)...
SHRI HUSAIN DALWALI: Sir, I have a point of order. ...(Interruptions)...
Report (2015-16) of the Ministry of Railways and related papers

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI RAJEN GOHAIN): Sir, I lay on the Table, a copy each (in English and
Hindi) of the following papers:—

(a) Report on the Progress made in the intake of Scheduled Castes and Scheduled
Tribes against vacancies reserved for them in recruitment and promotion

categories on the Railways, for the year 2015-16.
(b) Statement giving reasons for the delay in laying the papers mentioned at

(a) above. [Placed in Library. See No. L.T. 6680/16/17]

Notifications of the Ministry of Agriculture
P T fHa weamor d3Te § 5T w3 9 AR 5" HATE H ISy Al
(3 TREE wUTe): HEeY, § FeEfeRad o 991 ued R @l g

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Agriculture and Farmers Welfare (Department of Agriculture,
Cooperation and Farmers Welfare), under sub-section (3) of Section 36 of
the Insecticides Act, 1968:—

(1) G.SR. 79 (E), dated the 1st February, 2017, publishing the Insecticides
(Amendment) Rules, 2017.

(2) G.S.R. 106 (E), dated the 6th February, 2017, publishing the Insecticides
(Second Amendment) Rules, 2017.
[Placed in Library. For (1) and (2) See No. L.T. 6762/16/17]

II. A copy (in English and Hindi) of the Ministry of Agriculture and Farmers
Welfare (Department of Agriculture, Cooperation and Farmers Welfare)
Notification No. S.0. 349 (E), dated the 6th February, 2017, publishing the
Fertilizer (Control) Amendment Order, 2017, under sub-section (6) of Section
3 of the Essential Commodities Act, 1955.

[Placed in Library. See No. L.T. 6664/16/17]
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I. Report and Accounts (2015-16) of the Karnataka Antibiotics and
Pharmaceuticals Limited (KAPL), Bangalore and related papers

II. MoU (2016-17) between Government of India and BCPL and IDPL

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING;
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): Sir, I lay on the Table:—

I. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Thirty-fifth Annual Report and Accounts of the Karnataka Antibiotics
and Pharmaceuticals Limited (KAPL), Bangalore, for the year
2015-16, together with the Auditor's Report on the Accounts and the

comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 6673/16/17]

(2) *Review by the Government on the working of the Bengal Chemicals
and Pharmaceuticals Ltd. (BCPL), for the year 2015-16.
[Placed in Library. See No. L.T. 6385/16/17]

II. A copy each (in English and Hindi) of the following papers:—

(i) Memorandum of Understanding between the Government of India (Ministry
of Chemicals and Fertilizers, Department of Pharmaceuticals) and the
Bengal Chemicals and Pharmaceuticals (BCPL), for the year 2016-17.

[Placed in Library. See No. L.T. 6674/16/17]

(1) Memorandum of Understanding between the Government of India

(Ministry of Chemicals and Fertilizers, Department of Pharmaceuticals)

and the Indian Drugs and Pharmaceuticals Limited (IDPL), for the year
2016-17. [Placed in Library. See No. L.T. 6675/16/17]

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): Sir, I lay on
the Table:—

I. A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and

* Thirty-fifth Annual Report and Accounts of the Bengal Chemicals and Pharmaceuticals Limited (BCPL),
Kolkata for the year 2015-16, together with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon was laid on the Table of the Rajya Sabha on 16.12.2016.
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II.

Public Distribution (Department of Food and Public Distribution) Notification
No. G.S.R. 1133 (E), dated the 14th December, 2016, publishing the Food
Corporations (Amendment) Rules, 2016, under sub-section (5) of Section 45
of the Food Corporations Act, 1964.

[Placed in Library. See No. L.T. 6568/16/17]

A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Food and Public Distribution) Notification
No. G.S.R. 142 (E), dated the 17h February, 2017, regarding Factory-wise
fair and remunerative price of sugarcane for the sugar year 2015-16, under
sub-section (6) of Section 3 of the Essential Commodities Act, 1955.
[Placed in Library. See No. L.T. 6768/16/17]

I. Notifications of the Ministry of Electronics and Information Technology

II. Reports and Accounts (2015-16) of the ERNET India, New Delhi and STPI,
New Delhi

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE;
AND THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): Sir, I lay on the Table—

L.

II.

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Electronics and Information Technology (Department of Electronics
and Information Technology), under sub-section (3) of Section 87 of the

Information Technology Act, 2000:—

(1) G.S.R.660 (E), dated the 26th August, 2015, publishing the Digital
Signature (End entity) Rules, 2015.

(2) G.S.R.661 (E), dated the 26th August, 2015, publishing the Information
Technology (Security Procedure) Amendment Rules, 2015.

(3) G.S.R.662 (E), dated the 26th August, 2015, publishing the Information
Technology (Certifying Authorities) Amendment Rules, 2015.
[Placed in Library. For (1) to (3) See No. L.T. 6689/16/17]

A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the ERNET India, New Delhi, for
the year 2015-16, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.
(c) Statement giving reasons for the delay in laying the papers

mentioned at (i) (a) above.
[Placed in Library. See No. L.T. 6687/16/17]
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(i) (a) Annual Report and Accounts of the Software Technology Parks of
India (STPI), New Delhi, for the year 2015-16, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (ii) (a) above.
[Placed in Library. See No. L.T. 6688/16/17]

Notifications of the Ministry of Consumer Affairs, Food and Public Distribution

SHRI C. R. CHAUDHARY: Sir, I lay on the Table, under Section 55 of the
Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits and Services)
Act, 2016, a copy each (in English and Hindi) of the following Notifications of the
Ministry of Consumer Affairs, Food and Public Distribution (Department of Food
and Public Distribution):—

(1) S.0. 371 (E), dated the 8th February, 2017, regarding the incorporation of
requirement of Aadhaar Number/Aadhaar authentication for getting the benefits
of subsidized foodgrains/Cash Transfer of Food Subsidy to beneficiaries under
National Food Security Act. 2013.

(2) S.0. 752 (E), dated the 6th March, 2017, publishing corrigendum to
Notification No. S.0. 371 (E), dated the 8th February, 2017 (in Hindi).
[Placed in Library. For (1) to (2) See No. L.T. 6758/16/17]

Report of Comptroller and General of India

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS

(SHRI ARJUN RAM MEGHWAL): Sir, I lay on the Table, under clause (1) of
article 151 of the Constitution, a copy (in English and Hindi) of the Report of
the Comptroller and Auditor General of India for the year ended March, 2016
— Union Government (Civil), Union Territories without Legislatures Compliance
Audit Observations, Report No. 8 of 2017.

[Placed in Library. See No. L.T. 6714/16/17]

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON COAL AND STEEL

DR. PRADEEP KUMAR BALMUCHU (Jharkhand): Sir, I lay on the Table,
a copy (in English and Hindi) of the Thirtieth Report on Action Taken by the
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Government on the recommendations contained in the Twenty-first Report (Sixteenth
Lok Sabha) of the Department-related Parliamentary Standing Committee on Coal and
Steel (2016-17) on 'Research and Development in Iron and Steel Sector' relating to
the Ministry of Steel.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PETROLEUM AND NATURAL GAS

HEd TFIES giedn (oR): 9816y, § Igifor™ iR mefad I 93 4
HT "Dt 98 HIYT BT IAGA" &b Hag H AU G e Ugiforad iR wrpfad I/
Aeeft St sl |fifa & dieed wfades (@agdl e 9w | siafdse RreiRat
R AR §RT Bl T8 HRAe dad) IAd gfrdes & Ua gfd (@iush dor =
) T UTd WR @ gl

REPORT OF COMMITTEE ON PUBLIC UNDERTAKINGS

SHRI NARENDRA BUDANIA (Rajasthan): Sir, I lay on the Table, a copy (in
English and Hindi) of the Eighteenth Report of the Committee on Public Undertakings
on 'Housing and Urban Development Corporation (HUDCO)' relating to the Ministry
of Housing and Urban Poverty Alleviation.

STATEMENTS BY MINISTER

Status of implementation of recommendations/observations contained in the
Twenty-third report of Department-related Parliamentary
Standing Committee on Agriculture
Wrel YRIRBROT SN HTer § Wog #3 (et fRem saif): weiy, § e
TAEPRUT SN HATAY BI 3IE AN (2016-17) R AT At iy el
Wl 9ffy & dg9d ufded # sfdfase RywriRen/agfaaal & wrafas & Rafa
F GdY H UP gad 99T Ued WR @ gl

Status of implementation of recommendations contained in the
Sixth report of Department-related Parliamentary Standing

Committee on Chemicals and Fertilizers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING;
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
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FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): Sir, I make a Statement

regarding Status of implementation of recommendations contained in the Sixth Report of

the Department-related Parliamentary Standing Committee on Chemicals and Fertilizers

on Demands for Grants (2015-16) pertaining to the Department of Pharmaceuticals.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): With your permission, Sir, I rise
to announce that the Government Business during the week commencing the 27th
March, 2017 will consist of:—

1.

Consideration of any items of Government Business carried over from today's

order paper consisting ofi—

(a) Consideration and return of the Finance Bill, 2017, as passed by Lok
Sabha.

(b) Consideration and return of the Appropriation (Railways) Bill, 2017, as
passed by Lok Sabha.

(¢) Consideration and return of the Appropriation (Railways) No.2, Bill,
2017, as passed by Lok Sabha.

(d) Discussion on the working of Ministries of Railways, Personnel, Public
Grievances and Pensions, Micro, Small and Medium Enterprises and

Information and Broadcasting.
Consideration and passing of the following Bills, as passed by Lok Sabha:—

(a) The Admiralty (Jurisdiction and Settlement of Maritime Claims) Bill,
2016.

(b) The Factories (Amendment) Bill, 2016.
(¢) The Constitution (Scheduled Castes) Order (Amendment) Bill, 2017.

Consideration and passing of the following Bills, after they are passed by
Lok Sabha:—

(a) The National Institute of Technology, Science Education and Research
(Second Amendment) Bill, 2016.

(b) The Indian Institutes of Management Bill, 2017.

(¢) The Constitution (Scheduled Castes and Scheduled Tribes) Order
(Amendment) Bill, 2016.
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(d) The Footwear Design and Development Institute Bill, 2017.

(e) The Repealing and Amending Bill, 2017.

(f) The Collection of Statistics (Amendment) Bill, 2017.

(g) The Indian Institutes of Information Technology (Amendment) Bill, 2017.

4. Consideration and agreeing to the amendments made by Lok Sabha to the
Mental Health Care Bill, 2016, as passed by Rajya Sabha, after it is passed
by Lok Sabha.

REFERENCES
Re. Demand for discussion under Rule 267
SHRI DEREK O’BRIEN (West Bengal): Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Prof. Ram Gopal Yadav first. ...(Interruptions)...

0. M MU AIEd (ST TQ): SYFIURT off, HY &l 267 & g Aifes
& 21 ...(cgaum)...

MR. DEPUTY CHAIRMAN: Prof. Ram Gopal Yadav first because he has given

notice. ...(Interruptions)...
SHRI DEREK O’BRIEN: Sir, ...(Interruptions)..

MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)... 39 df3ql
...(s"9YT)... Prof. Ram Gopal Yadav has given notice. ...(Interruptions)... 1 have

called him. Listen to him. ...(Interruptions)...

9. M MU AEq: STFHMN Sfl, 3 w267 & g Afed &1 3l
...(TAU).... SYFHTART ST, I & M1 A&l & Backward Classes & TH.UIST. &g
gl AT &R I I % Backward Classes &1 Sl HHITE &, SABT AIE goff fgaT
NINEL) Tg-He 9 I8 fhar f6 S Backward Classes Commission &1 @ WH HY
faar iR IHP! S8 Th TSRl US WIelell Jdhas FRl HHIRM Bl 89 PRb
IR HAUE o1 <7 & B fbar g1 I8 fhah a1 | 82 o fegwam
@I ART Backward communities 319 3Tqd] ST-A HEGH HR I8! & ...(FAIM)...

AHg SEE e 930 (o 9eTe SasER): I8 Tod 2 L (aET). .
Y IS TH. TS (ORI Q4T T2l B ..(HIHT)....

. YW MU qed: I $AS S REV Pl GR-IR WH BRAT B B
Backward Classes @1 $B HRGCISl Bl IEH qEX MI d8d 8l ...(FdgH)... I
¢ TN R 9gdE AT AR B L (FaEH). .
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MR. DEPUTY CHAIRMAN: Let him complete. ...(Interruptions)... T @R
dfSUl ...(aag™)... 1 allowed him to speak. ..(Interruptions)... 9 @ df3y
...(F9YTH)... Let him complete. ...(Interruptions)... 1 allowed him. Let him complete.

...(Interruptions)... Ali Anwarji, sit down. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, I am on Business. ...(Interruptions).. 1 am on

Business. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)..

A I MU A1ed: ISTFHTIRT ST, SfART AEl B9 & a8 o9 I divl IS g8
ol ...(auM). ..

sft UPBTeT ATASHY: IE T el ¢l ...(FAHM)... & 3MID! G| ... (TIHH). ..

ﬁ.mmm:wa—cﬁﬂﬂoreamy Iayerif?fWQﬂilv_\’ﬂTl—g?ﬂ,sw
Y S iR sl SISH T8 €, S dls SeRd Tel oY, dfehd sue fie EvT e
Bl 397 <@l 8RN % & 9R 8f ¥ 3 Mge B €, 981 I heads Fs R FE
&b ¢ b AREAT Bl TH B AT SMUI T8 Backward Classes & ITRET BT dR-8R
GH P DI Y AL &l ...(FELH).... S Backward community ...(REGET)... TO
A YA = 8, o M- ve-form S €, el 7 € oo oifafeew A
g, S communities ®I, A8 I JTGd i, ...(FIUM)... I& Udh IUEG dId I Tgd
Jredl $l, SRR BI, ToiRI BI, AMAT PI, HRAT BT AR Ferarel Bl gR-R Backward
community ¥ FIEX AT B AIRTT Bl ... (FA)... SHF AT Jg 1l ST &l Bl
T ZAPT ORI Hd B ...(ag™).. 89 IR 9ed & el ¥ dedl [k 99 I8
<ifaem denes fAdae gt ey, O g 9 Rl $iMd IR S9@I TN T 89 S

MR. DEPUTY CHAIRMAN: Okay, you have made your point. ...(Interruptions)...

sft e IRETE (SR USEN): AFHI IUFHMRT Sfl, U e ... (caaem). .
MR. DEPUTY CHAIRMAN: The Minister wants to react. ...(Interruptions)...
sft 3relt 3Fax Y (fAER): R, 899 &1 A7 ...(AQEH)....

MR. DEPUTY CHAIRMAN: If the Minister wants to react, I have to allow.
...(Interruptions)... Ali Anwar Ansariji, the Minister wants to react. ...(Interruptions)...
96 I § e’ die T =@med €, MY gAYl ...(@ag)... 39 IR # 9 fifeR
B gAY ... (@IHH)... Fed 9 R BIUET 87 ...(FaUH)... Red 9 &1 BrIar
g2 3y ffRex &t ?jﬁf(’l ...(¥9Y)... Minister, please. ...(Interruptions)... You listen

to the Minister. He is responding. ...(Interruptions)... 1 will call you. ...(Interruptions)...

AFIRTS I 3R SIRABIRGT #30 (h AR T8 TEeld): A1 STAHTIRT 78Iy,
§ U AeIH § Wed Bl 3R FET F AT A ¥ Bl S Bl I8 I ATEA §
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5 e w21 ST 7 Uah R T8, 3Fd dR I8 I WK PR ol § b Faurid qrag
P AFAR YA SI/SS iR fUes @l & 3Rev SR X8| 89 S99 &
AT 3 IS b 39¢ GEER 8, I 3R M off BN ...(aaur)... STEl b adie §
IR HHIRE DI FdgT1d TS S BT ...(FAHTH).....

MR. DEPUTY CHAIRMAN: It is very clear. ...(Interruptions)...

sft TR Ivg e UF ofd GAT F T AN B o W& off 39 WHR T RS
A St & g § a8 e R fiofg frr R .@@um)... a7 Uos aof &,
T & fRa # ol form B 59 oM B Wdene oot o9 @ o d \HT & AT
@I ST RS AN, I AW B QR {BAT S IET B (@A), ddgie goll e |
S RN BT A IYfIT ST SR SIS SmnT & wife |l T iR 8l

...(TALT)....
MR. DEPUTY CHAIRMAN: It is very clear. ...(Interruptions)...

# oTER T TEA: 399 [l YR F Pl B guHiamTaw o T8 forn
Bl ...(TaHT). ..

MR. DEPUTY CHAIRMAN: Ram Gopalji, now, it is very clear. ...(Interruptions)...

A AR T TEAd: Ig Th VeiNie ol 7, I fUos vt ik el & f’a
H 2l I8 WHR REl B FHUT RBR gl ...(FFGH)... 341 35T Bl Y[ & oy
g i foram 21 ... (aum)...

MR. DEPUTY CHAIRMAN: It is now very clear. There is no need of further
discussion. ...(Interruptions)... It is very clear. ...(Interruptions)... The Minister has
given a very clear assurance. ...(Interruptions)... What is this? It is very clear.

...(Interruptions)...

. I MU Ied: TR, I Tad a6 < 2 2l ... (Tad). ..

it Suwuf: MY R/ W) B 72 MR 7 twRe R gl L@y, I
T Sft, ...(F9YT ). ﬁﬁ(’, CRRGERS] ...(F9YT)... Ram Gopalji, first listen to me.
...(Interruptions)... Ram Gopalji is one of the most respected and most disciplined
Members of this House. ...(Interruptions)... 1 consider you the most disciplined and
most respectable Member of this House. You raised a point, a very valid point. That
is why, I allowed you full time for whatever you wanted to say, and your concern
is very genuine. [ appreciate that, but the Minister, very categorically, replied to

what you said. ...(Interruptions)...

o.M MU IqIEq: W, I Teld 9a9 § 2 &l ... (FIEH)....
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MR. DEPUTY CHAIRMAN: I do not know what more do you want?

...(Interruptions)...
3t e IpETe: W, fiffRer 98 T 91 W@ © ...(FaEm). .

2 Igwumafa: g, @30 S S dlel, g8 B A dlel, w1 98 Sue! wHs H
TE AT 82 ...(FAYH)... gAY, ...(FEHF)... SRT gAY, ...(@a@EH)... 39 JHY
..(FAIF)... Th e, g, gl .@agm).. 53 St S diel, |1 98 smaat
|HS H AR M2 ..(AYT). ..

st AR T TEAN: WX, IR MY AT T, ...(@aYH)... d1 § Th IR 3R
I M ....(FGEH). ..

IS B HATT $ AT HA; dAT WS B GAEI H IT HA
(7 &R I AHa): TR, I TERT a1 S| ..(F@HH)... If they can not understand

Hindi, he can speak in English also. ...(Inferruptions)...

it SugHmafcr: ot MY SIS H SIfeyl ..(@@ae)... Y 2= ¥ 9id, gaforg
DT FHST H LT 37T, 31T MY ST H iferg) ... (caem).... 37y =) 7 dret, g4ty
[HE | FIE] MM, 319 3MY IS H Tyl ..(AHTF)... 37T T BN? ... (AGHF)....

#ft AR T TEAd: SUFHIIRT FRIY, ...(@aUM)... § 8T $3=1 =redr § &
S AN e S, Soffa iR fUes @ & 9 W) ... (@EUH)... ISR B
MY 2, ...(au)... 39 o & S9! g g1 =Ryl ...(caum)...

1. IM MY I€d: J§ Td 91d 21 ... (TGEH)....
sft TRET IFETS: T AT I B ...(TAYT)....

Y AR TVE TEA: < B ART eer a9, fad Sf &R Seenfa &
SO g Al B, ..(@aUM)... IR $@ R AT SOER 8 W@ 2L (aE).
<% & guE HA S 9 e R T8, dfeh e IR I§ Pel b 8 Irggfud S,
STt SR U 9 & 9wEfRd o & STRE & Ueer 8, 9 3N e W &)
..(TAGT)... ISl @ AR ® Fdge ol S &1 Sl A0 oY, T S
Haeme o1 o & ol foram 8 ek g9 v & SeR R SC/ST RN &1 Sl
AABR B, ...(QHH)...

it STwHMfT: Faure g1 oF &1 v foan 21 L. (caem)...

it AR T TR S UBR BT FauTe goff fUwer 9 manT ®r off faan
T ¥ SR g8 3 I DI GERARN BT FART B BN . (IGET)....

MR. DEPUTY CHAIRMAN: The House is adjourned for ten minutes.

The House then adjourned at eighteen minutes past eleven of the clock.
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The House reassembled at twenty-eight minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

Re. Point raised about Revised List of Business
SHRI DEREK O’BRIEN (West Bengal): Sir, I am on the Business. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)... What is your

problem? ...(Interruptions)... Are you on a point of order? ...(Interruptions)...

SHRI DEREK O’BRIEN: Yes, Sir. ...(Interruptions)... 1 am on the Business.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)...
I will allow you. ...(Interruptions)... 1 will call you. ...(Interruptions)...Sit down.
...(Interruptions)... What is your point of order? ...(Interruptions)... Sit down.
...(Interruptions)... Don’t talk like this. ...(Interruptions)... Sit down. ...(Interruptions)...

I will call you also. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, my point of order is on the Revised List of
Business. I am on Rule 29. Here is my point. Please hear me out. Today being
Friday, I think there is a list of about 11 Private Members’ Bills. And after that, the
first item listed under “Government Legislative Business” is the Finance Bill, 2017.
In the Business Advisory Committee meeting or in the morning meeting, sometimes
informal agreements are reached. My appeal to this Government, through you, Sir,
is this. On Friday, the Enemy Property Bill was listed. And everyone here was
taken by surprise. So, in a spirit of understanding between the Government and the
Opposition, the Enemy Property Bill was taken up after the Private Members’ Bills

when there were four Members in this House. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: ...when it collapsed. ...(Interruptions)...
SHRI DEREK O’BRIEN: Sir, one minute. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You should say the full truth. ...(Inferruptions)...
SHRI DEREK O’BRIEN: Yes, yes. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Say the full truth. ...(Interruptions)...

SHRI DEREK O’BRIEN: When it collapsed. I am making the point now that,
today, there are eleven Private Members’ Bills. Collapsed or no collapsed, the

appreciation. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: I can assure you. ...(Interruptions)... I understood
your point. ...(Interruptions)... 1 can assure you. ...(Interruptions)... 1 understood your

point. ...(Interruptions)...
SHRI DEREK O’BRIEN: The Finance Bill is not.....(Interruptions)...

MR. DEPUTY CHAIRMAN: I can assure you one thing. ...(Interruptions)...

I have understood the point. ...(Interruptions)...

SHRI DEREK O’BRIEN: I will finish. ...(Interruptions)... One more point,
Sir. ...(Interruptions)... This is the understanding which we all have that after the
Private Members’ Bills, this legislation will not be taken up. That is the spirit we

are appealing to this Government. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Derekji, sit down.
...(Interruptions)... 1 have got your point. Your point is that the Finance Bill should
not be taken up after Private Members’ Bill, even if Private Members’ Bill collapses.
Okay. I can assure you that. That is assured for today. In any case, that assurance
I am giving. ...(Interruptions)... 1 will give. ...(Interruptions)... We will not take up

the Finance Bill. ...(Interruptions)... No; 1 have already given. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, there is a broader point. ...(Interruptions)... It is

not about the ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; broader point, we will discuss later.

...(Interruptions)...
SHRI DEREK O’BRIEN: It is not about the Finance Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... That is a disputed point.
...(Interruptions)... That we can decide later. ...(Interruptions)... That is a disputed
point. ...(Interruptions)... That we will take up later because I have a very definite
view on that if a Private Member's Bill collapses, the Chair cannot suo motu adjourn
the House. The Chair has to take the Business. But after 5 p.m., no problem, we
can adjourn. Today also, I say, after 5 p.m. we will adjourn. And for today, I am
giving the assurance, it being the Finance Bill, I will not take it up. I can say that

to you. Now, Dr. Subbarami Reddy, what is your problem?
Re. Killing of family of an Indian software engineer in America

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, yesterday night, again, in

America, a software engineer’s wife and son were killed brutally. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Again in America? ...(Interruptions)...
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DR. T. SUBBARAMI REDDY: Again in America. ...(Interruptions)... Shri Narra

Hanumantha Rao, a software engineer from Andhra Pradesh. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Naqvi, please listen to this. ...(Interruptions)...
Some Indians were again killed in the USA yesterday. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, yesterday night, one Narra Hanumantha
Rao, software engineer, who has been working in America for the last 12 years
and who belongs to Andhra Pradesh, when he came back from duty, found that his
wife and their six year old son had been killed brutally by some unknown people.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: My God! ...(Interruptions)...

DR. T. SUBBARAMI REDDY: It is a serious matter. Three days back, Sushma
Swarajji, assured that they will protect, they will make all efforts but this is very
dangerous. Just two weeks back, two people were killed. Again, two people have
been killed yesterday night. What I want is that the Prime Minister, Narendra Modiji,
must take it with the President of America and take it very seriously. As I told that
day, America being such a modern country and with such big resources and strategy
planning, how could they not know who is behind this? What is the motivation

behind this? ...(Interruptions)... Why are these killings going on? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... This should be taken up
at the highest level. ...(Interruptions)...

JTHEF B FATT & I HAL, qAT AEGT B HATGT A ASd HA
(31 J&IR F@ET Ahal): A SYFHMT I, Hon. Member #T &1, geaRH! Vg1
9 39 99y &1 39 GHI W ISRT AT SR GEAT Sff 7 984 categorically $H Jg W,
S A IR SWR@T H I8 W8 §, SHe! gRe gAfRad dd F aN H e &
oAl ...(HIUH)...

MR. DEPUTY CHAIRMAN: This is new. ...(Interruptions)... Yesterday, it has
happened. ...(Interruptions)...

2 AR AT Tehdl: WX, § a1 61 g 6 S 9t g81 8 W& &, STd! GRam
3R Il [Re P Uy Hgaeierdr R ReERl & A - @3 S 9 Sae
f&am oMl 31/, ST S $=_M AT specific issue ST & AR ST incident I F,
I IR H Wl 8 THGRI S| .. (FIHH). ..

MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)... The External Affairs Minister

should be conveyed immediately about this for urgent action. ...(Inferruptions)... She

may be requested to inform the House what action is taken. ...(Interruptions)... Okay.

...(Interruptions)... Point of order? ...(Interruptions)...
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SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): Sir, the issue has already

been. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, okay. ...(Interruptions)... That is over.

...(Interruptions)... Now, Special Mentions. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: The Prime Minister must take it up, Sir.

...(Interruptions)...
SHRI TAPAN KUMAR SEN (West Bengal): Sir, Zero Hour! ...(Inferruptions)...
MR. DEPUTY CHAIRMAN: Yes, Zero Hour. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I think, the matter has been

raised. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No; the Minister gave an assurance. ...(Interruptions)...
SHRI ANAND SHARMA: Sir,.....(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... 1 have to take up the

Zero Hour. ...(Interruptions)...
SHRI ANAND SHARMA: Please. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... The Minister gave an

assurance. ...(Interruptions)... Then, why do you speak on that? ...(Interruptions)...

SHRI ANAND SHARMA: We respect that. ...(Interruptions)... Sir, please hear

me. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, but how can 1? ...(Interruptions)... It is Zero

Hour. There are 11 Members waiting and pressuring me. ...(Interruptions)...

SHRI ANAND SHARMA: Zero Hour is there. This is also a Zero Hour matter
that has been raised. We thank the Chair that you have registered the seriousness of

the matter and the Government has also responded. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Which one? ...(Interruptions)...
SHRI ANAND SHARMA: On this particular one. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is already. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, please. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... You are cutting it.

...(Interruptions)...
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SHRI ANAND SHARMA: Sir, please. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why do you behave like this? ...(Interruptions)...

I have pressure from so many Members. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, unless and until.....(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... You cannot repeat it

again. ...(Interruptions)... The Minister has responded. ...(Interruptions)... Sit down.
...(Interruptions)...

SHRI ANAND SHARMA: I am not repeating. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why do you say? ...(Interruptions)... Sit down.
...(Interruptions)...

SHRI ANAND SHARMA: I am not repeating. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... What is this?
...(Interruptions)... It does not mean that on every subject you should speak.

...(Interruptions)... Now, the Minister responded and, then, again, you are standing.
...(Interruptions)...

SHRI ANAND SHARMA: No. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: There are 11 MPs sitting and waiting for this.
...(Interruptions)... 1 know their pressure. ...(Interruptions)... They are raising and
(Interruptions)... So, why do you do it? ...(Interruptions)...

SHRI ANAND SHARMA: Just one minute. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why don’t you see that it has already been raised?
...(Interruptions)...

it AEFIE el WM (3A1Y IQw): IR, H SREIR BT I1Edl g (B ... (FaHTH). ..
cee(Cdsae) s NS g lule ByS Cadssis gme w01 Ll dese Ol T

SHRI ANAND SHARMA: Sir, please. ...(Interruptions)... What 1 am saying
...(Interruptions)...

it g9 TGS (FERTSE): A SUKHTIRT Sfl, #RT point of order Bl ...(TEM)...

MR. DEPUTY CHAIRMAN: No point of order. ...(Interruptions)... Sit down.
...(Interruptions)...

+ Transliteration in Urdu script.
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SHRI ANAND SHARMA: What I am saying is that the Prime Minister should
take it up.... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I said, it should be taken up at the highest level.
...(Interruptions)... 1 said it here and you didn't hear that. ...(Interruptions)... 1 said
from the Chair... ... (Interruptions)...

SHRI ANAND SHARMA: I thank you for that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I said from the Chair that it should be taken up
at the highest level. ...(Interruptions)... 9 e 81 Ms. Dola Sen ...(Interruptions)...

SHRI ANAND SHARMA: Why are you getting angry? ...(Interruptions)... It is

not... ... (Interruptions)... You should calm down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Ms. Dola Sen. ...(Interruptions)... 1 am not
allowing that. ...(Interruptions)... Ordinary Members give notice, but those who did not

give notice simply raise it as a point of order. This is not the way. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... I am not allowing.
...(Interruptions)... Now, Ms. Dola Sen. ...(Interruptions)... 1 have to protect the
interest of the Members, those who give notices. ...(Interruptions)... You don't give
notice, but come here and raise point of order and create problem. ...(Interruptions)...

I don't agree with that. ...(Interruptions)... Now, Ms. Dola Sen.

MATTERS RAISED WITH PERMISSION

Need to look into the problems of people including tribals affected

by Sardar Sarovar Project

MS. DOLA SEN (West Bengal): Mr. Deputy Chairman, Sir, thank you for giving

me a chance to make some points on this issue in Zero Hour.
st SgruTafar: STedl diferg

MS. DOLA SEN: My subject today is regarding families affected by Sardar
Sarovar Project; many of them are Adivasis. Sir, many families affected by Sardar
Sarovar Project are still residing in the submerged area spread over 214 kilometres
as on today. Many schools, dispensaries, dharamshalas, Government offices, rationing
shops and other public amenities, temples, mosques, other religious and cultural

centres and monuments, shops, markets and panchayat are yet to be shifted from
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villages in submergence to new sites. Many families from Madhya Pradesh who were
declared as Sardar Sarovar affected since 1980s are now excluded from 'Backwater
Level Affected' category, even when most of their properties are already acquired
and transferred in the name of the Narmada Authority. Not only that, a number of
Sardar Sarovar affected Adivasis from Maharashtra are also yet to get any or, all
of the agricultural land, house plots allotted with titles and amenities in places of
Refugee, Relief and Rehabilitation sites, in their possession and yet to shift to new
sites. Thousands of Sardar Sarovar affected landless families in Madhya Pradesh
including fishermen, potters, labourers, shopkeepers and artisans have reportedly not
been granted rehabilitation benefits. It is also ironical that no concrete action has yet
been taken against the middlemen and officials who are held responsible for more
than 1,500 fake sale deeds and massive corruption on other aspects of rehabilitation,
and their offences are recorded by Justice Jha Commission after seven years' long
inquiry!

Sir, the most alarming fact is that huge quantity of ponded water from Sardar
Sarovar Reservoir is allocated to the Coca Cola factory and car industries like Nano
and Ford, depriving the people living in the vast municipal areas of Gujarat, of

adequate drinking water, particularly, in Kutch and Saurashtra.

I demand that a White Paper be published by the Central Government on the

impact of Sardar Sarovar Project. Thank you, Sir.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I associate myself with the

issue raised by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with

the issue raised by the hon. Member.
31 3 FAR Wt (FER): weiey, § N W &1 39 vy 4 wag ol g

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I also associate myself

with the issue raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Yes, all those who associate, their names may be

added. Now, Shrimati Kahkashan Perween.

Concern over sex determination racket caught

in a village in Delhi

Sl FEde AN ([98R): ABIGd, ol § 9ed # Ua! Ay | Ud 98d
B FEdqul g Pl IS S & Tl
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[#icht wewmer uRdlA]

IR, TP AR BF dfcadl 3R ARAT & AH-GHH AR S II(RIBIOT BT 9T
PR &, oifehe gOXI RGBT MY, Tl <1 SRATAT IR DI AT AT AT
FdeTedl YRI Ysdl o JEl B I8 9Nl § 99 ds! a6l § 9 Uh gl 39d!
AR [IH SAET ASfhdl 3R 3Rl W IS &l 2l SHD TIHATST TS Bl Y]
gedl §l 9ud IR 98dl B B, Afh d=a1 Yur-gcl oSl WY dg 78l g3 ©l S|
R & oY U IR 3MaTST SSTg IR 8, S BT a1 Il 8, IRy a8l AR
BT YUI-8T $b+1 BT A T8l o @l T

Harea YT J s aR H-d] YUI-8T DI SI1d IAT YUI-8T Bl oAb D 3R
I WWBRI Bl B PR & Fe SR 6T 1 39S d1as[e 22 A€ Bl @R H
I8 WaR I ¢ % fAceh & gamxaren g § ¥or wWie fRE udhs! 1 71 Ig 98
RIE &, SiI $¢ 99 Ugd S MRTY H UdHel T ATl Sidd oI & 91§ W IR %
3R WP Bl @WH PR B A Y Tl dM, IR-BI B PR I8 &, Sa] [RHd
B IS SHA ST ST Fhell 31 $O AN 89 H b T8Ph 8 o H od ol H
HEl 3R BT 919 el Bl g, died Y fIeell # € qw it gférft faee §
SRYATE B W& SAET B I8l 18 ARTT 8 VA &, Sigf av 2015-16 & IRM o
3,456 g=al 1 o fora, 379 W 3,123 s 3R A 333 B <Isfhal g1 T8 '
T I AR BT |l T FT FH 39 W HollaT &, ddgeiia 87

NMRER e qb T4 H dfeyl A=<l 82 §7b] M F Y RN ARPR I [qRIY
g fp gaeg |RaTem & S BT &N I UTed BRIEAT Sl 39d fow Rt wR
R Th IR BHST BT To9 R oiel e R oafeat €, v Jrar-far & $s96
re-are | faRry gier fretl spR U Aar-fidn §6 9 Jsfhal @ uerE, sare a
faare & fog A o €, 9 ST SIS §% BH ol Sl 1 & 1Y S 3A6H oAl
H i ge el, VA1 GRPR FdgT PRI R AGI-U01 WRSR) Fadb g, Al e d
W ST IFHT A el eRer # Ot Ifcal & fog, < 19 # AR @ 9t €SIk
I 999 FOR Rdl & forg, s o 7 dfedi @1 e fhar S 8, S96 g5 B
H Ud I F AIH A g9 Fad H @1 ag|

"HREAY §Y Pl B BN §, RS §U Gl Bl ThaR §,
fd g oS fpel faa, § g wier af 78 g1

it 3relt 3R IRt (MER): #EIey, § Wd &l 39 vy 9 dag &xar gl
31, I AR Al ([BR): w8y, § @ 31 59 vy 4 dag a=al g
#t I T BgR (ER): weigy, § ¥ W &1 39 vy 4 dag a=ar g
st gRdw (RER) : A8y, § W I 91 59 fAvy 4 dag & g
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2 ST el WH (SR U= : qeed, § W W@ &l 39 9y § dag R gl
o B3 oSS Ss L o s H(Gidn 1) OB e wsle Gl
—098 B5S Addiew

3t el faRt (SR TR - ARy, § W W 31 39 vy § 9| IRAT g
&t M 9x g fE ([(BR) : W'y, § 9 @I 31 59 vy 9§ d9g IR g
A TR fig gel (dom) : AEEE, § ff W9d @ 39 vy 9 dag FRar g

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, 1 also associate myself with the matter
raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI PREM CHAND GUPTA (Jharkhand): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the matter raised by the hon. Member.

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: All the names of the hon. Members, who have

associated themselves with it, may be included. It is a very important issue.

+ Transliteration in Urdu script.
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Concern over high pendency of industrial disputes leading to

encouragement of violations of labour laws

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I rise here to draw the attention
of the Government as well as this House to an alarming phenomenon of increasing
pendency of the industrial disputes throughout the country, both in the Central sector
and State sector. If we see, even in the Central sector alone involving only 70
lakh workers, who represent hardly one per cent of the country’s non-agricultural
workforce and around ten per cent of the organized sector workforce, the pendency
of the cases has increased and it is now 13,165. If you see the last three-four years,
the figure is hovering from 12,000 to 15,000. It means that the issues are coming
up and not getting settled. There are Central Government Industrial Tribunals in
place. As per the Government statement, in many places the Presiding Officer is
not there. It is surprising that even in my State Kolkata, in the Central Government
Industrial Tribunal, Presiding Officer and Secretary to the Court are not there since
the last ten months. This is the situation in a place like Kolkata, where industrial
disputes are quite high. In Dhanbad also, the Presiding Officer is not there. In a
place like Ahmedabad, Nagpur, Chandigarh, particularly, the areas where there are
so many industries, the posts of Presiding Officer is lying vacant leading to rising
of pendency, and its impacts reflect on the industrial relation in the workplace, and,
finally, increasing industrial unrest and affecting productivity. I think, the Government
must give a serious thought on this issue. It is not just failure. If we say that it
is a failure—that the vacancy is there and they are not getting proper man—it is
okay. But it is not like that. If you see the expenditure pattern of the respective
Government—Ilet me tell you about the Central sector only—at least, more than
45-50 per cent of the expenditure allocated by the Budget for the industrial relations
and enforcement of labour laws has been lying unspent every year since the last
five years. I am not particularly pointing out a particular Government. The issues of
industrial relations and enforcement of mechanism involve the Labour Commissioners
and CGITs. The Budget allocated is remaining unspent to the tune of 40-50 per cent
and that.. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Time over. ...(Interruptions)... 1 can’t allow.

...(Interruptions)... It will not be recorded.

MS. DOLA SEN (West Bengal): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI D. BANDYOPADHYAY (West Bengal): 1 also associate myself with the

matter raised by the hon. Member.
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SHRI K. K. RAGESH (Kerala): 1 also associate myself with the issue raised
by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the issue raised
by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the issue raised by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI ALI ANWAR ANSARI (Bihar): Sir, I also associate myself with the matter
raised by the hon. Member.

Proposed shifting of All India Radio’s language bulletin
units to the State Capitals

SARDAR SUKHDEV SINGH DHINDSA (Punjab): Mr. Deputy Chairman, Sir,
thank you. All India Radio broadcasts several central News Bulletins in prominent
Indian Languages. These News Bulletins are still prime source of information for
majority of population. The system of keeping regional News Bulletins of languages
in State capital news units and Central News Bulletins at its headquarter in Delhi
was evolved and approved by Sardar Vallabhbhai Patel, the first Information and
Broadcasting Minister of the country. During his tenure, central News Bulletin in 6
Languages, Assamese, Dogri, Kashmiri, Malayalam and Punjabi were started from
Delhi when it was almost impossible to get regional language persons. Mobility
in the country was comparatively very low and there were no permanent posts of

newsreaders.

As per reply given in Lok Sabha by the Minister of State in the Ministry of
Broadcasting, Col. Rajyavardhan Rathore to an Unstarred Question No. 2159 on
15.03.2017, "Indian language news bulletins are being shifted; and shifting of four

news units ie. Assamese, Odia, Malayalam and Tamil have already been ordered."



22 Matters raised [RAJYA SABHA] with Permission

[Sardar Sukhdev Singh Dhindsa]
This decision of Prasar Bharati is detrimental to the national identity of these

languages, as well as, the quality of these central news bulletins. Last minute news
item cannot be incorporated in these bulletins from New Delhi to State Capitals
since nothing good is expected from this move.

I, therefore, demand immediate and total reversal of throwing these language
units out from the National Capital.

SHRI NARESH GUJRAL (Punjab): Sir, I associate myself with the issue raised
by my colleague.

SHRI RAJKUMAR DHOOT (Mabharashtra): Sir, I also associate myself with the
matter rised by the hon. Member.

Issues relating to linking of Aadhaar with
Mid Day Meal Scheme and ICDS

sft Ao aRT (STTE): SUAWTiy ABiey, § faHid 24.3.2017 &1 g A
H UF AT Al Ao & HedTe WIS AT R Udbipd a1l fadr Aror
DI MR F S S ¥ Waod {97 B ¥ § ISMT A8 gl oM TWHR I8
Al JMYR PTS HT faR1Y FReA BT IR $H I[MEIS IRR <l 8, b 3F DR
R 9= & folg 9d I8 firs-S-Wd iR Udigd aa e drer & il &
foU 9% omaegd o= a1 B & ITa1 MR &1$ &l WRHR B =9 & IR,
fre-<-Hid AISHT & T8d HRIRG ST G8-9eId| & A1 & Bl & oy 59 gfaer
BT AH o b Y IR BIe BFT SIxI BN, 3FAT I© [He-S-¥dd T8l el

frs-S-iie YIS Yo B B qol e Jel AT & it A afded gzl @
TPl AR G| ST H §9 GHI AT 12 RIS gd Uolipd ol ol 8 b
ARBR -1 39 A8 A Tl DI T HRA BT A9 I1 o1 B, AT Uh-Udb Ipel
H 3MYR S ASTHR BET 9 3T & MR BTS IR HRIT SN, i STh] aRAfId
AT BT Ul T Ap|

IWAR B bad & fb 98 W § 99 ™9 B IR <, difb S g gad
BT @ e 9, fhg PR 100 T B ISR JIoET $I W 89 BT =1Edl o,
AT 39 oft IR 9§ Sired &1 ol fovar = g

T WHR F JRE § 6 g8 o7 oy w® gafdear & iR W9 dri g _e
Fedi & g S Ao gaad] IR & G § 9 I8! 8, S© JAEad ORI |

3l qUF AR /A (@RH §eN): HBled, § g9 A9 b A AU uD] FHEG
PRAT g

sft Ve vl (fRmmae ucen): Agicy, § Wt 39 vy & A1er 31U Mudl AHg
BT g
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3t Aarea gl (@G @) qEey, § W 9 vy oW e U]
THg DRl Gl

3t &. &b. I[N (BR): HEIed, H Al 39 vy & A1y U AP ARG BT gl

A9 GeH e #@3 (S T SEsEy): § 94l AT ARl Bl 3Tedhd
30§ ga gredl g & e i e @ fre-s-iia 9 dfea T8 @ S da et
fre-s-Hia el ok [l MgR ®rs W el I8 9gd-d BEl & U™ gl Fd
U g8 e 7, Sa! a8t gfaer Ff & s fee 9 gt gfaen @ T8 2, ast

IR AXPHR IADI G JAIdh TR <1 S BT B I T IRRER B AR B
J, I I8 UBd Y B B HH MM W T ... (FGEH)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I want to seek one

clarification from the Minister. ...(Interruptions)...

sft STwHf: 3l FIRMBwReE &1 <rgd w8l 81 ...(aaum). ..

SHRI SUKHENDU SEKHAR ROY: It is a simple clarification. ...(Interruptions)...
I think he is in a position to reply.

MR. DEPUTY CHAIRMAN: If he responds, there is no problem.

SHRI SUKHENDU SEKHAR ROY: Sir, as per the latest stand of the Government,
as it has been reported in the newspapers, not only Aadhaar cards of children are
required, but the Aadhaar cards of the persons, who are cooking the food, are also

required.
# SUHUTRT: U B8 2 © & UA1 P T8I Bl ... (FEEM)...

3l UHIe AESHY: TR, 7 U MER HTS 21 2, V4 Bl &l 9 fre-3 Hid
e, offeT Aad! eMaR @re ft femm .. (aagm)...

MR. DEPUTY CHAIRMAN: The Minister is very clear. ...(Interruptions)... ddd
firs-s #iat e ftl That's all. ...(Interruptions)... Now, Mr. Budania. ...(Interruptions)...

A U9 FAR F: I AS-S W abd BT 9T BFN, b I AER HTS el
T7 ...(aE)....

sft Sumurafa: qu= Sft, 9fow, |@r fyerf . (@ag)... /9 | =arfgy?
...(TTH).... TR DI FA1MZY, AT ! T e Tl ...(@aem)... Now, Mr. Budania.
...(Interruptions)... No, no. I am not allowing you. Only Mr. Budania. ...(Interruptions)...

Mr. Jairam Ramesh, I have not allowed you. ...(Interruptions)... Now, Budaniaji; nobody
else. ...(Interruptions)... He is your own Member. ...(Interruptions)...(Interruptions)...
Mr. Jairam Ramesh, I have not allowed you. Please sit down. ...(Interruptions)...
Why are you doing this, Mr. Jairam Ramesh? ...(Interruptions)... You are disturbing

your own Member. ...(Interruptions)...
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SHRI JAIRAM RAMESH (Karnataka): Sir, when is the Aadhaar Bill coming

up? ...(Interruptions)...

sft Sgwwmafy: oMy 9fsy) ...(IGYT)... Only what Mr. Budania says will go on
record. T S, qifergl

Need to give constitutional status to the Backward Classes Commission

3t TN eTAT RTORAT): AR, BAN QT Bl 125 BRIS Bl MAET § F G I
T AR BT § IR sHET S wfiawd 7, .(aE). .

it STMHIRT: $9 9N § URIRY T 8, Y g9 1 STH]d 87 ...(TaU). ..
# g FeI-an: AR, SHRd &l I8 Usel 3 AT gan & ...(FaE™)...
it Suwumfy: e g, Afgl ...caum)...

3t g eI TR, 52 AR & &1 §4RT SR 97 &, <fhd a9 I
P |IY g el IS I8l ¢ (b 98 &I °R1 H 781 81 70 a9l H HaAd? HHIRE 3MR
HSd HHRM I, Mfhd g9 98 Hed §U §:@ BT © f$ ol vfiorayfea, oifvreifed
3R SGfERRRT & &R 9 o o &1 ufaffd v 2, SR & R @

eI, N1 I8 97, RrdT 39 <9 @t St gg # 9gd 991 INeM T,
Yg AUAT GA IR AT FEIBR QW Bl SISl Pl IQ[QT 8, <lfcbd 54 59 i Bl
IS Bl &, A 991 ddHelh ekl 8l § I8 Pedl aredl g b 9l uids & @,
S gd @ 4 ¢ gU T, I 9gd oW 99T 9 T4 AN Pl SOW I Tl W, g A
e & 6 a9 1993 H oI TRR¥E W@ Sft &f IRpR g+ oft, q9 NdRe @1 27 wfrera
Rerder fear mar am dfdem & v wxe o & 6 9mie wd dftore wg 3
Ues RN &I ReT0T faam Qe #Eled, R U 9f9ge 7 3R gaa@! oRT 340 #
g A% forar gan gl

qeIey, § I8 e o1 amedn § % oS sUR) 999 91 A7 I8 T 5 oidieh
AT BT HAH oIt G TYI ETeAifh SHd! T8 Tl 319 T TRIT 7, offhT AT
JE ORI AR T Pel o T, 99 ddb I 91 el off| A8IGT, T8 creamy layer Bl
{ 3N TS? 37T creamy layer BI aoT8 ¥ AEAT & AN Pl g1 g1 JHAM 8 8T
%%Waﬁﬁﬁmwﬁmlm,?ﬂcreamyIayerﬂﬁEWTﬂT%R’,
¥ fres gu dMl &1 J=&1 g1 F Se &1 SRIGA gl Sl 891 R®IT gTad 82 S
MR & & AT E, dRT ITd! IRUTS TR T8l 9o od 91 #ie’i § T8 9 <9 9,
T A el g8 o A1 garrgd ...

MR. DEPUTY CHAIRMAN: Okay. Time over. ...(Interruptions)... Yes, all names
should be added.
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SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, I associate myself with
the matter raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRI P. BHATTACHARYA (West Bengal): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRI T. K. S. ELANGOVAN (Tamil Nadu): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI PREM CHAND GUPTA (Jharkhand): Sir, I too associate myself with the

matter raised by the hon. Member.

DR. PRADEEP KUMAR BALMUCHU (Jharkhand): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I too associate myself with the matter
raised by the hon. Member.

SHRI K. C. RAMAMURTHY (Karnataka): Sir, I too associate myself with the

matter raised by the hon. Member.
#t M A IGR (RAER): A8y, § 9 I 31 39 vy ¥ 99g d=al g
it I gaprer gt (IR TQE): AElGY, § W WA BI 39 9vg ¥ G9E Al g

31, dguTe g Aed ([T U<EN): WEIey, § Wi W 3l 59 favy | Ag Bl gl
it e foarRt (SR uew): Aeied, § W Wd $1 39 vy 9 99 wRal gl
SRt BT gt (BTRTIG): WEIed, H W Wd &l 39 vy 4 wag dxal gl

SOME HON. MEMBERS: Sir, we too associate ourselves with what the hon.

Member has mentioned.
MR. DEPUTY CHAIRMAN: Shrimati Jaya Bachchan, absent. Shrimati Kanimozhi.

Concern over mercury contamination of the catchment

area of river Vaigai in Kodaikanal

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, a mercury thermometer factory,
which was set up in Kodaikanal, was closed down in 2001. The Hindustan Unilever

Limited later admitted that more than 20 tonnes of mercury may have been lost in
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[Shrimati Kanimozhi]

the environment — because they had not cleaned up after they had closed down
the factory — of which, 1.3 tonnes was discharged into the forest. Mercury is very
poisonous. Residents living around that area have complained of high sickness rates,
high mortality and kidney ailments. There is a fear that the lake in Kodaikanal is
getting contaminated. Moreover, children born in that area have been affected. There
is a fear of the mercury flowing into the Vaigai River when there are rains because
the forests are contaminated. That would affect people living along the Vaigai River.

Also, agriculture and everything else would get affected.

Sir, the company is insisting on clean-up of 20 mg of mercury per kilogram of
soil. Now, the international standards are around one mg; the Canadian standards are
around 6.6 mg. We have heard that the Government is allowing clean up of 20 mg.
of mercury per kilogram of soil. This is not a safe standard at all. There is a lot of
fear amongst environmentalists and residents of that area that if a thorough and clear

process is not adopted, it would affect the future generations and the entire area.

Sir, till now, there has not been much clarity on the procedures and
recommendations for contaminated sites. But, in January, 2016, the Central Pollution
Control Board had published a report titled ‘Guidelines for Implementing Liabilities
for Environmental Damages due to Handling and Disposal of Hazardous Waste and
Penalty’. These Guidelines must be followed. The Guidelines require levying of a

penalty amount too. Why has this not been levied on Hindustan Unilever Limited?

MR. DEPUTY CHAIRMAN: Thank you. This is a very important issue.
...(Interruptions)... Yes, yes. I know this is very poisonous. The point is very important.

The Government should take note of this.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with what the hon. Member

has mentioned.

SHRI JAIRAM RAMESH (Karnataka): Sir, I too associate myself with what the

hon. Member has mentioned.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I too associate myself with what

the hon. Member has mentioned.

SHRI K. K. RAGESH (Kerala): Sir, I too associate myself with what the hon.

Member has mentioned.

SHRI K. C. RAMAMURTHY (Karnataka): Sir, I too associate myself with what

the hon. Member has mentioned.
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SOME HON. MEMBERS: Sir, we too associate ourselves with what the hon.

Member has mentioned.
MR. DEPUTY CHAIRMAN: Shri Mahendra Singh Mahra.

Need to settle the issue of rights over the assets and resources
between Uttarakhand and Uttar Pradesh in terms of
article 301 of the Constitution

3t A Rig AT (STES): W, § 980 78y vy @ iR e iR TR

B A MBIV HRAT T8l gl

R, 9 FTER, 2000 P ITRIEE AT B Foid gall, Wg 3l 4l &9 IRIES
H gl WuRE/IREUREAN BT gl SR wiw T g3 o P ARy AfqgE &
FIede-3 ¥ A fordl gor & f Sfg Irshl BT daRT BN, A1 981 Bl dd-Ad
Uiy f| 5y # S, S Bl S BT SMUPR HA, UG Tehlel AR T
TGS & AN &b A1 98 gt STl dl fb ga1 g1 fead 9 a91 R & 24
FaTe fasTell UeT Bl 8, JIfhd oS S &1 WRT JIfUeR SR WS & ARER Bl
Tl ¥R, 14000 ¥ 3Mf® HTATAT TAT HIT W SR Y & B R H T, 13000 TFRAX
irrigated land STR U & ARHR § T, 0T IS-98 9RO SR USI & AHR H
g, @3 3 3R oA wa S9 & MfHR # T IE T 31 T, RIS head and
tail STRIES ¥ &, M9 I SR USY &I IRBR & AT 2 F 3P A1eqH I WRDBR
QA fdeT BT FrEdl § [ sIR 8P-8%d AR AURMI b1 FUeRT Wy fhar S
W, TR BIC 7 WaHR &I {1397 (y € ok gia a1 7 it Iwar 31 e [y &,
AfFT 3T dPh ITRIES & A1 Tg SaTac aidll Yal 81 § e A1eud § WhR o
fFdes o1 Fredr § 1o srfreiiy StRids 3§ R aRIYRIAT &1 1eR STRIES
B BT AT g=aTg|

MR. DEPUTY CHAIRMAN: Shri Rajeev Shukla.

#t IoNa o (FTERTS): W), § S oAl ¥ I8 vy Iorn @medr gl
...(GYT)... ST 2017 @ National Health Policy ¥, S9H SR &1 % 2.5 T=R¥e
@d 2l ...(FGE). .

MR. DEPUTY CHAIRMAN: Mr. Rajeev Shukla, time is over. You repeat your
notice. 3T $A®! e | Rdte Hifsgm

Y Il g e 8, W
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12.00 Noon
(MR. CHAIRMAN in the Chair.)
ORAL ANSWERS TO QUESTIONS
Covering loanee farmers under PMFBY

*241. SHRI PARTAP SINGH BAJWA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether it is mandatory for Cooperative Banks to bring loanee farmers under
the ambit of Pradhan Mantri Fasal Bima Yojana (PMFBY);

(b) if so, the number of cases wherein eligible loanee farmers were not covered

by the Cooperative Banks, State-wise, post-demonetization till date; and

(c) the steps taken by Government to compensate the farmers for their losses

during this period?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) A Statement is
laid on the Table of the House.

Statement

(a) As per the Operational guidelines of the Pradhan Mantri Fasal Bima Yojana
(PMFBY) all farmers availing Seasonal Agricultural Operations (SAO) loan from
financial institutions including Cooperative Banks for the crops and areas notified

under the scheme are compulsorily covered.

(b) and (c) The Operational Guidelines of the scheme stipulate, that all financial
institutions including cooperative banks shall be liable for payment of claims in case
farmers growing notified crops in notified areas and availing loans from these banks
(loanee farmers) and who are otherwise eligible under the scheme are deprived from
the insurance cover by the banks. No such cases have been reported in respect
of Cooperative Banks in the said period. However, in view of possible delay in
coverage under crop insurance due to demonetization, cut-off date for coverage of
farmers under PMFBY was extended by 10 days i.e. from 31st December, 2016 to
10th January, 2017.

As per scheme guidelines assessment of yield losses suffered/likely to be suffered
by farmers depend on the outcome of crop cutting experiments which are undertaken
by the respective State Government. In respect of Rabi 2016, the cut off date for

submission of yield data by the State Governments to the insurance companies is
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one month from the date of harvest of Rabi crops. Therefore, yield based final

assessment of losses can only be undertaken after that.

Some additional relief measures provided to farmers by the Government in the
wake of demonetization included provision of additional 60 days for recognition of
a loan account as substandard including crop loans/loans from cooperative sector for
dues payable between 1.11.2016 to 31.12.2016; additional grace period of 60 days
for prompt repayment incentive @3% for loans that fell due in this period of two
months provided such farmers repaid the same within 60 days from the due date;
grant of interest waiver for November and December 2016 for all short-term crop
loans availed from cooperative banks between 1.4.2016 to 30.09.2016 and upfront

deposit of same in the accounts of the concerned farmers.

SHRI PARTAP SINGH BAJWA: Sir, damage to the cotton crop in Punjab in the
last two years was caused by an insect attack. This has put the farmers in a very
difficult situation because they are scared to fully utilise the fields to sow more as
they fear higher losses. In the Fasal Bima Yojana, the calculation of the damage to
the crops is made on the basis of average of the past seven years, and not according
to the production of the crop concerned in the previous year. I would like to know
whether the Government plans to overhaul this, and whether the Central Government
plans to give any special compensation to farmers whose crops have been damaged

due to the pest attack in Punjab.

# REH WU W, qEA S | Sl U YOl Al g8 o1, FEHNI 9]
F 2 Faver & faar mar on, W fram @ {5 ave | geasn e wadr 22
JUTIRT HEIGd, § AT 9a B AR R Feq Bl SHSHRI & oy gamT argm &
el At Pleffofed §o | &S o1 8IAT 8, d AR fHAM 5T $as &, 100 IS
compulsory coverage & T &I et 8T Bl AR WRGR & YN M5 db B Sl
ISR B, ST B ff gl &3 & 986 ¥ A1 A 31 AR 4, e s
W%ﬁﬁcoverageﬁw,Q@[W’ﬂﬁwmaﬁ?gﬁwﬁﬁ%l

SHRI PARTAP SINGH BAJWA: Sir, my second supplementary is, report suggests

that in Haryana, a large number of farmers who got their crops insured during the

kharif season, decided against it in rabi season. I would like to know whether this
is true, and whether nationally, a large number of farmers have opted out of this

Scheme due to its shortcomings. What has the Central Government done about this?

st IRYH HUTT: N, \_rﬁ?é}[@.\—rﬁﬁcrop insurance WW%\Z SRR
crop cutting T Y& Bl By I A D! detall Gﬂ?ﬁ%ﬂ?ﬁorop cutting ®T AT
BT B, MY Fed! THGRI H § {6 90 WHR & §RT ¥ IR didn Hy A
§|WCI’OD cutting ?Wgﬂ%maﬁsmtlememﬁ?%qu%qw
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Aord Bl rft IF g8t | Wi IS TR el 3N 7, o W) Ul BIs xR
MG, T F W STwR MR far s

Sl IO uifed: ¥R, H oUP AEgH | I bl dledl g (b AU IR A
S T AT T O S SR feAr B, S9H WRGR ERT 111116 ¥ 31.12.16 dd 60
fo &1 K01 9% A P IR H 9T T g1 F ud Ay 9.

TP AFHE GEW: 0 & Il

Sl I Tifea: Sft, kU1 @1 o1l gg Al 3Rl WoRATeh & aife I8 dl
$T B Yg H SR SRW a1 B WY F A St F wE ArEd) € 6 oS R, @
AR W BAR HAERTSE H W90 07 A &I 70 81 &1 81 H Ay J3A S F S
=Tl g fb @ AR A Alcdd] @l aog 4, AP dI a8 A AR ATSThdl Bl arell
arergfte @1 gote A Sl B4R A g1 aRE I =K €, S© Gl R i - @I
ARPR Dls fqaR BT AT TE1?

3l IREE WU A GHO ST, A AT | qdTe SuiRya e
g % e @1 goie ¥ 3R oY BRI @l auig ¥ Rl @ 9gd JHar gen
2, 396 Fod d QU FHO G & IR H ST ArEal 8 GHiT qEred, § A
AEIT Pl HEAl Al g (b Sl WEH FER B [alel AT, 98 crop insurance $
IR AT UM ST, S WaTe & d8d H ST S § Fdhdl gl AT 3 Blg T
AT B 3R 39 ARE YU Y ... (FGUM)... O wY F gara § 41 S96 0, sy
ST Aeedl, fagaiexu $ $3Y ST JEl ©, 39 ad § 98 foar 4 g & fagaiavo
P FHT H T g2 & iU, FdaR iR AR #§ gd] $eXAIH & WU H 650 BRIS
9§ R fear Bl

SHRIMATI KANIMOZHI: Sir, the hon. Minister has answered the question on

loan waiver. I think, a couple of days ago, farmers from Tanjavur in Tamil Nadu

were protesting here in Jantar Mantar, Delhi; they had come and met the Minister.
They were asking for a loan waiver. We know that the numbers of farmers’ suicide
is very high in Tamil Nadu. More than 400 farmers have committed suicide. There
is a very bad drought condition in Tamil Nadu. There is no water for farming. The
loans are so high and the farmers are not able to pay back. Will the Government
consider waiving of these loans, as they have done in many other States, for the

farmers in Tamil Nadu?

P wd fFum s w30 (it e A fE): w9t Sf, 9 deRn |
RO WIBT b G H AU G ] g1 T qb AArg Pl qaAT 2, g8 IR Al AR
A ST A1, SHB o Farm @medr § b el 1700 BRIS B AR BS oddal B
q affrerrg & oy JoR ® Bl
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SHRIMATI KANIMOZHI: Sir, that is for the Government. I would like to know

whether they will give the loan waiver for the farmers.
MR. CHAIRMAN: He has replied to that, is it not?

SHRIMATI KANIMOZHI: Sir, no; it is only for the Government. What about

the farmers?

3t TR RiE gl QU Sfl, pexdl el R sfel gitc & 4ot 4
BHGA BT 1B JHAM TN 21 Sil HHAAI Pl IBA &l Sl 8, 98 9gd ATl & |
3 ARSI W I SANAI ATEdl g [$ R HA S $9 IHH Bl 9g BT Bls H@aE
B2 W] GART AT T ...(TAIM)....

it |umafa: % e Fardt gfogl

3t PR g gal: S B B §, SP1 Sl qefash fiedr €, 98 Jeia,
S SHEEl H SR BT B, S Bl e g1 ®y A, S oedd 81§, e
BT &, I I BT Ug TR o &, T SI9 3@ B Bl JHrT gl ¥, 99 R/
3T ITPT include BT & folg PIs yraem™ far & a1 781 fovar &7

3l ORERTH WUTAT: 9K ST, A AR o 99 | qard] § B ! garrdol
H S 1 e R8T 2, 9% BA A <8 g1 H orud A1egH | A Gaw Bl dr]
I 6 IR BT ST 0T FRAT BT 2, g8 BR [SREAE WR W scale of finance
1 fofa g1 g1 R $isd &1 scale of finance fSTel & BHST TF HRCAT €, ST B
YR PR AT BT 2 3R SAl & AGR W 8H 961 YAM <d 8. Sum insure
PR DI, AT IR BT S fafie o, s I9@! el o T 71 3 feae S9 g
IR BT M1 of Fhal & 3R Se g9dl YA Al fhar S b gl

2 R e gal: [l Sfl, 3% 98 999 § {6 S A s s &, S
Ug WX SHM oIdl B, 91 SHB! G3aell T8l AT S 87 w1 Pl 39 include
foram sirgm?

it quTafd: oMy FIR®BS &Y vl

it e Higw Rig: quNiT S, @ S S Ag g HE Bad dET Ao
el 8, ITH Ul Sl B o) fb BiRe AP Bfecders I R YA Tl 81T, 379
I BT Pl BSTPR RT YA BAT ST BT &1 FUART ST, AT FEI Gold |
g1 T BRI 81 g8 W G R Al Bl FHNSH T8l AT gl UoTd H WRBR Bl §9
ard B far s @Ry 6 agl W BAd G QIS Bl AR BRI d Ul T8l bR
21 @ U W 9 Il ¥ HARSH 3§, TTSIIRYE ¥ WerRdl Ugars ol g,
feh I8 AHNEH Ui A &1 3Tl B

3t e fig gl 99 SfY, SBIF TR WaTd &1 Siare el el
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MR. CHAIRMAN: No discussion on this. He has stated the position. Now,
Question No. 242.

disel 2o YoTie (TATATH) & Il BRNTG Bl SR Bl TS =R

*242. Slo YNUI AT WNTS: T BN Td fHAE dweamr 43 I8 9am $I $al
ERURER

(@) I BUNTG BT WS 8o HOHE (TATIAYH) & ATId a9 2015-16 & forg
Py TR B g Ui T8I g3 ©, Ife g, AN R I gERIN Afdeid IR B
STt ofR

() F1 BTG & SiaxT Mt By feafdeney § derfed FAETRmer o YW
Aigel ST ddRest & w9y § 991V S &1 U9 &, Ife &, a1 39¢ v &g d&
Tpf g™ HR &l SIYi?

F v fram Feamor TR @} v W fw): @) ok @) Ao w vea
R g a7 T Bl

fagvor

@) a¥ 2015-16 & SR HaT WRL Y&o (VATEUH) Il & d8d Mod
BRIGRT ARRT T 30.06.2015 BT AT U 8% H 300 ARG BUY & bog 3
P WY BTG 9T H 8 Wl gaT qRIeru YRR B AU Bl JFAled
foar oar e fog faid 11.09.2015 @1 225 @@ $UY &I Ugell fdhed 3R faAi®
30.01.2017 I 75 oG Y @i fg<iia foea SRt @t o

@) BTG AR 7 HY gd o9 Welfel v, sxdie @RaR & 93
T 12817/Tth-02/05/TATATH/2015/14-2 = MAYR f&=ieh 14.09.2016 & A8 BIATG
& gfext e By feafieray & dgd SV Agfaeney, SRR § Garfod ga1 usier
TARTRITA 1 YR Fa&T URIe0] JanmRne =i fear g

Release of amount to Chhattisgarh under SHM

%242, DR. BHUSHAN LAL JANGDE: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Chhattisgarh has not received the amount from Central share for
the year 2015-16 under Soil Health Management (SHM), if so, whether the amount

will be released without delay; and

(b) whether there is a proposal of making the laboratory operational at Indira
Gandhi Agricultural University in Chhattisgarh as referral soil testing laboratory, if

so, by when approval for the same will be accorded?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI RADHA MOHAN SINGH): (a) and (b) A Statement is laid on the Table of
the House.

Statement

(a) During the year 2015-16, under Soil Health Management (SHM) Scheme
the Executive Committee in its meeting held on 30.06.2015 approved setting up of
8 static soil testing laboratories in Chhattisgarh with Central share of I 300 lakh
against which first installment of ¥ 225 lakh was released on 11.09.2015 and second
installment of I 75 lakh on 30.01.2017.

(b) Government of Chhattisgarh has declared the soil testing laboratory operational
at College of Agriculture, Raipur under Indira Gandhi Agricultural University
of Chhattisgarh as Referral Soil Testing Laboratory vide letter of Department of
Agriculture and Biotechnology, Government of Chhattisgarh numbered 12817/F-02/05/
SHM/2015/14-2 New Raipur dated 14.09.2016.

1. YUYT AT SATS: AR SN, BN 1 AfIHTeT STefarg Vi ® % fram
B A B A PRGN WH H G 81 Y2 8l [Pl & ur vl $u Suee
S 8, e IR feamt &1 omen wd gem™r grar 71 e vt fRufa g
A W & BRU W T8 HTH SHIE BRE B TS 2, R, R 8 8§l 98
& foramt & o g3, werdielt Eie &1 frart @Y fy # agt Yemar fea e e,
gad oy IRGR 9 I Soil Health Management @1 SIexd UR &9 faam @ik AR
Y H 59P] AN BT 39 W AR AREGR 7 AUd & a7 & [ 9 B8 81 39D
T BTG § BRIGHA Bl HRIWY AT O 81 8, TH Ue9 WReR &l by

IRPR A 3R TRl B STod ol 9 596 fofv I8 ue= fhar e
st QUTafY: YT u9T PRI &2

S1. YN A SATS: H 59 oy g' we fhar or fb @ av 2015-16 b o
Fol R B RN U HRIg S ®? S BRI & TS B, s9P U § WRaR
P! 9gd-9gd gIde <l gl

it |UIR: SHH 3MUBT BIs WAl Tl §l Thank you. AT 3TTAT FIRT AAHE
g gyl

1. YuUT AT SATS: FHIRT Sfl, TR U9, R BUAING AXPR 7 D! $Iax]

e By fawafdemeg § Farferd AN &1 VoRd |igd <fed ddRedl & fofg
TRATT HST AT? AT g8 IR 3MMYh U 3711 2 3R T 98 WIhd gl 872

it wren W R wwfa S, gHafd @ s Wiefa ¢ & 18 81 aee
e B § TP I g1 A B IE S BRI oY 8, 98l Sl Wigd 8o
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ST HEHe UG FHIRT FEley, § UG HIEgH I I ST dredl § (b
BIURITE | 99 2015-16 § fha Wal & gl @ 9 &1 18 82 S99 W fhas @
g, e g Ot & od S8 87 @RI SMUY UG Wi dNals 87 MG Uy
gq@! a1 RUIE 872

it e Aigw R 99l Sfl, e 9 gART S deg o1, 98 7 e T
UH3 BRI Bl AT, dfh IFD! oIl § WRBR o 7 ARG 87 BOIR, AIAd $O TG
B T sdhg Ry T S H ol et garn f6 I9H 94 wied fhami @1 |igd
T BS § Ay MY €

S HEBIN URAE: IR, WX YT BT SN el [HoTl

MR. CHAIRMAN: Question is over.
*243. [The questioner was absent.]
Flexi pricing in trains
*243. SHRI VIVEK GUPTA: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government’s experiment with flexi/surge pricing for a few trains

carlier has resulted in a loss of bookings, if so, the details thereof;

(b) the details of the trains in which this surge pricing has been implemented
and the revenue generated through ticket sales in these trains over the past six

months, month-wise; and

(c) whether the Ministry is planning to extend this surge pricing for more trains

in the coming days, if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) to (c) A

Statement is laid on the Table of the House.
Statement

(a) No fare structure by the name of surge pricing has been introduced on
Indian Railways. However, Flexi Fare System has been introduced in all Rajdhani,
Shatabdi and Duronto trains with effect from 09.09.2016. On Indian Railways,
occupancy pattern of reserved accommodation is not uniform. It varies over peak and
lean periods, sector to sector and also over different types of trains. Hence, during
peak periods, the trains run with higher occupancy (more than the berth potential)
and sometimes during non-peak times, some berths remain vacant. Therefore, no
conclusion can be drawn regarding occupancy based on the limited time for which

this scheme has been in vogue.
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(b) For the period 09.09.2016 to 28.02.2017, earnings in Rajdhani, Shatabdi
and Duronto trains in which flexi fare system has been introduced has increased by

13.93% in comparison to corresponding period of the previous year.

Comparative statement showing details of earnings in Rajdhani, Shatabdi and
Duronto trains during the past six months are given month-wise as under:—

(in X crores)

Month Actual earnings

2015-16 2016-17
September 274.92 286.34
October 323.59 364.56
November 336.80 380.07
December 357.45 411.72
January 334.73 395.80
February 304.11 353.75

(c) At present, there is no proposal to extend the flexi fare system to other Mail/
Express/Superfast trains. However, to improve the occupancy of all trains including

Rajdhani, Shatabdi and Duronto trains, the following changes have been made:—

(1) 10% rebate in basic fare is given on vacant berths/seats booked after
preparation of first chart in all trains including Rajdhani, Shatabdi and

Duronto trains on an experimental basis for six months.

(i) Tatkal quota has been reduced in flexi fare trains from maximum of
30% to 10% of the total berths availability to enhance availability of

berths during the advance reservation period.

(iii) Discounted fare has been offered for the passengers of Jaipur-Ajmer
and Ajmer-Jaipur in 12015/12016 New Delhi-Ajmer Shatabdi Express
and for the passengers of Bengaluru City-Mysuru and Mysuru-Bengaluru
City in 12007/12008 Chennai Central-Mysuru Shatabdi Express on an

experimental basis for a period of six months.

(iv) From Ist April, 2017, the Vikalp/ATAS (Alternative Train Accommodation
System) Scheme is being further expanded to provide shifting the
waiting list passengers of one train across all categories of trains without
realization of any difference of fare or grant of refund, as the case may
be. Thus a passenger booked in a normal Mail/Express train can be shifted
to an alternate Mail/Express, Rajdhani, Humsafar, Duronto, Shatabdi,

Special train or Suvidha train in the same class of accommodation.
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MR. CHAIRMAN: Questioner is not present. Let the answer be given.

SHRI LA. GANESAN: Thank you, Mr. Chairman, Sir. Will the Minister of
Railways be pleased to reply how many railway stations were selected to make
them as Adarsh Stations with all the modern facilities in Tamil Nadu? Which is
first station that you have selected to start the work? When will the work start and

when is it supposed to end?

SHRI SURESH PRABHU: Sir, I have great regard for my colleague, the hon.
Member of Parliament. This is a priority for us. Unfortunately, it does not fall into
this question. But, we will definitely consider it. Tamil Nadu is a very important
State. Chennai is an important city. We are very concerned about all the travellers
who go from there. I was in Chennai, as you know, for a long time in the last few

days. I had a detailed meeting and we will follow it up.

it Iofta gE: TIRAT AR, Tl BaR Wi b1 #Al S o A1 99T ® 6 I8
PIHT Fhe & AR IFB! goig F 13 IR Jeisl g8 ©, offdpd sMfoad I8 ¢ &
YE W I Ahl A8l 8 © AR S IS8 I MY $HT B © (b gqP] Al o
H Soregd el Bl R AYS U B QAT Sl 7 [P @ Yad B g9 fha
USRI QIR ¥ I ol 82 Because of this scheme, 30T Sl SH®! Y[B3ATT
P, IFH T Hdel AMH UHOR BT IR Bl B ¥, dfch IqDT AT W I gsd
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TSl gl Al AT 3T 39 WhIH Pl §8 P2 R T8l §8 DNl Al Gavl o 7 317
SHB! I T8l Y& PR T 8, JG I8 3 GHAAaPd o2
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AER B TABRI & Y § $He1 aredl § (b $O 9T Usel & 89 ARl 4 SHAWR
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PICT 3N BT AT, SAD! reduce HP 10 WRUC fhar 711 =€ 994 & a8 I
Eﬁgseatvacant?g_cﬁg,Wﬁ%wﬁ,aﬁﬁﬁﬂﬂﬂﬂw,ﬁmw
Bl E’Eﬁ 10 URNC discount &7 BY ot RTBIATT P %‘, e occupancy El"c}'l Thirdly,
TP T 9 IOl BT o9 BRI OIGT H9 R P81, SHH! alternate train IR
ST SITQT| SHH Blg T 3MEH, 3R I mail/express train H W i1 ®I RN
3R R S feem # IO o I R, SR T option I/ fb I fRIg
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H g8 IO AT GER B FHAT § AT GRAl A W FBR PR Gl 8 FAT S
IS BT W AT fbar 2
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<&, v T Bl B AR Sadl FRREY Rl g8 3 Yo 91 @1 ey 9
91 g fo W immediate follow-up B ?%QI STgl-STgl 39 user-friendly ®&H 3T
dhd ©, IBT8Y, oifhd SIH revenue ST ATRT AR RN &I ¥ 1Y 8191 @12Vl

st gRder: qumfa ST, smueT g=yars, safay W f6 et 9gd 1 & a9 amus
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SHRI SURESH PRABHU: Sir, I 30,000 crores is a public service obligation
and our very respected former Prime Minister is here. He has also been saying this
that by paying right user charges, Jg q3 <9 & f2a # +ff g WReR o aRE 9
PIs W) JISHT Il 8, T 9P fad A Wl 8N, fh Yeld &1 Th unique situation
g, I MM IMSH W S AHR I &, ST HH M W SI&T 9 SI1&l fhd
ARE W o ST Y, $9& oY 899 9 A1l ¥ Udh dgd ANH Il gl A1l b
31-freTS 3mHE freight ¥ 31Tct ¥ @R R Uah-fagTs e fare ¥ ot B, gwifery
H AT freight d@Td U1 Freight deTd-deld I8 AT o 8 & 8t YeId # freight &
AR H handiing &9 81 1 39 SR A W Yad Pl 3R JHAM &l T8 2l $9fely
AT freight ®I &H PRI B YOI B gl B flexi fare system A 30 BOR IS
R B B IR F T81 € 3R I8 81 A1 &l Gl 5l SN PO 36! aw
AT 81T, <f A1 B, 899 Non-fare Revenue Directorate i @Tell &, S Yod H
Ugel el o1l MU yuT {6 &9 fhd dRE 9 °1¢ & R I, A1 g4 ¥ $ g™
¥ Ugoll IR Non-fare Revenue Directorate WIdll & 3R STH &A 17,500 W—é qU
I target Y fear 81 89 S station re-development PR I B %’, IaH Udh ollg
PRI BYY BT a9 81T, IFH HF | FHH 10 TR BRI BUY Vol Bl fTelil over a
period of time. Wﬂﬁ,wiﬁqw?ﬁm%ﬁ@ﬂa—s’?ﬂaﬂﬁ%%ﬂcoa
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BH B 41 TR W »Uy, S salary % 91 Yd Bl second highest railway cost
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Reg v 3291 3R SFId ®ew W Iod &

*244. [The questioner was absent.]
Use of solar water pumps for irrigation

*244. SHRI DILIP KUMAR TIRKEY: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government is aware that energy-efficient and cheap solar water
pumps are being put to use for irrigation purposes in some parts of the world very

successfully;

(b) if so, whether Government proposes to promote and popularize solar water

pumps in the country as well; and

(c) if so, whether any plan has been chalked out for the same, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) A Statement is
laid on the Table of the House.

Statement

(a) Yes, Sir. In order to maintain quality, the Ministry of New and Renewable
Energy (MNRE) has developed technical standards for Solar Pumps derived from
standards followed internationally and International Electrotechnical Commission (IEC).

The cost of solar pumps has reduced in the last few years due to reduction in Solar
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Module prices and due to sanctioning of solar pumps through Government assistance

programmes in the last two years.

(b) During 2014-15, the Ministry of New and Renewable Energy (MNRE) is
promoting Solar Pumps by providing financial assistance for capital subsidy through
States and NABARD. The Ministry of Agriculture and Farmers Welfare is also
promoting Solar Pumps through Sub Mission on Agricultural Mechanization (SMAM).

(c) MNRE is promoting and creating awareness of solar pumps by conducting
workshops, seminars, radio programmes, television media and Print media. NABARD
is also popularizing Solar Pumps by organizing State and District Level Workshops

through Banks to bring more public awareness.

Government has sanctioned 2,09,045 number of solar pumps as on date in the

country.

MR. CHAIRMAN: Q. No. 244. Questioner is not present. Are there any
supplementaries? Okay, Shri Ananda Bhaskar Rapolu.

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, Sir, irrigation through

borewell is done at the risk of farmer and, many a time, pushes him into debt trap.

If we provide solar water pump sets for irrigation, it will help. But, solar water
pump set is not fully catering to the needs of the farming community to pump

water from borewells.

So, I would like to know from the hon. Minister whether he is contemplating
to utilize both solar and wind hybrid versions of power generation water pump sets

so that they are assured of getting power 24 X 7 to cater to their irrigation needs.

ot IR ®UTA: ARG GHORT S, AT 99 T A0 uRF H Sl R
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2l H A WA S b g H A Aredr g {6 1 hp R AT AR Uh ARg BUY
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Setting up of forensic laboratory for animals in Gujarat

1*245. SHRI LAL SINH VADODIA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the locations where forensic laboratories have been established in the country
for the postmortem investigations of domestic milch cattle like cows, buffaloes,

camels, goats etc., dying due to fodder poisoning, State-wise;
(b) whether there is a forensic laboratory for animals in Gujarat;

(c) if not, whether Government intends to establish such a laboratory in Gujarat;

and
(d) if so, by when and if not, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (d) A Statement is
laid on the Table of the House.

Statement

(a) There are no specified forensic laboratories established in the country for the
postmortem investigations of domestic milch cattle like cows, buffaloes, camels, goats
etc., dying due to fodder poisoning etc. The State Disease Diagnostic Laboratories,
Central/Regional Disease Diagnostic Laboratories (RDDLs), Laboratories under
Veterinary Colleges/Indian Council of Agricultural Research (ICAR) are dealing with
vetero-legal cases and are routinely conducting the postmortem investigations for

various animal diseases and poisoning in animals.

(b) to (d) As per the information received from Department of Animal Husbandry,
Government of Gujarat, there is no forensic laboratory specifically for animals in
Gujarat. There is no plan to establish such a laboratory by the Government in Gujarat
as the animal forensic related investigations are carried out with the help of State

Forensic Science Laboratory as and when required.

sit @ R aeifean: w9 [af S, H§ ofud A1E 9§ A HA S 6
& H A el g [P U SHaR T, §¥, $He 3R gdHel Iffe STEsiel 914,
cattle feed IT HHI-HHT gl A & BRU W I Sfex &A1 ST g1 JoRd d
P 3R Ug-uTeld 98 SUIGT W& H AR @ ©l S8} | #) dTel SIaR]
P S ORI H el Bl gl ORI b e TR F I FA YA WS S 81 g8
A SE R Al g 3R IFb! Rure fear &1 ferdl g1 5/ fear 39 RUIE &1
T HUN Bl Td T d9 S UY b 9 B R U BNt ®, R agd g o

T Original notice of the question was received in Hindi.
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H 395l 9gd IR e g8l gd 2 Bl STl BRRAE RS B Sl TaRehdl
2, SgP! 910 TSl B, Hife 5T AR Y 3R A WA BIs xeand W 81 81 3R
ITD!I SR BT, AT I IRBR ITD! B AT Fohel! ol

3t @ R geifean: ), AX oFie Rl & Frell daEs! T H e A1 9gd
AR MR 7R 73 o1 3 ST fHT T AT ®, 50-50 EOTR B ATl Bl ST b SFDT
STa &1 Afcfhee 81 fradr 8, 99 dd ISPl 3¢ a1 B St I 7, 98 Tl
< Sl g1 39 9N H Al 7 o] ge ued o, sHfay 9 9 Ist Som B
3R Bl | A1 SHd! T TANTRITCA ORI # IR S| 89 37 98 SMARY T84

it IREH wUTen: R, §Y 99T B dIRes) sffens! g1 afe e figae @t
IR BT Wl BRRIG IR GIfYT HRAT1 7, A I WRGR A8l TAT B Al
gl aft 98 IR @1 Yo B fEE off dEaRed @1, S R furdHe @ 7, S9!
I8 HIIAT § Gdhdl § IR I8 URcHICH RUIE M0+ 987 &1 BRRAG ddRe] 3MTH]
< gl Bl Ife R Al !SI BIs gfAagT &, A1 37 AR U I9 dfEpar
B Bl A TP AT, A B9 DT W b THH AMUS! RIT TSN DI ST Adball
g, 98 B9 SR
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Nt fremr v fFue: 99 9udfa 989, § aEEg $= St 8 S
A &, (P IT U SMdR] Bl 30 G P G, IRT ITAE B & T
H &, 9RA WPR & Hs U JJAUT bg I I8 &, O} ST H & AT B STIRI
R 8, 7 9he grefl & aRE Bl STHT FIT B 8?2 S_H 3F dFh R & fhar 82
TAR oS &4 9 ol § O del U W AFER T8 o, T $ig AT a7d g,
P BEI H AT B &1 A R I WR W I S TR HI &g a9 8, g8
fauTeRy 9RT 97 UeT B, $9e foU 91 8 B fHar 82

P wd fham weamor $=R (sh e Gea {E): qeiey, § a9y 95w @
qa¥ UBCl I8 Fal A b ART & AL, Al Al fhw & Srg™iYE dw Il &
g, dI SH®T U8l B 8— Sd d_Ise] & USaR FhraTl o 379 d & <X
3R P8 fHAMI & Wd H IFBT front line extention A &l I8 B fHAH & Wd W)
ST, 39 U ISl & 3ex YR IRGR - Th AT AT F Iolls &l 98 IRT &
Y e T 21 Wies T of S &I SHART I99 WBR Bl a1 8, 39D (oY
W T & <Ald & e UHdedR, gificdhear, heRIST &R allied sector & ST
250-300 HHART B &1 396 oy TaId ofdel R WY farmers' friends &1 Saxel &1
TS Bl PN gEU™ $a & 12 I gdl & a9 feaml a1 <w & /W e
P Bles db IT Wd ddb T dRIgS] BT IRT 8] of S g 399 o GRDR Pl
HBT 3TEH BT Bl g81 W Sl IRTNE AN 7, IFH! 89 98Ts o1 a1l & sl
H-gR 9uf # I 9gd el RIgc! H ART U1 fHAT 7, NiEd gy & I
Bl e H TS YHaT B

Fall in prices of pulses below MSP

*246. SHRI K. C. RAMAMURTHY: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has taken cognizance of the fall in prices of pulses
below the Minimum Support Price (MSP);

(b) if so, the details and the reasons for not relaxing the ban on export of

pulses so that farmers can export them and at least get the MSP;

(c) whether it has also come to the notice of the Ministry that Government of

Karnataka has announced I 450 as bonus on tur dal to protect farmers; and
(d) if so, the reasons for not following the same and protect the farmers?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) The prices of the agricultural commodities including pulses are
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determined by the market forces of supply and demand, quality of produce, seasonality,
market arrival of produce etc. Some Reports indicate that recently prices of pulses
in some of the mandis have fallen below Minimum Support Price (MSP). However,

in most of the mandis prices are above the MSP.

To ensure remunerative prices to farmers, Government fixes the Minimum
Support Prices (MSPs) of various crops including pulses on the recommendations
of the Commission for Agricultural Costs and Prices (CACP), the views of
concerned State Governments and Central Ministries/Departments. While formulating
its recommendations on price policy, the CACP considers, inter alia, a number of
important factors which include cost of production, trends in market prices, demand

and supply situation, effect on general price level, effect on cost of living etc.

Government also implements Price Support Scheme (PSS) for procurement of
pulses directly from the farmers through central agencies viz. National Agricultural
Cooperative Marketing Federation of India (NAFED), Small Farmers’ Agri-business
Consortium (SFAC), Central Warehousing Corporation (CWC), National Cooperative
Consumers’ Federation of India Limited (NCCF) and Food Corporation of India
(FCI). The procurement of pulses is undertaken by these Central agencies at MSP
as and when prices fall below MSP.

In the current year (2016-17) the Government has procured 769.84 thousand
tonnes of Tur, 210.30 thousand tonnes of Moong and 88.67 thousand tonnes of
Urad, till 18.03.2017.

As per Foreign Trade Policy of the Government, the export of pulses is banned.
However export of kabuli chana is permitted. Export of 10,000 tonnes of organic
pulses and lentils per annum is also permitted. The domestic production of pulses
ranges between 17-19 million tonnes and the requirement is around 24 million tonnes
per annum and the gap is met by import of around 4-5 million tonnes of pulses
every year. In current year (2016-17) as per 2nd Advance Estimates, production of

pulses is estimated at 22.14 million tonnes. India is a net importer of pulses.

(c) and (d) Yes, Sir. The Government of Karnataka has announced a bonus of

% 450 per quintal for Tur for 2016-17 season.

Government has increased MSPs of pulses including Tur for 2016-17 season.
Government has increased the MSP of tur to ¥ 5050 per quintal including a bonus
of ¥ 425 per quintal for 2016-17 from ¥ 4625 per quintal including a bonus of
X 200 per quintal in 2015-16. The MSP of Tur fixed by the Government for
2016-17 seasons provides return of 55.82 per cent over all India weighted average
all paid out costs including family labour (A2+FL) as estimated by CACP.
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In addition, in order to facilitate better price realization and ensure remunerative
prices to farmers, the Government has also launched a scheme to develop a pan
India electronic trading platform under ‘National Agriculture Market’ (NAM) aiming
to integrate 585 regulated markets with the common e-market platform. Each State
is being encouraged to undertake three major reforms — allow electronic trading,
have a single license valid throughout the State and a single entry point market fee.
Government is also promoting Farmer Producer Organization (FPOs) to facilitate

access to fair and remunerative markets.
MR. CHAIRMAN: Sharadji. ...(Interruptions)...
SOME HON. MEMBERS: Sir, questioner is here. ...(Interruptions)...

MR. CHAIRMAN: Questioner is here! Sorry. I am sorry. ...(Interruptions)...
I am sorry. 3T (YT Y3 Yfesy|

SHRI K. C. RAMAMURTHY: Sir, the hon. Minister has, no doubt, given a
comprehensive reply to my question but, Sir, I have a list of Mandis where prices
of Tur, Masoor, Green Gram, Black Gram and others have fallen much below the
MSP. The price fall is in almost all major Mandis. Sir, it is not prepared by me;
it is prepared by Agmark. So, the reply might have to be rechecked.

Sir, due to efforts of our farmers, this year, we have a bumper crop of pulses.
This has happened primarily because farmers have grown pulses in more acreage
because they got a good price last year. For example, last year, the price of whole
unmilled tur dal was around X 9,300 per tonne; now it has fallen to around X 4,800
per tonne, which is much below the MSP of ¥ 5,050 announced by the Government,
which includes a bonus of ¥ 425 and also an additional bonus of I 450 given by

the Government of Karnataka.

Sir, I would like to know from the Minister, when you are allowing export of
kabuli chana, when you are allowing export of 10,000 tonne of pulses and lentils
and export of all pulses to Bhutan and Maldives, what constraints does the Ministry
have in permitting export of pulses other than tur dal to countries which would
help farmers in getting remunerative prices? Also, if the Government of India does
not want to permit export, will it consider procuring tur dal through the Market

Intervention Scheme or the Price Support Scheme?

MR. CHAIRMAN: Question, please. You have asked one question. Don’t make

a speech. You have asked a question; let the answer be given.

it I7e A e Quia 789y, YRT ISR 7 g & 9HeT g H T h
I 9fg # 7, afcw 999 ot e § &R duiled &) waR @t afy 999 < & 8,




Oral Answers [24 March, 2017] to Questions 47

A H 9P U 99 WRBR BT 99T <1 gl S8l Ib TRIS BT gaTd 2, S dae
g g g 6 5 Il 9 g8 o o 2 6 a.l ) Siad 99 e 9 A
2, 98 W & 78, 9fck R I H I3 M W SHD! WIGERT 81 @l T IR FA
I [l 931 HR 15 AV TP PR A Bl

SHRI K. C. RAMAMURTHY: Sir, the Government has got five-six lakh tonne

of shortage. I would like to know this from the hon. Minister: You are importing

pulses from Mozambique and other places. What is the landing cost of pulses from

Mozambique? Is the cost in tune with what we are paying as MSP in our country?

it e Hied fig: 9wl A8y, 89 SolgT & HES # SR T8l I8, U8
T 99D Udl gl 89 24 fedd <7 Sagd @ SToxd ', 99 b g9 17 ffeas <=
2 IUSIT &1 9 9Y Ugel R 9H Rele §91 &, S <9 & fparl = Agad &
T, I WRBRT A A Agg BT 8, TAN MBI 7 W B0 HEId Bl 7, RDTAPd HRO
STl H1 g9 IATGT BF BT 3Tl 8, oW 4.5 A1 5 fferas e 89 &1 sigmn
2, o f5e off & R =Ry, &9 Sav ) E uga ug ¥ ugd 9 W gER 'l
FH IE T, AfPT TR IOET & 99 W 7 Ia W T8 ugF 0 2 g, R @t
BH SR 21 9 WM d% Ugdd H 84 QI-dI9 9Iel b1 99T I BH I8 favar
o =g 6 -9 9T 80-81d 89 Solgd & AFd H W SRR MR &
SITG| 399k JTTdT Toig< & il AT 81 I8 8, S8 faid & fasg #§ S &el,
Qfep ol a1 gART R Sxd §, 9% IS & a1 W &4 Ia- W T8l ugd
U7 R Bl T ITUTE 3MaD Y G &, S BH Pel & b 8F a8 I Sl Gofed
3T FX I® T, S W A Yo G 1T Y, offdhT &1 I &) SToxd 7, I
W B I A dP Ugd S|

st wurafa: 430 S, SR 9aTd oS die b ddd H Bl

Y e Aea RrE: 9ufy 98icy, §9 9arn f6 TasT & 9o § 89 onft
AR &l gU 2

2 [UTIRT: 98 919 Wel 8, Wfd d I8 gv W8 € & oy el A Al g8 @

AT B &, ITPT oS PRE HT 272
i} <7em e Rg: quIaf weiey, d 98 TR A1 aw B SUde BRI G

MR. CHAIRMAN: That information will be given to you. Now, Shri Sharad Yadav.

3t YRS AGE: TIRAT WX, ARG BT FAT Sl 7 9] 9T [ TRE b T
P IR H AR WRER B TWRE A, 9T WRBRI B IRE A 3R IAMhI B dRb
I O YN fHU Y, S A9Pd IR H B4 -1 S SATET oI 30 Ufererd
T 93T 81 ST BT S THUAUT 8, S Iag § ¥ 3fqdh d1egd A " H3l off A
HE P STl B I ST A 8l B! 8, 98 TAR AR YAR Bl [ TRE I TH
M F T8 ST AR § B 59 "I W A B el 3HIC B €2 3 9
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A H Bl T b IR H FGA™T 8, Afb MU BT PIgel 1 ST A SR
g8 fa- T wR far 82

IR W, H Ig AMMUG AT W gAY IB @ T, Fifd T S Bl g G
a1 T2l A1d © P 37 9R v # Age eyl 98 dqed SETd B BHid iR
Il 31 PG F BT AIRY, Rifd s99 f$ATS 3R Iwlls W T1 AR 3R gl &
3R 39 UBR ¥ REH I ¥S & 9l 2

st gyt e B

3 IRE ATET: IIRAT W, I qR ¥ H & eI 81 W& 8, 8L RS DI qrall
P Th IR BUY, I I BUY AT U7 &) 997 R f$eq I 81 <& 21 8k § R
SATh W AT §, 9 TMI 3P I UG FRA ATl €, AR 98 I BT SATHT & AT
SIAYR A PR WA F I B gATBl 31 I8l g YA TR Tal Bl distress sale
gl Y21 Bl 59d U WRaR &1 k% R SUR fHU o W8 8, | ugrg fhu o
@%?ﬁgﬁ,mmimportmgﬁﬁqﬂWI

st e A Rig: B 10 I ¥ FER O TSR oS B, § MU 9ar §
6 wde &1 ™ Jed RYIHRU B€ F Food and Civil Supplies Ministry & AT |
Brar 71 -9 sl & AT enE, U 10 T — W Y, HERTE, 31 U,
T, BUlied, ORI, JORYM, diarg IR gRATT — J8T 39 IRH &R fer
T B ST H9 99T {6 $99 date BI &1, 15 T I@ goran AT B W8l 9@ AT 3R
GﬂTClﬁ ‘Dl U2 %\', s?ﬁf T%IK' Ministry of Food and Civil Supplies, Ministry of Commerce
3R P ATy — Tl B U AHT a1 g5 &, I SHBI &9 Gl 21 qrbl Sl
fqeRor ama 7’ €, H 9Bl UL BRI

2 IRe Fea: § A9 Ol BRar § b 5@ g R Zero Import Duty & 3R
9 W A1 Zero Import Duty &, <ifth 31U Sl YU &, 98 9 QX1 dRE &eH B
S — 39 IR H AR RT W 8, R Ao 872

st <1 Hied RiE: 39 99y §9 ugd & 9anr fh gER O HErery €, RN
AYHT WU W, Cabinet Secretary B IfeT&AT H, b WHRT a1 g8 & Sl THI-FHY
R ggd] FHET Bl B

sft IRT Feq: 7L, ST W S Zero Import Duty &, S IR ¥ 3MMUHT R I
g, R AT B2

sft wamf: eRE S, S1F ®1 Thank you. ...(AU)... S8 WISV, S8 WISyl

SYHITIT A, T 3R Adore faavor @30t (s Imfaem aam): oRe S 3
I8l &1 ATl Y| S8l dd production BT AT &, U@l IR 170 &R S production
B3I AT I Ugel 172 <G ST AT AT| BART 8 A U fAfergT e demand dat
ST ¥EY &, 319 98 population P BT B AT ST At Toig 81l SIS Sl Ugol 226 NG
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T o1, 98 9edN 236 oG <4 &l T 3R I9d 91 HAA 172 A T | gy
170 ARG 9 I TS| SHDB! Demand and Supply H BTHI SR 2T, T 59 ARG
BT SR AT, BT SId Import 83T, T8 I8 HH GATl Import 89 781 HR< &l Import
@I B Private sector & AN PR & 3R P& 89 Al PR 8l IHD HRU I T8
3T g¢ Tl fhR WRBR 7 MSP 4t 931 T ik gl ) diof &f, Ry 597 aR
224 g T BARI UG BT eI & Db dIas[a ol H3l Sl 7 Hel, 59 236
ARG 9 BART demand Eﬁ"ﬁ, 99 HHT B8hf Import T dTH Private sector H AN
FA Bl AHR 7 30 R ¥ fdeper 48 o &1 g IR 311 zero per cent 3MATT
duty 1 3R T & 3MATT IR import duty &M TR &4 &R &% T Bl

3t fefraera Rig: 9wl w8iey, 4a o 98 © 6 ds WoR, fHami 31 s
BT S 919 e arfey, S <9 & 99 import | SATGT BfY faw@r @1 71 anft 8RR
T AT GG T 9gd AT e Yol, et IR HAT Sl T8l < Ul HR 9T Sl
RIS HIS[< %, ST ATAR IR QTed EAl average landed import price eI THIT 10,000
YU per quintal &l %, AfHT MY Minimum Support Price 5,500 ®UU quintal RSCl
gl ¥ S HEE A A HA S ¥ Yol 9edl g, PR AWl d oA 9 9 9
a1 BH-9-PH forger 84 SR fodr <, ¥ed &l Suae o] o & s av R,
TT 3R SH P landed price AT off @R 9B Minimum Support Price &1 B2 3R
foRad & # & SUae &1 § A1 B SIMGRI e SITgE... (ae)... 34t 2016 99
P figures T S| T8 1 HAT S &b U STHGRT BT 12T off, I8 AT H31 off
INHAdT ® fF MY landed price &= ®1 F8i g1 U7 I8 &, afd e 9 gefrara
MU X< &, B SMMUBI benefit of doubt ST ATEd &l WX, AMHII HAT S &HBI
SO MR T § B PR, I8 MR T Bl landed price fha ot iR &1 fAfmH
|uIe ured ol &2 A Heled, s9RT g9 I8 © b PR oy fAfms |quid
UTS¥ landed price & M-I g <31, o fbdA™ MU= US@R 319=T 3MY g1 <M
A IMI UE WA ®, $9 WX AEAR HAT S S19HT STR <

st e e frE: W), §9 g H & 99T fF landed price A1 H SUA™ T
M, <fp S wWeT Jeu &, 98 fUod o |1 auf 4, 3 fUsel &1 disH <,
Tl FoRm fh [T 1,000 IR B ™I g5 ol UB IR 500 FUI 3R B IAH
g8 500 B, T 1,000 YU Bl TGN §s| S FGI™T TS 8 B g Bl

T 919 97 I 6 7 fram & 9@ wHIT oo 9 H do w] W@ T,
cifeh= IS 3MMYD! STHRT BT 39T & b ggell R <2 H FHdH o7 4 59 Iy
q 9 ..(agH)... IR ST GA AN .. (TIHH). ..

sft fefraora Rig: S9aER &1 vra df wEFT F#E S QMU ® L (HaUT). ..
it wumafe: Rffas S, 98 Si=ul .. (aagm)...

st wren Higd RiE: 99T 9?1 IRIE STHeR] &1 Ghe B Ugel §R 99
H U gonl © f {5l Wt Soed @) ama Ife w9eda o0 9 &9 g3 © ol Il
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q e faan g, 1 AR s Us s AR 9 e RekiaRl et 3R oy
ISTIRY & Ted WIGER] YH $I 81 3 WIGER] I I8l 81 H 10 T BT M
fo ...@auae)... R, 3 g1 9 ghel afe w1 A TS 6 SR deR 9831
TET BRIAT ST &, A TARI S US s AT 1 olgl BoATg il 8, wfd
TR G U Welms AR 9t oot & ugell IR R @ 98 o € @ § eIR
N I H WS Bl @ Tl L (FaU).

sft |ty e el ... cam)...

sft IRE FEd: W, AMUG! UM ST AMRYI ...(FALH)... T8I landed price
P AN H ...(GET). ..

st W W Rrg: 3 @ @er fF 98 § Sudw w1 gL (auT).
St WuTafd: 9 3MUd! < < That assurance has been given.
3t ¥RE AEQ: W, S AT YOI A1, IAB] S SId1d AT A1 ... (FGETH). ..

#f IR 9aE: W), A IRE off (e s fiffRes 7 € 8k 9w
SN B1 I8 ATGA © 6 ISR TATHG BT VT 22 IIG3l W TI Il 21 I8 had
T, I1ae 3R g WIS 8, qrb! dISil Bl T8I WIS 81 ATSE! & a8 ggell IR
U1 8o & % <19 g9 ST & ddy H U1 o, A1 9 HET {6 89 ST T buffer
stock ST 35T I BT buffer stock &I I 2T, oIl T B deIa™l Bl S g,
..(FAY)... GG, S 781 Bl [ AR 1 999 71, vagad €, ... (@agm)...

3 99 TV @ RIS T 200 DU fbal § a1 [t o01e . (@awm ). ..

sft vty RS SIACERSIEM! ...(YYT)... Please, don't interrupt. ...(Interruptions)...
MY STaTg G Nl ... (FUH). ..

sft YW UREE: 89 A1 B8 <9 &l ...(QaHF)... IRIY, TWHR Bl SHI aRE
I AR Y= B 919 200 Y fhal e, a1 9 R IR IfT vHTAd & &9 # 9,
v off ARI ..(@IE).. Uh el L (caum). ..

it SR W W, U HaTd, &1 JA1 ... (FaUH). .

sft wwmafa: 9 <=l ..(HAY)... It is a good example of co-operation.

...(Interruptions)...
sft fefraora Rie: S% a1 WY Sarg T8 o =T 21 ..(=aU). ..
it st 721, 721 fkftaorg R <N, o ugd Stae A <ifgl ... (@raum)...

SHRI DIGVIJAYA SINGH: It is a contradiction. The Minister is talking about
buffer stock. ...(Interruptions)...

MR. CHAIRMAN: Let the hon. Minister complete. ...(Interruptions)...
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SHRI DIGVIJAYA SINGH: When there is a shortfall of 10 lakh tonne of pulses,
where is the question of buffer stock? ...(Interruptions)... It is a contradiction by

itself. ...(Interruptions)...
it Uiy 39 STa1g YA Aol .. (FaET). ..

#ft IFfIeTE gEE: W), gy a9 984 € <" URed W @ T, 97 HAl @
g 3R I AR =Sl BT gHs A1 €1 <RIy, g9 RAh a1 81 $El 9ed © [P AReR
9 o9 F€ <@l b <9 9g e €, < 8H1 Pl [ 87 20 @G T BT buffer stock
TG UBS UE $¢ ARG T g3, fhR 5 ARg T gl iR R 20 &g < ganll &4
Pl b 20 g <1 | 9§ 10 g 5 89 $HIC | YRT B MR 10 g ST Bl g
A R BN A, Sa F8i YaTarR warer e i fl, 1 89 I8i 9 15 g e @W¥ig
&b BI o 5 &9 ggel FE, 170 9@ e el IR YSER g% off &R 3@ 240
AF ¢ USMER g 7, offdhd BAR U Sa91 SWRGFAR T8l § [& 89 Udb o ar ¥
FID! WT ol 9 dR-4R @l % €, dfhd g9 Sfewm e 9 € &R @l

st |qumafc: 9% ) 2N AHATS T, IS ... (FAUH). ..

sft IRE FET: W, ...(FIAYH)...

#t |9 IR ST, A9 g8 gd ol ...(FaHH). .

3ﬁ ¥Rq lad: GN, AP YlcdS hXAl GI%Q, TUdh BICT-AT Hdlcl T@T T ATl
...(TTLT)....

sft |l eR WA, ... (AU ). ..

3t ¥RE AEA: Landed price AR MSP H 3T P AT HIRIH NI, Ig YBT &l
SHHT T HRUT B, U $1 AR FAT BT 82 T8I goid Yol 8l YT A9 protect
TE B A B B2 (AGHT)....

st gumUfe: I=|F &8l & fb I 3MUBT information § <311 It is an assurance.

st fefasra fRig: 9%, buffer stock ®&T I R, ST shortfall T ARG €4 BT B
Pl ¥ buffer stock BIT?...(TILH)...

it STRT JHE: NS FAI S S[a19 § § Al 38T B L..(FAYT)... Xl HAT Sl
A9 & Sl ... (IGH). ..

St THIUTS TA.ATS: GYUT 98Iy, H 9P q1egH I €3] off I Ig ST aredl
g & fram 9 § B9 & Wl )b 919 APMC & dex # I € A1 S9@T M
ggd B Bl ST 81 HHI-HH QAT Fl9d IRl © o ewrex, afre] A1 usil M Bl W
d aex e & forg S U9 W o ged &1 H HA Sft | S aredn g e
¥ AT § W W F T APMC ¥ 8, STd! Aargd Sied &I a1d U8d gs
oAl T 3 ISP B dl I8 82 AR el X&1 & ol 98 Pd db YRI B2 3
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fpar &1 BrIeT forar 8, U 39 UoueT 9XgT g1 2eNiEle ¥ Ud Ul v off, S
TENEIE & I-IN & SRgaed § A HeR-FHoR & o & Hol odx Ml off 3iR
fege™ # ®81 Al i arsd 99 o1 %8 9, fage § 9 99 371 %8 9 3R A B
ot O RE AN L(FAUF)... 3H G F WRBR B IRE T BT 8 @ & AT q81?

#t wmafer: S g1 MUY gard o o 81 3/ STard A olifrg)

Y e A Rig: A IS BT U9 984 IT<8T WA Bl IS Y #E oY
SFRRT 14 3, 2016 § g8 2 2 AFER, 2016 IF 5 A #feA § I8 W LS 8
AT B, B H A I8 T el 2l g oIl © o 3FTel HEl dd S¢ Wl 3R Afsdl
S J8 S ofR 585 Al A, 2018 IF fTad wu & 39 o= § g S

Selling of water bottles above MRP

*247. SHRI RAJEEV SHUKLA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware of the sale of water bottles at a price much

above the Maximum Retail Price (MRP) in shopping malls and at airports;

(b) if so, the steps taken for price control of essential item like water in shopping

malls and at airports; and

(c) whether Government would consider to bring legislation or to amend the
existing laws to penalize the shop owners for selling products over and above the
MRP, if so, the details thereof?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) to (¢) A Statement is laid on
the Table of the House.

Statement

(a) and (b) Legal Metrology (Packaged Commodities) Rules, 2011 have been
made under the provisions of Section 18 of the Legal Metrology Act, 2009. As
per Rule 18(2) of the said rules, provision is made to prevent the sale of any pre-
packaged commodity at a price higher than Maximum Retail Price (MRP), which

is as following:

“No retail dealer or other person including manufacturer, packer, importer
and wholesale dealer shall make any sale of any commodity in packed form

at a price exceeding the retail sale price thereof.”

Legal Metrology Act, 2009 and Legal Metrology (Packaged Commodities) Rules,

2011 provide for penalties in case of violation of the provisions of the Act and Rules.
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Under these provisions State Governments take action against selling of packaged
commodities at a price higher than MRP in various States/Union Territories, as the

enforcement of weights and measures is done by the concerned State Governments.

(c) As sufficient provisions are available under the existing Act and Rules
thereof, need to bring any new legislation or to amend the existing law to penalize

the shop owners for selling products over and above MRP has not been felt.
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water fieTdr 8, SO H 90 TRAC P, 99 TRUC He IT 100 TRAC Pg, d8 Tdboll I
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MR. CHAIRMAN: Question hour over. Now, Statement by Minister correcting
answer to question; Shri C. R. Chaudhary.

WRITTEN ANSWERS TO STARRED QUESTIONS
Migration of farmers to cities

+*248. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(a) whether it is a fact that farmers are migrating to cities in search of other

alternatives due to continuous loss making in farming;

(b) whether it is also a fact that the policies of liberalisation are destroying the

agriculture sector; and

(c) whether the migration can be stopped after establishing anti-migration task
force and agriculture can be made a remunerative profession, if so, the details
thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) and (b) The shift in workforce from primary (agriculture)
sector to secondary and tertiary sectors is a normal phenomenon of the development
process experienced by countries across the world and the same is true for India
as well. As per the Census data, the share of workforce engaged in the agriculture
sector (comprising of cultivators and agricultural labourers) has come down from
58.2 per cent in 2001 to 54.6 per cent in 2011. The reasons for this shift include,
inter alia, better employment opportunities in industry and services sectors, increasing
urbanization, low income in agriculture, etc. However, the foodgrain production in
the country has continued its upward trend and will be reaching the record level of
271.98 million tonnes in 2016-17 (Second Advance Estimate).

(¢) In a market economy like India, movement of people for better economic

T Original notice of the question was received in Hindi.
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opportunities cannot be curbed. However, several steps have been taken to improve
the economic conditions of farmers and making agriculture attractive to farmers. These
include, inter alia, implementation of schemes like, National Food Security Mission,
Rashtriya Krishi Vikas Yojana, Mission for Integrated Development of Horticulture,
Pradhan Mantri Krishi Sinchaiyee Yojana, Soil Health Card, Paramparagat Krishi
Vikas Yojana, Pradhan Mantri Fasal Bima Yojana, Neem Coated Urea, creation of
a unified National Agriculture Market (e-NAM), etc. Further, the Minimum Support
Prices (MSP) of major agricultural commodities has been progressively increased to

ensure remunerative price to the farmers.

Targets set for land development and modernisation
of facilities under Railways

*249. SHRI SANJAY RAUT: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Railways could not achieve several targets set over
the past two years towards development of railway land and modernisation of facilities

in Railways despite having enough funds;

(b) if so, the details thereof indicating the reasons for the slow progress against
the targets set for the doubling, electrification and maintenance of railway tracks in

the country; and

(c) the details of steps taken or proposed to be taken by Railways for improving

the railway infrastructure speedily?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) to (c)
Modernisation of facilities in Railways inter alia involves development of Railway
land is an on-going, continuous process on Indian Railways. In the last two years
Railways has spent ¥ 1.50 lakh crore for modernization in Railways inter alia
about 9066 hectares of Railway land got developed for laying tracks of New Lines,
Doubling/Tripling, Gauge Conversion and other infrastructural facilities and achieved
most of the set targets.For improving the Railways infrastructure speedily, Ministry

of Railways has taken many steps e.g.:

(1) (i) Ministry of Railways has approached State Governments to form Joint
Venture Companies (JVCs) with Ministry of Railways to undertake
mutually identified rail infrastructure projects for project development,
resources mobilization and monitoring.

(i) 17 State Governments (Chhattisgarh, Gujarat, Kerala, Andhra Pradesh,
Haryana, Odisha, Maharashtra, Jharkhand, Madhya Pradesh, Telangana,
Tamil Nadu, Uttar Pradesh, Rajasthan, Punjab, Assam, Bihar and Himachal
Pradesh) had consented for formation of JVCs with Ministry of Railways.
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(ii)) Memorandum of Understanding (MoU) for setting up JVCs have been
signed with 8 State Governments (Maharashtra, Odisha, Andhra Pradesh,
Kerala, Chhattisgarh, Telangana, Gujarat and Haryana).

(iv) JVCs with 3 State Governments (Chhattisgarh, Gujarat and Kerala) have
already been formed.

(2) Indian Railways has adopted Detailed Project Report (DPR) approach for new
works which has resulted into saving of time in starting the work. Earlier, it
used to take 2 to 3 years for starting a work which has now been brought

down to less than a year.

(3) The Zonal Railways have been delegated full powers with respect to
acceptance of works contracts and to sanction estimates.This has resulted

in cutting down time for estimate sanctions and tenders.
National Policy on Fishery

*250. SHRI HARIVANSH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government has any National Policy on Fishery, if so, the details
thereof;

(b) the steps taken by Government for the welfare of fishermen and for enhancing

fish production in the country; and

(c) the initiatives taken by Government in the last two years to ensure that
climate change does not affect fish production adversely?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI RADHA MOHAN SINGH): (a) Yes, Sir. The Union Government had
promulgated a ‘Comprehensive Marine Fishing Policy’ in November, 2004 with
the objectives of (i) to augment marine fish production of the country up to the
sustainable level in a responsible manner so as to boost export of sea food from
the country and also to increase per capita fish protein intake of the masses,
(i) to ensure socio-economic security of the artisanal fishermen whose livelihood
solely depends on this vocation, (iii) to ensure sustainable development of marine

fisheries with due concern for ecological integrity and bio-diversity.

(b) The Central Plan Scheme has been restructured into an umbrella scheme ‘Blue
Revolution: Integrated Development and Management of Fisheries’ to increase both
fish production and productivity in the country. The steps taken for enhancing fish
production in the country include intensification of aquaculture practices, introduction
of diversified fish species, utilization of open water bodies for cage culture and pen

culture, establishment of fish hatcheries and brood banks, promotion of mariculture
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and convergence with other schemes like Project Sagarmala, Rashtriya Krishi Vikas
Yojana (RKVY) etc.

There are four sub-components under the ‘Blue Revolution’ Scheme for welfare
of fishermen (i) saving-cum-relief, (ii) housing for fishers, (iii) other basic amenities
for fishers such as drinking water facility, construction of community hall etc., and
(iv) Group Accident Insurance for active fishermen. During the past four years, i.e.,
from 2012-13 to 2015-16, the Department of Animal Husbandry, Dairying and Fisheries
(DADF) has provided a sum of ¥ 201.08 crore to various State Governments/Union
Territories and other implementing agencies for (i) construction of 21,809 houses for
fishers, (ii) coverage of an average 3.85 lakh fishers annually under saving-cum-relief,
(iii) providing insurance coverage to an average of 46.15 lakh fishers annually, and
(iv) to train a total of 17,790 fishers.

(¢) The fisheries research institutes under the Indian Council of Agricultural
Research (ICAR) implement a number of research programmes to address the issues

related to the possible impact of climate change on fisheries and aquaculture.
Facility of cold storages of moderate size at village level

*251. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government is aware that there has been a bumper yield of potato,
onion, carrot, tomatoes, etc., and farmers are forced to sell them in Mandis at throw

away prices because of their perishable nature;

(b) whether Government proposes to come out with Minimum Support Price and

procurement policy for perishable produce also to avoid miseries to farmers; and

(c) the steps Government has taken to create a network of cold storages of
moderate size for storage of agro and horticulture produces to increase their shelf-life

at village and town levels throughout the country?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) There has been increased production of most of the vegetables,
including potato, tomato, carrot etc. in the country in current year because of which

the prices at few centres are low.

(b) To safeguard the interests of the farmers and preventing them from distress sale
situation, the Department of Agriculture, Cooperation and Farmers Welfare (DAC&FW)
operates Market Intervention Scheme (MIS) for procurement of horticultural commodities
including potato, carrot, onion, tomatoes etc. which are perishable in nature and are

not covered under Price Support Scheme. MIS aims to protect the growers of these
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commodities from making distress sale in the event of a bumper crop during the
peak arrival period when the prices tend to fall below economic levels and cost of
production. MIS is implemented at the request of a State/UT Government which is
ready to bear 50 per cent of the loss (25 per cent in case of North-Eastern States),

if any, incurred on its implementation.

(¢c) Department of Agriculture, Cooperation and Farmers Welfare is implementing
Mission for Integrated Development of Horticulture (MIDH) for development
of Horticulture in the country. It includes assistance for creation of post-harvest
infrastructure under Post Harvest Management (PHM) Scheme, including establishment
of cold storages including those of moderate sizes, staging cold room, processing units,
pack houses, pre-cooling units, controlled atmospherestorage, reefer vans, Integrated
Cold Chain and setting up of ripening chambers. These cold storages can be set
up at village and town level throughout the country. Further, the staging cold room
available under the scheme are essentially meant to be established at the production

sites of perishable horticulture crops.

Under Post-harvest component, credit-linked back-ended subsidy @ 35%-50% of
the project cost is available. The component is demand/entrepreneur driven. Assistance
for creation of cold storage/cold chain component is available to individuals, group
of farmers/growers/consumers, partnership/proprietary firms, self-help groups, farmers
producer organizations, companies, corporations, cooperatives, cooperative marketing
federations, agricultural produce market committees and marketing boards, State

Governments and local bodies like Panchayats.
Supply of fertilizers in backward, remote and hilly areas

*252. SHRI R. VAITHILINGAM: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the production and consumption of urea in the country at present;

(b) the gap between demand and supply of urea along with the targets of

production fixed for the next three years;

(c) the steps taken by the Government to eliminate the shortage and irregularities

in supply of urea; and

(d) the steps being taken by Government to ensure regular supply of fertilizers

in backward, remote and hilly areas of the country?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI ANANTH
KUMAR): (a) The production and consumption of urea in the country for the year
2015-16 and 2016-17 (upto February, 2017) are given below:—
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(Figure in ‘LMT’)

Year Production Consumption/Sale
2015-16 244.75 319.68
2016-17 (Upto Feb., 17) 222.24 271.00

(b) The demand of fertilizers is assessed and projected season-wise by the
Department of Agriculture, Co-operation and Farmers’ Welfare (DAC&FW) in
consultation with the State Governments for which bi-annual conferences are held before
commencement of each cropping season. The gap between demand and production is
met through imports. The requirement for Kharif 2017 (April to September, 2017),
as assessed by DAC&FW, is 144.24 LMT. The requirement (demand) is fulfilled
through indigenous production and imports. The production target of urea for the
FY 2017-18 for Kharif season is 116.94 LMT.

The season-wise target and demand for next 3 years is to be assessed before
commencement of the season.

(c) and (d) To ensure adequate availability as per demand and to eliminate the
shortage and irregularities in supply of urea including in backward, remote and hilly
areas, the Department of Fertilizers takes following steps:—

(1) The month-wise demand is assessed and projected by the Department of
Agriculture and Co-operation and Farmers Welfare (DAC&FW) in consultation
with the State Governments before commencement of each cropping season.

(2) On the basis of month-wise and State-wise projection given by DAC&FW,
Department of Fertilizers allocates sufficient/adequate quantities of fertilizers
to States by issuing monthly supply plan and continuously monitors the
availability through following system:—

(i) The movement of all major subsidized fertilizers is being monitored
throughout the country by an on-line web based monitoring system
(www.urvarak.co.in) also called as Fertilizer Monitoring System (FMS);

(il)) The State Governments are regularly advised to coordinate with
manufacturers and importers of fertilizers for streamlining the supplies
through timely placement of indents for railway rakes through their state

institutional agencies like Markfed etc.

(iii) Regular Weekly Video Conference is conducted jointly by Department of
Agriculture and Cooperation and Farmers Welfare (DAC&FW), Department
of Fertilizers (DoF), and Ministry of Railways with State Agriculture
Officials and corrective actions are taken to dispatch fertilizer as indicated
by the State Governments.
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(iv) The gap between demand (requirement) and production is met through

import.
Welfare schemes for families of farmers who committed suicide

*253. SHRIMATI SAROJINI HEMBRAM: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@) how many welfare schemes are being introduced by the Government for
the family members of those farmers who have committed suicide during the last
two years due to their crop loss;

(b) whether Government is planning to introduce some more schemes for such

families; and
(c) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) to (c¢) Agriculture, including agricultural indebtedness, being
a State subject, the State Governments take appropriate measures for development
of agriculture in the State. However, Government of India supplements the efforts
of States through appropriate policy measures and budgetary support. Normally, it is
the State Governments that provide relief to families that face farmer suicides. As
per information available from the States, the details of relief etc. being provided
are as follows:

e State Government of Maharashtra gives Ex-gratia relief of I 1.00 lakh to
the heirs of the deceased farmer as per scheme of State Government. The
three norms of eligibility for Ex-gratia are crop failure, indebtedness and
harassment due to inability to pay agriculture related loans.

e The Punjab Government had constituted committee for providing compensation
to victims’ family to ¥ 3.00 lakh. The Punjab Government has also introduced
“Punjab Relief of Agriculture Indebtedness Bill” which will provide relief to
the farmers from debt trap.

e Government of Andhra Pradesh is providing ¥ 5.00 lakh compensation to
the family members of the deceased farmers. Out of which ¥ 1.50 lakh is
as one time settlement to wipe off loans/liabilities and ¥ 3.50 lakh towards
rehabilitation of the family members.

e The Government of Telangana has enhanced the Ex-gratia from X 1.00 lakh
to ¥ 5.00 lakh to the family of the deceased farmer towards rehabilitation
of the family and enhance loan settlement ceiling limit from ¥ 50 thousand
to ¥ 1.00 lakh to the persons entitled as one time settlement and to wipe

off all the liabilities on the part of deceased families of farmers.
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e In Karnataka an amount of X 1.00 lakh has been given to each of the
deceased family from 2003-04 to 2014-15. From 01.04.2015 an amount of
% 5.00 lakh relief is provided to each of the deceased family and the children
of the deceased will get free education up to post graduation including

hostel facilities.

In so far as the Central Government is concerned, the strategy of the Government
is to focus on farmers’ welfare by making farming viable. Farm viability is possible,
when cost of cultivation is reduced, yields per unit of farm are increased and farmers
get remunerative prices on their produce. The Department has, therefore, been
implementing various schemes to meet this objective. Schemes that promote efficiency
of natural resources and help reduce cost of cultivation are Soil Health Card (SHC)
Scheme, Neem Coated Urea (NCU), Paramparagat Krishi Vikas Yojana (PKVY),
Pradhan Mantri Krishi Sinchaiyee Yojana (PMKSY). National Agriculture Market
Scheme (e-NAM), has been launched to create an efficient integrated market. Further,
Government supports farmers by way of notifying MSP and undertaking procurement
operations including through Price Support Scheme (PSS), Price Stabilization Fund
(PSF). In case of horticultural and plantation crops, where no MSP is notified,
procurement operations are undertaken under Market Intervention Scheme (MIS). As
regards improving productivity to realize higher production, Government has been
implementing National Food Security Missions (NFSM) for various field crops,
NMOOP for oilseeds and oilpalm and MIDH for Horticultural crops. In addition,
Government has successfully rolled out Pradhan Mantri Fasal Bima Yojana (PMFBY)
to cover crop risk by way of easy insurance. Infrastructure in agriculture sector is
catered to by RKVY.

There are also various other schemes/programms being implemented by the
Government like Pradhan Mantri Jeewan Jyoti Bima Yojana, Pradhan Mantri Suraksha
Bima Yojana and Atal Pension Yojana, etc. in rural as well as urban areas and farmers
and other agricultural labourers who fulfil the eligibility criteria are also eligible for

assistance under these schemes.
Misuse of social media to spread hate campaign

*254. SHRI RITABRATA BANERJEE: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is fact that social media is increasingly used to hurt religious

sentiments and create communal polarization in the country, if so, the details thereof;

(b) whether Government has identified such accounts spreading the hate campaign;

and
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(c) whether any action has been taken against such people and accounts, if so,
the details thereof?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Instances of misuse of social media to
hurt religious sentiments and create communal hatred in the country have come to
the notice of the Government from time to time. Such behaviour in cyberspace is

facilitated by virtual and borderless nature of the technology.

(b) and (c) Whenever any inflammatory harmful and hateful content on various
social networking sites is brought to the notice of the Government by the Security/
Intelligence Agencies, action under Section 69A of the Information Technology Act,
2000 is taken in the interest of Sovereignty and Integrity of India, defence of India,
security of the State, friendly relations with foreign States or public order or for
preventing incitement to the commission of any cognizable offence relating to above.
On a case-to-case basis, the concerned social media platforms are also approached
for removal/blocking of specifics.

The Information Technology (IT) Act, 2000 has provisions for removal of
objectionable online content. Also the Information Technology (Intermediary Guidelines)
Rules 2011 under section 79 of the IT Act requires that the Intermediaries shall observe
due diligence while discharging their duties and shall inform the users of computer
resources not to host, display, upload, modify, publish, transmit, update or share any
information that is harmful, objectionable, affect minors and unlawful in any way.

Use of MIS for data updation of projects under RKVY

*255. SHRI BHUPENDER YADAV: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether States are using Management Information System (MIS) for real-time
data updation of implementation of projects under the Rashtriya Krishi Vikas Yojana
(RKVY); and

(b) if not, the details of the existing monitoring system being used and whether
it is as comprehensive as the MIS, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) and (b) States have been using a web-based Relational Database
and Management Information System (RDMIS), developed by the Department for
real-time updation of implementation of projects under RKVY.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Implementation of Pradhan Mantri Fasal Bima Yojana in Tamil Nadu

2557. SHRIMATI KANIMOZHI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the number of farmers registered for the Pradhan Mantri Fasal Bima Yojana,

State-wise;

(b) the number of farmers from Tamil Nadu who have availed the Yojana for
both Kharif and Rabi seasons, district-wise; and

(c) the number of insured farmers who were provided compensation due to the
failure of crops in Tamil Nadu during the Rabi season (October-March)?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) State-wise details
(including Tamil Nadu) of farmers registered under Pradhan Mantri Fasal Bima
Yojana (PMFBY) during Kharif 2016 and Rabi 2016-17 seasons are given in the
Statement-I (See below). The number of farmers from Tamil Nadu, who have availed
the Yojana for both Kharif and Rabi seasons, district-wise is given in the Statement-II
(See below). As per scheme guidelines assessment of yield losses suffered/likely to
be suffered by farmers depend on the outcome of crop cutting experiments which
are undertaken by the respective State Government. In respect of Rabi 2016-17, the
cut off date for submission of yield data by the State Government to the insurance
companies is one month from the date of harvest of Rabi crops. Therefore, yield
based final assessment of losses can only be undertaken after that. Further, no claims
have been paid in Tamil Nadu under prevented sowing/failed germination, mid season

adversity, localised calamity during this period.
Statement-1

State-wise details of tentative coverage of farmers under PMFBY
during Kharif and Rabi 2016-17

Sl.  State No. of farmers covered (in lakh)
No. Kharif 2016* Rabi 2016-17%*
1 2 3 4

1.  Andaman and Nicobar Islands Not Implemented 0.00324
2. Andhra Pradesh 8.60 1.44
3. Assam Not Implemented 0.078
4.  Arunachal Pradesh Not Implemented
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1 2 3 4

5. Bihar 14.86 11.54

6.  Chandigarh Not Implemented

7. Chhattisgarh 13.96 1.47

8. Daman and Diu Not Implemented Data Not Available
9.  Dadra and Nagar Haveli Not Implemented

10.  Delhi Not Implemented

11.  Goa 0.007 0.00013

12.  Gujarat 18.42 1.16

13. Haryana 6.95 5.75

14.  Himachal Pradesh 1.12 2.03

15.  Jammu and Kashmir Not Implemented Data Not Available
16.  Jharkhand 8.28 0.54

17.  Karnataka 15.56 11.76

18. Kerala Not Implemented Data Not Available
19.  Lakshadweep Not Implemented

20. Madhya Pradesh 37.91 29.27

21.  Mabharashtra 109.41 8.05

22.  Manipur 0.09 Not Implemented
23.  Meghalaya 0.0006 Data Not Available
24.  Mizoram Not Implemented

25.  Nagaland Not Implemented

26.  Odisha 17.64 0.58

27.  Puducherry Not Implemented 0.09

28.  Punjab Not Implemented

29.  Rajasthan 49.85 30.76

30.  Sikkim Not Implemented Data Not Available
31.  Tamil Nadu 0.16 14.73

32.  Telangana 5.91 1.56

33.  Tripura 0.02 0.15

34.  Uttar Pradesh 33.90 36.26
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1 2 3 4
35.  Uttarakhand 1.29 0.84
36. West Bengal 30.89 9.69
TotaL 374.83 167.75

* Kharif 2016 data does not include coverage under Restructured Weather Based Crop Insurance Scheme

(RWBCIS) totalling 15.47 lakh.

** Rabi 2016-17 data includes both coverage under PMFBY and RWBCIS as no segregated data is available.

Statement-I11

Tentative details of district-wise coverage of farmers in Tamil Nadu
during Kharif 2016 and Rabi 2016-17 under PMFBY

SI.  Name of District

Farmers Covered (in lakhs)

No. Kharif 2016 Rabi 2016
1 2 3 4
1. Ariyalur 0.001 0.170
2. Dindigul 0.002 0.395
3. Erode 0.002 0.115
4.  Kanyakumari 0.000 0.012
5. Karur 0.000 0.036
6.  Madurai 0.001 0.188
7. Namakkal 0.002 0.205
8. Perambalur 0.003 0.6014
9.  Tiruchirapalli (Trichy) 0.003 0.207
10.  Thiruvarur 0.014 1.611
11. Ramanathapuram 0.000 1.260
12. Coimbatore 0.003 0.018
13.  Cuddalore 0.008 0.761
14. Kancheepuram 0.004 0.173
15.  Nilgiris 0.001 0
16. Salem 0.007 0.259
17. Sivagangai 0.000 0.781
18.  Tirunelveli 0.003 0.533
19.  Thiruvallur 0.007 0.314
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1 2 3 4
20. Tiruvannamalai 0.038 0.887
21.  Tiruppur 0.004 0.091
22. Dharmpuri 0.001 0.126
23.  Krishnagiri 0.001 0.056
24. Nagapattinam 0.007 1.313
25.  Pudukottai 0.006 0.838
26. Thanjavur 0.021 0.959
27.  Theni 0.006 0.049
28.  Thoothukudi 0.000 0.973
29.  Vellore 0.004 0.297
30.  Villupuram 0.009 1.042
31.  Virudhunagar 0.004 0.451

TotaL 0.161 14.735

Implementation of NADAMS

2558. SHRI R. VAITHILINGAM: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the details of the States which are covered under National Agriculture Drought
Assessment and Monitoring System (NADAMS);

(b) the manner in which agricultural drought monitoring is carried out under
NADAMS;

(c) the details of the benefits farmers would get under the scheme; and

(d) the number of farmers benefited by the system during the last two years

and the current year, State-wise including Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) The 14 States covered
under NADAMS project are Andhra Pradesh, Bihar, Chhattisgarh, Gujarat, Haryana,
Jharkhand, Karnataka, Madhya Pradesh, Maharashtra, Odisha, Rajasthan, Telangana,
Tamil Nadu and Uttar Pradesh.The drought assessment for 14 States is carried out at
District level. However, drought assessment is also carried out at sub-district levels in

6 States (Andhra Pradesh, Haryana, Karnataka, Maharashtra, Odisha and Telangana).
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(b) The agriculture drought assessment and monitoring, under NADAMS project is
carried out using multiple satellite data, rainfall, soil moisture index, potential sowing
area, irrigation percentage and ground observations. A logical modeling approach is
followed to classify the districts into Alert, Watch and Normal during June, July and
August and Severe, Moderate, Mild drought or Normal condition during September
and October. The monthly Drought Assessment Reports are communicated to all
concerned State and National level agencies and also kept on the MNCFC website

(www.ncfc.gov.in).

(c) and (d) NADAMS project provides an early assessment of drought situation
and thus helps the State Governments to take remedial measures and also use
this information for drought declaration.The assessment reports provided under the
NADAMS project can thus prove beneficial to the farmers at large by way of a

crucial decision support input.
Slow release of high yielding pest resistant varieties

2559. SHRI KIRANMAY NANDA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government is aware of the slow release of new high yielding,

disease pest resistant varieties in agriculture during last two decades or so; and

(b) if so, the reasons for the slow release of new varieties as compared to

twenty years back?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI SUDARSHAN BHAGAT): (a) Scientists in the National
Agricultural Research System (NARS) comprising of Indian Council of Agricultural
Research (ICAR) and State Agricultural Universities (SAUs) are continuously breeding
and releasing High Yielding Varieties (HYVs) with resistance to biotic and abiotic
stresses, besides nutritionally rich varieties on the basis of yield superiority recorded

in multi-location testing.

During the decade from 1997-06, 1417 crop varieties were released, while in the
recently completed decade from 2007-2016, a total of 1545 HYVs were released and
notified through ‘Central Sub-Committee on Crop Standards, Notification and Release
of Varieties for Agricultural Crops’. Thus there has been a steady and progressive

increase in the pace of release of varieties during the last two decades.

(b) Not applicable.
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Setting up of Centre for Cotton Excellence in Gujarat

2560. SHRI DILIPBHAI PANDYA:
SHRI MADHUSUDAN MISTRY:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased

to state:

(a) whether Government of Gujarat had demanded from the Central Government

to establish Centre for Cotton Excellence in Gujarat;
(b) whether the Ministry is considering the proposal;
(¢) when such a centre is likely to be established; and
(d) the time-frame in which the Cotton Excellence Centre will function fully?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI SUDARSHAN BHAGAT): (a) Yes, Sir.

(b) Indian Council of Agricultural Research, New Delhi (ICAR) has decided to
establish a Regional Research Centre on Cotton for strengthening the cotton cultivation
in the State of Gujarat.

(¢) ICAR-Central Institute for Cotton Research (CICR), Nagpur in collaboration
with Junagadh Agricultural University are in the process to finalize the site after
examining the suitability of soils, availability of water and other logistic facilities

essentially required for establishing the Regional Research Centre.
(d) After receiving the report, action will be taken on priority.
Improving seeds and fertilizers procurement system

2561. SHRIMATI JAYA BACHCHAN: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government has taken note of the hardships faced by farmers in

procurement of seeds and fertilizers due to demonetisation;

(b) whether Government is considering to improve the procurement mechanism

in the country to rescue the farmers, if so, the details thereof; and

(¢) whether Government is considering to streamline or bringing an innovative

state of the art procurement system in the agricultural sector, if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) The availability



70  Written Answers to [RAJYA SABHA] Unstarred Questions

of certified/quality seeds and fertilizers for the current Rabi season (2016-17) is

adequate in the country.

The Government had allowed farmers to use old ¥ 500 denomination notes for
making payments towards purchase of seeds from the centers, units or outlets belonging
to the Central or State Governments, Public Sector Undertakings, National or State
Seeds Corporations, Central or State Agricultural Universities and the Indian Council

of Agricultural Research Institutes for sale of seeds upto 15.12.2016.

For online purchase of inputs like seeds, fertilizer, the farmers can purchase
agricultural inputs from dealers and payment can be made through National Electronic
Fund Transfer (NEFT) Kisan Card, ATM Card of farmers etc. State Governments are
also encouraging input dealer to be equipped with Point of Sale (PoS) machine to

receive payment from farmers as against purchase of agricultural inputs.

To ensure that the sales of fertilizers is not hampered due to lack of cash in the
system, Manufacturing Companies and Importers of various fertilizers were directed
to provide fertilizers to dealers/wholesalers/retailer on credit and the credit limit was

extended by additional 30 days by the companies.

The farmers can sell their agriculture produce in the APMC markets, mandis, direct

procurement centers and receive payments in their bank account through cheque/RTGs.
MSP announced by Government

2562. SHRIMATI RAJANI PATIL:
SHRI P. BHATTACHARYA:
SHRI DARSHAN SINGH YADAV:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased

to state:

(a) whether the peasants, who feed the entire country, are taking away their own
lives because they are not getting even the Minimum Support Price (MSP) for their

produce;

(b) if so, the MSP announced by Government in respect of wheat, rice and

other essential pulses; and
(c) the appropriate action Government is taking to address farmers' concerns?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
AND FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) to (c¢) Government
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fixes Minimum Support Price (MSP) for the major agricultural produce on the
recommendation of the Commission for Agricultural Costs and Prices (CACP). The
Government offers to procure the agricultural produce at MSP. However, farmers are
free to sell their produce to Government procurement agencies at MSP or in the open

market as is advantageous to them.

Government has announced the MSP of agricultural produce including wheat,
rice and pulses for 2016-17 season. The MSP fixed by Government for wheat rice

and pulses for 2016-17 are given below:—

Crop MSP (X per quintal)
Wheat 1625

Rice 1470

Tur 5050%

Urad 5000*
Moong 5225%

Gram 4000%**
Masur 3950%**

*including bonus of ¥ 425 per quintal.
** including bonus of I 200 per quintal.
*** including bonus of ¥ 150 per quintal.

Government also implements Market Intervention Scheme (MIS) for procurement
of agricultural and horticultural commodities not covered under the Minimum
Support Price on the request of State/UT Government. The MIS is implemented in
order to protect the growers of these commodities from making distress sale in the
event of bumper crop when the prices tend to fall below the economic level/cost
of production. Losses, if any, incurred by the procuring agencies are shared by the
Central Government and the concerned State Government on 50:50 basis (75:25 in
case of North-Eastern States).

Government has taken several initiatives to increase agricultural production and
productivity which, inter alia, include National Food Security Mission (NFSM),
Rashtriya Krishi Vikas Yojana (RKVY), Bringing Green Revolution to Eastern India
(BGREI), National Mission on Oilseeds and Oil Palm (NMOOP), National Mission for
Sustainable Agriculture (NMSA), Pradhan Mantri Krishi Sinchaiyee Yojana (PMKSY),
Soil Health Card etc.

In addition, Government is also implementing e-National Agriculture Market and

promoting Farmer Producer Organizations (FPOs) to ensure remunerative prices to farmers.
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Suicides by farmers

2563. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased

to state:

(a) whether it is a fact that the number of farmers committing suicides is

increasing every year;

(b) the details of the number of farmers who committed suicide in the last three

years and in the current year, year-wise and the average acreage holding by them;

(c) whether Government would review the scheme of providing relief to farmers
in distress by making their loan and interest burden reduced by financial assistance,

if so, the details thereof; and

(d) if not, how does Government plans to deal with increasing farmers’ suicides,

with details?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) The National
Crime Records Bureau (NCRB) under the Ministry of Home Affairs compiles and
disseminates information on suicides, in its publication titled ‘Accidental Deaths and
Suicides in India’ (ADSI). As per ADSI Report of 2015, the number of suicides by
farmers/cultivators has gone up from 5650 in 2014 to 8,007 in 2015, registering an
increase of 41.7%. Suicides by agricultural labourers have however, come down from
6,710 in 2014 to 4,595 in 2015. Thus, total number of suicides in Farming Sector
has increased by 2% in 2015 over 2014. As per ADSI Reports for the years 2013,
2014 and 2015, the State-wise details of suicides have been compiled in the Statement
which are given in the Statement-I (See below). As per ADSI Reports for the years
2014 and 2015, the State-wise details of Land Holding Status have been compiled
in the Statement which are given in the Statement-II (See below). The Report for
the year 2016 has not yet been published.

(¢) and (d) In order to bring more and more farmers within the institutional
fold, the Government is providing, through institutional sources (commercial banks,
cooperative banks and regional rural banks), short term crop loans and medium/long

term loan to farmers.

Short term crop loan of upto ¥ 3.00 lakh is provided to farmers at an interest

rate of 7% per annum. Farmers, who promptly repay their crop loans as per the
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repayment schedule fixed by the banks, get the benefit of interest subvention of

3%. Thus, the effective interest rate for the short term crop loan is 4% per annum.

In order to discourage distress sale by farmers and to encourage them to store their
produce in warehouses against warehouse receipts, the benefit of Interest Subvention
Scheme has been extended to small and marginal farmers having Kisan Credit Card
for a further period of upto six months post harvest on the same rate as available to

crop loan against negotiable warehouse receipt for keeping their produce in warehouses.

In order to ensure that all eligible farmers are provided with hassle-free and
timely credit for their agricultural operations, the Government has introduced the Kisan
Credit Card (KCC) Scheme, which enables them to purchase agricultural inputs such
as seeds, fertilizers, pesticides, etc. and draw cash to satisfy their consumption needs.
The KCC Scheme has since been simplified and converted into ATM-enabled debit
card with, inter alia, facilities of one-time documentation, built-in cost escalation in

the limit, any number of drawls within the limit, etc.

Reserve Bank of India has revised the criteria of crop loss in their Master
Circular dated 01.07.2015 keeping in view the Gol notification dated 8.4.2015. RBI
has allowed State Level Bankers’ Committee/District Level Consultative Committees/
Banks to take view on rescheduling of loans if the crop loss is 33% or more. Banks
have been advised to allow maximum period of repayment of upto 2 years (including
the moratorium period of 1 year) if the crop loss is between 33% and 50%. If the
crop loss is 50% or more, the restructured period for repayment is extended to a
maximum of 5 years (including the moratorium period of 1 year). The Banks have
further been advised that all short-term loans eligible for restructuring are converted
into term loan. In all cases of restructuring, moratorium period of at least one year

is granted. The existing term loan instalments are rescheduled.

Agriculture, including agricultural indebtedness, being a State subject, the State
Governments take appropriate measures for development of agriculture in the State.
However, Government of India supplements the efforts of States through appropriate
policy measures and budgetary support. The strategy of the Government is to focus
on farmers’ welfare by making farming viable. Farm viability is possible, when
cost of cultivation is reduced, yields per unit of farm are increased and farmers get
remunerative prices on their produce. The Department has, therefore, been implementing
various schemes to meet this objective viz. Soil Health Card (SHC) Scheme, Neem
Coated Urea, Paramparagat Krishi Vikas Yojana (PKVY), Pradhan Mantri Krishi
Sinchaiyee Yojana (PMKSY), National Agriculture Market Scheme (e-NAM), Pradhan
Mantri Fasal Bima Yojana (PMFBY), Interest Subvention Scheme etc.
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Statement-1

State-wise details of sucide

State/UT 2013 2014 2015

Farmers and Farmers Labourers Total Farmers Labourers Total

Labourers

1 2 3 4 5 6 7 8

Andhra Pradesh 2014 160 472 632 516 400 916
Arunachal Pradesh 37 0 3 3 7 3 10
Assam 305 21 38 59 84 54 138
Bihar 127 0 10 10 0 7 7
Chhattisgarh 0 443 312 755 854 100 954
Goa 1 0 0 0 0 0 0
Gujarat 582 45 555 600 57 244 301
Haryana 374 14 105 119 28 134 162
Himachal Pradesh 33 32 31 63 0 46 46
Jammu and Kashmir 18 12 25 37 0 21 21
Jharkhand 142 0 4 4 0 21 21
Karnataka 1403 321 447 768 1197 372 1569
Kerala 972 107 700 807 3 207 210
Madhya Pradesh 1090 826 372 1198 581 709 1290
Maharashtra 3146 2568 1436 4004 3030 1261 4291
Manipur 1 0 0 0 1 0 1
Meghalaya 5 0 2 2 2 1 3
Mizoram 6 0 5 5 0 1 1
Nagaland 2 0 0 0 0 0 0
Odisha 150 5 97 102 23 27 50
Punjab 83 24 40 64 100 24 124
Rajasthan 292 0 373 373 3 73 76
Sikkim 35 35 0 35 15 3 18
Tamil Nadu 105 68 827 895 2 604 606

Telangana NA 898 449 1347 1358 42 1400
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1 2 3 4 5 6 7 8
Tripura 56 0 32 32 1 48 49
Uttar Pradesh 750 63 129 192 145 179 324
Uttarakhand 15 0 0 0 0 2 2
West Bengal 0 0 230 230 0 0 0
ToTAL (STATES) 11744 5642 6694 12336 8007 4583 12590
Andaman and 5 8 0 8 0 0 0

Nicobar Islands

Chandigarh 0 0 0 0 0 0 0
Dadra and Nagar 15 0 0 0 0 0 0
Haveli

Daman and Diu 0 0 0 0 0 0 0
Delhi (UT) 8 0 0 0 0 0 0
Lakshadweep 0 0 0 0 0 0 0
Puducherry 0 0 16 16 0 12 12
ToraL (UTs) 28 8 16 24 0 12 12
ToraL (ALL INDIA) 11772 5650 6710 12360 8007 4595 12602

Source: Report on ‘Accidental Deaths and Suicides in India’ for relevant years, National Crime Records
Bureau, Ministry of Home Affairs.



Statement-I11

State-wise details of landholding status

Sl.  State/UT 2014 2015
No. Marginal ~ Small Medium Large Total Marginal ~ Small Medium Large Total
farmers  farmers  farmers  farmers farmers  farmers  farmers  farmers

1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra Pradesh 64 48 47 1 160 202 163 149 2 516
2.  Arunachal Pradesh 0 0 0 0 0 0 7 0 0 7
3. Assam 4 10 7 0 21 52 17 7 8 84
4. Bihar 0 0 0 0 0 0 0 0 0 0
5. Chhattisgarh 136 195 89 23 443 354 310 153 37 854
6. Goa 0 0 0 0 0 0 0 0 0 0
7.  Gujarat 3 8 30 4 45 4 29 19 5 57
8. Haryana 0 2 10 2 14 3 7 18 0 28
9. Himachal Pradesh 14 18 0 0 32 0 0 0 0 0
10. Jammu and Kashmir 11 0 1 0 12 0 0 0 0 0
11. Jharkhand 0 0 0 0 0 0 0 0 0 0
12. Karnataka 51 149 117 4 321 209 751 235 2 1197
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13. Kerala 44 43 18 2 107 0 2 1 0 3
14. Madhya Pradesh 403 267 150 6 826 154 289 134 4 581
15. Maharashtra 627 1335 544 62 2568 834 1285 899 12 3030
16. Manipur 0 0 0 0 0 0 0 1 0 1
17. Meghalaya 0 0 0 0 0 1 1 0 0 2
18. Mizoram 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0
20. Odisha 0 5 0 0 5 13 7 3 0 23
21. Punjab 3 14 7 0 24 18 70 11 1 100
22. Rajasthan 0 0 0 0 0 0 2 1 0 3
23. Sikkim 22 0 13 0 35 1 14 0 0 15
24. Tamil Nadu 48 17 3 0 68 0 2 0 0 2
25. Telangana 129 366 377 26 898 301 605 373 79 1358
26. Tripura 0 0 0 0 0 0 1 0 0 1
27. Uttar Pradesh 13 38 11 1 63 49 56 30 10 145
28. Uttarakhand 0 0 0 0 0 0 0 0 0 0
29. West Bengal 0 0 0 0 0 0 0 0 0 0
TotaL (STATES) 1572 2515 1424 131 5642 2195 3618 2034 160 8007
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1 2 3 4 5 6 7 8 9 10 11 12

30. Andaman and 7 1 0 0 8 0 0 0 0 0
Nagar Islands

31. Chandigarh 0 0 0 0 0 0 0 0 0 0

32. Dadra and Nagar 0 0 0 0 0 0 0 0 0 0
Haveli

33. Daman and Diu 0 0 0 0 0 0 0 0 0 0

34. Delhi (UT) 0 0 0 0 0 0 0 0 0 0

35. Lakshadweep 0 0 0 0 0 0 0 0 0 0

36. Puducherry 0 0 0 0 0 0 0 0 0 0
TotaL (UTs) 7 1 0 0 8 0 0 0 0 0
TotaL (ALL INDIA) 1579 2516 1424 131 5650 2195 3618 2034 160 8007

Source: Report on ‘Accidental Deaths and Suicides in India’ for relevant years, National Crime Records Bureau, Ministry of Home Affairs.
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Excessive use of chemical fertilizers

2564. SHRIMATI RAJANI PATIL:
SHRI P. BHATTACHARYA:
SHRI DARSHAN SINGH YADAV:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased

to state:

(a) whether Government is aware that excessive use of chemicals fertilizers,
particularly urea by farmers across the country, has posed threat to the soil as well

as resulted in decline in farm production;

(b) if so, whether Government has chalked out any awareness programme for
farmers to discourage excessive use of chemical fertilizers, if so, the details thereof;

and

(c) whether various fertilizer cooperatives would be engaged in the awareness
programme of impact of chemical fertilizers on soil and farm production, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) There is no harmful
effect of chemical fertilizers on soil health with balanced and judicious use. However,
imbalanced use of chemical fertilizers coupled with low addition of organic matter
over years may cause multinutrient deficiencies as evident from the study conducted
under All India Coordinated Research Project on Long-Term Fertilizer Experiment
in different soil types (fixed locations) under dominant cropping systems.There is
also possibility of nitrate contamination in ground water above the permissible limit
of 10mg NO3-N/L due to excessive use of nitrogenous fertilizers including urea
particularly in light textured soils that has consequence on human/animal health if

used for drinking purpose.

(b) The Government has introduced Soil Health Card Scheme in all States/UTs
with an aim to assist all State Governments to evaluate fertility in all farm holding
across the country and issue soil health cards to farmers regularly in a cycle of 2
years. Soil Health Cards provide information to farmers on nutrient status of their
soil along with recommendations on appropriate dosage of nutrients to be applied

for improving soil health and its fertility.

Under Soil Health Management Scheme farmers are educated on balanced use of
fertilizers through various components namely training of farmers, field demonstrations

and frontline field demonstrations. Financial assistance is also provided under the



80 Written Answers to [RAJYA SABHA] Unstarred Questions

scheme for promotion of organic manure, soil amendment (lime/basic slag) in acidic

soils and micronutrients.

Indian Council of Agricultural Research (ICAR) is recommending soil test based
balanced and integrated nutrient management through conjunctive use of both inorganic
and organic sources of plant nutrients to reduce the use of costly chemical fertilizers
and to improve soil health and quality. ICAR also imparts training, organises Front

Line Demonstrations (FLDs) to educate farmers on these aspects.

(c) There is no proposal to engage fertilizer cooperatives in the awareness
programme of impact of chemical fertilizers on soil and farm production as the
Government is giving wide publicity through print and electronic media about Soil

Health Programmes.
Achievements in solving the problems of farmers

+2565. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased

to state:

(a) whether the efforts being put in to improve the state of farmers are not

yielding positive results, if so, the details thereof;

(b) the omissions occurring in the process of understanding the problems and
redressing the problems of farmers because of which they are forced to commit

suicide;

(c) the extent of success achieved in the direction of doubling the income for

farmers, the details thereof; and

(d) the steps taken during the last three years because of which farmers obtained

satisfactory benefits and the steps proposed to be taken in future?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) In order to increase
growth in the agriculture sector by enhancement in the production and productivity
of crops in the country, the Government is implementing, through State Governments,
various Schemes/Programmes such as National Food Security Mission (NFSM),
Rashtriya Krishi Vikas Yojana (RKVY), Bringing Green Revolution to Eastern India

T Original notice of the question was received in Hindi.
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(BGREI), Pradhan Mantri Krishi Sinchaiyee Yojana (PMKSY), National Mission
on Oilseeds and Oil Palm (NMOOP), National Mission for Sustainable Agriculture
(NMSA), Mission for Integrated Development of Horticulture (MIDH), Pradhan
Mantri Fasal Bima Yojana (PMFBY), Paramparagat Krishi Vikas Yojana (PKVY),
National Agriculture Market Scheme (e-NAM), Price Support Scheme (PSS), etc.
The Agriculture and Allied sector witnessed a growth of 4.4 per cent in 2016-17 at
2011-12 basic prices.

(b) As per the report of the National Crime Records Bureau (NCRB) under
the Ministry of Home Affairs titled ‘Accidental Deaths and Suicides in India 2015’
‘Bankruptcy or Indebtedness’ and ‘Farming Related Issues’ are reported as major
causes of suicides among farmers/cultivators. Other prominent causes of farmers/

cultivators suicides are family problems and illness etc.

In order to bring more and more farmers within the institutional fold, the
Government is providing, through institutional sources (commercial banks, cooperative
banks and regional rural banks), short term crop loans and medium/long term loan
to farmers. Short term crop loan of upto I 3.00 lakh is provided to farmers at an
interest rate of 7% per annum. Farmers, who promptly repay their crop loans as per
the repayment schedule fixed by the banks, get the benefit of interest subvention of

3%. Thus, the effective interest rate for the short term crop loan is 4% per annum.

In order to discourage distress sale by farmers and to encourage them to store their
produce in warchouses against warehouse receipts, the benefit of Interest Subvention
Scheme has been extended to small and marginal farmers having Kisan Credit Card
for a further period of upto six months post harvest on the same rate as available to

crop loan against negotiable warehouse receipt for keeping their produce in warehouses.

In order to ensure that all eligible farmers are provided with hassle-free and
timely credit for their agricultural operations, the Government has introduced the Kisan
Credit Card (KCC) Scheme, which enables them to purchase agricultural inputs such
as seeds, fertilizers, pesticides, etc. and draw cash to satisfy their consumption needs.
The KCC Scheme has since been simplified and converted into ATM-enabled debit
card with, inter alia, facilities of one-time documentation, built-in cost escalation in

the limit, any number of drawls within the limit, etc.

Reserve Bank of India has revised the criteria of crop loss in their Master
Circular dated 01.07.2015 keeping in view the Gol notification dated 8.4.2015. RBI
has allowed State Level Bankers’ Committee/ District Level Consultative Committees/
Banks to take view on rescheduling of loans if the crop loss is 33% or more. Banks

have been advised to allow maximum period of repayment of upto 2 years (including
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the moratorium period of 1 year) if the crop loss is between 33% and 50%. If the
crop loss is 50% or more, the restructured period for repayment is extended to a
maximum of 5 years (including the moratorium period of 1 year). The Banks have
further been advised that all short-term loans eligible for restructuring are converted
into term loan. In all cases of restructuring, moratorium period of at least one year

is granted. The existing term loan installments are rescheduled.

(c) and (d) In order to achieve the target of doubling of income of farmers by
the year 2022, the Department of Agriculture, Cooperation and Farmers Welfare has
constituted a Committee under the Chairmanship of Additional Secretary, for the

following aspects:—
(1) To study the current income level of farmers/agricultural labourers.
(il)) To measure the historical growth rate of the current income level.

(ii1) To determine the needed growth rate to double the income of farmers/
agricultural labourers by the year 2021-22.

(iv) To consider and recommend various strategies to be adopted to accomplish
(ii1) above.
(v) To recommend an institutional mechanism to review and monitor implementation

to realise the goal.

(vi) To examine any other related issue.
The Committee has so far held five meetings so far to evolve a suitable strategy.

Apart from the above, the focus of the Government is on farmers’ welfare
by making farming viable. Farm viability is possible, when cost of cultivation is
reduced, yields per unit of farm are increased and farmers get remunerative prices
on their produce. The various ongoing schemes/programmes of the Department viz.
Soil Health Card (SHC) Scheme, Neem Coated Urea, Paramparagat Krishi Vikas
Yojana (PKVY), The Pradhan Mantri Krishi Sinchaiyee Yojana (PMKSY), National
Agriculture Market Scheme (e-NAM), Pradhan Mantri Fasal Bima Yojana (PMFBY)

are intended to meet this objective.

Minimum Support Price (MSP) is notified for both Kharif and Rabi crops based on
the recommendations of the Commission on Agriculture Costs and Prices (CACP). The

Commission collects and analyses data on cost of cultivation and recommends MSP.

Further the Government undertakes procurement of wheat and paddy under its
‘MSP operations’. In addition, Government implements Market Intervention Scheme
(MIS) for procurement of agricultural and horticultural commodities not covered
under the Price Support Scheme on the request of State/UT Government. The MIS
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is implemented in order to protect the growers of these commodities from making
distress sale in the event of bumper crop when the prices tend to fall below the

economic level/cost of production.
Providing proper price of farmers’ produces

2566. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased

to state:

(a) whether farmers are discouraged due to not getting good prices of pulses as

the rates have gone down at the time of harvesting of Rabi crops;

(b) the reasons for fall in prices of crops of farmers during their harvesting

season and increase in their market prices as soon as it reaches traders; and

(¢) whether such an arrangement would be in place whereby farmers get the
highest price of their crops in the market and their situation could improve, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S.S. AHLUWALIA): (a) to (c) Market price of
agricultural produces is determined by market forces of demand and supply. However,
Government fixes Minimum Support Price (MSP) for the major agricultural produce
on the recommendation of the Commission for Agricultural Costs and Prices (CACP).
While formulating its recommendations on price policy, CACP considers various
important factors that include cost of cultivation, trends in market prices, demand and

supply situation, effect on general price level, effect on cost of living etc.

The prices of agricultural produce tend to fall after the harvest season due to
increase in market arrival of new crops. Government fixes MSP to protect the farmers

from distress sale.

The Government offers to procure the agricultural produce at MSP. However,
farmers are free to sell their produce to Government procurement agencies at MSP

or in the open market as is advantageous to them.

Government also implements Market Intervention Scheme (MIS) for procurement
of agricultural and horticultural commodities not covered under the Minimum

Support Price on the request of State/UT Government. The MIS is implemented in

T Original notice of the question was received in Hindi.
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order to protect the growers of these commodities from making distress sale in the
event of bumper crop when the prices tend to fall below the economic level/cost
of production. Losses, if any, incurred by the procuring agencies are shared by the
Central Government and the concerned State Government on 50:50 basis (75:25 in
case of North-Eastern States).

Government has also taken several steps to ensure MSP for agricultural produce
which, inter alia, includes setting up of procurement centers keeping in view the
potential in the areas; creating awareness among the farmers of the MSP operations;
making payment through arthias/co-operative societies to the farmers; encouraging
decentralized procurement; adopting e-procurement system; engaging private players
in certain States to participate in procurement operations, implementing e-National

Agriculture Market, promoting Farmer Producer Organizations (FPOs) etc.
Farmers’ suicides

2567. SHRI PARTAP SINGH BAJWA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the measures taken by Government to ensure implementation of the policies
to curb farmers’ suicides, the details of the schemes and their current status of

implementation; and

(b) whether the studies and recommendations of the renowned agriculture scientist

M.S. Swaminathan have been taken into consideration, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Agriculture is a State
subject and the State Governments take appropriate measures for development of
agriculture in the State. State Governments are primarily responsible for the growth
and development of agriculture sector in their respective States. The Union Government
is according high priority for its progress and improving the welfare of the farmers.
Government of India has taken several steps to revitalize agriculture sector and
improve economic condition of farming community on sustainable basis by increasing
investment, improving farm practices, creating rural infrastructure and delivery of
credit, technology and other inputs, such as, extension, marketing, etc. Keeping in
mind the dependence of a large section of India’s society on agriculture and also the
need for ensuring food and nutrition security, the Government supplements the efforts
of States through appropriate policy measures and budgetary support. During the last
two years, the strategy of the Government has been to focus on farmers’ welfare by
making farming viable. Farm viability is possible, when cost of cultivation is reduced,

yields per unit of farm are increased and farmers get remunerative prices on their
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produce.The Department has, therefore, been implementing various schemes to meet

this objective, viz. Soil Health Card (SHC) Scheme, Neem Coated Urea, Paramparagat
Krishi Vikas Yojana (PKVY), the Pradhan Mantri Krishi Sinchaiyee Yojana (PMKSY),
the National Agriculture Market Scheme (e-NAM) and the Pradhan Mantri Fasal Bima
Yojana (PMFBY). Brief details of the above schemes is as below:—

(@)

Soil Health Card (SHC) scheme has been formally launched on 19.2.2015
by Hon’ble Prime Minister at Suratgarh (Rajasthan). During the current year
i.e. 2016-17, 2.74 crore soil sample have been collected and 2.11 crore have
been tested. 6 crore SHCs have been printed and 5.82 crore SHCs distributed
as on 21.3.2017.

(il)) Neem Coated Urea is being promoted to regulate urea use, enhance its

availability to the crop and reduce cost of fertilizer application. The entire
quantity of domestically manufactured urea and imported urea is now neem

coated.

(ii1) Paramparagat Krishi Vikas Yojana (PKVY) is being implemented with a

view to promote organic farming in the country. This will improve soil
health and organic matter content and increase net income of the farmer
so as to realise premium prices. Under this scheme, an area of 5 lakh acre
is targeted to be covered though 10,000 clusters of 50 acre each, from the
year 2015-16 to 2017-18. So far 7186 clusters have been formed during
2015-16.The remaining 2814 clusters would be formed during 2016-17.

(iv) The Pradhan Mantri Krishi Sinchaiyee Yojana (PMKSY) is being implemented

™)

to expand cultivated area with assured irrigation, reduce wastage of water
and improve water use efficiency. The target for the year 2016-17 is 8 lakh
ha. under micro irrigation and so far 5.08 lakh ha. have been covered as
on 13.2.2017.

The National Agriculture Market Scheme (e-NAM) was approved on 1.7.2015
with a budget allocation of ¥ 200 crore to be implemented during the period
2015-16 to 2017-18. The scheme was launched on 14.04.2016 in 8 States
viz. Gujarat, Telangana, Rajasthan, Madhya Pradesh, Uttar Pradesh, Haryana,
Himachal Pradesh and Jharkhand covering 21 markets. The Scheme envisages
initiation of e-marketing platform at national level and will support creation
of infrastructure to enable e-marketing in 585 regulated markets across the

country by March, 2018. As on date 399 markets have been integrated.

(vi) Government has approved a new crop Insurance scheme namely Pradhan

Mantri Fasal Bima Yojana (PMFBY) to replace National Agricultural
Insurance Scheme (NAIS) and Modified NAIS (MNAIS) from Kharif 2016
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season. PMFBY has addressed all the shortcomings in the earlier schemes
and would be available to the farmers at very low rates of premium. The
farmers will get full insurance cover as there will be no capping of sum
insured and consequently the claim amount will not be cut or reduced.
This scheme would provide insurance cover for all stages of the crop cycle
including post-harvest risks in specified instances. The area coverage would

be increased from 23% presently to 50% in two years.

Under PMFBY, the Scheme would provide insurance cover for all stages of crop
cycle including post harvest risks in specified instances. A total number of 381.61
lakh farmers have been covered and 386.75 lakh hectares area insured with a sum
of ¥ 1,41,883.3 crore under PMFBY/Weather Base Crop Insurance Scheme during
Kharif 2016.

Apart from the above schemes, the Government provides interest subvention
of 3% on short-term crop loans up to I 3.00 lakh. Presently, loan is available to
farmers at an interest rate of 7% per annum, which gets reduced to 4% on prompt
repayment. Further, under Interest Subvention Scheme 2015-16, in order to provide
relief to the farmers on occurrence of natural calamities, the interest subvention of 2%
shall continue to be available to banks for the first year on the restructured amount.
The benchmark for initiating relief measures by banks has also been reduced to 33%

crop loss in line with the National Disaster Management Framework.

Further, the Government is implementing several Centrally Sponsored Schemes
viz. National Food Security Mission (NFSM); Mission for Integrated Development of
Horticulture (MIDH); National Mission on Oilseeds and Oilpalm (NMOOP); National
Mission for Sustainable Agriculture (NMSA); National Mission on Agricultural Extension
and Technology (NMAET) and Rashtriya Krishi Vikas Yojana (RKVY).

Minimum Support Price (MSP) is also notified for both Kharif and Rabi crops
based on the recommendations of the Commission on Agriculture Costs and Prices
(CACP). In addition, the Government has declared bonus on pulses for Kharif 2016
over and above the MSP. Even last year, the Government offered bonus over and

above the MSP in case of pulses.

The Government also undertakes procurement of wheat and paddy under its ‘MSP
operations’ to protect the interests of the farmers. In addition, Government implements
Market Intervention Scheme (MIS) for procurement of agricultural and horticultural
commodities not covered under the MSP on the request of State/UT Government.
The MIS is implemented in order to protect the growers of these commodities from
making distress sale in the event of bumper crop when the prices tend to fall below

the economic level/cost of production.
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(b) The Commission constituted under the Chairmanship of Prof. M. S.
Swaminathan submitted five reports to the Government. The major recommendations
of the Commission contained in the five reports were included in the ‘Draft National

Policy for Farmers’ submitted by the Commission itself.

Based on the above referred ‘Draft National Policy for Farmers’, the Government
approved the National Policy for Farmers, 2007 (NPF 2007).

While most of the recommendations were accepted, some recommendations were
not incorporated in the NPF-2007. These along with reasons for non-acceptance may

be seen in the Statement (See below).

Various schemes/programmes/missions adopted by the Ministry are based on the

recommendation of the National Commission on Farmers.

Statement

Recommendations made by NCF but not incorporated in the
National Policy for Farmers, 2007

Gist of Recommendations

Reasons

(a) To permit farmers to protect crops by These are not policy issues and
killing wild boars, nilgai and to curtail may be taken up separately with the
free grazing of cattle in Rabi season Ministry of Environment and Forest for

appropriate action by them to protect
the crops

(b) MSP should be at least 50% higher MSP is recommended by CACP on
than weighted average cost of objective criteria considering variety
production of relevant factors. Hence, prescribing

an increase of at least 50% on cost
may distort the market. A mechanical
linkage between MSP and cost of
production may be counter-productive
in some cases.

(¢) Formation of All India Agricultural Mandate of ICAR can be expanded to
Council discharge this function (This has been

suggested in the polcy).

(d) To set up an Agricultural Risk Fund DEA has expressed reservations and

stated that subsidizing agriculture

insurance premium is a better option.
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Gist of Recommendations

Reasons

(e)

&)

(2

(h)

(@)

0

(k)

A Food Guarantee Act shall be enacted

To establish an Indian Trade
Organisation to help Government to
operate Livehood Security Box for
farmers and to link global policies

with local action

Every State should set up a State

Farmer Commission

To include Agriculture under
Concurrent List under Article 246 of

the Constitution

National Livestock Development
Council to be established at the
National level. Livestock Feed and
Fodder Corporations to be set up at
the State level

National Agricultural Biosecurity
Council, National Centre for Agriculture
Biosecurity and National Agricultural
Biosecurity Network would be put

in place

PDS would be made universal

NREG Act and revamped PDS should
take care of food security of BPL

families.

Department of Commerce (DOC) has
expressed reservation on this proposal
and has stated that DOC alongwith
DAC are recommending necessary
steps to safeguard farmers' interests

from time to time.

State Government will have to take
necessary decision in this regard.
Hence this may not be incorporated

in National Policy for Farmers.

Some of the State Governments have
opposed this recommendation. It may
not be incorporated in Policy as a
Constitutional amendment is required
for which separate action may be

needed.

Department of Animal Husbandry,
Dairying and Fisheries have decided
not to establish National Livestock
Development Council. Livestock
Feed and Fodder Corporation can be

considered separately.

This is implementation issue and
can be considered by Government
subsequently. Hence, it is not

incorporated in the Policy.

In view of reservations expressed by
Ministry of Finance and Department
of Food and Public Distribution, this
may not be incorporated in NPF.
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Gist of Recommendations Reasons

(1) Gram Panchayat Mahila Fund to assist Existing schemes implemented by
women SHGs Ministry of Rural Development and
Panchayati Raj can take care of women

livelihood and capacity building issues.

(m) MSP and Procurement operations Department of Food and Public
should be treated as two separate Distribution has reservation on this,

initiatives since it will be difficult to implement.

Safeguarding livelihood of poultry farmers

2568. DR. K. V. . RAMACHANDRA RAQO: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government is planning to lift the ban on import of poultry meat
and egg from USA and other countries in view of WTO remarks, if so, the details

thereof; and

(b) if so, how Government is planning to safeguard the livelihood of Indian
Poultry farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI SUDARSHAN BHAGAT): (a) Sir, the import of poultry
meat and egg from United States of America (USA) and other countries was not
banned as the product fall under the category of freely importable items as per the
extant EXIM Policy of Government of India. Import of all poultry products including
the poultry meat are allowed from all countries against Sanitary Import Permit after
conducting the Risk Analysis on International Principles as per Notification No. 2666
(E) dated 17th October, 2014 issued under the provision of Livestock Importation Act,
1898 to prevent the ingress of exotic diseases through such imports. However, in July,
2011, the import of all poultry products and live poultry was prohibited from the
countries where Avian Influenza (Bird Flu) was reported as per Notification No.1663
(E) dated 19th July, 2011 issued under the provision of Livestock Importation Act,
1898. Since, the United States of America was continuously reporting Avian Influenza
in their country, the export of poultry products from USA was hampered due to
the India’s measure issued vide notification no. S.O. 1663(E) dated 19th July, 2011.

The USA sought intervention of World Trade Organization (WTO) Dispute
Settlement Body (DSB) stating that India’s measure is inconsistent with the
recommendations of World Organization for Animal Health (OIE) as India did not

allow import of poultry products from the zones or compartments which are free
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from Avian Influenza. India put country wise ban whenever any country including

USA notifies Avian Influenza in a part of a country.

The Panel set up by Dispute Settlement Body (DSB) of WTO ruled that India's
Avian Influenza measures were inconsistent with India’s obligations under the WTO
Sanitary and Phyto-Sanitary (SPS) Agreement and, therefore, recommended that India

to bring its measures in conformity with its obligations under the SPS Agreement.

Since the WTO Dispute Panel Rulings are binding to the WTO member
countries, therefore, India has amended the S.O. 1663(E) dated 19th July, 2016 and
new notification S.0. 2337(E) dated 8th July, 2016 has been issued in compliance
to the panel ruling. In the revised notification the provision for allowing import of
poultry products only from the countries or zones or compartments free from Avian

Influenza has been kept.

(b) With a view to protect the interest of the Indian poultry farmers, the following

measures, are in place:—

(i) At present, the Customs Duty on chicken legs has been retained at India’s
bound rate of duty, which is the maximum permissible level of duty committed
to the WTO. Import duty on Meat and edible offal of poultry (cuts and
offal) is 100%.

(i1) India has a system in place for import of poultry products through Sanitary
Import Permits (SIP). SIPs are granted for import of poultry products only
after detailed Risk Analysis from the angle of human and animal health.
Import of poultry products are allowed from the country/zone/compartment

which are free from Highly Pathogenic and Low Pathogenic Avian Influenza.

(iii) The Department of Animal Husbandry Dairying and Fisheries has framed robust
questionnaire and verification system in the exporting country including USA.

The exporting country has to furnish information as per the set questionnaire.

(iv) The importer of poultry meat has to fulfil the Food Safety Standards laid
down by Food Safety and Standard Authority of India (FSSAI).

Milk production in NER

2569. SHRIMATI RANEE NARAH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the total production of milk in the States of North Eastern Region (NER)

in liters, State-wise;

(b) the total sale of packaged liquid milk daily in the NER States; and
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(c) the daily sale of total quantity of milk products in the States of NER?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI SUDARSHAN BHAGAT): (a) The total State-wise
milk production in the States of North Eastern Region (NER) during 2015-16 is

given in the table below:—

SI. No. Name of the States Milk Production (000 Tonnes)

1. Assam 843.46
2. Arunachal Pradesh 50.13
3. Manipur 78.97
4. Meghalaya 83.95
5. Mizoram 22.00
6. Nagaland 77.00
7. Sikkim 66.74
8. Tripura 152.23

ToraL NER StATES 1374.48

(b) and (c) As per available data reported by National Dairy Development Board
(NDDB) the average daily liquid milk sale by cooperatives during 2015-16 in NER
States is 105.3 thousand litre per day. The data on sale of milk products is not

maintained by the Department.
Compensation under Fasal Bima Yojana

2570. SHRI ANIL DESAI: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether farmers are not receiving compensation for the loss of crop or
damage to the crop due to unseasonal rains under Fasal Bima Yojana, if so, the

details thereof; and

(b) the steps Government is taking to compensate farmers under the scheme at

the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) As per provisions
of Pradhan Mantri Fasal Bima Yojana (PMFBY) assessment of yield losses suffered/likely
to be suffered by farmers due to non-preventable natural risks including unseasonal rains
depend on the outcome of Crop Cutting Experiments (CCEs) which are undertaken by

the respective State Government at the end of crop season. However, for immediate
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respite from such occurrences some measure of relief is also provided to insured farmers
by way of 25% of the sum insured in instances of prevented sowing/failed germination
in 75% or more of the insurance unit. Similarly, in case of mid season adversity during
the crop season due to which expected yield during the season is likely to be less
than 50% of the Threshold Yield then 25% of estimated claims are provided. Besides
unit area based assessment of loss, in cases of localised calamities such as hailstorm,
landslide and inundation, claims are immediately settled at individual farm level with
balance if any provided at the end of season as per actual yield data. In case of adverse
impact of unseasonal rains, cyclonic rains and cyclone on post harvest produce, lying
in the field in ‘cut and spread’ condition for sole purpose of drying, up to maximum
period of two weeks (14 days) from harvesting immediate relief is paid on basis of

loss assessment and ultimately according to shortfall in yield.

Government has taken several steps to compensate insured farmers under the
scheme at the earliest. The guidelines stipulate strict timelines for completion of every
activity, be it submission of proposals by banks to insurance companies, assessment of
yield by State Government agencies and settlement of claims by insurance companies,
the last to be done within three weeks of receipt of yield data from State. To
expedite the yield data submission, the Department has deployed CCE Agri App and
made it mandatory for States to transmit data through CCE Agri App/smartphones.
Further, new remote sensing technology is also being experimented with to achieve
more accurate yield loss assessment for purposes of accurate claim settlement. Most
importantly, the National Crop Insurance Portal has been launched to facilitate real-
time flow of information among stakeholders and prompt service delivery. Further,
to ensure smooth and timely implementation regular follow up is being done with
all stakeholders at the level of Central Government including for release of subsidy

by Centre and State and for settlement of claims.
Implementation of RKVY, NMOOP and PMKSY in Tamil Nadu

2571. DR. V. MAITREYAN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government has any funds under the Rashtriya Krishi Vikas Yojana
(RKVY), National Mission on Oil Seeds and Oil Palm (NMOOP) and Pradhan Mantri
Krishi Sinchayee Yojana (PMKSY) in Tamil Nadu;

(b) if so, the details thereof and the funds earmarked for the same in the last

three years;

(¢) whether Government has conducted any studies on the impact of Per Drop

More Crop on farmers in the country, if so, the details thereof; and
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(d) the funds allocated in the last two years for the Per Drop More Crop
Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) A Statement
showing the details of funds allocated to the State of Tamil Nadu for Rashtriya
Krishi Vikas Yojana (RKVY), National Mission on Oil Seeds and Oil Palm (NMOOP)
and “Per Drop More Crop” component of Pradhan Mantri Krishi Sinchayee Yojana
(PMKSY) is given in the Statement (See below).

(c) Per drop more crop component of PMKSY is being implemented from 1st
July, 2015 and no impact evaluation study has been carried out under Per Drop
More Crop. However, an impact evaluation study for Micro Irrigation which is being
implemented after subsuming under Per Drop More Crop component of PMKSY was

carried out in the year 2014 and the major findings of the study are:—
(1) Irrigation cost reduced by 20% to 50 % with an average of 32.3%.
(i1) Electricity consumption reduced by about 31%.
(ii1) Saving of fertilizers vary from 7% to 42%.

(iv) Average productivity of fruits and vegetables increased by about 42.3% and
52.8%.

(v) Overall income enhancement of farmers in the range of 20% to 68% with

average of about 48.5%.

(d) Funds for “Per Drop More Crop” are allocated under PMKSY which is given
in the Statement annexed to part (a) of the reply.

Statement

Details of funds allocated to the State of Tamil Nadu for RKVY, NMOOP and
“Per Drop More Crop” Component of PMKSY

® in crore)

Sl. Name of the scheme Allocation

No. 2013-14  2014-15  2015-16
1. Rashtriya Krishi Vikas Yojana (RKVY) 301.53 298.95 259.94
2. National Mission on Oilseeds and Oil 0 10.59 8.88

Palm (NMOOP)*

3. Per Drop More Crop component of Pradhan 0 0 129.78
Mantri Krishi Sinchayee Yojana (PMKSY)*

#NMOOP Programme is implemented since 2014-15.
*Per Drop More Crop scheme being implemented from 2015-16.
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Implementation of NFSM

2572. SHRI DEVENDER GOUD T.: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the aims and objectives of the National Food Security Mission (NFSM);
(b) whether it is a fact that all States have not so far implemented the NFSM;

(c) 1if so, details of the States which have not implemented it and the reasons

therefor;

(d) the performance of implementation of NFSM in States where it is being

implemented; and

(e) what is Electronic Point of Sale and its performance in States where it is

being implemented?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) The National Food Security
Mission (NFSM) is being continued during Twelfth Five Year Plan with new target
of additional production of 25 million tonnes of food grains comprising of 10 million
tonnes rice, 8 million tonnes of wheat, 4 million tonnes of pulses and 3 million
tonnes of coarse cereals by the end of Twelf Plan. The aims and objectives of the

mission are as under:—

(1) Increasing production of rice, wheat, pulses and coarse cereals through area
expansion and productivity enhancement in a sustainable manner in the
identified districts of the country.

(2) Restoring soil fertility and productivity at the individual farm level; Creation

of employment opportunities.
(3) Enhancing farm level economy (i.e. farm profits) to restore confidence amongst

the farmers.

(b) and (c) NFSM is being implemented in 29 States of the country. The NFSM

component-wise details are as under:—

SI. No. Name of Component No of States Covered
1. NFSM-Rice 25
2 NFSM-Wheat 11
3 NFSM-Pulses 29
4. NFSM-Coarse Cereals 28
5 NFSM-Commercial Crops 19




Written Answers to [24 March, 2017] Unstarred Questions 95

The State of Kerala covered under NFSM-Rice and NFSM-Pulses has not
implemented during the year 2016-17. Similarly, Assam has not implemented NFSM-
Commercial Crop (Cotton) for the last three years. Karnataka has not implemented
NFSM-Commercial Crops (Cotton and Sugarcane) during 2016-17. Madhya Pradesh
has not implemented NFSM-Commercial Crop (Cotton) during 2015-16. Punjab has
not implemented NFSM-Commercial Crops (Cotton and Sugarcane) during 2015-16.
Rajasthan has not implemented NFSM-Commercial Crop (Cotton) during 2015-16.
Haryana has not implemented NFSM-Commercial Crops (Cotton) during 2015-16.
Telangana has not implemented NFSM-Commercial Crops (Cotton and Sugarcane)
during 2015-16. Uttar Pradesh has not implemented NFSM-Commercial Crops (Cotton)
during 2014-15 and 2015-16 and Bihar has not implemented NFSM-Commercial Crops
(Sugarcane) during 2015-16.

(d) The Mission has helped in increasing production from the average of Eleventh
Five Year Plan (2007-08 to 2011-12) compared to the year 2016-17 (2nd Advance

Estimates) which is as under:—

(Million tonnes)

Crop Average of 11th Plan 2016-17 * Increase in
(2007-08 to 2011-12 production (%)
Rice 97.25 108.86 11.94
Wheat 84.36 96.64 14.56
Coarse Cereals 39.95 44.34 10.99
Pulses 15.86 22.14 39.60

*DES, Second Advance Estimates.

(¢) In order to provide an additional support for marketing of agricultural
products, Government of India has implemented e-NAM (National Agriculture Market)
in various Agricultural Produce Market Committee (APMC) with selected commodities
to provide better price to the farmers. Department has launched National Agriculture
Market (e-NAM) on 14th April, 2016 with the objective to create barrier free market,
enhance competition and transparency in transactions and widen choices to the farmers

for sale of their produce.
Late sowing of crops

2573. SHRI K. T. S. TULSI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has conducted any survey to evaluate the total number

of farmers, in percentage and number, who were affected on account of late sowing
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and delayed application of fertilizers due to their inability to buy seeds and fertilizers

in the last three months; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) The Ministry of Agriculture
and Farmers Welfare implements the Integrated Scheme on Agriculture Census,
Economics and Statistics to collect data on various facets of Agriculture Sector
through various components of the Scheme. However, no specific Survey has been
conducted by the Ministry in the last three months to evaluate the total number of
farmers, in percentage and number, who were affected on account of late sowing and

delayed application of fertilizers due to their inability to buy seeds and fertilizers.
(b) Question does not arise.
Availability of fodder

2574. SHRI T. K. RANGARAJAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the total milk production in the country;

(b) the availability of fodder in the country;

(c) whether it is adequate for the total number of cattle; and
(d) if not, how Government proposes to meet the situation?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI SUDARSHAN BHAGAT): (a) As per Basic Animal
Husbandry Statistics 2016 report, the total production of milk, during the year
2015-16 was 155.5 million tonnes of milk.

(b) and (c) As per Indian Council of Agriculture Research, Jhansi based Indian
Grassland and Fodder Research Institute vision-2050 document, at present in the
country, there is an estimated deficit of 35.6% green fodder (supply of 526 MT
against demand of 817 MT) and 11.0% of dry forage (supply of 453 MT against
demand of 509 MT)

(d) Government of India has already taken necessary steps to increase feed and
fodder production in various parts the country by providing financial assistance to the
States and UTs under Centrally Sponsored National Livestock Mission of Department
of Animal Husbandry, Dairying and Fisheries (DADF) with a Sub Mission on Feed

and Fodder Development for the following components:—
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SI. No. Name of the Components

1. Fodder Production from Non-forest Wasteland/rangeland/grassland/non-

arable land

Fodder Production from Forest Land

Fodder Seed Procurement/Production and Distribution
Introduction of Hand Driven Chaff-Cutter

Introduction of Power Driven Chaff-Cutter

AN O T

Distribution of low capacity, tractor mountable Fodder Block Making

Units, hay baling machines/reapers/forage harvesters
7. Establishment of Silage Making Units
8. Establishment of by-pass Protein Production Units
9. Establishment of Area Specific Mineral Mixture/Feed Pelleting/Feed

Manufacturing Unit.

10. Establishment/Modernization of Feed Testing Laboratories

Additional Fodder Development Programme (AFDP) as a sub-scheme of Rashtriya
Krishi Vikas Yojna (RKVY) of Department of Agriculture, Co-operation and Farmers
Welfare is also being operational since 2014-15 to mitigate the adverse impacts of

drought in drought affected States which is continuing at present.

Further, in addition to this, financial assistance is also provided under the normal
programme of Rashtriya Krishi Vikas Yojna (RKVY) of Department of Agriculture,
Co-operation and Farmers Welfare for other fodder developmental activities planned
by the States which is supported by Department of Animal Husbandry, Dairying and

Fisheries.
Raising productivity of indigenous breed

2575. SHRI K. R. ARJUNAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that Government is considering to focus on activities like
dairy, fisheries and horticulture to double the income of farmers, if so, the details
thereof;

(b) whether it is also a fact that the climate change is also a challenge for milk

production, but indigenous breeds will be least affected by global warming; and

(c) if so, whether Government is considering to raise productivity of indigenous

breed in the wake of climate change, if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI SUDARSHAN BHAGAT): (a) Yes, Sir. Government is
focussing on activities in dairy, fisheries and horticulture sectors to double the income

of farmers through the implementation of various schemes which are as follows:—

(i) Dairy Development-The Schemes implemented are (a) National Programme
for Bovine Breeding (NPBB); (b) Rashtriya Gokul Mission (RGM); (c)
National Kamdhenu Breeding Centre (NKBC); (d) National Mission on Bovine
Productivity (NMBP); (e) National Dairy Plan-I; (f) National Programme
for Dairy Development (NPDD); (g) Dairy Entrepreneurship Development
Scheme (DEDS).

(i) Fisheries: The restructured Central Sector Scheme on Blue Revolution
Integrated Development and Management of Fisheries has been initiated with
an outlay of ¥ 3000 crore.

(iii) Horticulture: Mission for Integrated Development of Horticulture (MIDH), a
Centrally Sponsored Scheme is being implemented w.e.f. 2014-15, for holistic
growth of the horticulture sector.

(b) Yes, Sir. As per information supplied by Indian Council of Agricultural
Research “the study pertaining to impact of climate stress on milk production of dairy
animals has shown that current annual milk loss is 1.8 million tonnes. (Based on Milk
production and climate records of several locations viz. Karnal, Jhansi, Bangalore, Hisar
and Kalyani were used for developing the relationship between milk production and
temperature humidity index. Developed algorithm for milk production decline were
validated on high and low producing crossbred indigenous cows and buffaloes using
2005 to 2006 data of the Institute)”. In another study conducted at NDRI showed that,
during Heat Stress period (0lst April to 31st October) about 82g, 87g and 144g daily
Milk Yield decreased with Unit increase in THI value in 50%, >50% to 62.5% and
>62.5% Exotic Inheritances of Crossbred (Karan Fries) Cattle, respectively.

(¢) In order to compliment and supplement the efforts made by the States to
raise productivity of indigenous breed in the wake of climate change, Government

of India is implementing the following schemes:—

(i) National Programme for Bovine Breeding (NPBB) has been launched in
February, 2014 with an integrated, holistic and scientific approach to improve
and upgrade the genetic makeup of bovines with the aim of enhancing their

production and productivity.

(i1) Rashtriya Gokul Mission is being implemented from December, 2014 as a
part of National Programme for Bovine Breeding and Dairy Development

exclusively for the development and conservation of indigenous bovine breeds.
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(ii1) National Dairy Plan-I, a world Bank assisted project has been implemented
in 18 major dairy States covering development and conservation of 12
indigenous breeds of cattle and buffaloes namely (i) Gir (ii) Kankrej
(ii1) Tharparkar (iv) Sahiwal (v) Rathi and (vi) Hariana cattle breeds and
(i) Murrah (ii) Mehsana (iii) Pandharpuri (iv) Jaffarabadi (v) Banni and
(vi) Nili Ravi buffalo breeds.

(iv) Government has initiated a comprehensive scheme, National Mission on

Bovine Productivity (NMBP) in November, 2016 with an allocation of

% 825 crore. The scheme covers the following four components:
(a) Pashu Sanjivni

(b) Advanced Reproductive Technique

(¢) E-Pashuhaat

(d) National Bovine Genomic Centre for Indigenous Breeds

(v) Government has also established three subordinate organizations namely
(a) Central Cattle Breeding Farms (b) Central Herd Registration Scheme
Units and (c) Central Frozen Semen Production and Training Institute.
These organizations are also undertaking development and conservation of
indigenous breeds namely (i) Tharparkar (ii) Red Sindhi (iii) Gir (iv) Kankrej
(v) Ongole (vi) Hariana and (vii) Rathi breed of Cattle and (i) Surti
(i) Murrah (iii) Mehsana and (iv) Jaffarabadi breeds of buffaloes.

Rules to curb farmers’ suicides

2576. SHRI DEREK O’BRIEN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the State-wise data of farmers’ suicides in the last three years;

(b) whether the Ministry is taking any steps to provide relief to State Governments
and compensation to farmers' families, if so, the details thereof; and

(c) whether the Ministry is planning to draw up rules to curb farmers' suicides,

if so, the details and timeline thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) The National Crime
Records Bureau (NCRB) under the Ministry of Home Affairs compiles and disseminates
information on suicides, in its publication titled ‘Accidental Deaths and Suicides in
India’ (ADSI). These Reports on suicides upto 2015 are available at its website. The
Report for the year 2016 has not been published yet. As per ADSI Reports for the
years 2013, 2014 and 2015, the State-wise details of suicides have been given in the
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Statement [Refer to the Statement Appended to the Answer to USQ No. 2563 (Part
‘a’ and ‘b’)]. It is only from the year 2014 that NCRB has delineated the suicides
as those of farmers and labourers.

(b) and (c) Agriculture, including agricultural indebtedness, being a State subject,
the State Governments take appropriate measures for development of agriculture in
the State. However, Government of India supplements the efforts of States through
appropriate policy measures and budgetary support. As per information available from

the States, the details of relief etc. being provided are as follows:—

e State Government of Maharashtra gives ex-gratia relief of ¥ 1.00 lakh to
the heirs of the deceased farmer as per scheme of State Government. The
three norms of eligibility for ex-gratia are crop failure, indebtedness and
harassment due to inability to pay agriculture related loans.

e The Punjab Government had constituted committee for providing compensation
to victims’ family to I 3.00 lakh. The Punjab Government also introduced
“Punjab Relief of Agriculture Indebtedness Bill” which will provide relief
to the farmers from debt trap.

e Government of Andhra Pradesh is providing ¥ 5.00 lakh compensation to
the family members of the deceased farmers. Out of which ¥ 1.50 lakh is
as one time settlement to wipe off loans/liabilities and I 3.50 lakh towards
rehabilitation of the family members.

e The Government of Telangana has enhanced the ex-gratia from ¥ 1.00 lakh
to ¥ 5.00 lakh to the family of the deceased farmer towards rehabilitation
of the family and enhance loan settlement ceiling limit from ¥ 50 thousand
to ¥ 1.00 lakh to the persons entitled as one time settlement and to wipe
off all the liabilities on the part of deceased families of farmers.

e In Karnataka an amount of I 1.00 lakh has been given to each of the
deceased family from 2003-04 to 2014-15. From 01.04.2015 an amount of
% 5.00 lakh relief is provided to each of the deceased family and the children
of the deceased will get free education up to post graduation including
hostel facilities.

In so far as the Central Government is concerned, the strategy of the Government
is to focus on farmers’ welfare by making farming viable. Farm viability is possible,
when cost of cultivation is reduced, yields per unit of farm are increased and farmers
get remunerative prices on their produce. The Department has, therefore, been
implementing various schemes to meet this objective, viz. Soil Health Card (SHC)
scheme, Neem Coated Urea, Paramparagat Krishi Vikas Yojana (PKVY), Pradhan
Mantri Krishi Sinchai Yojana (PMKSY), National Agriculture Market Scheme (e-NAM),
Pradhan Mantri Fasal Bima Yojana (PMFBY), Interest Subvention Schemes, etc.
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Unique and concrete efforts for farmers

+2577. SHRI PRABHAT JHA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that Government has made various unique and concrete
efforts during the last two and a half year for providing environment friendly, time-
bound, reliable and high quality agricultural produces and services to farmers to make
them economically prosperous, if so, the details thereof; and

(b) whether IFFCO is making a significant contribution to achieve Government's
target to double the farmers' income with the help of NABARD, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Realizing the potential
and benefits of organic farming particularly in areas like hilly, tribal and also in rainfed
areas where utilization of chemical fertilizers and pesticides is relatively lower, the
Government of India has made various and unique and concrete efforts by promoting
organic farming in country through the dedicated schemes of Paramparagat Krishi
Vikas Yojana (PKVY) and Mission Organic Value Chain Development for North
Eastern Region (MOVCDNER) under National Mission for Sustainable Agriculture
(NMSA). The details about the Schemes PKVY and MOVDNER are given in the
Statement (See below).

(b) No information is available in this Ministry.
Statement
Details of PKVY and MOVDNER Schemes

Government of India is promoting organic farming in country through the schemes
of Paramparagat Krishi Vikas Yojana (PKVY) and Mission Organic Value Chain
Development for North Eastern Region (MOVCDNER) under National Mission for
Sustainable Agriculture (NMSA).

Parampragat Krishi Vikas Yojana (PKVY)

The Parampragat Krishi Vikas Yojana (PKVY) is a newly launched scheme under
National Mission of Sustainable Agriculture (NMSA) to promote organic farming. The
Government had allocated ¥ 300 crore for the year 2015-16. The farmers will form
a cluster of 20 hectare land. The farmer will be provided I 50, 000 per hectare per

farmer in cluster during the 3 years to develop 10,000 organic clusters of 20 hectare

T Original notice of the question was received in Hindi.
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each so as to cover certified area by 2 lakh hectare during the 3 years and as per
the guidelines of PKVY organic farming is promoted in such areas like hilly, tribal
and also rainfed areas where utilization of chemical fertilizers and pesticide is less
and of the total number of farmers in a cluster, a minimum of 65% and marginal

farmer should belong to the small categories.

All India Status: The Annual Action Plan of 29 States and 1 Union Territory
has been approved with total out lay of ¥ 511.67 crore to develop 7186 clusters.

Mission Organic Value Chain Development for North Eastern Region

Realizing the potential of organic farming in the North Eastern Region of the
country, Ministry of Agriculture and Farmers Welfare has launched a Central Sector
Scheme entitled “Mission Organic Value Chain Development for North Eastern Region”
for implementation in the states of Arunachal Pradesh, Assam, Manipur, Meghalaya,
Mizoram, Nagaland, Sikkim and Tripura, during 2015-16 to 2017-18. The scheme
aims at development of certified organic production in a value chain mode to link
growers with consumers and to support the development of entire value chain starting
from inputs, seeds, certification, to the creation of facilities for collection, aggregation,
processing, marketing and brand building initiative. The scheme was approved with
an outlay of ¥ 400 crore for three years.

The assistance is provided for cluster development, on/off farm input production,
supply of seeds/ planting materials, setting up of functional infrastructure, establishment
of integrated processing unit, refrigerated transportation, pre-cooling/cold stores chamber,
branding labeling and packaging, hiring of space, hand holdings, organic certification
through third party, mobilization of farmers/processors etc. Under this scheme, areas
of 0.50 lakh ha have been targeted to be covered under organic farming in North
Eastern Region of the country during 2015-16 to 2017-18.

Status of Scheme: An amount of ¥ 158.87 crore was allocated to the North-Eastern
States during 2015-16 and during 2016-17 the allocation was made as I 100 crore.

DBT Scheme for agriculture subsidy

2578. PROF. M.V. RAJEEV GOWDA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the total percentage of villages and districts covered under the Direct Benefits

Transfer (DBT) Scheme in agriculture subsidy;

(b) whether using DBT in agriculture subsidy has increased agricultural

productivity; and

(c) if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) Government has initiated
implementation of Direct Benefit Transfer (DBT) in respect of 10 Schemes (both
Central Sector and Centrally Sponsored Schemes).

The DBT aims to cover identified schemes across the country up to the Block
Level for achieving the objectivities of the schemes/programmes.

(b) and (c) DBT is expected to increase the efficiency in delivery of various
services and inputs envisaged in schemes covered by DBT.

Implementation of MIDH

2579. SHRI MAHESH PODDAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the details of the targets and achievements of Mission for Integrated

Development of Horticulture (MIDH) since last three years;
(b) the details of the States where this scheme has been implemented very well;

(c) if this scheme is not being implemented properly in some States, whether

Government is planning to overcome the same; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) For the Integrated
and holistic development of horticulture sector in the country, Mission for Integrated
Development of Horticulture (MIDH) is being implemented w.e.f. 2014-15. MIDH
has six Sub-Schemes National Horticulture Mission (NHM), Horticulture Mission for
North East and Himalayan States (HMNEH), National Agro-forestry Bamboo Mission
(NABM*), National Horticulture Board (NHB), Coconut Development Board (CDB)
and Central Institute for Horticulture (CIH) Nagaland. All the States and UTs are

covered under the said mission.

The NHM and HMNEH are being implemented through State Governments on
the basis of Annual Action Plan submitted by State Horticulture Mission (SHM). The
details of the targets and achievements under MIDH since last three years are given

in the Statement (See below).

(b) to (d) Some States such as Maharashtra, Chhattisgarh, Gujarat, Karnataka
and Haryana have been performing better than other States. However, all the States

under MIDH are endeavouring to achieve the agreed targets in a best possible manner

* NABM may not be part of MIDH post 31st March, 2017.



104 Written Answers to [RAJYA SABHA] Unstarred Questions

despite region specific issues and challenges. All necessary supports in terms of
adequate fund allocation, training and hand holdings, expert advice and knowledge

extension and continued guidance are extended to States which are lagging behind.
Statement

Details of the targets and achievements under MIDH scheme since

last three years

Components 2014-15 2015-16 2016-17
(as on 15.03.2017)

Target Achievement Target Achievement Target Achievement

Area Coverage (Ha) 144315 139809 148035 138658 126756 100679
Rejuvenation (Ha) 48124 44620 22977 17487 13667 8869
PHM (Nos.) 20746 9178 11326 8622 11604 6496
Markets (Nos.) 1009 246 631 452 1906 267
Nurseries (Nos.) 252 97 113 62 94 50
Protected Cultivation (Ha) 29546 26189 34431 32043 36945 28776
IPM (Ha) 149080 103043 101001 75497 101578 40745
Water Resources (Nos.) 8362 6513 7015 4882 4016 2089

Note: This is based upon data uploaded by the States on NHM web portal. Targets stated above are
based upon comprehensive targets indicated by the State while preparing their Annual Action Plans.
The targets are dynamic and achievement against them depends upon availability of funds, State
specific changes on priorities and specific issues and challenges.

More productivity with GM mustard

2580. SHRI DEVENDER GOUD T.: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the basis on which Government is saying that GM mustard will boost edible

oil production and bring down burden of huge import of edible oil into the country;

(b) the basis on which Government is claiming that there would be 26 per cent

more productivity with GM mustard;
(c) whether Delhi University has developed five varieties of hybrid mustard;
(d) if so, the details thereof and the steps taken to bring them into market; and

(e) the details of provisions incorporated with regard to GM crops in the revised
Seed Bill?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) GM technology
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is one of the technology (among the available technologies) to break the yield barrier
in many crops including mustard through higher yield, pest and disease resistance,
abiotic stresses tolerance, value addition and quality improvement. Genetically
Modified Mustard hybrid DMH-11 developed by Delhi University had yielded 26 per
cent more than the leading check varieties in the multi location trials conducted by
Indian Council of Agricultural Research- Directorate of Rapeseed Mustard Research,
Bharatpur over a period of three years. This will boost edible oil production and

bring down import of edible oil.

(c) and (d) Delhi University has developed three non-Genetically Modified mustard
hybrids DMH-1, DMH-3 and DMH-4 using Cytoplasmic Male Sterility technology.

(e) The provisions of compulsory registration and regulation of Genetically
Modified crop varieties, mandatory clearance to be obtained under Environmental
Protection Act 1986 from Ministry of Environment Forests and Climate Change,
prescription of minimum labeling standards for transgenic seeds, regulation of import
and sale of transgenic seeds and prohibition on the use of Genetic Use Restriction
Technology (GURT) etc. had been duly incorporated in the Seeds Bill, 2004.

Enhancing Government’s share under Micro Irrigation Schemes

2581. SHRI NARENDRA KUMAR SWAIN: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state whether the Ministry of Agriculture is

considering to enhance the share of Government of India under Micro Irrigation Schemes?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): The funding pattern for Per
Drop More Crop component of Pradhan Mantri Krishi Sinchayee Yojana (PMKSY)
under which funds are made available to States for micro irrigation, is 90:10 between
Government of India and State Government for the 8 North-Eastern and 3 Himalayan
States and 60:40 for other States. There is no change in the funding pattern. However,
the allocation for Micro Irrigation Scheme has increased by about 47% during
2016-17 over 2015-16 and the allocation for 2017-18 has been kept about 50% more
than that of 2016-17.

Payment of wages to agricultural labourers

2582. SHRI K. T. S. TULSI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the mode of payment of wages by farmers to labourers working in their
fields; and
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(b) the total number of such labourers, who remained unpaid on account of

unavailability of cash with farmers post demonetisation?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) The mode of payment
of wages by farmers to labourers is in cash or kind and both. Payment in kind is very
common in rural areas and includes foodgrains, cooked food, tea, etc. For reporting
purpose, wages paid in kind are evaluated at local market retail prices. However, no
information is available on the number of labourers who remained unpaid on account

of unavailability of cash with farmers post demonetisation.
Diversification of agricultural production

2583. SHRI KIRANMAY NANDA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has prepared any comprehensive plan for diversification
of agricultural production in view of increasing population against fast decreasing

agricultural land; and
(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) There is no separate
plan for diversification of agricultural production. Indian Agriculture is bestowed with

the diversified production in agriculture and allied sectors.

Department of Agriculture, Cooperation and Farmers Welfare (DAC&FW),
Government of India is already implementing Rashtriya Krishi Vikas Yojana (RKVY)
in the States which provides flexibility to the States to take up any project to raise
production and productivity in agriculture and allied sectors. Besides, DAC&FW is
also supplementing the efforts of the State Governments for increasing agricultural
production by providing assistance under various ongoing Schemes viz., National
Food Security Mission (NFSM), Bringing Green Revolution to Eastern India
(BGREI), National Mission on Oilseeds and Oil Palm (NMOOP), National Mission
for Sustainable Agriculture (NMSA), National Mission on Agricultural Extension and
Technology (NMAET), Soil Health Card Scheme, Paramparagat Krishi Vikas Yojana
(PKVY), Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) etc. for agriculture
sector, Mission for Integrated Development of Horticulture (MIDH) for horticulture
sector. Crop Diversification Programme in Original Green Revolution States of
Punjab, Haryana and Western Uttar Pradesh, a sub scheme of Rashtriya Krishi
Vikas Yojana (RKVY) also ensures to divert the area of water guzzling paddy to
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alternate crops like pulses, oilseeds, maize, cotton and agro forestry system. The
Programme has been extended to tobacco growing States of Andhra Pradesh, Bihar,
Gujarat, Karnataka, Maharashtra, Odisha, Tamil Nadu, Telangana, Uttar Pradesh
and West Bengal to encourage tobacco growing farmers to shift to alternate crops/

cropping system w.e.f. 2015-16.

Research Institutes of Indian Council of Agricultural Research (ICAR) also endeavor
through research programmes to explore suitable crop diversification options for
diversification of predominant cropping systems for sustainability, higher productivity

and profitability.
Upgradation and modernisation of KVKs

2584. SHRI MAHESH PODDAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government proposes to upgrade and modernise the existing Krishi
Vigyan Kendras (KVKs); and

(b) if so, the details thereof, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) Yes, Sir. During the
Twelfth Plan, selected existing KVKs have been provided with additional facilities
like Rain Water Harvesting Structure with Micro Irrigation System(44), Soil and
Water Testing facility(167), Minimal Processing facility(39), Carp Hatchery facility(30),
Integrated Farming System (IFS) (362), and e-Extension facility(141). Similarly, selected
KVKs have been provided with new facilities viz. Technology Information Unit(245),
Mini Seed Processing facility(12), Provision of 25 KVA silent Genset(98), Micro
Nutrient Analysis facility(7), establishment of VKVK and KVK Net(74), e-Farmers
facility(141), Specialized KVKs(12), Mini Soil Testing Labs(400), and Pulses Seed
Hubs(97).

The State/UT-wise number of existing KVKs considered for modernizing with

additional facilities and new facilities during Twelfth Plan is given in the Statement.



Statement

State/UT-wise number of existing KVKs considered for upgrading with additional facilities and new facilities during 12th Plan

Sl.  State/UTs Number of Existing KVKs covered for modernizing with Number of Existing KVKs covered for modernizing with New
No. additional facilities during 12th Plan upto March 2017 facilities during 12th Plan upto March 2017

Rain Water Soil and Minimal Carp  Integrated e- Technology ~ Mini 25 Micro  VKVK Specialized Mini Pulses
Harvesting ~ Water  Processing Hatchery Farming Linkage Information — Seed KVA  Nutrient and KVKs Soil  Seed

Facility = Testing  Facility System  Facility Unit Processing Silent Analysis KVK Testing Hubs
Laboratory Units Facility Genset Facility = Net Labs
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
1. Andaman 0 0 0 0 0 0 0 0 1 0 0 0 1 0
and Nicobar
Islands
2. Andhra 1 11 0 1 5 0 9 0 0 0 0 0 11 4
Pradesh
3. Arunachal 4 6 3 1 11 2 8 0 6 1 13 1 8 0
Pradesh
4. Assam 1 7 2 4 8 4 14 2 7 1 22 1 17 5
5. Bihar 1 1 0 0 0 0 0 0 15 0 0 0 20 7
6. Chhattisgarh 0 10 5 4 18 0 0 0 5 2 0 2 9 6
7. Delhi 0 0 0 0 1 1 0 0 0 0 0 0 1 0
8. Goa 0 0 0 0 0 0 0 0 0 0 0 0 1 0
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12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

Gujarat
Haryana

Himachal
Pradesh

Jammu and

Kashmir
Jharkhand
Karnataka
Kerala

Madhya
Pradesh

Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha
Puducherry

Punjab

28

15

12

12

41

11

29

16

13

11

25

14

11

15

21

15

11

16

19

10

31

35

10

16
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
25. Rajasthan 0 1 1 0 42 0 32 0 0 0 0 0 25 8
26. Sikkim 1 1 1 0 2 2 1 1 1 0 4 0 3 0
27. Tamil Nadu 0 0 0 2 0 0 0 0 0 0 0 1 19 6
28. Telangana 1 7 0 1 2 0 4 0 0 0 0 0 4 2
29. Tripura 1 0 1 2 3 2 3 1 1 0 4 0 0 0
30. Uttarakhand 9 6 1 2 13 13 10 0 0 0 0 0 5 1
31. Uttar Pradesh 5 45 6 5 67 68 50 4 10 0 0 0 45 10
32. West Bengal 0 0 3 0 0 0 0 0 0 0 0 0 14 3

TotaL 44 167 39 30 362 141 245 12 98 7 74 12 400 97
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Implementation of Soil Health Card Scheme

2585. SHRIMATI KANIMOZHI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the number of Soil Health Cards given to the farmers so far, State-wise,

since inception of the scheme;

(b) the number of farmers who got their Soil Health Cards in Tamil Nadu,

district-wise; and
(c) the number of Soil Testing laboratories in the country, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) As on 21.03.2017, 582.76
lakh Soil Health Cards have been issued to farmers. The details of State-wise number

of Soil Health Cards given to farmers are given in the Statement-I (See below).

(b) District-wise Number of farmers given Soil Health Cards in Tamil Nadu is
given in the Statement-II (See below).

(c) There are 1460 Number of Soil Testing Laboratories in the country. State-
wise details are given in the Statement-III.

Statement-1

Number of Soil Health Cards Distributed to farmers since inception

of the scheme

SI. State No. of SHCs Distributed to
No. farmers (in lakh)
1 2 3

l. Andhra Pradesh 43.55

2. Arunachal Pradesh 0.01

3. Assam 1.40

4. Bihar 29.04

5. Chhattisgarh 36.79

6. Goa 0.20

7. Gujarat 24.15

8. Haryana 4.88

9. Himachal Pradesh 4.60
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1 2 3
10. Jammu and Kashmir 1.28
11. Jharkhand 1.82
12. Karnataka 37.89
13. Kerala 2.37
14. Madhya Pradesh 47.11
15. Mabharashtra 102.85
16. Manipur 0.05
17. Meghalaya 0.48
18. Mizoram 0.08
19. Nagaland 0.17
20. Odisha 16.73
21. Punjab 6.45
22. Rajasthan 32.90
23. Sikkim 0.27
24. Tamil Nadu 58.06
25. Telangana 28.42
26. Tripura 0.85
27. Uttarakhand 5.78
28. Uttar Pradesh 73.57
29. West Bengal 21.01

TortaL 582.76

Statement-I11

District-wise number of farmers who got their Soil Health Cards in Tamil Nadu

Sl.  District Soil Health Card Distribution/No. of Farmers
No. 2015-16 2016-17 upto Total
15.03.17
1 2 3 4 5
1. Kancheepuram 61011 60014 121025
2. Thiruvallur 74317 54060 128377

3. Cuddalore 146696 162195 308891
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1 2 3 4 5

4. Villupuram 135000 236565 371565
5. Vellore 86813 114036 200849
6. T.V. Malai 134579 132656 267235
7.  Salem 107334 147772 255106
8. Namakkal 91993 81209 173202
9.  Dharmapuri 70663 107826 178489
10.  Krishnagiri 83518 160165 243683
11. Coimbatore 38000 76482 114482
12.  Tiruppur 31986 76934 108920
13.  Erode 57944 103662 161606
14.  Trichy 96379 127524 223903
15.  Perambalur 38261 81554 119815
16.  Ariyalur 31016 73186 104202
17. Karur 78053 64078 142131
18.  Pudukkottai 120811 86091 206902
19.  Thanjavur 60046 185224 245270
20. Nagapattinam 79127 63007 142134
21.  Thiruvarur 60627 108866 169493
22. Madurai 87527 145498 233025
23.  Theni 79545 64999 144544
24. Dindigul 45021 171149 216170
25. Ramnad 61588 85816 147404
26. Sivagangai 156857 163497 320354
27.  Virudhunagar 65931 69144 135075
28.  Tirunelveli 84203 140120 224323
29.  Tuticorin 70287 104800 175087
30. Kanyakumari 66442 84003 150445
31.  Ooty 27884 43677 71561

ToraL 2429459 3375809 5805268
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Details of State-wise number of Soil Testing Labs

SI. No. State Number of STLs
1. Andhra Pradesh 95
2. Karnataka 65
3. Kerala 34
4. Tamil Nadu 49
5. Puducherry 2
6. Andaman and Nicobar Islands 1
7. Telangana 24
8. Gujarat 141
9. Madhya Pradesh 63
10. Mabharashtra 181
I1. Rajasthan 114
12. Chhattisgarh 32
13. Goa 4
14. Haryana 40
15. Punjab 71
16. Uttarakhand 16
17. Uttar Pradesh 291
18. Himachal Pradesh 21
19. Jammu and Kashmir 24
20. Delhi 1
21. Bihar 45
22. Jharkhand 16
23. Odisha 33
24. West Bengal 36
25. Assam 15
26. Tripura 8
217. Manipur 8
28. Meghalaya 6
29. Nagaland 4
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SI. No. State Number of STLs
30. Arunachal Pradesh 8
31. Sikkim 6
32. Mizoram 6
TortaL 1460

Procurement of agricultural commodities

2586. SHRI NEERAJ SHEKHAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the details of fund allocated and spent during 2014-15, 2015-16 and
2016-17 under Market Intervention Scheme (MIS) for procurement of horticulture and
agricultural commodities, which are perishable and not covered under Price Support

System, State-wise and year-wise; and

(b) the details of procurement made by Government under MIS during last two

years and the current year, State-wise and item-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Sir, funds are
not allocated to the State Governments under Market Intervention Scheme (MIS).
Instead, Central Share of losses on the implementation of MIS is released to the State
Governments/State Agencies as per the audited accounts submitted by them. A Statement
indicating the Central Share of losses released to the State Governments/State Agencies
along with the details of the commodities procured under MIS during 2014-15, 2015-16

and 2016-17, State-wise, year-wise and item-wise is given in the Statement.
Statement

(A) Details of Central Share of losses released under MIS during
2014-15, 2015-16 and 2016-17

Year State Government/State ~ Commodity Amount
agency (X in lakhs)

2014-15 Himachal Pradesh Apple 390.57
Nagaland Pineapple 249.79

2015-16 Mizoram Iskut (Chayote) 31.50
Nagaland Ginger 522.61

2016-17 Nil
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(B) Details of commodities procured under MIS during
2014-15, 2015-16 and 2016-17

Sl.  Year Commodity Market State Sanctioned
No. Intervention Qty.
Price (MIP) (in MTs.)
R per MT)

1. 2014-15 Chilli 42,000/~  Mizoram 2,850
01.05.2014 to 16.06.2014

2. 2014-15 ‘C’ Grade 6,500/-  Himachal 27,000
15.08.2014 to 15.10.2014 Apple Pradesh

3. 2014-15 Ginger 9,050/-  Nagaland 32,000
25.11.2014 to 25.12.2014

4. 2015-16 Potato 4,250/-  Uttar 1,00,000
20.05.2015 to 20.06.2015 Pradesh

5. 2015-16 Oil Palm 7,888/~  Andhra 1,14,963
15.12.2015 to 14.03.2016 FFB Pradesh

6. 2016-17 Grapes 42,000/-  Mizoram 3,800
01.09.2016 to 30.09.2016

7. 2016-17 Onion 6,240/-  Karnataka 1,00,000
01.11.2016 to 30.11.2016

8. 2016-17 Onion 7,070/-  Telangana 5,000
01.12.2016 to 30.12.2016

9. 2016-17 Arecanut Chali-2,51,000/-  Karnataka Chali-28,000
07.12.2016 to 14.02.2017 Red-2,70,000/- Red-12,000

10. 2016-17 Palm-Oil 7,650/-  Tamil Nadu 1,000
14.12.2016 to 12.01.2017

11. 2016-17 Ginger 8,750/-  Arunachal 12,675
17.02.2017 to 18.03.2017 Pradesh

Suicide by farmers

2587. DR. K. V. . RAMACHANDRA RAO: Will the
AND FARMERS WELFARE be pleased to state:

Minister of AGRICULTURE

(a) whether it is a fact that farmers' suicides increased by 42 per cent between

2014 and 2015;

(b) if so, what factors have contributed to the phenomenon;

(c) whether the data include the deaths of agricultural labourers, if so, the details

thereof; and



Written Answers to [24 March, 2017] Unstarred Questions 117

(d) whether Government has drawn up plans to address the agrarian crisis?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) The National
Crime Records Bureau (NCRB) under the Ministry of Home Affairs compiles and
disseminates information on suicides, in its publication titled ‘Accidental Deaths and
Suicides in India’ (ADSI). As per ADSI Report of 2015, the number of suicides by
farmers/cultivators has gone up from 5650 in 2014 to 8,007 in 2015, registering an
increase of 41.7%. Suicides by agricultural labourers have however, come down from
6,710 in 2014 to 4,595 in 2015. Thus, total number of suicides in Farming Sector
increased by 2% in 2015 over 2014. Further, as per this Report, ‘Bankruptcy or
Indebtedness’ and ‘Farming Related Issues’ are reported as major causes of suicides
among farmers/cultivators. Other prominent causes of farmers/cultivators suicides are

family problems, illness, etc.

(d) The focus of the Government is on farmers’ welfare by making farming
viable. Farm viability is possible, when cost of cultivation is reduced, yields per
unit of farm are increased and farmers get remunerative prices on their produce. The
Department has been implementing various schemes to meet this objective, viz. Soil
Health Card Scheme (SHC), Neem Coated Urea, Paramparagat Krishi Vikas Yojana
(PKVY), Pradhan Mantri Krishi Sinchai Yojana (PMKSY), National Agriculture Market
scheme (e-NAM) and Pradhan Mantri Fasal Bima Yojana (PMFBY).

In addition, the Government provides interest subvention of 3% on short-term
crop loans up to ¥ 3.00 lakh. Presently, loan is available to farmers at an interest
rate of 7% per annum, which gets reduced to 4% on prompt repayment. Further,
under Interest Subvention Scheme 2015-16, in order to provide relief to the farmers
on occurrence of natural calamities, the interest subvention of 2% shall continue to

be available to banks for the first year on the restructured amount.

Further, the Government is implementing several Centrally Sponsored Schemes
viz. National Food Security Mission (NFSM); Mission for Integrated Development of
Horticulture (MIDH); National Mission on Oilseeds and Oilpalm (NMOOP); National
Mission for Sustainable Agriculture (NMSA); National Mission on Agricultural Extension
and Technology (NMAET) and Rashtriya Krishi Vikas Yojana (RKVY).

Assessment of damage caused due to drought in Karnataka

2588. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government has made any detailed assessment of the damage caused

to the farmers due to severe drought in Karnataka, if so, the details thereof;
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(b) the districts of Karnataka affected due to failure of rainfall this year; and

(c) the kind of support, other than loans, Central Government has provided to

the affected farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) to (c) The State Governments
are primarily responsible for taking necessary relief in the wake of natural calamities
including drought and are empowered to initiate immediate relief measures to address
the situation arising out of drought. Government of India supplements the efforts of
state Governments with financial assistance. For undertaking relief measures, funds
are available with the State Government in the form of State Disaster Response
Fund (SDRF). Entire Central Share of SDRF amounting to I 217.50 crores has been
released for 2016-17.

If fund available in SDRF is insufficient to cater to relief operations, State can
request additional central assistance over and above SDRF for natural calamities of
severe nature, from National Disaster Response Fund (NDRF) by submitting a detailed
relief memorandum to the Central Government. On receipt of such a Memorandum,
Central Government constitutes an Inter-Ministerial Central Team (IMCT) to visit the
affected areas, assess the situation and submit a report on assessment of damages for

recommending appropriate Central assistance to the State.

During 2016-17, State Government of Karnataka submitted memorandum seeking
central assistance for drought during Kharif after declaring drought in 26 districts
{Bagalkote, Ballari, Belagavi, Bengaluru (Rural), Bengaluru (Urban), Chamarajanagar,
Chikballapur, Chikkamagaluru, Chitradurga, Davanagere, Dharwad, Gadag, Hassan,
Haveri, Kodagu, Kolar, Koppal, Mandya, Mysuru, Raichur, Ramanagara, Shivamogga,
Tumkur, Uttara Kannada, Vijayapura, and Yadgir}. The Government of Karnataka also
declared drought in all the 30 districts in the State during Rabi 2016-17.

The Central Government constituted IMCTs which after visits to the drought
affected areas in Karnataka submitted their report and recommendations. On the basis of
IMCT reports, I 1782.44 crores has been approved from NDRF for Kharif. However,

assistance for drought during Rabi is under consideration of the Central Government.
Steps to double the income of farmers

2589. DR. V. MAITREYAN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government has taken any effective steps to double the per-capita

income of farmers with small, medium and marginal land holdings by 2020;
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(b) if so, details thereof and the funds earmarked for the same;

(¢) whether Government has conducted any studies on the Situation Assessment

Survey of Farmers to calculate the average definite income of farmers;

(d) if so, details thereof and the per-capita income of farmers with small, medium

and marginal land holdings; and

(e) the process through which Government segregate the poor, small, medium

and marginal farmers from the rich landlords having large land holdings?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) In order to
achieve the target of doubling of income of farmers by the year 2022, the Department
of Agriculture, Cooperation and Farmers Welfare has constituted a Committee under

the Chairmanship of Additional Secretary, for the following aspects:—
(i) To study the current income level of farmers/agricultural labourers
(i) To measure the historical growth rate of the current income level

(iii) To determine the needed growth rate to double the income of farmers/

agricultural labourers by the year 2021-22

(iv) To consider and recommend various strategies to be adopted to accomplish
(iii) above
(v) To recommend an institutional mechanism to review and monitor implementation

to realise the goal

(vi) To examine any other related issue.
The Committee has so far held five meetings so far to evolve a suitable strategy.

The focus of the Government is on farmers’ welfare by making farming viable.
Farm viability is possible, when cost of cultivation is reduced, yields per unit of farm
are increased and farmers get remunerative prices on their produce. The Department
has been implementing various schemes to meet this objective, viz. Soil Health Card
(SHC) Scheme, Neem Coated Urea, Paramparagat Krishi Vikas Yojana (PKVY), The
Pradhan Mantri Krishi Sinchai Yojana (PMKSY), National Agriculture Market Scheme
(e-NAM), Pradhan Mantri Fasal Bima Yojana (PMFBY).

In addition, the Government provides interest subvention of 3% on short-term
crop loans up to ¥ 3.00 lakh. Presently, loan is available to farmers at an interest
rate of 7% per annum, which gets reduced to 4% on prompt repayment. Further,
under Interest Subvention Scheme 2015-16, in order to provide relief to the farmers

on occurrence of natural calamities, the interest subvention of 2% shall continue to
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be available to banks for the first year on the restructured amount. The Government
is also implementing several Centrally Sponsored Schemes viz. National Food Security
Mission (NFSM); Mission for Integrated Development of Horticulture (MIDH);
National Mission on Oilseeds and Oilpalm (NMOOP); National Mission for Sustainable
Agriculture (NMSA); National Mission on Agricultural Extension and Technology
(NMAET) and Rashtriya Krishi Vikas Yojana (RKVY).

Minimum Support Price (MSP) is notified for both Kharif and Rabi crops
based on the recommendations of the Commission on Agriculture Costs and Prices
(CACP). The Commission collects and analyses data on cost of cultivation and

recommends MSP.

Further the Government undertakes procurement of wheat and paddy under its
‘MSP operations’. In addition, Government implements Market Intervention Scheme
(MIS) for procurement of agricultural and horticultural commodities not covered
under the Price Support Scheme on the request of State/UT Government. The MIS
is implemented in order to protect the growers of these commodities from making
distress sale in the event of bumper crop when the prices tend to fall below the

economic level/cost of production.

The Government has enhanced the budget allocation for the Department of
Agriculture, Cooperation and Farmers Welfare from ¥ 35,983.69 crore BE (including
% 20,400.00 crore for Plan) during 2016-17 to ¥ 41,855.00 crore (including non-
schemes) BE during 2017-18.

(c) to (e) The National Sample Survey Office (NSSO) conducted “Situation
Assessment Survey (SAS) of Agricultural Households” during NSS 70th round
(January 2013-December 2013) in the rural areas of the country with reference to
the agricultural year July 2012-June 2013. The survey estimated the average monthly
income per agricultural household as ¥ 6426/. The details for different size classes

of land possessed are given in the Statement (See below).

The Agriculture Census in the country is conducted at an interval of five years to
collect data on operational holdings. In Agriculture Census, farmers are not classified
as rich and poor. However, according to the size of the holding, the operational

holdings are categorized in various size groups as per the following criteriai—

Size Groups Size of holding (in hectare)
Marginal Below 1.00 ha.
Small 1.00-below 2.00 ha.

Semi-Medium 2.00-below 4.00 ha.
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Size Groups Size of holding (in hectare)

Medium 4.00-below 10.00 ha.

Large 10.00 ha. and above
Statement

Estimated average monthly income (R) from different sources per agricultural
household during July 2012-June 2013 for each size class of
land possessed (ha.)

Size class Average monthly income
of land Income Net receipt from Net receipt Total
possessed from agricultural activities from
(ha.) wages/salary  cy1tivation* Farming of non-farm
animals business
1 2 3 4 5 6
<0.01 2902 30 1181 447 4561
0.01-0.40 2386 687 621 459 4152
0.41-1.00 2011 2145 629 462 5247
1.01-2.00 1728 4209 818 593 7348
2.01-4.00 1657 7359 1161 554 10730
4.01-10.00 2031 15243 1501 861 19637
10.00 + 1311 35685 2622 1770 41388
ALL SIZES 2071 3081 763 512 6426

*cultivation includes field crops and plantation/orchard crops.

Source: Table 1,Appendix A of NSS Report No. 576: Income, Expenditure, Productive Assets and
Indebtedness of Agricultural Households in India, 2012-13.

Production and Procurement of Wheat and Rice

2590. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the total production of wheat and rice during the last two years, year-wise;

and
(b) the procurement of wheat and rice during 2014-15 and 2015-16?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) The details of
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production and procurement of wheat and rice in the country during the last two
years i.e. 2014-15 and 2015-16 are as under:—

(million tonnes)

Year Production Procurement
Wheat Rice Wheat Rice
2014-15 86.53 105.48 28.02 32.04
2015-16 92.29 104.41 28.09 34.22

Revival of defunct fertilizer plants

2591. SHRI D. KUPENDRA REDDY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is considering to involve Central Public Sector
Undertakings to collaborate for revival of fertilizer plants in the country, if so, the

details thereof; and

(b) the details of fertilizer plants presently under consideration of the Government
for such collaboration and revival and the steps taken for revival of those plants

which are left out?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Yes, Sir.
Government has decided to revive five closed units namely Gorakhpur, Sindri,
Talcher and Ramagundam Units of Fertilizer Corporation of India Limited (FCIL)
and Barauni Unit of Hindustan Fertilizer Corporation Limited (HFCL) through
‘Nomination Route’ by nominating Central Public Sector Undertakings (CPSU).
Unit-wise detail about the CPSUs nominated and steps taken, so far, for the revival

of these units are as under:—

Talcher Unit:

e A consortium of four PSUs namely Rashtriya Chemicals and Fertilizers
Limited, GAIL (India) Limited, Coal India Limited and FCIL has been
nominated to revive the Talcher Unit of FCIL by setting up a coal based
fertilizer plant of 1.27 Million Metric Tonne Per Annum capacity.

e Joint Venture Company named “Talcher Fertilizers Limited (TFL)” has been
formed.

e Sclection of coal gasification technology for the Talcher unit has been

finalized.



Written Answers to [24 March, 2017] Unstarred Questions 123

Ramagundam Unit:

A consortium of three PSUs namely Engineers India Limited (EIL), National
Fertilizers Limited (NFL) and FCIL has been nominated to revive the
Ramagundam Unit of FCIL by setting up a gas based fertilizer plant of
1.27 MMTPA capacity.

Joint Venture Company named ‘“Ramagundam Fertilizers and Chemicals

Limited” has been formed.

Project activities are in progress.

Gorakhpur, Sindri and Barauni Units:

A Special Purpose Vehicle of Public Sector Units namely, National Thermal
Power Corporation, Coal India Limited, Indian Oil Corporation Limited and
FCIL/HFCL has been nominated to revive Gorakhpur, Sindri and Barauni
Units.

Pre-Feasibility studies has been completed.
Geo Technical Investigation and Topographic studies has been completed.

Bathymetric and Topographic studies for Chilwa Taal at Gorakhpur have

been completed.

The selection of LSTK contractors is in progress.

Those plants which are left out:

A view on revival of Korba Unit of FCIL would be taken later after viewing

the progress of revival of above mentioned Units of FCIL/HFCL as weel as based

on the assessment of demand-supply gap of urea in the country. HFCL has no land

lease agreements for land of its units at Haldia and Durgapur. Keeping in view land

issues at Haldia and Durgapur, no plan has been formulated, so far, to revive Haldia
and Durgapur Units of HFCL.

Quality of imported fertilizers

2592. SHRI SANJAY SETH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether most of the imported fertilizers are of inferior quality;

(b) if so, whether adequate testing facilities are available as per international

standards for testing of imported fertilizers; and

T Original notice of the question was received in Hindi.
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(c) the steps taken for import of good quality fertilizers?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) No, Sir. During last three
years the number of non standard fertilizers ships/containers are in the range of
3-4.5% only.

(b) and (c) Yes, Sir. The methods for analysis of various parameters of all the
fertilizers have been prescribed in Schedule II of the Fertiliser (Control) Order, 1985,
inconsonance with Association of official Analytical chemist (AOAC) Method” that
is internationally recognised. At present, there are four notified Central Government
Fertilizer Quality Control Laboratories (FQCLs), namely, Central Fertilizer Quality
Control and Training Institute (CFQC&TI) and its three Regional Fertilizer Control
Laboratories (RFCLs), which have been entrusted with the responsibility to check
the quality of imported fertilizers. These laboratories carry out the analysis as per
the methods notified in the FCO.

Slash in price of Stents

2593. SHRI N. GOKULAKRISHNAN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government has taken a decision to limit the prices of stents at a
reasonable rate and slashed the present prices about 85 per cent, if so, the details

thereof;
(b) whether NPPA has also been advised to bring out a notification in this regard,;

(¢) whether Government is aware that prices of stents are still very high and

serious irregularities are taking place in the market; and
(d) if so, the steps being taken by the Government to control the prices?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) National
Pharmaceutical Pricing Authority (NPPA) notified the ceiling price of Coronary
Stent vide its notification dated 13th February 2017 at INR 7,260/- for Bare Metal
Stent and INR 29,600/- for Drug Eluting Stents (DES) including metallic DES and
Bioresorbable Vascular Scaffold (BVS)/ Biodegradable Stents. The average MRP before
this notification was INR 45,100 for Bare Metal Stent (BMS) and INR 121,400 for
Drug Eluting Stent (DES). Price regulation has brought down the prices of stents
(BMS 74% and DES 85%).
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(c) and (d) The ceiling prices of stents have been fixed by NPPA after taking
into account the prices of various types and brands of stents prevailing in the market.

Government, through NPPA, is continuously monitoring the situation.
Draft National Pharmaceutical Policy

2594. SHRI DARSHAN SINGH YADAV:
SHRIMATI RAJANI PATIL:
SHRI P. BHATTACHARYA:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the recently released draft National Pharmaceutical Policy attempts
to address the twin concerns of keeping medicines affordable and taking on board

the industry concerns;

(b) if so, the details thereof and whether the policy moves away from cost
of production based system to the more transparent market based pricing system;

and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) No draft National
Pharmaceutical Policy has been recently released. The last Policy i.e. National
Pharmaceuticals Pricing Policy, 2012 (NPPP, 2012) was notified on 7th December, 2012.
The objective of this Policy was to put in place a regulatory framework for pricing
of drugs so as to ensure availability of required medicines — “essential medicines”
at reasonable prices even while providing sufficient opportunity for innovation and
competition to support the growth of pharma industry, thereby meeting the goals of

employment and shared economic well-being for all.

(b) and (¢) The NPPP, 2012 however, has moved from cost based to market
based pricing. The main features of NPPP, 2012 are that it is based on essentiality
and the price control is on formulations only. Further, as per this policy the price

is fixed based on market data.
Setting up of clusters in Pharma Sector

2595. SHRI A. K. SELVARAIJ: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government has invited companies to set up pharma clusters in

various parts of the country;
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(b) whether only one cluster is operational, so far;

(c) whether Government is yet to come out with rules for marketing by

pharmaceutical and medical devices companies; and

(d) whether Government has been consulting the industry on this for quite some

time and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Yes, Sir. The Department
of Pharmaceuticals is operating a Scheme for assistance to Pharma Clusters. The Scheme
is to be implemented on Public-Private Partnership format through a one time grant-in-
aid to be released in various phases for creation of identified infrastructure and common
facilities to Special Purpose Vehicles (SPVs) set up for the purpose. The Scheme Steering
Committee (SSC) has so far approved the proposal for 1 project at Chennai.

(c) and (d) Yes, Sir. The Government after consulting the industry has announced
a Uniform Code for Pharmaceutical Marketing Practices (UCPMP) for Pharmaceutical

and Medical Device companies, which has been in operation since 01.01.2015.
Pharma Companies manufacturing Generic Drugs

2596. SHRI R. VAITHILINGAM: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the details of the manufacturers of generic drugs and the companies registered

for their manufacture in the country;

(b) whether these manufacturers are associated with Food and Drug Administration
(FDA); and

(c) the detailed list of the drugs manufactured by the aforesaid companies?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) Manufacturing of
drugs in the country is regulated under the provisions of Drugs and Cosmetics Act,
1940 and Rules, 1945 made thereunder through a system of inspection and licensing.
Licenses for manufacturing of drugs are granted by State Licensing Authorities
appointed by respective State Governments. However, data regarding manufacturers of
drugs and names of drugs manufactured by them is not maintained at Central level.
Under the said Act and Rules, there is neither any separate definition for generic

drugs nor any separate system of Licensing of generic drugs.
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PSUs in Pharma sector

2597. SHRI TIRUCHI SIVA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the number of Public Sector Undertakings in the pharmaceutical sector along

with those that have been disinvested;

(b) whether Government proposes to increase participation in the pharmaceutical
industry to manufacture low cost drugs to improve accessibility of medicines for the

lower sections of the society; and
(c) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) There are five Public
Sector Undertakings functioning under the aegis of Department of Pharmaceuticals,
namely, Karnataka Antibiotics and Pharmaceuticals Ltd. (KAPL), Indian Drugs and
Pharmaceuticals Ltd. (IDPL), Bengal Chemicals and Pharmaceuticals Ltd. (BCPL),
Rajasthan Drugs and Pharmaceuticals Ltd. (RDPL) and Hindustan Antibiotics Ltd.
(HAL). All these PSUs except KAPL, are sick/loss making. The Government has
decided for closure of IDPL and RDPL and strategic sale of BCPL and HAL.

(b) and (c¢) The domestic Pharma Industry is well developed and has achieved a
leadership position and global presence as a world class cost effective generic drugs
manufacturer. The Government does not intend to increase its presence in manufacture
of drugs. Government is ensuring access of quality, cost effectic generic medicines
to lower sections of the society through Pradhan Mantri Bhartiya Jan Aushadhi
Pariyojana (PMBJP).

Setting up of Jan Aushadhi Kendras

2598. SHRI PRABHAT JHA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that the number of Jan Aushadhi Kendras in the country
under Pradhan Mantri Bhartiya Janaushadhi Pariyojana has increased by seven times

in the last two and a half years;
(b) if so, the details thereof;

(c) whether Government proposes to set up Jan Aushadhi Kendras at the level

of each block and Gram Panchayat of the country; and

T Original notice of the question was received in Hindi.
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) Yes, Sir.

(b) The number of ‘Pradhan Mantri Bhartiya Janaushadhi Kendra’ (PMBIJK) in
the country under ‘Pradhan Mantri Bhartiya Janaushadhi Pariyojana’ (PMBJP) has
increased manifold. The details of PMBJKs opened is as under:—

Upto May 2014 As on 31.03.2015 As on 31.03.2016 As on 20.03.2017
82 99 269 956

(¢) and (d) The scheme does not have any special provision for opening
PMBIJKs in each block and gram panchayat of the country. However, the Government
has amended the guidelines to provide that PMBJKs may be opened by State
Governments or Government Agencies in any Government building premises owned
by Government Bodies like Railways/State Transport Department/Urban Local Bodies/
Panchayati Raj Institutions/Post Offices/Defence/PSUs etc. In view of the above, it
is expected that many blocks and gram panchayats may also get covered under the
scheme. Besides, eligible private applicants can also open the Kendras at a place

of their choice.
Complaints to NPPA on pharma companies

2599. SHRI C. M. RAMESH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the National Pharmaceutical Pricing Authority (NPPA) has received
a complaint from a whistleblower alleging that some leading pharma companies

colluded to fix the price of diabetes drug Vildagliptin;
(b) if so, the details of the complaint;
(c) whether NPPA has conducted any inquiry into the allegation;

(d) whether NPPA has sought views of the concerned companies on the allegation;

and
(e) if so, the details of their defence to the allegation?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) National
Pharmaceutical Pricing Authority (NPPA) has received an email complaint regarding
this matter. Also, there was a news item in Economic Times, Mumbai on 01.03.2017
that a whistleblower alleged that M/s Novartis, M/s Abbott, M/s Emcure and
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M/s USV Pharma colluded to fix price of Vildagliptin. Vildagliptin is a non-scheduled
formulation and hence no ceiling price has been fixed by NPPA for the formulation.
As provided in the Drugs (Prices Control) Order, 2013 (DPCO, 2013), there is no
control on the launch price of non-scheduled medicines. The only monitoring tool
available with NPPA for such cases in accordance with DPCO, 2013 is to check
that the MRP of the formulation does not exceed 10% of the MRP of the preceding
12 months.

(¢) The complaint and news item has been forwarded to Competition Commission
of India.

(d) and (e) DPCO, 2013 does not provide for price fixation of such medicines

which are non-scheduled formulations.
Opening more Jan Aushadhi Kendras in Government Hospitals

2600. DR. VINAY P. SAHASRABUDDHE: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government is contemplating to increase the number of Jan Aushadhi

Kendras within the premises of Government hospitals;

(b) whether Government has any national level data regarding the total number
of such Kendras opened till date for providing medicines through these Kendras
in view of the large number of poor people coming to Government hospitals for

treatment throughout the country; and

(c) the Government's plans for maintaining continuous supply of medicines in

these Kendras after opening them, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) Yes, Sir.

(b) As on 20.03.2017, 956 ‘Pradhan Mantri Bhartiya Janaushadhi Kendra’ (PMBJK)
have been opened across the country out of which 269 PMBJKs are functional in
various Government building premises including Government hospitals of the country.
A State-wise list of 269 PMBIJKs functional in Government building premises including

Government hospitals is given in the Statement (See below).

(c) The logistics and supply chain have been streamlined by appointing Carrying
and Forwarding (C&F) agents and Distributors across the country for continuous
supply of medicines to all PMBJKs including those located in Government hospital

premises of the country.

T Original notice of the question was received in Hindi.
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State-wise list of PMBJKs functional in Government building

premises including Government hospitals

Sl.  State/UT Number of PMBIJKs functional in
No. Government building premises including
Government hospitals
1 2 3
1. Andhra Pradesh 10
2. Andaman and Nicobar 0
Islands
3. Assam 1
4.  Arunachal Pradesh 13
5. Bihar 0
6. Chandigarh 4
7. Chhattisgarh 132
8. Daman and Diu 0
9. Dadra and Nagar Haveli 0
10. Delhi 5
11. Goa 0
12. Gujarat 0
13. Haryana 0
14. Himachal Pradesh 10
15. Jammu and Kashmir 13
16. Jharkhand 12
17. Karnataka 8
18. Kerala 0
19. Lakshadweep 0
20. Madhya Pradesh 0
21. Mabharashtra 1
22.  Manipur 0
23. Meghalaya 0
24.  Mizoram 2
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1 2 3
25. Nagaland 0
26. Odisha 22
27. Puducherry 0
28. Punjab 21
29. Rajasthan 1
30. Sikkim 0
31. Tamil Nadu 0
32. Telangana 0
33. Tripura 7
34. Uttar Pradesh 1
35. Uttarakhand 6
36. West Bengal 0

TotaL 269

Benefits of Neem coated Urea

2601. SHRI A. K. SELVARAIJ: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Neem coated urea has helped in curbing diversion of urea up to

20 per cent which is worth ¥ 12000 crore;

(b) whether 100 per cent Neem coating of urea has led to reduction in consumption

and higher yield;

(¢) when was the idea of Neem coating came to Government and the steps

taken thereafter for its roll out; and

(d) whether cut in prices of phosphatic and potassic fertilizers has helped in

balanced use of fertilizers, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Department of
Agriculture, Cooperation and Farmers Welfare (DAC&FW) was entrusted to conduct
a study to determine the impact of Neem Coated Urea. The interim report prepared
by Agricultural Development and Rural Transformation Centre (ADRTC), Bengaluru
has been submitted by Department of Agriculture, Cooperation and Farmers Welfare
(DAC&FW). The brief findings of the study are as follows:—
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(i) Improvement in soil health.
(i1) Reduction in costs with respect to plant protection chemicals.
(ii1) Reduction in pest and disease attack.

(iv) An increase in yield of Paddy, Sugarcane, Maize, Soybean and Tur/Red
Gram to an extent of 5.79%, 17.5%, 7.14%, 7.4% and 16.88% respectively.

(v) Diversion of highly subsidized urea towards non-agricultural purposes negligible
among farmers after the introduction of the mandatory policy of production

and distribution of only Neem coated urea.

Moreover, the availability of Urea during 2015-16 and in the current year is more
than the requirement and sales. Further, some State Governments have reduced their
requirement which was initially projected. There is no report of shortages received
from any of the State Government. It is, therefore, perceived that Neem Coating of

Urea has helped in curbing the diversion.

The details of consumption of urea during the last three years is as under:—

Year Urea

Kharif Rabi Total Kg/Hectare
2014-15 141.67 164.63 306.10 152.53
2015-16 152.70 153.64 306.35 149.61
2016-17 143.64* Not finalized Yet
*Estimated

The figures regarding production and yield is as under:—

Year Area Production Yield
(Million Hectares) (MT) (Kg./Hectare)

2010-11 126.67 244.49 1930
2011-12 124.75 259.29 2078
2012-13 120.78 257.13 2129
2013-14 125.04 265.04 2120
2014-15 124.30 252.02 2028
2015-16 123.22 251.57 2042
2016-17* 126.48 271.98 2150

*Second Advance Estimates.

Source: Directorate of Economics and Statistics.



Written Answers to [24 March, 2017] Unstarred Questions 133

(c) With the approval of CCEA, the Government on 2nd June, 2008 had notified
the policy for encouraging production and availability of fortified and coated fertilizers
in the country wherein the indigenous manufacturers/producers of the subsidized
fertilizers were allowed to produce fortified/coated subsidized fertilizers up to a
maximum of 20% of their total production of respective subsidized fertilizers. This
ceiling of production of Neem Coated Urea (NCU) was increased from the limit of
20% to a maximum of 35% of their total production vide notification dated 11th

January, 2011.

The Government vide notification dated 7th January, 2015 removed the cap/
restriction to produce Neem Coated Urea and vide subsequent notification dated 24th
March, 2015 made mandatory for all the indigenous producers of urea to produce

75% of their total production of subsidized urea as Neem Coated Urea.

Subsequently, vide notification dated 25th May, 2015 Department of Fertilizers
has made it mandatory for all the domestic producers of urea to produce 100% as
Neem Coated Urea with an extra MRP of 5% (of X 5360/- per MT) to be charged
by the fertilizer manufacturing entities from farmers. Entire quantity of indigenously
produced urea and imported urea is being neem coated w.e.f 1st September, 2015

and Ist December, 2015 respectively.

(d) The P&K fertilizer companies have reduced the MRP of MOP, DAP and
NPK by I 5000/MT, X 2500/MT and X 1000/MT respectively in the month of June
2016 and again X 1300/MT for DAP in the month of December, 2016 and it seems
that the reduction of prices of P&K fertilizers will encourage the farmers to use

more P&K fertilizers which will help the balanced use of fertilizers.
Delay in OFC-Based Network for Defence Services

2602. DR. R. LAKSHMANAN: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether it is a fact that OFC-based network for Defence Services is witnessing
considerable time and cost overrun due to one reason or the other, if so, the reasons

for the delay; and

(b) whether Government has formulated any strategy to complete the work in a
time-bound manner for putting an effective communication network in place, if so,
the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) and (b) OFC based network for Defence Services has

two components:
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(1) Laying of Optical Fibre Cable (OFC).

(i1) Procurement and installation of equipments.

The Project is being executed by BSNL. As per tenders for OFC, the tendered
cost is more than the estimated cost. Similarly, for tenders issued for equipments, the
tendered amount is more than the estimated cost. Thus, there will be cost overrun
for the project.

The time overrun has occurred due to numerous reasons, such as:—

e Delay in Right of Way (RoW) approval from State and Central Government

and their agencies.

e Limitation of working season in mountainous areas, due to snow cover and

weather conditions etc.

e Law and Order situation in Jammu and Kashmir State and some North

Eastern States.
e Delays in tender finalisation.
e Court cases by bidding parties.
In order to ensure early completion of project regular meetings are being held by
Department of Telecommunications (DoT) with concerned State and Central Government

Departments and their agencies. The bottlenecks and hindrances are sorted out in

these co-ordination and monitoring meetings.
Number of telephone exchanges in the country

t2603. SHRI SURENDRA SINGH NAGAR: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the details of the number of telephone exchanges existing in the country, as

on date, State-wise;

(b) the number of telephone exchanges in the rural areas of the different States

during the present Five Year Plan;

(c) the details of those areas where telephone exchanges are not functional as

on date, State-wise;

(d) the details of the telephone exchanges which have undergone modernisation

and upgradation, so far, State-wise; and

(e) the steps taken/being taken by Government to ensure smooth functioning of

T Original notice of the question was received in Hindi.
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these telephone exchanges and upgradation of the present telephone exchanges with
State of the art technology?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) and (b) As per Telecom Regulatory Authority of India
(TRAI), telecom operator-wise, service areca-wise number of telephone exchanges in
the country as on 31st December 2016 with urban and rural bifurcation is given in
the Statement (See below).

(c) to (e) As reported by the Telecom Service Providers (TSPs), all telephone
exchanges are functioning properly and all the telephone exchanges are modernized

and upgraded from time to time using State of the art technology.
Statement

(4) Details of Telecom Service Provider-wise telephone exchanges in the country

SI.  Name of Telecom No. of Telephone Exchanges (Q.E Dec-2016)
No. Service Provider Rural Urban Total (Urban + Rural)
1. Bharti Airtel 0 36 36
2. BSNL 25976 8697 34673
3. MTNL 0 593 593
4. Quadrant 0 4 4
5. Reliance 0 25 25
6. Sistema Shyam 0 3 3
7. Tata Teleservices Ltd. 0 35 35
8. Vodafone 1 53 54
ToraL 25977 9446 35423

(B) State-wise details of number of telephone exchanges in the country for

quarter ending December-2016

SI.  Name of Telecom Bharti BSNL

No. Service Area Rural Urban Total Rural Urban Total
1 2 3 4 5 6 7 8
1. Andhra Pradesh (Total) 0 1 1 2511 599 3110
(a) Andhra Pradesh 1 1 2511 599 3110

(Excluding Telangana)
(b) Telangana 0 0
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1 2 3 4 5 6 7 8
2. Assam 0 400 170 570
3. Bihar (Total) 0 0 0 1256 425 1681
(a) Bihar (Excluding Jharkhand) 0 963 233 1196
(b) Jharkhand 0 293 192 485
4.  Delhi 8 8 0
5. Gujarat 1 1 1879 546 2425
6. Haryana 1 1 796 239 1035
7.  Himachal Pradesh 0 946 127 1073
8. Jammu and Kashmir 0 205 111 316
9. Karnataka 4 4 2199 596 2795
10 Kerala 1 1 1049 258 1307
11. Kolkata 1 1 0 486 486
12. Madhya Pradesh (Total) 0 5 5 2150 872 3022
(a) Madhya Pradesh 5 5 1793 670 2463
(Excluding Chhattisgarh)
(b) Chhattisgarh 0 357 202 559
13. Maharashtra (Including 0 4 4 3831 691 4522
Goa and Mumbeai)
(a) Mabharashtra (Excluding 1 1 3831 691 4522
Mumbai and Goa)
(b) Goa 0 0
(¢) Mumbai 3 3 0
14. North East (Total) 0 0 0 271 136 407
(a) Arunachal Pradesh 0 129 72 201
(b) Manipur 0 0
(c) Meghalaya 0 0
(d) Mizoram 0 0
(¢) Nagaland 0 142 64 206
(f) Tripura 0 0
15. Odisha 0 811 272 1083
16. Punjab 2 2 1194 289 1483
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1 2 3 4 5 6 7 8

17. Rajasthan 1 1 1671 399 2070

18.  Tamil Nadu (Including 0 5 5 1276 1058 2334
Chennai)

(a) Tamil Nadu (Excluding 5 5 1196 808 2004
Chennai)

(b) Chennai 0 80 250 330

19. Uttar Pradesh East 1 1 1542 571 2113

20. Uttar Pradesh-West 0 1 1 817 609 1426
(Total)

(a) Uttar Pradesh West 1 1 502 481 983
(Excluding Uttarakhand)

(b) Uttarakhand 0 315 128 443

21. West Bengal (Total) 0 0 0 1172 243 1415

(a) West Bengal (Excluding 0 1128 237 1365
Andaman and Nicobar
and Sikkim)

(b) Andaman and Nicobar 0 44 6 50
Islands

(¢) Sikkim 0 0
ToTtAL 0 36 36 25976 8697 34673

Sl.  Name of Telecom MTNL Quadrant

No. Service Area Rural Urban Total Rural Urban Total

1 2 9 10 11 12 13 14

1.  Andhra Pradesh (Total) 0 0 0 0 0 0

(a) Andhra Pradesh 0 0
(Excluding Telangana)

(b) Telangana 0 0

2. Assam 0 0

3. Bihar (Total) 0 0 0 0 0 0

(a) Bihar (Excluding 0 0

Jharkhand)
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1 2 9 10 11 12 13 14
(b) Jharkhand 0 0
4. Delhi 0 338 338 0
5. Gujarat 0 0
6. Haryana 0 0
7. Himachal Pradesh 0 0
8. Jammu and Kashmir 0 0
9. Karnataka 0 0
10. Kerala 0 0
11. Kolkata 0 0
12. Madhya Pradesh (Total) 0 0 0 0 0 0
(a) Madhya Pradesh 0 0
(Excluding Chhattisgarh)
(b) Chhattisgarh 0 0
13.  Maharashtra (including 0 255 255 0 0 0
Goa and Mumbeai)
(a) Maharashtra (Excluding 0 0
Mumbai and Goa)
(b) Goa 0 0
(c) Mumbai 0 255 255 0
14. North East (Total) 0 0 0 0 0 0
(a) Arunachal Pradesh 0 0
(b) Manipur 0 0
(c) Meghalaya 0 0
(d) Mizoram 0 0
(e) Nagaland 0 0
(f) Tripura 0 0
15. Odisha 0 0
16. Punjab 0 0 4 4
17. Rajasthan 0 0
18.  Tamil Nadu 0 0 0 0 0 0

(Including Chennai)
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1 2 9 10 11 12 13 14

(@) Tamil Nadu (Excluding 0 0
Chennai)

(b) Chennai 0 0

19. Uttar Pradesh East 0 0

20. Uttar Pradesh-West 0 0 0 0 0 0
(Total)

(a) Uttar Pradesh West 0 0
(Excluding Uttarakhand)

(b) Uttarakhand 0 0

21. West Bengal (Total) 0 0 0 0 0 0

(a) West Bengal (Excluding 0 0
Andaman and Nicobar
and Sikkim)

(b) Andaman and Nicobar 0 0
Islands

(c¢) Sikkim 0 0
ToTAL 0 593 593 0 4 4

Sl.  Name of Telecom Reliance Sistema

No.  Service Area Rural Urban Total Rural Urban Total

1 2 15 16 17 18 19 20

1. Andhra Pradesh (Total) 0 2 2 0 0 0

(a) Andhra Pradesh 1 1 0
(Excluding Telangana)

(b) Telangana 1 1 0

2. Assam 0 0

3. Bihar (Total) 0 1 1 0 0 0

(a) Bihar (Excluding 1 1 0
Jharkhand)

(b) Jharkhand 0 0

4. Delhi 2 2 0

5. Gujarat 2 2 0
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1 2 15 16 17 18 19 20
6. Haryana 1 1 0
7.  Himachal Pradesh 1 1 0
8. Jammu and Kashmir 0 0
9. Karnataka 1 1 0
10. Kerala 1 1 0
11.  Kolkata 1 1 0
12. Madhya Pradesh (Total) 0 1 1 0 0 0
(a) Madhya Pradesh 1 1 0
(Excluding Chhattisgarh)
(b) Chhattisgarh 0 0
13.  Mabharashtra (including 0 4 4 0 0 0
Goa and Mumbeai)
(a) Maharashtra (Excluding 2 2 0
Mumbai and Goa)
(b) Goa 0 0
(c) Mumbai 2 2 0
14. North East (Total) 0 0 0 0 0 0
(a) Arunachal Pradesh 0 0
(b) Manipur 0 0
(c) Meghalaya 0 0
(d) Mizoram 0 0
(¢) Nagaland 0 0
(f) Tripura 0 0
15.  Odisha 1 1 0
16. Punjab 1 1 0
17.  Rajasthan 1 1 0 3 3
18.  Tamil Nadu 0 2 2 0 0 0
(Including Chennai)
(a) Tamil Nadu 1 1 0

(Excluding Chennai)
(b)  Chennai 1 1 0
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1 2 15 16 17 18 19 20

19. Uttar Pradesh East 1 1 0

20. Uttar Pradesh-West 0 1 1 0 0 0
(Total)

(a) Uttar Pradesh West 1 1 0
(Excluding Uttarakhand)

(b) Uttarakhand 0 0

21.  West Bengal (Total) 0 1 1 0 0 0

(a) West Bengal (Excluding 1 1 0
Andaman and Nicobar
and Sikkim)

(b) Andaman and Nicobar 0 0
Islands

(¢) Sikkim 0 0
TotaL 0 25 25 0 3 3

SI.  Name of Telecom Tata Vodafone

No. Service Area Rural Urban Total Rural Urban Total

1 2 21 22 23 24 25 26

1. Andhra Pradesh (Total) 0 5 5 0 2 2

(a) Andhra Pradesh 2 2 0 2 2
(Excluding Telangana)

(b) Telangana 3 3 0 0 0

2. Assam 0 0 0 1 1

3. Bihar (Total) 0 1 1 0 2 2

(a) Bihar 0 0 0 1 1
(Excluding Jharkhand)

(b) Jharkhand 1 1 0 1 1

4. Delhi 3 3 0 10 10

5. Gujarat 2 2 0 1 1

6. Haryana 1 1 0 1 1

7. Himachal Pradesh 1 1 0 1 1

8. Jammu and Kashmir 0 0 0 0 0
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1 2 21 22 23 24 25 26
9. Karnataka 2 2 0 3 3
10. Kerala 1 1 0 1 1
11. Kolkata 1 1 0 1 1
12.  Madhya Pradesh (Total) 0 1 1 0 8 8
(a) Madhya Pradesh 1 1 8 8
(Excluding Chhattisgarh)
(b)  Chhattisgarh 0 0 0
13.  Maharashtra (Including 0 9 9 0 6 6
Goa and Mumbeai)
(a) Maharashtra (Excluding 3 3 2 2
Mumbai and Goa)
(b) Goa 0 0 0 0 0
(¢) Mumbai 6 6 0 4 4
14.  North East (Total) 0 0 0 0 1 1
(a) Arunachal Pradesh 0 0 0
(b) Manipur 0 0 0
(c) Meghalaya 0 0 | 1
(d) Mizoram 0 0 0
(¢) Nagaland 0 0 0
(f) Tripura 0 0 0
15.  Odisha 1 1 0 1 1
16. Punjab 1 1 0 1 1
17. Rajasthan 1 1 0 1 1
18.  Tamil Nadu 0 2 2 1 3 4
(Including Chennai)
(a) Tamil Nadu 0 0 0 2 2
(Excluding Chennai)
(b) Chennai 2 2 1 1 2
19. Uttar Pradesh East 1 1 0 3 3
20. Uttar Pradesh-West 0 1 1 0 5 5

(Total)
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1 2 21 22 23 24 25 26

(a) Uttar Pradesh West 1 1 0 5 5
(Excluding Uttarakhand)

(b) Uttarakhand 0 0 0

21.  West Bengal (Total) 0 1 1 0 1 1

(a) West Bengal (Excluding 1 1 0 1 1
Andaman and Nicobar
and Sikkim)

(b) Andaman and Nicobar 0 0 0 0 0
Islands

(¢) Sikkim 0 0 0 0
TotaL 0 35 35 | 53 54

Quality upgradation and capacity augmentation
in BSNL and MTNL

2604. SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:
SHRI DARSHAN SINGH YADAV:

Will the Minister of COMMUNICATIONS be pleased to state:

(a) whether Government is aware of the immediate necessity of quality upgradation
and capacity augmentation in BSNL and MTNL, if so, the measures taken thercon;

and

(b) how many mobile connections and landline connections were increased or

decreased during the last two years along with the details thercof, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Bharat Sanchar Nigam Limited (BSNL) and Mahanagar
Telephone Nigam Limited (MTNL) are in general meeting Quality of Service (QoS)
benchmarks prescribed by Telecom Regulatory Authority of India (TRAI). However,
quality upgradation and capacity augmentation is a continuous process and in this
regard BSNL and MTNL are taking following steps so as to provide better services

to their customers:—

Steps taken by BSNL:

e In case of Mobile Services, BSNL keeps on adding new mobile equipment

in its network.
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Presently GSM (Global System for Mobile Communication) Phase VII+Project
is under roll out. Out of the planned 13605 3G Node Bs and 9346 2G
BTSs (Base Transceiver Station), 9962 3G Node Bs and 6059 3G BTSs

are already on air.

In case of Wireline Service, BSNL has launched integrated services i.e.,
voice, video and data by using the Next Generation Network (NGN) System

in the country.

With migration to NGN, customer will get enhanced Value Services like

Multi Media Video Conferencing and IP centrex etc.

NGN will be implemented in two phases. BSNL has upgraded existing
one million legacy Time Division Multiplexing (TDM) network in to IP
Multimedia subsystem based on NGN technology and three million lines

conversion to NGN in progress.

Steps taken by MTNL:

Expansion of GSM/3G RF network in Delhi: MTNL is in the process
of expansion of mobile network by adding 1080 number of 3G sites for
higher Data handling capacity. Purchase Order has been placed for adding
1080 number of 3G sited in Delhi.

3G Network Upgradation in Delhi: Advance Purchase Order has been
placed for upgradation of existing 720 3G Node Bs for HSPA+ (High Speed
Packet Access) capability.

3G Network Upgradation in Mumbai: MTNL has also planned to upgrade
the existing 3G network in Mumbai to make it a high speed network of
“HSPA+” version. Purchase Order has been placed for Mumbai. After the
proposed upgradation, the customers will get a download speed of 21.1.
Mbps (Megabytes per second) and upload speed of 5.76 Mbps which is
presently of 3.6 Mbps and 384 kbps (Kilobytes per second) respectively.

Project is under advanced stage of implementation.

Microwave Backhaul Connectivity: Purchase Orders for adding 800

Microwave Hops in Delhi and 470 in Mumbai have been placed.

Redeployment of DSLAMs of existing Broadband Network: MTNL has
launched a special program to progressively increase the fibre length by
redeploying the broadband nodes Digital Subscriber Line Access Multiplexer
(DSLAM) near to the subscriber premises in Delhi and Mumbai thereby
reducing copper length and enhancing the quality of broadband service. 148
DSLAMs in Delhi and approx.. 140 in Mumbai have been redeployed thereby
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reducing copper length and enhancing the quality of Broadband service. This

has improved customer experience and reduced the number of complaints.

e Fibre to the Home (FTTH): High speed Broadband connections on optical
fibre are proposed to be added on revenue share basis in Delhi and Mumbai.

The customer will be provided data speeds up to 100 Mbps on optical fibre.

(b) State/Circle-wise details of mobile and landline connections of BSNL and

MTNL during the last two years is given in the Statement.

Statement

Details of increase/decrease in landline and mobile connection of
BSNL and MTNL during 2014-15 and 2015-16

Sl.  Circle During 2014-2015 During 2015-16

No. Landline Mobile Landline Mobile
1 2 3 4 5 6

BSNL
1.  Andaman and -1014 4977 208 129030
Nicobar Islands

2. Andhra Pradesh -160753 -291525 -156088 70576
3. Assam -16910 -19250 -7222 84464
4. Bihar -13480 -275451 -28574 374330
5. Chhattisgarh =717 -732817 -6685 364615
6. Gujarat -137116 -982043 -150289 497910
7. Haryana -101681 -590259 -44477 471487
8. Himachal Pradesh -45839 8055 -36177 296079
9. Jammu and Kashmir -37306 -44353 -18135 111561
10.  Jharkhand -10719 -146968 199 149098
11. Karnataka -133753 -622349 -107452 294451
12. Kerala -288690 -1399386 -297031 1168572
13. Madhya Pradesh -2985 -982728 -82103 855061
14. Maharashtra -200229 -1444780 -146968 773480
15. North East-I -9566 -15546 -2461 87633
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1 2 3 4 5 6
16. North East-II -3661 23454 -12 14860
17. Odisha -29200 107954 -12614 716179
18. Punjab -114701 -1593073 -102424 562282
19. Rajasthan -107992 -2741561 -43434 739119
20. Tamil Nadu -132163 -1154187 -110694 2826
21. Uttarakhand -19717 -26638 -12759 107260
22. Uttar Pradesh (E) -291065 -2746257 -12783 1463406
23. Uttar Pradesh (W) -38543 -1139442 -45268 866271
24. West Bengal -63431 -174903 -75191 -259240
25. Calcutta -82188 -75655 -96102 11072
26. Chennai -32782 12811 -55040 108667

Torar BSNL -2076201  -17041920 -1649576 10061049
MTNL

1. Delhi 42305 136072 7489 15380

2. Mumbai 4517 133873 6155 -53738
Tora MTNL 46822 269945 13644 -38358

Payment of DA as per Sixth Pay Commission recommendations

pleased to state:

and officers of BSNL as per recommendations of the Sixth Pay Commission whereas

2605. SHRI SANJAY RAUT: Will the Minister of COMMUNICATIONS be

(a) whether it is a fact that Government has paid 78.2 per cent D.A. to staff

the staff and officers of MTNL have not been paid the same so far; and

officers?

(b) if so, the time by which Government would pay 78.2 per cent D.A. to staff
and officers of MTNL as per Sixth Pay Commission as paid to BSNL staff and

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) In Bharat Sanchar Nigam Limited (BSNL), on

the basis of recommendations of Second Pay Revision Committee for revision of pay

T Original notice of the question was received in Hindi.



Written Answers to [24 March, 2017] Unstarred Questions 147

scales for Central Public Sector Enterprises (CPSE) with effect from 01.01.2007, the
benefit of merger of 50% DA (Dearness Allowance) effectively amounting to 78.2%
for the purposes of fitment is being paid. The additional expenditure being incurred

due to revision is being borne by BSNL.

Mahanagar Telephone Nigam Limited (MTNL) has recommended to Department of
Telecommunications (DoT) for extending the benefit of merger of 50% DA effectively
amounting to 78.2% for which it has sought full financial support from the DoT
due to its present financial situation. The proposal of MTNL has been examined and
it has been observed that there will be financial implications of ¥ 140 crores per
annum towards additional burden on salaries and around ¥ 1136 crores for payment of
arrears. Further there will be financial implications on account of pensionary benefits
to be paid by Government. As per DPE (Department of Public Enterprises) guidelines
the CPSE concern has to bear the additional financial implication on account of pay

revision from their own resources.
Use of cable TV infrastructure for Broadband Delivery

2606. SHRIMATI RENUKA CHOWDHURY: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether Government has any plan to use cable TV infrastructure for broadband

delivery in the country, if so, the details thereof; and

(b) the fresh steps taken by Government to boost broadband penetration in order

to ensure success of Digital India Programme?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Telecom service providers are free to provide broadband
services through any media such as Optical Fibre Cable, Copper Cable, Cable TV
network and wireless depending on techno-commercial feasibility. 14,75,228 subscribers
are being provided broadband services on cable TV network as on 31st December,
2016. However, Government is examining various issues related to facilitating broadband

service by using Cable TV infrastructure.

(b) BharatNet is planned to create network infrastructure for providingl00 Mbps
broadband connectivity to all Gram Panchayats (approx. 2,50,000) in the country in
two phases. 1,00,000 GPs are targeted to be covered in Phase-I and the balance
1,50,000 will be covered in Phase-II.

Through various auctions conducted for sale of spectrum from the year 2012 to
the year 2016, a total of 1893.75 MHz spectrum has been allotted to telecom service

providers, which can also be used for provision of wireless broadband.
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Auction of spectrum every year

2607. SHRI V. VIJAYASAI REDDY: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that Government is looking for re-auction of spectrum
in July-December, 2017,

(b) whether it is also a fact that Government is going to auction spectrum every

year and will also permit telecom players to sell spectrum;

(c) if so, the details thereof and reasons for permitting players to sell or mortgage

spectrum; and
(d) whether the Ministry is thinking about introducing 5G services in the country?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) The Department has not made any plan for re-auction
of spectrum in July-December, 2017.

(b) The Government has not made any plan to auction spectrum every year.
The Government has permitted for sharing and trading of spectrum among Telecom

Service Providers (TSPs) providing commercial cellular mobile services.

(¢) The Government has permitted spectrum trading considering that spectrum
trading leads to greater competition, provides incentives for innovation, better/new
services being available to consumers at cheaper tariffs, better choice to consumer,
etc. This also facilitates ease of doing business in India by allowing free play in the
commercial decisions and leads to optimisation of resources apart from improving

the spectral efficiency and quality of service.

(d) The standardization of technology for 5G services is in progress at the
International Telecom Union (ITU), Geneva, Switzerland. It is for the TSPs to decide
when to introduce 5G services which usually is determined by market demands and
the availability of 5G eco-system.

Promotional offers of telecom operators

2608. SHRI PARTAP SINGH BAJWA: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) the quantum of loan defaults by telecom operators in the last three years

and the current year;

(b) whether promotional offers and zero revenue policies of certain telecom

operators are leading to delay in the spectrum payments to Government; and
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(c) if so, whether any steps have been taken by Government to regulate these

offers and policies?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) There has been no default in repayment of loans by

telecom services providers so far.

(b) and (c) As of now there is no delay in the Spectrum payment to Government.
All deferred payment dues of 2012, 2013 and 2014 auction have been realized
by their respective due dates. There is fall in revenues of telecom operators due
to falling tariff. The decline in revenues impact their capacity to invest and delay
in spectrum payment can happen. The tariff are prescribed by Telecom Regulatory
Authority of India.

Allocation of funds from USOF

2609. SHRI SANJAY SETH: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether Government proposes to allocate funds from Universal Service
Obligation Fund (USOF) to the mobile companies in remote areas of the country, if

so, the details thereof;

(b) the amount of money allocated to various phone companies from this fund

in the last three years; and
(c) the number of villages provided with phone facility, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) Yes, Sir. Subsidies are being provided to Telecom
Service Providers for mobile connectivity in inaccessible, rural and remote areas of
the country including North Eastern Region, Left Wing Affected States, Andaman and
Nicobar Islands and Lakshadweep Islands from Universal Service Obligation Fund
(USOF). Subsidy disbursed to various phone companies from USOF under different
projects during the last three years is as below:

R in crore)

SI. No. Service Provider 2013-14 2014-15 2015-16

L. Bharat Sanchar Nigam Ltd. (BSNL) 70.27 610.15 622.06
2. Dishnet Wireless Ltd. (DWL) 1.24 0.04 0.93

3. GTL Infrastructure Ltd. (GTL) 3.09 0.00 0.00

T Original notice of the question was received in Hindi.
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Sl. No. Service Provider 2013-14 2014-15 2015-16
4. KEC International Ltd. (KEC) 5.24 1.53 0.00
5. QUIPPO Telecom Infrastructure 0.33 0.00 0.00
Ltd. (QTIL)
6. Reliance Communications 2.55 0.21 0.05

Infrastructure Ltd. (RCIL)

7. Reliance Communications Ltd. (RCL) 0.01 0.00 0.01
8. Vadofone Essar Cellular Ltd. (VECL) 3.62 0.90 0.00
9. Vadofone Essar South Ltd. (VESL) 1.28 0.00 0.00

TotaL 87.63 612.83 623.05

(¢) The number of villages provided with phone facility (from Universal Service

Obligation Fund) State-wise is as below:

SI.  State No of uncovered villages covered with mobile
No. services under LWE Project
1. Andhra Pradesh 81
2. Bihar 276
3. Chbhattisgarh 735
4. Jharkhand 1173
5. Maharashtra 90
6. Madhya Pradesh 33
7. Odisha 372
8. Telangana 258
9. Uttar Pradesh 117
10.  West Bengal 144
ToraL 3279

Re-tendering the technology contract of department of posts

2610. SHRI K. R. ARJUNAN: Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that Department of Posts had to re-tender its technology
contract after it failed to get bids from any of the major Indian technology

firms;
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(b) whether it is also a fact that top information technology companies had

stayed away from bidding for the project, terming the initial offer vague; and

(c) if so, whether Department of Posts did consult any information technology

companies to prepare the bid documents?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) Yes, Sir.

(b) Department of Posts had floated tender for selection of System Integrator
for setting up of India Post Payments Bank on 08.08.2016. As only one bid was
received on e-procurement portal, the tender process was cancelled on 22.09.2016.
Afterwards, a modified tender was issued on 17.10.2016. In response to the second

tender, two bids have been received and are under evaluation.

(¢) M/s Deloitte Touche Tohmatsu India Limited Liability Partnership, Mumbai
is providing consultancy to the Department and is involved in preparing the bid

documents (Request for Proposal).
Another auction of spectrum

2611. SHRI C. P. NARAYANAN: Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether some telecom operators have enough quantity of spectrum and do
not want another auction of spectrum this year while some others want to get more

spectrum;

(b) whether many players in the field are in deep debt amounting to 4-5 trillion
rupees;

(c) whether this is a consequent result of continuous reduction of BSNL's reach

in the market during the last decade; and

(d) in what way Government intends to overcome this contradiction and make

IT an effective tool in the hands of people?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) The Government has not yet decided to conduct another
spectrum auction immediately. No request from telecom operators has so far been

received in this regard.

(b) As per available information from industry, the debt is of the order of

T 460 thousands crores.

(c) Information is being collected and will be laid on the Table of the House.
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(d) BharatNet Project is being implemented for providing Broadband connectivity
to all Gram Panchayat (approximately 2,50, 000) in the country, and to provide non-
discriminatory access to service providers, for provisioning of broadband services in

rural areas.
Bringing OTT services under statutory regulatory framework

2612. PROF. M. V. RAJEEV GOWDA: Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government plans to bring Over The Top (OTT) services,

predominantly used over the internet, under a statutory regulatory framework; and

(b) in the absence of an institutional mechanism, how does Government aim
to protect user privacy and provide remedy to citizens in case of violation by the

service providers?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) Telecom Regulatory Authority of India (TRAI) had issued
a consultation paper on 27.3.2015 regarding ‘“Regulatory Framework for OTT Services”.
This consultation paper discusses various issues relating to OTT services. TRAI is yet

to submit its recommendations in this regard to Department of Telecommunications.

(b) The provisions of section 43A of Information Technology (IT) Act, 2000
establish a legal framework for data privacy protection in India. It provides remedy
to citizens in case of violation by way of compensation in case of unauthorized

access of information and leakage of sensitive personal information.
Merger of BSNL and MTNL

2613. SHRI ANIL DESAI: Will the Minister of COMMUNICATIONS be pleased
to state:

(a) whether Government is mulling to merge BSNL and MTNL, if so, the details
thereof;

(b) whether both organisations are making losses consecutively for the last ten

years; and

(c) if so, the extent of losses incurred and the concrete steps Government is
taking to make the behemoth entities viable in the background of stiff competition
in the telecom sector?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) At present, there is no proposal for merger of Bharat
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Sanchar

Nigam Limited (BSNL) and Mahanagar Telephone Nigam Limited (MTNL).

(b) and (c) Details of profit/loss of BSNL and MTNL for the last ten years are

as under:—
(X in crores)

S1. No. Financial Year BSNL MTNL
1. 2006-07 7806 681.74
2. 2007-08 3009 586.9
3. 2008-09 575 211.71
4. 2009-10 (1823) (2610.97)
S. 2010-11 (6384) (2801.92)
6. 2011-12 (8851) (4109.78)
7. 2012-13 (7884) (5321.12)
8. 2013-14 (7019) 7825%
9. 2014-15 (8234) (2893.39)
10. 2015-16 (3880) (2005.74)

*In 2013-14, MTNL made profit due to payment of pension amount and writeback of amortization of
Broadband Wireless Access (BWA) Spectrum amounting to I 11,620.93 crores.

Government has taken various steps to make BSNL and MTNL viable in the

background of stiff competition in the telecom sector by:—

Refund of surrendered BWA (Broadband Wireless Access) spectrum in two
service areas held by MTNL and in 6 service areas held by BSNL. Under
this head, I 4533.97 crore has been refunded to MTNL through bonds and
% 6724.51 crore is being refunded to BSNL through budgetary resources.

The pension liability of MTNL for its staff who got absorbed from DoT,

has been taken over by the Government.

Notional loan of ¥ 1411 crore to BSNL which was due to be paid to the
Government was waived-off.

Financial support of I 492.26 crore has been given to MTNL on account
of liability arising from levy of Minimum Alternate Tax (MAT).

Refund of ¥ 458.04 crore to MTNL and X 169.16 crore to BSNL on account
of surrender of CDMA (Code Division Multiple Access) spectrum.

Government has also assigned some projects to BSNL, namely:—

Comprehensive Telecom Development Plan for the North-Eastern Region for

provision of mobile services in uncovered villages in Arunachal Pradesh and
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two districts of Assam at estimated project cost of I 1975.38 crore and
implementation of Transmission-Media Plan for North Eastern Region at an
estimated cost of I 295.97 crore on 10.9.2014.

e Implementation of providing mobile connectivity in 2199 identified locations
in Left Wing Extremism (LWE) affected areas at an estimated cost of
% 3567.58 crores on 4.6.2013.

e Implementation of Comprehensive Telecom Development plan for Andaman
and Nicobar Islands and Lakshadweep Islands through augmentation of satellite

connectivity/bandwidth at an estimated cost of ¥ 120.49 crores on 7.11.2014.
Internet users in the country

2614. SHRI SAMBHAIJI CHHATRAPATI: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government is aware of the likely increase in the internet users in

the country because of fast adoption of digital technology;

(b) if so, the data on internet users in the country till February and how much

of increase is anticipated by the end of next calendar year; and

(c) whether Government is prepared to deal with the situation and is capable

to provide internet facility of high speed to the new consumers uninterruptedly?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) and (b) Due to fast adoption of digital technology, it

is expected that number of internet users will increase in the country.

As per information received from Telecom Regulatory Authority of India (TRAI),
there were 391.50 million Internet subscribers as on 31.12.2016. Data on internet

users for the subsequent period is presently not available.

The anticipated increase in the internet users by the end of next calendar year
is not available at present. However, National Telecom Policy-2012 envisages 600
million broadband connections by the year 2020 at minimum 2 Mbps download
speed. Further, as per National Association of Software and Services Companies
(NASSCOM) — Akamai report launched on 17.08.2016 regarding “The Future of

Internet in India”, 730 million Internet users are anticipated in the country by 2020.

(c¢) Government has allocated 965 Megahertz spectrum through auction in October
2016 to various telecom service providers for access services. This will enable
the telecom service providers to roll-out 3G and 4G services which will facilitate

proliferation of high speed internet facility.
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Further, for provision of broadband facility in rural areas, BharatNet Project is
also being implemented to provide 100 Mbps broadband connectivity to all Gram
Panchayats (approx. 2.5 lakh) in the country by using an optimal mix of underground
fibre, fibre over power lines, radio and satellite media.

Pendency of cases in Consumer Fora

2615. DR. KANWAR DEEP SINGH: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that a large number of cases are pending in Consumer Fora;
(b) if so, the details thereof, level-wise;

(c) whether there are vacancies of Presidents and Members in the Fora, if so,
the details thereof; and

(d) by when these posts are going to be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) and (b)
The details of the number of cases pending in various Consumer Fora in the country

are given in the Statement (See below).

(c) and (d) As per the provisions of the Consumer Protection Act, 1986, it is
the responsibility of the State/UT Governments concerned to fill up the vacancies of
President and Member in the State Consumer Disputes Redressal Commissions and
the District Fora in the States/UTs. The Central Government is concerned with filling
up of the vacancies of President and Member in the National Consumer Disputes
Redressal Commission (NCDRC) located at New Delhi. At present there are two
vacancies of Member in NCDRC and action has already been initiated to fill the

said two vacancies. The details of vacancies in the Consumer Fora are as under:—

SI. No. No. of vacancies of President No. of vacancies of Members

1. 95 307

Statement

(A) Details of pending cases in the National Commission

and State Commissions

Sl. No. Name of State Cases Pending As On

National Commission 12609 28.02.2017
1. Andhra Pradesh 897 31.01.2017
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SI. No. Name of State Cases Pending As On
2. Andaman and Nicobar Islands 5 30.06.2015
3. Arunachal Pradesh 9 31.12.2016
4 Assam 420 31.01.2017
5. Bihar 3352 31.10.2016
6. Chandigarh 521 31.01.2017
7. Chhattisgarh 449 28.02.2017
8. Daman and Diu and DNH 5 31.03.2011
9. Delhi 6276 28.02.2017
10.  Goa 106 28.02.2017
11.  Gujarat 4935 31.01.2017
12. Haryana 1473 31.12.2016
13. Himachal Pradesh 183 31.01.2017
14. Jammu and Kashmir 1489 31.05.2016
15.  Jharkhand 517 31.12.2016
16.  Karnataka 8065 28.02.2017
17.  Kerala 2193 31.01.2017
18.  Lakshadweep 2 31.01.2017
19. Madhya Pradesh 8894 28.02.2017
20. Mabharashtra 15204 31.01.2017
21. Manipur 6 31.12.2015
22.  Meghalaya 15 31.03.2015
23.  Mizoram 10 31.01.2017
24.  Nagaland 29 30.09.2015
25.  Odisha 6774 31.10.2016
26.  Puducherry 54 31.01.2017
27.  Punjab 1416 31.12.2016
28.  Rajasthan 6939 31.12.2016
29.  Sikkim 3 31.03.2015
30.  Tamil Nadu 3225 31.12.2016
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SI. No. Name of State Cases Pending As On
31. Telangana 1901 31.01.2017
32. Tripura 38 31.12.2016
33.  Uttar Pradesh 26243 31.12.2016
34.  Uttarakhand 1026 31.01.2017
35. West Bengal 4462 31.12.2016

TotaL 107136

(B) Details of pending cases in District Fora

SI. No. Name of State Cases Pending As On
1. Andhra Pradesh 1989 31.01.2017
2. Andaman and Nicobar Islands 47 30.06.2015
3. Arunachal Pradesh 29 31.12.2016
4. Assam 1421 30.06.2016
5. Bihar 14417 31.10.2016
6. Chandigarh 1660 31.01.2017
7. Chhattisgarh 5355 28.02.2017
8. Daman and Diu and DNH 18 31.03.2011
9. Delhi 17579 31.03.2015
10. Goa 401 28.02.2017
11. Gujarat 16135 31.01.2017
12.  Haryana 11187 31.12.2016
13. Himachal Pradesh 2713 31.01.2017
14.  Jammu and Kashmir 1937 31.12.2007
15.  Jharkhand 4154 31.12.2016
16. Karnataka 9396 28.02.2017
17. Kerala 10744 31.01.2017
18. Lakshadweep 15 31.01.2017
19. Madhya Pradesh 16741 28.02.2017
20. Mabharashtra 37874 31.01.2017
21. Manipur 57 31.12.2015
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SI. No. Name of State Cases Pending As On
22. Meghalaya 80 31.03.2015
23. Mizoram 38 30.06.2015
24.  Nagaland 54 30.09.2015
25.  Odisha 8213 31.10.2016
26.  Puducherry 195 31.01.2017
27.  Punjab 5322 31.12.2016
28.  Rajasthan 34638 31.12.2016
29. Sikkim 14 31.03.2015
30.  Tamil Nadu 8721 31.12.2016
31.  Telangana 4548 31.01.2017
32.  Tripura 136 31.12.2016
33.  Uttar Pradesh 74537 31.12.2016
34.  Uttarakhand 2885 31.01.2017
35.  West Bengal 7475 31.12.2016

ToraL 300725

Sale of bottled water at one rate

2616. SHRI A. VIJAYAKUMAR: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has any proposal to make available bottled water at

one rate at all places, if so, the details thereof; and

(b) the steps taken to strengthen the complaint redressal mechanism for punishing

those who are violating the consumer norms, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) Vide its
order dated 01 February, 2016 the National Consumer Disputes Redressal Commission,
New Delhi in Revision Petition No. 2038 of 2015 held that “there cannot be two
MRPs, except in accordance with the law”. Therefore, same pre-packaged product,

including bottled water, of a company should be available at one rate at all the places.

(b) Enforcement Authorities of the State Governments are competent for taking

action against the violators, as the Enforcement of Weights and Measures Laws is
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done by the State Government under provisions of Section 18 and 36 of the Legal

Metrology Act, 2009. Necessary advisories have been issued by the Central Government.
Pendency of proposals of Government of Chhattisgarh

2617. SHRIMATI CHHAYA VERMA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the number of proposals received by the Ministry for development works
during the last three years from the Government of Chhattisgarh and the amount

involved therein, scheme-wise and the details of action taken thereon;

(b) the reasons for which proposals received from the State Government are still

pending;
(¢) whether any time limit has been stipulated for disposal of proposals; and

(d) whether more time taken in the execution of proposals hampers the

development works and how the cost overruns are adjusted, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (d) In
so far as Ministry of Consumer Affairs, Food and Public Distribution is concerned,
financial assistance is provided for Strengthening of Consumer Fora and also for
construction of Laboratories in the States/UTs. In the last three years, no proposal

has been received from Government of Chhattisgarh under the above schemes.
Online business in the country

2618. SHRI A. VIJAYAKUMAR: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that online market is increasing in the country;
(b) if so, the number of products available in e-markets;

(c) whether many people are being cheated by e-market organisations/traders;

and

(d) if so, whether any mechanism is in place to check/avoid cheating in e-market

system?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (d) Yes,

Sir. With advancement of information technology and increasing internet penetration,

T Original notice of the question was received in Hindi.
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the online market is increasing in the country. However, record of number of products
available in e-markets is not Centrally-maintained by the Government. As regards
protection of consumers from being cheated by e-market organization/traders within
the country, the rights of Indian Consumers are protected in relevant provisions of
various Acts such as The Consumer Protection Act, 1986, The Information Technology
Act, 2000, The Sales of Goods Act, 1930, The Indian Contract Act, 1872, The Indian
Penal Code, 1860 etc. Consumers are entitled to get relief in three level of consumer
fora at District, State or National level in case of cheating in online trade in similar

fashion as in normal business transaction.
Implementation of National Food Security Act

2619. SHRI K. C. RAMAMURTHY: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of guidelines to identify the Priority Households covered under
Antyodaya Anna Yojana (AAY);

(b) the percentage of rural population receiving entitlements under the National

Food Security Act, 2013, since its implementation, State-wise;
(¢) the number of Anganwadi workers working under the Scheme, State-wise;

(d) the criteria for selection of Anganwadi workers and the training module, if

any; and

(e) the details of budget allocated, sanctioned, released and utilized for various

schemes under the Act during the last three years, year-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) National
Food Security Act, 2013 (NFSA) provides for giving subsidized foodgrains to upto
75% of the rural population and upto 50% of the urban population of the country.
Coverage for receiving highly subsidized foodgrains under the Act is under two
categories—households covered under Antyodaya Anna Yojana (AAY) and priority
households. Within the coverage determined for each State/UT, State Governments
are required to identify AAY households in accordance with the guidelines applicable
to the scheme and the remaining households as priority households in accordance
with such guidelines as the State Government may specify. The guidelines stipulated
by the Government of India for identification of AAY households inter alia include
households headed by widows or terminally ill/disabled persons/HIV positive persons/
persons aged 60 years or more with no assured means of subsistence or sociectal
support.
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(b) State/UT-wise details of percentage coverage, total coverage in terms of
number of persons (using Census, 2011 population) and the current coverage under
NFSA are given in the Statement-I (See below).

(c) State-wise number of Anganwadi Workers working under Integrated Child
Development Services (ICDS) Scheme as on 31.12.2016 is given in the Statement-II
(See below).

(d) As per the ICDS Scheme guidelines, Anganwadi Worker should be from
the local village and are selected by a Selection Committee constituted by the State
Governments/UT Administrations consisting of the District Social Welfare Officer, the
Block Development Officer, the Child Development Project Officer, the Medical Officer
of the primary health Centre, the President of the Taluka Panchayat/ Block Advisory
Committee, the district representative of the State Social Welfare Advisory Board
and any other non-officials which the State Government may consider appropriate.
Recently approved Strengthened and restructured ICDS prescribe for qualification of
Matriculation and age limit of 18-35 years for engagement as Anganwadi Worker

and Anganwadi Helper.

(e) Foodgrains at subsidized prices is/was made available by Food Corporation
of India (FCI) to the States/UTs under NFSA/erstwhile Targeted Public Distribution
System (TPDS), and the food subsidy is released to FCI. Only in the case of States
participating in the Decentralized Procurement (DCP), under which State Governments
take the responsibility of procurement of foodgrains and its distribution to the eligible
households, the food subsidy is released to State Governments. Details of food subsidy
released to FCI and States/UTs during last three years is given in the Statement-III
(See below).

Under NFSA, entitlements regarding nutritional support to pregnant women and
lactating mothers and children upto 14 years of age are delivered through ICDS,
Maternity Benefit Programme (erstwhile Indira Gandhi Matritva Sahyog Yojana) and
Mid Day Meal Scheme. State-wise details of funds released under these schemes
during last three years are given in the Statement-IV, Statement-V and Statement-VI

respectively.
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Details indicating State/UT-wise Coverage under the
National Food Security Act, 2013

SI.  States/UTs Percentage Coverage  Total coverage in terms of  Current
No. number of persons (in lakh) coverage

Rural Urban Rural Urban Total (in lakh)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 60.96 41.14 200.2 68.03 268.23 268.21
2. Arunachal Pradesh 66.31 51.55 7.09 1.62 8.71 8.21
3. Assam 84.17 60.35 22541 26.49 251.90 251.63
4. Bihar 85.12 74.53  783.74 87.42 871.16 857.12
5. Chhattisgarh 84.25 59.98 165.16 35.61 200.77 200.77
6. Delhi 37.69 43.59 1.58 71.2 72.78 72.73
7. Goa 42.24 33.02 2.33 2.99 5.32 5.32
8.  Gujarat 74.64 48.25 258.78  124.06 382.84 357.81
9. Haryana 54.61 41.05 90.28 36.21 126.49 126.49
10. Himachal Pradesh 56.23 30.99 34.68 2.14 36.82 28.64
11. Jammu and Kashmir 63.55 47.1 58.05 16.08 74.13 74.132
12.  Jharkhand 86.48 60.20 216.52 47.73 264.25 263.70
13.  Karnataka 76.04 4936 285.55 116.38 401.93 401.93
14. Kerala 52.63 39.5 91.87 62.93 154.8 154.80
15. Madhya Pradesh 80.1 62.61 420.83 12559 546.42 529.61
16. Maharashtra 76.32 4534  469.72  230.45 700.17 700.17
17. Manipur 88.56 85.75 17.91 7.15 25.06 21.19
18. Meghalaya 77.79 50.87 18.43 3.03 21.46 21.40
19. Mizoram 81.88 48.6 433 2.73 7.06 6.68
20. Nagaland 79.83 61.98 11.23 3.56 14.79 14.05
21. Odisha 82.17 55.77  287.19 39.02 326.21 323.22
22. Punjab 54.79 44.83 94.88 46.57 141.45 141.45
23. Rajasthan 69.09 53 356.09 90.53 446.62 446.62
24. Sikkim 75.74 40.36 3.45 0.61 4.06 3.78
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1 2 3 4 5 6 7 8
25. Tamil Nadu 62.55 37.79  232.62  132.08 364.7 357.34
26. Telangana 60.96 41.14  143.08 48.62 191.70 191.62
27. Tripura 74.75 49.54 20.26 4.76 25.02 25.01
28. Uttar Pradesh 79.56 64.43  1234.1 286.52 1520.61 1469.96
29. Uttarakhand 65.26 52.05 45.85 16.09 61.94 61.94
30. West Bengal 74.47 47.55 463.31 138.53 601.84 601.84
31. Andaman and 29.94 1.7 0.61 0.02 0.63 0.55

Nicobar
32. Daman and Diu 26.66 56.47 0.16 1.03 1.19 0.87
33. Dadra and Nagar 84.19 51.54 1.54 0.82 2.36 2.20
Haveli
34. Lakshadweep 3530 33.56 0.05 0.17 0.22 0.22
35. Chandigarh 38.54 47.26 0.11 4.85 4.96 2.61
36. Puducherry 59.68 46.94 2.35 3.99 6.34 6.02
ToraL 75.00 50.00 6249.33 1885.61 813494  7999.84
Statement-I1
State-wise number of Anganwadi workers
Sl. No. State No. of Anganwadi workers
L. Andhra Pradesh 53823
2. Telangana 33159
3. Arunachal Pradesh 6028
4. Assam 62153
3. Bihar 85980
6. Chhattisgarh 48770
7. Goa 1241
8. Gujarat 50403
9. Haryana 25348
10. Himachal Pradesh 18772
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Sl. No. State No. of Anganwadi workers
11. Jammu and Kashmir 28707
12. Jharkhand 35424
13. Karnataka 63186
14. Kerala 33102
15. Madhya Pradesh 94413
16. Mabharashtra 106784
17. Manipur 10274
18. Meghalaya 5891
19. Mizoram 2244
20. Nagaland 3455
21. Odisha 68980
22. Punjab 26390
23. Rajasthan 58581
24. Sikkim 1289
25. Tamil Nadu 38827
26. Tripura 9911
27. Uttar Pradesh 172367
28. Uttarakhand 18995
29. West Bengal 107872
30. Andaman and Nicobar Islands 720
31. Chandigarh 450
32. Delhi 10806
33. Dadra and Nagar Haveli 302
34. Daman and Diu 102
35. Lakshadweep 107
36. Puducherry 855

TotaL 1285711
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Details of subsidy released to FCI and State Governments/UTs

during the last three years and current year

(X in crores)

FCl/States/UTs Subsidy released

SL.No. 2013-14 2014-15 2015-16
(A) Food Corporation of India 75500.02 91995.35 112000.00
(B) Name of the State/UT
1.  Bihar 0.00 1146.41 2540.92
2. Punjab 0.00 75.00 300.00
3. Madhya Pradesh 3398.88 5668.11 5737.29
4. Andhra Pradesh 1554.83 2254.42 1364.25
5. Telangana 0.00 200.00 1390.08
6.  Uttar Pradesh 5.18 0.00 0.00
7.  West Bengal 1551.14 2578.38 2465.86
8. Chhattisgarh 2374.87 3332.71 3328.93
9. Uttarakhand 318.22 385.42 408.67
10.  Tamil Nadu 1007.49 914.55 936.89
11.  Odisha 3041.11 3785.00 3331.39
12. Karnataka 492.95 0.00 0.00
13.  Gujarat 0.00 0.00 55.57
14.  Kerala 427.82 744.84 834.42
15. Rajasthan 67.50 90.97 155.11
16. Chandigarh* — — 14.31
17.  Puducherry* — — 54.59
18. Dadra and Nagar Haveli* — — 0.71

TotaL (B) 14240.00 21175.81 22919.00
GranD ToTaL (A+B) 89740.02 113171.16 134919.00

* Under DBT Scheme w.e.f. 2015-16
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Programme and Training]

State-wise position of funds released under ICDS Scheme [ICDS (General),
Construction of AWC buildings, Supplementary Nutrition

(X in lakhs)

Sl.  State Fund Released

No. 2013-14 2014-15 2015-16
1 2 3 4 5

1. Andhra Pradesh 111334.49 99446.78 68818.48
2. Bihar 107609.68 116266.84 102372.56
3. Chhattisgarh 50459.30 51703.52 51151.54
4. Goa 1567.58 2617.25 1228.04
5. Gujarat 60807.51 48886.15 64185.05
6. Haryana 31266.40 31158.68 16081.19
7. Himachal Pradesh 17278.95 17184.09 19507.32
8. Jammu and Kashmir 29610.25 26031.19 27362.65
9. Jharkhand 49930.46 46904.30 46217.72
10. Karnataka 75135.57 82856.77 96394.53
11. Kerala 35995.97 24726.35 28554.27
12. Madhya Pradesh 102418.63 122544.60 108673.52
13.  Maharashtra 129519.81 90781.88 104166.66
14.  Odisha 97438.29 87511.73 65643.69
15. Punjab 24546.11 25893.06 13689.39
16. Rajasthan 65232.45 73992.88 49851.78
17. Tamil Nadu 65605.57 67902.29 63744.93
18. Uttarakhand 17763.50 20165.67 35710.06
19. Uttar Pradesh 235448.38 272553.08 281398.92
20. West Bengal 123227.84 97578.85 79465.80
21. Telangana 0.00 46057.10 37918.23
22. Delhi 17700.74 17855.94 13775.25
23.  Puducherry 736.39 1275.34 1673.27
24. Andaman and Nicobar Islands 391.79 891.78 1421.03
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1 2 3 4 5
25. Chandigarh 731.19 996.18 1420.25
26. Dadra and Nagar Haveli 378.31 281.31 210.97
27. Daman and Diu 161.19 195.77 133.55
28. Lakshadweep 147.46 138.16 15591
29. Arunachal Pradesh 10344.16 15557.38 12923.23
30. Assam 103145.19 103517.50 92972.20
31. Manipur 16140.54 14929.58 10267.27
32. Meghalaya 14287.83 14357.78 12418.60
33. Mizoram 4772.89 5695.57 5371.93
34. Nagaland 8912.80 12202.63 8796.00
35. Sikkim 2607.14 2998.60 2022.73
36. Tripura 13651.31 14074.26 18194.62
TotAL 1626305.67  1657730.84  1543893.15

Statement-V

State/UT-wise details of funds released under the Maternity Benefit Programme

(erstwhile Indira Gandhi Matritva Sahyog Yojana)

SI.  Name of the States/UTs Fund Released (X in lakhs)

No. 2013-14 2014-15 2015-16
1 2 3 4 5
1.  Andhra Pradesh 1814.47 3004.65 1502.32
2. Arunachal Pradesh 0.00 41.49 20.74
3. Assam 149.78 1744.74 872.38
4. Bihar 1758.10 4862.81 2431.40
5. Chhattisgarh 1456.53 859.86 429.94
6. Goa 300.95 164.30 82.16
7. Gujarat 1007.80 1504.88 1090.90
8. Haryana 343.65 — 171.82
9.  Himachal Pradesh 124.30 295.19 537.11
10. Jammu and Kashmir 665.24 522.38 261.20
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1 2 3 4 5
11.  Jharkhand 34.64 — 17.32
12.  Karnataka 1452.81 — 894.95
13.  Kerala 1390.69 934.59 515.60
14. Madhya Pradesh 2128.07 3627.44 2358.21
15.  Maharashtra 3160.24 838.51 1419.26
16. Manipur 0.00 — 0.00
17. Meghalaya 53.93 — 26.96
18.  Mizoram 0.00 19.39 9.70
19. Nagaland 60.64 56.90 28.46
20. Odisha 2038.85 1796.57 1606.61
21. Punjab 66.20 — 33.10
22. Rajasthan 935.01 3640.40 1820.20
23.  Sikkim 7.87 24.12 12.06
24.  Tamil Nadu 3032.19 2241.40 1837.75
25. Telangana — 1877.78 938.90
26. Tripura 161.76 209.70 479.83
27. Uttar Pradesh 95.29 — 47.64
28.  Uttarakhand 322.64 570.58 1182.74
29. West Bengal 394.82 3016.90 1508.46
30. Delhi 58.65 371.42 929.70
31. Andaman and Nicobar 122.32 44.35 72.67
Islands
32. Puducherry 32.75 24.58 29.50
33. Chandigarh 20.23 — 162.37
34. Daman and Diu 4.13 18.70 9.34
35. Dadra and Nagar Haveli 11.29 — 5.62
36. Lakshadweep 0.00 — 0.00
TotaL 23205.84 34313.63 23346.92
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Statement-VI

Central Assistance (including all components of the scheme such as cost of
foodgrains, cooking cost, honorarium to cook-cum-helpers, transport
assistance and management monitoring and evaluation)

Released to States/UTs under Mid-Day Meal Scheme

SI.  States/UTs Central Assistance Released (X in lakhs)
No. 2013-14 2014-15 2015-16
1 2 3 4 5
1.  Andhra Pradesh 44374.15 31556.76 29064.76
2. Arunachal Pradesh 4028.6 3351.71 3273.34
3. Assam 45710.81 47985.16 55376.49
4. Bihar 117682.53 136532.1 120013.29
5. Chhattisgarh 34264.11 31564.09 26991.77
6. Goa 1404.07 1403.61 1297.2
7.  Gujarat 49903.26 44783.33 38053.3
8. Haryana 19719.92 16398.99 12382.8
9. Himachal Pradesh 7909.36 7460.91 8141.23
10. Jammu and Kashmir 8454.62 6203.3 8366.3
11.  Jharkhand 35017.2 21508.92 24518.16
12. Karnataka 73323.24 56610.57 41939.61
13. Kerala 19201.38 22575.34 17120.97
14. Madhya Pradesh 81863.87 79567.82 60698.68
15. Maharashtra 98376.59 95059.83 103072.93
16. Manipur 1444.64 3281.86 2452.83
17. Meghalaya 6333.2 6247.18 7024.57
18. Mizoram 1999.56 2049.78 2060.99
19. Nagaland 1754.48 4226.96 1073.68
20. Odisha 61429.29 49303.55 39731.89
21. Punjab 21402.83 13500.81 16650.04
22. Rajasthan 44905.67 41757.13 41934.63
23.  Sikkim 1226.31 1040.14 1001.38

N
b

Tamil Nadu 49354.83 63991.1 44253.83
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1 2 3 4 5
25. Telangana 20114.42 17435.58
26. Tripura 5073.29 4827.01 5129.42
27. Uttarakhand 9525.47 8931.74 10419.33
28. Uttar Pradesh 120750.57 105142.49 86192.86
29. West Bengal 111333.22 109189.56 75582.33
30. Andaman and Nicobar Islands 1119.15 322.2 281.46
31. Chandigarh 933.17 810.479 756.43
32. Dadra and Nagar Haveli 480.64 409.772 569.38
33. Daman and Diu 270.22 213.31 272.37
34. Delhi 9948.48 7892.3 9449.23
35. Lakshadweep 115.06 108.81 127.04
36. Puducherry 401.52 597.7 520.77
TotaL 1091035 1046521 913231

Hiring of private warehouses

2620. SHRI SHANKARBHAI N. VEGAD: Will the Minister of CONSUMER

AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

foodgrains; and

(b) if so, the details thereof for the last three years?

(a) whether Government has any data of hiring of private warehouses to keep

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,

FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) and (b)
Yes, Sir.

to keep foodgrains during last three years are given below:-

The details of storage capacities hired by the Food Corporation of India (FCI)

(Fig. in lakh MT)

Scheme 2013-14 2014-15 2015-16
Private warehouses hired for short- 16.79 13.43 12.35
term requirement

Warehouses hired by FCI from 64.23 86.32 98.01

Private parties on long-term basis
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Scheme 2013-14 2014-15 2015-16

Silos hired by FCI from Private 5.50 5.50 5.50

parties on long-term basis

TotaL 86.52 105.25 115.86

Misleading advertisements

2621. SHRI MAJEED MEMON: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Government is considering proposal of a Panel
of Ministers for putting a ban on celebrities for misleading advertisements as also
imposing a heavy fine and dropping a jail terms is also under active consideration

of the Government;
(b) whether Government has accepted the above proposals of the Panel; and

(c) if so, the details of recommendations of the Panel and the extent of their

acceptance by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) The
proposal of the Department of Consumer Affairs to carry out certain amendments in
the Consumer Protection Bill, 2015, already introduced in Parliament, was examined

by an informal Group of Ministers.
(b) and (c) The suggestions are under consideration.
Creation of silos

2622. SHRIMATI VIJILA SATHYANANTH: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Food Corporation of India (FCI), in collaboration with State Governments,

is expected to award contracts for creation of 3.6 Million Tonnes of silos capacities;

(b) whether FCI has set an ambitious target of creation of 10 Million Tonnes

of silos capacities by the end of financial year 2020;

(c) whether FCI handles around 50-55 Million Tonnes of wheat and rice annually;

and

(d) whether FCI expects benefits from creation of silos through private sector

participation, if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) Yes, Sir.
Food Corporation of India (FCI) has awarded contracts for creation of 1.6 Million
MT silos and State Governments have completed/awarded contracts for 2.15 Million
MT silos. Thus, contracts for silos of 3.75 Million MT have been awarded.

(b) Government has approved an action plan of FCI for construction of steel
silos of capacity 10 Million MT by FCI as well as State Governments in Public
Private Partnership (PPP) mode in a phase-wise manner (3 phases) by the end of
year 2019-20.

(¢) FCI handles about 60 Million MT of wheat and rice annually. The details

of procurement and offtake for the last 3 years are as below:—

(Fig. in LMT)

Marketing Procurement Offtake

Year Rice Wheat Total Rice Wheat Total

2013-14 318.45 250.92 569.37 295.83 306.18 602.01
2014-15 320.40 280.23 600.63 355.74 271.61 627.35
2015-16 342.18 280.88 623.06 321.34 315.73 637.07

2016-17* 318.51 229.61 548.12 303.50 269.54 573.04
“Data reported as on 17.03.2017.

(d) The Silos are being constructed through Private Sector participation in
Public Private Partnership (PPP) mode. FCI will be benefited as it will not incur
any capital investment for any of the projects. The responsibility of designing,
building, financing and operating the silos will be of private parties. Further, there
will be benefits from creation of silos as it is a safer and modern means of storage.
Foodgrains can be stored for a longer period, with reduced losses and less handling

and labour costs.
Procurement of crops

2623. SHRI K. K. RAGESH: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of percentage of foodgrains and other crops procured directly

from the farmers during the last five years by various Government agencies; and

(b) whether Government is taking any concrete measures to increase direct

procurement from the farmers, if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) The
percentage of procurement of foodgrains and other crops by various Government

Agencies during last five years is given in the Statement-I (See below).

(b) The steps taken by the Government of India/Food Corporation of India
(FCI) along with various State Governments to increase procurement are given in
the Statement-II.

Statement-1

The Percentage of procurement of foodgrains and other crops by various

Government agencies during last five years

(A) The percentage of procurement of paddy in terms of rice by various

Government agencies for Central Pool during last five years:—

(Figures in Lakh Metric Ton (LMT))

Kharif Marketing Production Procurement Procurement
Season (KMS) Percentage
2012-13 1052.41 340.44 32.35
2013-14 1066.45 318.45 29.86
2014-15 1054.83 320.40 30.37
2015-16 1044.10 342.18 32.77
2016-17 1088.60 318.96 29.30

(B) The percentage of procurement of wheat by various Government agencies

for Central Pool during last five years:—

(Figures in LMT)

Rabi Marketing Production Procurement Procurement
Season (RMS) Percentage
2012-13 948.80 381.48 40.21
2013-14 935.06 250.92 26.83
2014-15 958.49 280.23 29.24
2015-16 865.26 280.88 32.46

2016-17 922.9 229.61 24.88
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(C) The percentage of procurement of coarsegrains by Government agencies
during last five years:—
(Figures in LMT)

KMS Production Procurement Procurement
Percentage
2012-13 378.5 0.718 0.19
2013-14 410.3 12.31 3.00
2014-15 408.6 4.65 1.13
2015-16 367.0 2.60 0.71
2016-17 420.7 0.72 0.17

(D) The percentage of procurement of Rabi Pulses by FCI, NAFED and SFAC
during last five years:—

(Figures in LMT)

RMS Production Procurement Procurement
Percentage

2012-13 110.3 --

2013-14 1243 -

2014-15 132.5 3.64 2.75

2015-16 114.2 --

2016-17 108.2 0.69 0.64

(E) The percentage of procurement of Kharif Pulses by FCI, NAFED and SFAC
during last five years:—

(Figures in LMT)

KMS Production Procurement Procurement
Percentage

2012-13 59.1 0.95 1.61

2013-14 59.9 0.50 0.83

2014-15 573 -

2015-16 55.3 0.51 0.92

2016-17 87.2 10.12 11.60
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(F) The percentage of procurement of Sunflower by FCI, NAFED and SFAC
during last five years:—
(Figures in LMT)

Marketing Year Production Procurement Procurement
Percentage
2012-13 5.44 0.02 0.37
2013-14 5.04 0.05 1.00
2014-15 4.34 0.04 0.92
2015-16 2.96 0.04 1.35
2016-17 2.41 0.05 2.07

(G) The percentage of procurement of Groundnut by FCI, NAFED and SFAC
during last five years:—
(Figures in LMT)

Marketing Year Production Procurement Procurement

Percentage

2012-13 69.64 —

2013-14 46.95 0.16 0.34

2014-15 97.14 0.06 negligible

2015-16 74.02

2016-17 67.33 2.11 3.13

Statement-11

Steps taken by the Government of India/FCI along with various

State Governments to increase procurement

1. The Minimum Support Prices (MSP) are announced by the Government
of India at the beginning of the sowing season for crops on the basis of
the recommendations of the Commission for Agricultural Costs and Prices
(CACP) which determines the MSP based on the input costs and margin
to farmers. FCI and State Government Agencies procure the foodgrains at
MSP fixed by Gol.

2. MSP (Minimum Support Price) operations are given wide publicity through
pamphlets, banners, sign boards, radio, TV and advertisements through print
and electronic media regarding MSP, quality, specifications, purchase system,
and so on to spread awareness so that the farmers may bring their produce

conforming to the specifications.
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3. Procurement centres are opened by respective State Government Agencies/
FCI taking into account the production, marketable surplus, convenience of
farmers and availability of other logistics/infrastructure such as storage and
transportation etc. Large number of temporary purchase centres in addition
to the existing Mandis and depots/godowns are also established at key points

for the convenience of the farmers.

4. The agricultural produce brought by a farmer is procured by Government
agencies and payments are made through account payee cheque/RTGS/

electronic mode within 48 hours of purchase of his produce.

5. Thrust has been given upon enlarging the reach of MSP operations in the
castern States i.e. U.P (Particularly Eastern UP), Bihar, West Bengal, Jharkhand
and Assam. GOI has allowed engagement of private players in procurement
of paddy/rice at MSP in eastern States and accordingly, private players were
engaged in U.P., Jharkhand and W.B. As a result during last year (KMS
2015-16), around 70.70 LMT rice was procured in eastern States compared
to 53.65 LMT during KMS 2014-15.

6. Under Price Support Scheme (PSS), the procurement of oilseeds, pulses
and cotton through Central Nodal Agencies at the Minimum Support Price
(MSP) is also undertaken. The basic objectives of PSS are to provide
remunerative prices to the growers for their produce with a view to
encourage higher investment and production and to safeguard the interest
of consumers by making available supplies at reasonable prices with low

cost of intermediation.

7. Further, Government of India also implements Market Intervention Scheme
(MIS) for procurement of agricultural and horticultural commodities which
are perishable in nature and are not covered under the Price Support Scheme
(PSS). The objective of intervention is to protect the growers of these
commodities from making distress sale in the event of a bumper crop during
the peak arrival period when the prices tend to fall below economic levels

and cost of production.
Hallmarking of gold and silver items

2624. SHRI D. KUPENDRA REDDY: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has taken any steps for mandatory hallmarking of gold

and silver items, if so, the details thereof;

(b) the extent to which it will ensure purity of the metal items;



Written Answers to [24 March, 2017] Unstarred Questions 177

(c) whether Government has set up recognized hallmarking centres all over the

country, if so, the details thereof, State-wise; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) The Bureau
of Indian Standards Act, 2016 has enabling provisions for making hallmarking of

precious metal articles mandatory by the Central Government.

(b) Hallmark on the precious metal article ensures marked purity on the article.
Under BIS hallmarking scheme, the purity of the precious metal article is marked on
the article only after testing by BIS recognized Assaying and Hallmarking Centres

as per the relevant Indian Standard.

(¢) and (d) Sir, no Hallmarking Center has been set up by Central Government or
by Bureau of Indian Standards. Hallmarking Centres are generally set up by private
entrepreneurs. As on 25th February, 2017, there are 441 BIS recognized Hallmarking

Centres across the country State-wise, details of which are given in the Statement.
Statement

State-wise distribution of the BIS recognized Assaying and Hallmarking
Centres as on 25th Feb 2017

SI. No. Name of State/UT No. of Assaying and Hallmarking Centres
I. Andhra Pradesh 23
2 Assam 02
3. Bihar 03
4 Chandigarh 03
5. Chhattisgarh 02
6. Delhi 33
7. Gujarat 51
8. Goa 01
9. Haryana 09
10. Jammu and Kashmir 02
11. Jharkhand 04
12. Karnataka 27

13. Kerala 41
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SI. No. Name of State/UT No. of Assaying and Hallmarking Centres
14. Madhya Pradesh 10
15. Maharashtra 65
16. Odisha 07
17. Puducherry 01
18. Punjab 14
19. Rajasthan 22
20. Tamil Nadu 55
21. Telangana 09
22. Tripura 02
23. Uttar Pradesh 18
24, West Bengal 37

ToraL 441

Buffer stock policy for pulses

2625. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether there is Government-to-Government agreements to import pulses from

other countries;

(b) if so, details of such agreements entered into/proposed during last two years

and current year;
(c) the reasons for not having buffer stock policy for pulses like paddy and wheat;

(d) the details of MSP and bonus given to farmers for various kinds of pulses in
last three years and current year, year-wise, Rabi and Kharif crop-wise and variety-

wise; and

(e) whether there are any plans to have crop-neutral incentive structure like

wheat and rice, if so, details thereof and if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) and (b) The
Government has signed a Memorandum of Understanding (MoU) with Mozambique
for import of pulses on Government-to-Government (G2G) basis during 2016-17.
The MoU aims at promoting the production of Pigeon Peas/Tur and other pulses in
Mozambique through active cooperation between the two countries by encouraging

progressive increase in the trading of these pulses.
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(c) For effective market intervention on pulses, Government has approved creating

a buffer stock of upto 20 lakh tonnes of pulses.

(d) and (e) Government fixes Minimum Support Price (MSP) for the major
agricultural produce including pulses on the recommendation of the Commission for
Agricultural Costs and Prices (CACP), views of the State Governments, concerned
Central Ministries/Departments and other relevant factors. The CACP recommends MSP
taking into consideration the cost of production, overall demand-supply, domestic and
international prices, inter-crop price parity, the likely effect of the price policy on the
rest of the economy and rational utilization of natural resources like land and water.

Details of MSP of pulses including bonus are given in the Statement.
Statement

Details of Minimum Support Prices including Bonus Fixed by
Government for Pulses (in I/Qtl)

Pulses 2013-14 2014-15 2015-16 2016-17
Kharif Pulses  Tur 4300 4350 4625$ 5050"
Moong 4500 4600 48508 52257
Urad 4300 4350 4625% 5000"

Rabi Pulses Gram 3100 3175 35004 4000
Masur 2950 3075 3400# 3950%*

Source: Department of Agriculture, Cooperation and Farmers Welfare
$: Including Bonus of ¥ 200 per quintal

#: Including Bonus of ¥ 75 per quintal

A: Including Bonus of T 425 per quintal

A Including Bonus of ¥ 200 per quintal

*: Including Bonus of ¥ 150 per quintal

Fertilizer subsidy to farmers

2626. SHRI PARIMAL NATHWANI: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the details of subsidy provided on various fertilizers during each of the last

three years and the current year, State/Union Territory and fertilizer-wise;

(b) whether poor and marginal farmers are unable to reap the benefits of fertilizer

subsidy;
(c) if so, Government reaction thereto;

(d) whether Government proposes to provide fertilizer subsidy directly to farmers
through their bank account on the line of Direct Benefit Transfer (DBT) Scheme; and
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(e) if so, by when a final decision is likely to be taken in this regard.

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) The details of subsidy
provided on various fertilizers during each of the last three years and the current

year is given in the Statement (See below).

State/UT-wise subsidy paid figures are not available as the subsidies are released

to fertilizers companies.

(b) and (¢) No, Sir. Subsidy on Urea and 21 grades of Phosphatic and Potassic
(P&K) fertilizers is passed-on to farmers through fertilizer companies in the form of
MRP, which is much below the delivered cost. While Urea is provided at the fixed
price of ¥ 5360/- MT (excluding taxes), the P&K fertilizers are provided to farmers
at subsidized price based on the nutrient content in each grade of P&K fertilizer. The
fertilizer companies are required to clearly print the MRP alongwith applicable subsidy
on each fertilizer bag. Any sale above the printed MRP is punishable under the Essential
Commodities Act. In order to check whether the prices fixed by fertilizer companies are
reasonable, the companies are required to submit cost data of their fertilizer product so
that the Government can ensure that the subsidy has been passed on to the farmers.

Thus all the farmers are benefitted from the grant of subsidy on fertilizers.

(d) and (e) No, Sir. Under the proposed fertilizer DBT System, which is being
implemented on Pilot basis, 100% subsidy on various fertilizer grades shall be released
to the fertilizer companies on the basis of sale of fertilizers to beneficiaries through

the Point of Sale devices installed at retailer point.
Statement

Details of subsidy provided on various fertilizers during each of
the last three years and the current year

(X in crores)

Particulars Indigenous Imported Indigenous Imported
Urea Urea P&K P&K

Fertilizers Fertilizers

2013-14 26500.00 15353.30 15500.00 13926.86

2014-15 38200.01 16200.00 12000.00 8667.30

2015-16 38200.00 16400.00 11969.00 9968.56

2016-17 39482.60 11146.34 11787.17 6772.19

(As on 20.03.2017)
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Policy on printing MRP on products

2627. SHRI HARIVANSH: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has any policy on Maximum Retail Price (MRP) to be

printed on various products;

(b) whether Government is aware that, very often, these prices are two to three
times higher than the actual price thereby giving a tool to sellers to overcharge the

consumers; and

(c) if so, the measures Government proposes to take so that the end consumer

is not overcharged by the seller?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) The
Maximum Retail Price (MRP) to be printed on various products is determined by
the manufacturing companies themselves. Competition in market place determines the

sale price of a commodity, depending on demand, availability and quality.

(b) and (c) No such type of complaint is received that prices are two to three
times higher than the actual price thereby giving a tool to sellers to overcharge the

consumers.

On the direction of Kerala High Court, the Government had constituted an Expert
Committee in August, 2007 under the Chairmanship of Dr. M. Govinda Rao, Director,
National Institute of Public Finance and Policy to examine the feasibility of declaring
a normative price on a pre-packaged commodity, as applicable for the entire country,
adequately reflecting the cost incurred by the producer in reaching the package to
the end consumer. The Committee unanimously found that it is neither feasible nor
desirable to declare a normative price for various customer goods. The Committee
also observed that the consumer’s interest will be well served by the Government
taking a pro-active role in creating and deepening the markets and empowering the
institution such as the Competition Commission to monitor the market conditions to

promote healthy competition.

The Committee also examined the question of whether there should be declaration
of any other price in addition to MRP. The majority view in the Committee was
that it would be impossible to enforce accurate declaration of MRP by requiring the
manufacturer to declare the First Point Price in addition to MRP. The Committee
recommended that the solution to prevent exploitation of consumer lies in activating

competition in the markets. The Committee also noted that for goods covered under
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Schedule 4 of the Central Excise Act, there is an automatic disincentive to inflate
the MRP because higher MRP would attract higher taxes.

The Government has accepted these recommendations of the Committee.
Claims under LSPEF

2628. SHRI BHUPENDER YADAYV: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Levy Sugar Price Equalization Fund (LSPEF) claims

have not been released to Rajasthan State Food Civil Supplies Corporation;

(b) if so, the amount of claims that have to be released and the reasons for not

releasing these LSPEF claims; and

(¢) whether Government intends to release these fund claims, if so, by when

and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) No, Sir.

(b) and (c¢) The Levy Sugar Price Equalisation Fund (LSPEF) claims are
submitted by Rajasthan State Food Civil Supplies Corporation (RSFCSC) Ltd., to
Food Corporation of India (FCI) for payment. FCI has informed that the RSFCSC
Ltd., has submitted to them 14 supplementary bills for the period 2012-13 and
2013-14; amounting to I 53,10,592.32. These bills have been processed and found to
be eligible for I 50,34,103.00 and payment has been released to RSFCSC Ltd., by FCI.

ICEGOV 2017 Conference

2629. SHRIMATI SAROJINI HEMBRAM: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) how many countries participated in the ICEGOV 2017 Conference organised

by the Government in the country;

(b) whether this was part of the Digital India initiative being carried out by

Government; and

(c) if so, the details of the outcome of the conference with resolution, if any,

passed in the event?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) Citizens from
more than 50 countries participated in ICEGOV 2017 Conference.
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(b) and (c¢) No, Madam. ICEGOV is a series of International Conferences on
Theory and Practice of Electronic Governance taking place annually around the
world. The series focuses on the use of technology to transform the working of
Government and its relationships with citizens, businesses and other non-State actors.
The tenth edition was organized in India under the aegis of Ministry of Electronics
and Information Technology, Government of India, in view of the strong resonance
between the objectives of the ICEGOV series and Digital India Programme of

Government of India.

There was a good response to the call for papers: 560 papers were received
which is more than 3 times the earlier record of ICEGOV Conference. These papers
were written by authors from over 40 different nationalities. Based on multiple
reviews by an international team, 71 papers across 12 different tracks (themes), and
40 posters were selected for presentation at the conference. Additionally, apart from
the opening and the closing sessions, the 3-day conference covered 6 keynotes by
renowned academicians/practitioners and 4 plenary sessions. There was a doctoral

colloquium on Day-4 for Ph.D students.
Amendment to the L.T. Act, 2000

2630. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is considering making amendment to the Information
Technology Act, 2000 to bolster privacy and data security protections in the light of

Government's push for a Digital Economy, if so, the details thereof;

(b) whether Government shall consider holding consultations on the proposal in

line with the Pre Legislative Consultation Policy, 2014; and
(c) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) to (c¢) The
Information Technology (IT) Act, 2000 provides adequate legal framework for data
protection and privacy in the digital domain. Section 43, Section 43A, Section 72
and Section 72A of the Act provide for privacy and security of data in digital
form. To address specific requirement of security arising out of Government push
for digital economy, Ministry of Electronics and Information Technology (MeitY) has
formulated draft rules for security of Prepaid Payment Instruments under provisions
of IT Act, 2000. The draft rules have been published on MeitY website inviting

public comments.
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MeitY, as a policy, follow the norms prescribed in Pre-Legislative Consultation
Policy, 2014 for formulation of legislation, rules etc. by uploading the draft policy/

legislation inviting comments from public as well as all stakeholders.
Currently there is no proposal with the Government to amend the IT Act, 2000.
Transaction frauds under Aadhaar Scheme

2631. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) the details of the number of cases of transaction frauds registered under the

Aadhaar Scheme in the last two years;
(b) the details of action taken in these cases; and

(c) the details of the steps taken so far by the Ministry to ensure that Aadhaar

linked transaction frauds are minimized?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) No case of

transaction frauds has been registered under the Aadhaar Scheme in the last two years.
(b) Not Applicable in view of (a) above.

(¢) A number of steps have been undertaken to ensure the transactions are carried
out in secure manner. The same have been enforced through legal and technological
measures. Legal measures are enforced through Aadhaar Act 2016 and Aadhaar
(Authentication) Regulations, 2016. Key legal provisions as mentioned in Aadhaar

(Authentication) Regulation are enumerated below:-
e Chapter-II: Aadhaar Authentication Framework

e Chapter-III: Appointment of Requesting Entities and Authentication Service
Providers

e Chapter-IV: Authentication Transaction Data and Authentication Records
Increase in cyber security threats

+2632. SHRI PREM CHAND GUPTA:
SHRI SURENDRA SINGH NAGAR:

Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY be

pleased to state:

(a) whether cyber security threat due to internet has increased continuously;

T Original notice of the question was received in Hindi.
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(b) if so, the details thereof and the details of Government/non-Government

reports in this regard and the reaction of Government thereto;

(c) whether most organisations in the country have begun to believe that all their

information gathered through cloud systems is not safe, if so, the details thereof; and

(d) the remedial steps being taken by Government to ensure safety of all kinds
of information, adopt higher security systems to minimize cyber threats and transform

and upgrade safety strategies and mechanism?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) and (b) With
the proliferation of Information Technology and related services there is a rise in
number of cyber security incidents in the country like elsewhere in the world. As
per the information reported to and tracked by Indian Computer Emergency Response
Team (CERT-In), a total no. of 44679, 49455 and 50362 cyber security incidents
were observed during the year 2014, 2015 and 2016 respectively. The types of
cyber security incidents include phishing, scanning/probing, website intrusions and
defacements, virus/malicious code, Denial of Service attacks, etc. Over a period, the
nature and pattern of incidents are becoming more sophisticated and complex. In tune
with the dynamic nature of Information Technology continuous efforts are required

to be made to detect and prevent cyber attacks.
(¢) There is no such study conducted by the Government.

(d) Government has taken a number of legal, technical and administrative policy
measures for addressing cyber security. This includes National Cyber Security Policy
(2013), Framework for enhancing Cyber Security (2013), enactment of Information
Technology (IT) Act, 2000 and setting up of Indian Computer Emergency Response
Team (CERT-In) and National Critical Information Infrastructure Protection Centre
(NCIIPC) under the IT Act, 2000.

(i)  The Information Technology (IT) Act, 2000 has adequate provisions for

safety of sensitive personal information.

(i)  Government is implementing a Framework for enhancing cyber security,
with a multi-layered approach for ensuring defence-in-depth and clear
demarcation of responsibilities among the stakeholder organizations in the

country.

(iii)) Government has established National Critical Information Infrastructure
Protection Centre (NCIIPC) as per the provisions of Section 70A of the
IT Act, 2000 for protection of Critical Information Infrastructure in the

country.
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(iv)

™)

(vi)

(vii)

(viii)

(ix)

x)

(xi)

(xii)

The Indian Computer Emergency Response Team (CERT-In) issues alerts
and advisories regarding latest cyber threats and countermeasures on regular
basis. CERT-In has published guidelines for securing IT infrastructure,
which are available on its website (www.certin.org.in). In order to detect
variety of threats and imminent cyber attacks from outside the country,

periodic scanning of cyber space is carried out.

Government has formulated Crisis Management Plan for countering cyber
attacks and cyber terrorism for implementation by all Ministries/Departments
of Central Government, State Governments and their organizations and

critical sectors.

Cyber security mock drills are being conducted regularly to enable
assessment of cyber security posture and preparedness of organizations in

Government and critical sectors.

Government has initiated setting up of National Cyber Coordination Centre
(NCCC) to generate necessary situational awareness of existing and potential
cyber security threats and enable timely information sharing for proactive,

preventive and protective actions by individual entities.

Cyber Crime Cells have been set up in all States and Union Territories

for reporting and investigation of Cyber Crime cases.

Government has set up cyber forensic training and investigation labs in
the States of Kerala, Assam, Mizoram, Nagaland, Arunachal Pradesh,
Tripura, Meghalaya, Manipur and Jammu and Kashmir for training of Law

Enforcement and Judiciary in these States.

Industry associations such as Data Security Council of India (DSCI),
NASSCOM, Cyber Forensic Labs, set up in certain States, have taken
up tasks of awareness creation and training programmes on Cyber Crime
Investigation. Academia like National Law School, Bangalore and NALSAR
University of Law, Hyderabad are also engaged in conducting several
awareness and training programmes on Cyber Laws and Cyber Crimes

for judicial officers.

A number of Cyber forensics tools for collection, analysis, presentation
of the digital evidence have been developed indigenously and such tools
are being used by Law Enforcement Agencies.

CERT-In and Centre for Development of Advanced Computing (C-DAC)
are involved in providing basic and advanced training to Law Enforcement
Agencies, Forensic labs and judiciary on the procedures and methodology

of collecting, analysing and presenting digital evidence.
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(xiii)) Reserve Bank of India (RBI) issues Circulars/advisories to all Commercial
Banks on phishing attacks and preventive/detective measures to tackle
phishing attacks. RBI also issues advisories relating to fictitious offers of
funds transfer, remittance towards participation in lottery, money circulation

schemes and other fictitious offers of cheap funds.

(xiv) All banks have been mandated to report cyber security incidents to
CERT-In expeditiously.

(xv) All authorised entities/banks issuing Prepaid Payment Instruments (PPIs)
in the country have been advised to carry out audit by the empanelled
auditors of Indian Computer Emergency Response Team (CERT-In) on
a priority basis and take immediate steps thereafter to comply with the
findings of the audit report and ensure implementation of security best
practices. CERT-In has empaneled 32 security auditing organisations to

support and audit implementation of Information Security Best Practices.

(xvi) Government has formulated Cyber Crisis Management Plan for countering
cyber attacks for implementation by all Ministries/ Departments of Central
Government, State Governments and their organizations and critical sectors.
Regular workshops are conducted for Ministries, Departments, States and
UTs and Critical Organizations to sensitize them about the cyber security
threat landscape and enabling them to prepare and implement the Cyber

Crisis Management Plan.

(xvii) Government has launched the Cyber Swachhta Kendra (Botnet Cleaning
and Malware Analysis Centre). The Centre is providing detection of
malicious programs and free tools to remove the same for banks as well

as common users.

(xviii) Ministry of Home Affairs has issued National Information Security Policy
and Guidelines (NISPG) to Government Organizations to ensure safety of

data and minimize cyber threats.
Collection of fee for issue of Aadhaar Card

2633. SHRI N. GOKULAKRISHNAN:
SHRI DHARMAPURI SRINIVAS:

Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY be

pleased to state:

(a) whether it is fact that Aadhaar issuing centres are collecting a fee of nearly
100 or 300 rupees for issue of Aadhaar Card, if so, the details therecof and the

reasons therefor; and;
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(b) the steps being taken by Government to take stringent action against the

Aadhaar Centres which are collecting fee for issue of Aadhaar Cards?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) and (b) Enrolment
for Aadhaar is free. In addition to that biometric update on attaining the age of
5 or 15 years by the resident is also free. The maximum charges that can be
collected from the resident for other updates and other Aadhaar related services

are given below:

SI.  Services Assistance paid to Fee collected from

No. Registrars resident by service
(in ) provider (in )

1. Aadhaar generation 50 -

2. Mandatory biometric update 25 -

3. Other biometric update - 25

4. Demographic update (any type/ - 25

any channel)

5. Aadhaar Search using eKYC/ - 20
Find Aadhaar/any other tool and

colour print out A4 sheet

6. Aadhaar Search using eKYC/Find - 10
Aadhaar/any other tool and B/W
print out on A4 sheet

7. BFD/States Query - Free

In the instances of violations of the established processes and guidelines at the
enrolment centres, including charging of money for enrolment or overcharging for
other Aadhaar related services, required action like blacklisting of the personnel
involved, imposition of penalty etc. is taken as per the policy of Unique Identification
Authority of India (UIDAI) in force.

Data breach of UIDAI

2634. SHRIMATI WANSUK SYIEM: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether an instance of data breach has raised privacy concerns and questions

over the security of biometric data in the possession of UIDAI;
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(b) whether UIDAI has filed a police complaint against a prominent bank and
other private companies, alleging unauthorised authentication and impersonation by

illegally storing Aadhaar biometrics, if so, the details thereof; and

(c) whether the timing of this incident gains significance when the Apex Court

is poised to debate the concerns of privacy surrounding Aadhaar?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) No instance of
data breach has occurred in UIDAI till date.

(b) UIDALI has filed a police complaint with Crime Branch, Delhi Police in the

matter. The police investigation is in progress.

(c) It is not possible to comment on the bearing of any incidence as the matter

is sub-judice.
Digital Village Pilot Project

2635. SHRIMATI VIPLOVE THAKUR: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be please to state:

(a) whether Government has proposed to implement Digital Village Pilot Project;
(b) if so, the details along with the aims and objectives thereof;

(c) the number of Gram Panchayats identified for the project in Himachal Pradesh,

district-wise;

(d) whether Government has stipulated any time limit to launch the project in

the country; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) and (b) The Ministry
of Electronics and Information Technology Government of India has envisaged a Pilot
Project of Digital Village (DigiGaon) to be implemented in 1050 Gram Panchayats
(GPs) spread across 30 States/UTs. This project intends to provide a platform for
availability of services namely tele-education, tele-medicine, LED street Lighting and
Wi-Fi Hotspot and skill development to the citizens at the Gram Panchayats across

various States/UTs. The aims and objectives of “Digital Village Pilot Project” are:—

- To provide basic development services to rural areas using digital technology
and demonstrate the positional of digital technologies to improve quality of

life in rural areas.
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- To provide Wi-Fi access at common place in the village.

- To facilitate access to regional medical centres for local population for expert

opinion thus, ensuring availability of basic medical facilities at village level.

- To provide access to interactive teaching in local schools facing shortage of

teachers.
- To provide LED lighting at a common area in the village.

- To provide resource centres to be used for providing skill development
training, holding information sharing sessions and organizing interactive

sessions with experts, Government officers etc.

- To create market/demand for digital services in rural areas thereby creating

market pull for Telecom Services 3G/4G to unreached areas.

(c) Digital Village Pilot Project is envisaged to be implemented in 30 Gram
Panchayats in Himachal Pradesh. Government of India proposes to undertake a
consultative approach with State Government to identify the Gram Panchayats for

the project.

(d) and (e) The Pilot Project of Digital Village has already been approved with

a total outlay or I 423.26 crores for a period of three years.

IT infrastructure for digital connectivity of rural areas
of Himachal Pradesh

2636. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government proposes to augment information technology infrastructure
for digital connectivity of Gram Panchayats across the country, if so, the details

thereof along with the amount allocated for the project;

(b) whether Government proposes to collaborate with private sector for augmenting
information technology infrastructure for digital connectivity of rural areas of Himachal
Pradesh; and

(c) if so, the details thereof along with the time stipulated in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) BharatNet Project has been planned to provide 100
Mbps broadband connectivity to all Gram Panchayats (approx. 2.5 lakh) in the country
by using an optimal mix of underground fibre, fibre over power lines, radio and
satellite media. The Project is planned to be implemented in three phases: Under first

phase of the project, 1 lakh Gram Panchayats (GPs) are to be connected by laying
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underground Optical Fibre Cable (OFC) by March 2017. On 14.12.2016, Telecom
Commission approved the revised implementation strategy for phase-1I of BharatNet
to provide connectivity to remaining 1.5 lakh GPs in the country using an optimal
mix of underground fibre, fibre over power lines, radio and satellite media, and
provision of Wi-Fi Hotspots in all 2,50,000 GPs in the country which is targeted to
be completed by December, 2018. ¥ 10,000 crore has been allocated for the BharatNet
Project for the year 2017-18.

(b) and (c) State Governments, State Government Agencies and Private Sector

are proposed to be implementing partner in implementation of BharatNet Phase-II.
Projects in Goa

2637. SHRI SHANTARAM NAIK: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether any projects of the Ministry of Electronics and Information Technology

are being implemented in the State of Goa;
(b) if so, the names of the projects; and
(c) the amount sanctioned and targets achieved, till date?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) to (c) Yes, Sir.
Ministry of Electronics and Information Technology (MeitY), Government of India

is implementing following projects in the State of Goa:

(i) State Portal, State Service Delivery Gateway and e-Form: The State
e-Governance Service Delivery Gateway (SSDG), a core component in
e-Governance infrastructure, aims to achieve a high order of interoperability
among autonomous and heterogeneous entities of the States by acting as a
standards-based messaging switch based on a framework of e-Governance
Standards. A total amount of ¥ 6.37 crore has been sanctioned and the project
gone live with 50 Government to Citizen (G2C) services and approx 1.80

lakh transactions so far.

(i) State Data Centre (SDCs): The State Data Centre (SDC) is one of the core
infrastructure pillars to be set up in all 36 States/UTs. SDCs are envisaged
as state level digital nerve system hosting all Government owned applications
and data. SDC provides key functionalities such as secure data storage, online
e-delivery of Government to Government (G2G), Government to Business
(G2B) and Government to Citizen (G2C) services, citizen information/services

portal, Disaster Recovery, Remote Management and Service integration. SDC
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Goa was approved by MeitY in August, 2010 with a total outlay of ¥ 36.46
crore. Further, operations and management of the project will be supported
for 5 years from the date of implementation. The project is under advanced

stage of implementation and Final Acceptance Test process is in progress.

(iii) e-District Mission Mode Project (MMP): The e-District Project was

conceptualized to improve and enhance the efficiencies of the various
Government Departments to enable seamless service delivery to the citizen
in a sustainable manner, within a specific time frame electronically, though
automation of workflow, back end digitization, integration and process
redesigning across participating sections/departments. Some of the services
planned include Certificates, Social Welfare Schemes, Revenue Court, Ration
Card, RTI among other State specific services. A total amount of ¥ 1.90
crore has been sanctioned for e-District MMP and the project is under

implementation in the State of Goa.

(iv) Common Service Centres (CSCs): The CSCs are Information and

)

Communication Technology (ICT) enabled kiosks with broadband connectivity
to provide various Government, private and social services at the doorstep of
the citizen. It aims for establishing self sustaining network of 2.5 lakh CSC
Centres at least one in each Gram Panchayat (GP). The approved outlay
for the State of Goa is I 1.9 lakhs. Total 57 CSCs have been registered
across the State of Goa out of which 7 CSCs have been registered at Gram

Panchayat level.

Special Manpower Development Programme for Chips to System Design
(SMDP-C2SD): An umbrella programme was initiated under ‘Digital India
Programme’ in December 2014 at 60 Academic/Research and Development
Institutions across the country including IITs, NITs, IISc, IIITs and other
Engineering Colleges with an aim to train specialized manpower in the
area of Very Large Scale Integration (VLSI) design and inculcate the
culture of System-on-Chip/System Level Design at Bachelors, Masters and
Research level. The Project has an outlay of ¥ 99.72 crore with duration
of 5 years. An amount of ¥ 16.95 Lakhs as Grant-in-Aid has been released
to NIT Goa. VLSI Design Laboratory equipped with Electronic Design
Automation Tools and Hardware Platform has been set up at NIT Goa.
99 specialized manpower has already been trained at NIT Goa. Faculty
of NIT Goa has been trained under Instruction Enhancement Programme
(IEP) organized as part of the SMDP-C2SD Programme. Projects for
development of Application Specific Integrated Circuits (ASICs) have
been initiated at NIT Goa.
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(vi) Greenfield Electronics Manufacturing Cluster (EMC): MeitY has accorded
final approval to Department of Information Technology, Government of Goa,
on 3rd March 2017, for setting up of Greenfield Electronics Manufacturing
Cluster (EMC) over an area of 147.55 acres with total project cost of
% 161.32 crore including grant-in-aid of I 73.78 crores at Village-Tuem,
Pernem Taluk of North Goa.

North East BPO Promotion Scheme

2638. SHRI MD. NADIMUL HAQUE: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it was decided to establish 5000 seats under the North East BPO
Promotion Scheme to incentivize BPO/ITES operations in North East Region for

creation of employment opportunities for the youth and growth of IT-ITES industry;

(b) if so, how many seats out of these 5000 promised seats have been created
till date; and

(c) by when Government plans to set up the 5000 promised seats?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) to (c) Yes, Sir. Under
Digital India Programme, the Government has launched North East BPO Promotion
scheme (NEBPS), to incentivize setting up of 5,000 seats for BPO/ITES operations
in North East Region (NER) for creation of employment opportunities to the youth
and growth of IT-ITES industry with an outlay of ¥ 50 crore up to 31.03.2019.
Under NEBPS, till now 10 companies have entered into a preliminary agreement
with Software Technology Parks of India (implementing agency of NEBPS) to setup
BPO/ITES operations for a total of 1,460 seats distributed across 5 States of NER.
Bidding under NEBPS is conducted in continuous manner by Software Technology
Parks of India (STPI) to select eligible entities. Further, the details of the scheme

are available at www.meity.gov.in/nebps
India Post Payments Bank

2639. SHRI C. M. RAMESH: Will the Minister of COMMUNICATIONS be

pleased to state:
(a) when was the concept of India Post Payments Bank mooted;
(b) the reasons for enormous delay in opening up of this Bank;

(c) the difference between regular bank and India Post Payments Bank; and
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(d) whether it is a fact that there are companies which are keen to partner with

India Post Payments Bank, if so, the details thereon?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) and (b) Department of Posts (DoP) applied to Reserve
Bank of India (RBI) during January 2015 for setting up India Post Payments Bank
(IPPB). RBI granted in-principle approval to the Department for Setting up Payments
Bank on 7th September 2015 with a guideline to set up the bank within 18 months
from the date of issue of the approval. Final License authorizing the bank to carry on
Payments Bank business has been obtained from the Reserve Bank of India in terms
of Section 22 of the Banking Regulation Act, 1949 on 20.01.2017. The India Post
Payments Bank has launched its two branches in Raipur (Chhattisgarh) and Ranchi
(Jharkhand) on 30.01.2017 with basic products and banking services in partnership
with Punjab National Bank.

(c) Payments Banks are different from regular Banks in the following fundamental

ways as per RBI guidelines for Licensing of Payments Banks:
(i) Payment Banks are not allowed to undertake lending activities directly.

(i) Payment Banks can accept demand deposits only that is savings and current
accounts and will initially be restricted to holding a maximum balance of

% 100,000 (Rupees one lakh only) per individual customer.
(ii1) Payment Banks cannot accept Non Resident Indian (NRI) deposits.

(iv) The Payment Banks cannot set up subsidiaries to undertake non banking

financial services activities.

(d) Yes, Sir. Many companies have approached the Department of Posts for
collaboration with India Post Payments Bank. While the Department is in various
stages of discussions with them, (a) decision on formal partnerships will be taken after
carefully evaluating the entire value proposition that they propose for the common
man. A list of companies interested in partnering with India Post Payments Bank is

given in the Statement.
Statement

List companies keen to partner with India Post Payments Bank

1. YES Bank

2. Union Bank

3. Punjab National Bank

4. IDBI Bank (Industrial Development Bank of India)
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A e A

11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.

SBI (State Bank of India)

Axis

Bank of Baroda

IDFC Bank (Industrial Development Finance Company)
Deutshe Bank

Barclays Bank

Citibank

NABARD (National Bank for Agriculture and Rural Development)
HSBC (Hongkong and Shanghai Banking Corporation)
MICRO SAVE

Allahabad Bank

Indian Overseas Bank

Dena Bank

FIA (Financial Inclusion)

Kotak Mahindra Bank

United Bank of India

HDFC Life (Housing Development Finance Corporation)
Royal Sundaram

PNB Metlife (Punjab National Bank)

ICICI Lombard (Industrial Credit and Investment Corporation of India Bank)
ICICI Prudential (Industrial Credit and Investment Corporation of India Bank)
Bajaj Allianz Life

India First Life Insurance

Max Life Insurance

LIC (Life Insurance Corporation)

Transfort, USA

Western Union

UAE Exchange (United Arab Emirates)

Transfast, USA

UTI Asset Management (Unit Trust of India)

CMS Infosystem (Content Management System.)

Reliance Capital Limited
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37. Ambay Forex

38. Centre for Digital Financial Inclusion (CDFI)

39. IDRBT (Institute for Development and Research in Banking Technology)
40. NIBM (National Institute of Bank Management)

41. Indian Institute of Corporate Affairs

42. National Stock Exchange

43. Access Assist

44. Muthoot Fin Corp

45. AnG India Ltd.

46. Nomura Research Institute

47. Aumentis

48. Randstad

49. IBRT-Institution for Bank Recruitment and Training

50. Shilpi Architects

51. MTNL (Mahanagar Telephone Nigam. Mahanagar Telephone Nigam Limited)
52. Abc Infosystems

53. PFRDA (Pension Fund Regulatory and Development Authority)
54. Visa

55. Methodex Systems

56. iValue infosolutions

57. Inspira

58. Indepay

59. Mindgate Solutions

60. Layered Security

61. Nelito Systems

62. ITI Limited (Indian Telephone Industries Limited)

63. NCR Corporation (National Cash Register)

64. Finacus Solutions

65. BSNL (Bharat Sanchar Nigam Limited)

66. Tata Communication Payment Solutions

67. Mfino
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68.
69.
70.
71.
72.
73.
74.
75.
76.
77.
78.
79.
80.
81.
82.
3.
84.
85.
86.
&7.
88.
89.
90.
91.
92.
93.
94.
95.
96.
97.
98.

Span Technologies

AGS Transact Technologies Ltd.
Wipro Ltd.

Ezeetap

Diebold Systems Pvt Ltd.
Hitachi Payments Services Pvt. Ltd.
EPS

Fiorano Software

Worldline India Pvt. Ltd.
Transaction Analyst

Pay e, USA

Perpetuuity

Edgeverve

Obopay

Wordline

Oberthur

Burroughs Inc

Intellect Design Arena

3i Infotech

RS Software

Empays

Hughes Communication India Ltd.
Tsys (Total System Services)
AKS IT Services

Aditya Birla

Safeage

Tata AIG

Crane PI

Finsall

OKI

Agmatel
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Establishment of CSCs in Tamil Nadu

2640. DR. R. LAKSHMANAN: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has completed establishment of Common Service Centres
(CSCs), which are crucial in providing G2C (Government to Citizens) and other B2C

(Business to Citizen) services in all villages of Tamil Nadu; and
(b) if so, the details thereof and if not, the reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) and (b) Till
February, 2017, 12,824 nos. of CSCs have been registered across the State of Tamil
Nadu, out of which, 12,333 are at GP level.

District-wise details of registered CSCs are given in the Statement.
Statement

District-wise details of registered Common Service Centres

Sl.  District Total Registered  No.of GPs CSCs Registered at
No. CSCs Till Feb,17 GP Till Feb,17

1 2 3 4 5

1. Ariyalur 295 158 284

2. Chennai 581 113 561

3. Coimbatore 604 226 586

4. Cuddalore 552 628 531

5. Dharmapuri 502 362 481

6. Dindigul 444 290 427

7. Erode 377 269 363

8. Kancheepuram 409 808 395

9. Kanniyakumari 204 116 198

10. Karur 324 138 314

11. Krishnagiri 680 490 668

12. Madurai 456 446 441

13. Nagapattinam 376 370 362

._
>

Namakkal 414 309 398
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1 2 3 4 5
15. Perambalur 183 120 179
16. Pudukkottai 345 561 332
17. Ramanathapuram 315 300 303
18. Salem 603 478 582
19. Sivaganga 262 389 254
20. Thanjavur 329 615 316
21. The Nilgiris 121 42 119
22. Theni 287 92 276
23. Thiruvallur 332 495 319
24. Thiruvarur 321 408 309
25. Thoothukkudi 225 347 219
26. Tiruchirappalli 195 367 194
27. Tirunelveli 325 380 313
28. Tiruppur 396 253 381
29. Tiruvannamalai 390 819 375
30. Vellore 830 682 765
31. Viluppuram 845 1098 798
32. Virudhunagar 302 451 290

GranD ToTAL 12824 12618 12333

huge debts totaling about 5 trillion rupees;

Huge debt of IT companies

2641. SHRI C. P. NARAYANAN: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is aware that companies working in IT Sector have

(b) whether it is a fact that there is every chance that it may lead to pauperization

of many of them, resulting in one or two companies owning the whole field, to the

detriment of IT users; and

(c) noticing the net result of amalgamation and appropriation of companies,

whether Government would intervene to bring in financial accountability and stability

to enable people to get responsible and uninterrupted IT services?
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THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) and (b) According
to National Association of Software and Services Companies (NASSCOM), no data
on debt of IT companies is maintained. However, the Indian IT-ITES industry revenue
aggregate (ExportstDomestic but excluding hardware) has witnessed a growth of
about 8.0% and estimated to reach US § 141.0 billion in FY 2016-17 as compared
to US § 129.5 billion in FY 2015-16.

(c) Does not arise.
Manufacturing of foreign smartphones in the country

2642. DR. PRABHAKAR KORE: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that smart phone makers around the world have started
or are planning to manufacture some or all of their products in the country after

Central Government’s ambitious ‘Make in India’ initiative;

(b) if so, the number of proposals received by Government from smart phone

makers to manufacture their products; and
(c) the details and the status of the proposals?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) Yes, Sir.

(b) and (c) As per information made available by the Indian Cellular Association
(ICA), 40 new units for manufacturing of mobile handsets have been set up in the
country after the “Make in India” initiative of the Government of India. A total
of 19 proposals have been received from smart phone makers to manufacture their
products with financial support from the Modified Special Incentive Package Scheme
(M-SIPS) of the Ministry of Electronics and Information Technology. The details and

the status of these proposals are given in the Statement.



Statement

Details of proposals received from smart phone makers to manufacture their products

Sl. Applicant State Project Location Proposed  Products Project type Status
No. Investment
Amount
R in crore)
1 2 3 4 5 6 7 8
1.  VSUN Mobile Pvt. Ltd. Haryana Bawal, Distt. Rewari, 32.40 EMS (Mobile phones) New Approved
Haryana
2. Flextronics Tamil Plot 3, Phase II, 643.95 Mobile phones, power Diversification Approved
Nadu SIPCOT Industrial chargers, printers and
Park Sandavellur C PCBA for automotive
Village, Sriperumbudur
Talu K Kanchipuram,
Kanchipuram,
Tamil Nadu
3. Lava International uP A-47, Sector-58, 45.16 Mobile phone Expansion Approved
Limited-2 Noida, UP assembly
4.  Padget Electronics Pvt. Ltd. UP Noida, UP 62.38 Mobile phones New Approved
5. Adit Infratel Pvt. Ltd. Haryana Manesar, Haryana 4.21 Mobile Phone Expansion Approved

batteries, chargers etc.
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1 2 3 4 5 6 7 8
6. Salcomp Manufacturing Tamil Nokia Telecom SEZ 614.30 Mobile phones Expansion Approved
India Pvt. Ltd. Nadu SIPCOT Industrial chargers, transformers,
Park, Phase 3, battery pack, cable
Sriperumbudur, assembly, LED
Kanchipuram, Drivers
Tamil Nadu
7.  Axiom Energy Andhra  Plot No.207/4&5 10.00 Chargers for mobile Expansion Under
Conversion Ltd. Pradesh  Phase-1I IDA, phones appraisal
Cherlapally,
Hyderabad, Andhra
Pradesh
8. Bhagwati Products Ltd. Andhra  Plot No,S-1,E-City 120.00 Mobile phones New Under
Pradesh  Raviryal, Hyderabad, appraisal
Telangana Raviryal
Rangareddi Andhra
Pradesh
9. Celkon Impex Pvt. Ltd. = Andhra IT Park, Tirupati, 49.85 Smartphones and New Under
Pradesh  Chittoor, Andhra Tablets appraisal
Pradesh
10. Essline Engineers and Haryana Killa No. 60.00 EMS for mobile New Under
Consultants 17/15/2/1/2(0-7), phones appraisal

[VHEVS VAIVd] 0] SLPMSUY UL TOT
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I1.

12.

13.

14.

15.

Hong Kong De
Technology India Pvt.
Ltd.

Intex Technologies India

Ltd.

Lava International Ltd.

Lava International Ltd.-I

m2i India Electronics
Pvt. Ltd.

UP

Up

Up

UP

UP

16/1/2(2-9), Kundli,
Sonepat, Haryana

Lot No- 55, Block-A,
Sector-64, Phase-III,
Noida, Gautam Budh
Nagar, UP

A-3 Ecotech-VI,

Greater Noida,
Sector-83, Noida, UP

Plot No.154-D,
Block-A, Sector-63,
Noida, Gautam Budh
Nagar, UP

A47, Sec-58, Yamuna
Express Way, Gautam

Budh Nagar, Noida, UP

B 4 Ecotech-1
Extension, Greater
Noida, Gautam Budh
Nagar, UP

14.00

450.03

74.16

2569.57

158.33

Mobile charges and
Adaptors and allied
II, accessories of

various designs

Washing machine,
LED, Mobile phone

and batteries

Mobile phones

Smart phone mobile

handsets

Manufacturing of
smart devices inclusive
of mobile phones
tablets IoT biometric

and related products

New

New

New

New

New

Under

appraisal

Recom
mended
for
approval
Under

appraisal

Under

appraisal

Under

appraisal
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1 2 4 5 6 7 8
16. Oppo Mobiles India Pvt. UP 1. Industrial Plot 1, 544.35 Smart phones New Under
Ltd. Udyog Vihar, Greater appraisal
Noida, UP 2. Plot No.
A-154 B, Block A,
Sector 63, Phase III,
Gautam Budh Nagar,
Noida, UP
17.  Pacific Cyber Technology U/T Daman Distt., Daman 131.09 EMS of Mobile New Under
Pvt. Ltd. and Diu, Union phones, Tablets, appraisal
Territory Adopters, Power
Banks, Battery Pack,
USB Dongle
18. Vivo Mobile India Pvt. uP 1. Tec-1, World Trade 473.49 Smart phones Expansion Under
Ltd. Centre, Plot No.TZ- appraisal

13A, Tec Zone,
Greater Noida, Gautam
Budh Nagar, UP

2. 4th and 6th Floor,
Tec-2, World Trade
Centre, Plot No. TZ-
13A, Tec Zone

[VHEVS VAIVd] 0] SLPMSUY UL $0T

suoysangy padivisun)



19.

XOR Tech Ltd.

Delhi

Greater Noida, Gautam
Budh Nagar, UP
A-40, Phase 1,
Mayapuri Industrial
Area, New Delhi,
Delhi

51.15

Mobile phone
chargers, Lithiumion
Power Banks, CCTV
Camera, DVR and
NVRs

New

Under

appraisal
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Penal provisions for breach of Aadhaar data

2643. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether in the last three years there has been any incident where Aadhaar
data and biometrics have been breached with or without the connivance of any

intermediary or Aadhaar data handler, if so, the details thereof;

(b) whether there are any penal provisions for punishment for such breach, if

so, the details thereof;
(c) the action initiated against those responsible for breach of Aadhaar data; and

(d) whether any steps are being taken or contemplated to strengthen the security
of Aadhaar database?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) No instance of

Aadhaar data or biometrics breach has occurred till date.

(b) Offences and penalties have been identified in the Chapter VII of The
Aadhaar (Targeted Delivery of Financial and other Subsidies, Benefits, and Services)

Act, 2016. The various Sections for offences and penalties are:—

34

Penalty for impersonation at time of enrolment.

35 — Penalty for impersonation of Aadhaar number holder by changing

demographic information or biometric information.
36 — Penalty for impersonation.
37 — Penalty for disclosing identity information.
38 — Penalty for unauthorised access to the Central Identities Data Repository.
39 — Penalty for tampering with data in Central Identities Data Repository.
40 — Penalty for unauthorised use by requesting entity.
41 — Penalty for non-compliance with Intimation requirements.
42 — General penalty.
43 — Offences by companies.
44 — Act to apply for offence or contravention committed outside India.
45 — Power to investigate offences.
46 — Penalties not to interfere with other punishments.

47 — Cognizance of offences.
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(¢) Does not arise in view of (a) above.

(d) UIDALI has adequate legal, organizational and technological measures in place
to strengthen the security of the data stored in UIDAI Data protection measures have
also been mandated for the requesting entities and ecosystem partners to address the

security concerns surrounding Aadhaar.
Common Service Centres

2644. SHRI VIVEK GUPTA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Common Service Centres (CSCs), which are the corner stone of the
Digital India project have been set up in every village of the country, the details

thereof;
(b) the details of CSCs that have been established and operational, State-wise;

(c) the details of funds allocated and spent for the same over the past three

years; and

(d) the details of the employment generated and average income/commission
earned by a village level entrepreneur from the CSC, State-wise in the last three

years?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) and (b) The
CSC 2.0 envisages establishment of at least one CSC covering all Gram Panchayats
(approx. 2.5 lakhs) of the country over a period of four years. It is envisaged as a
service/transaction oriented model with a large bouquet of services made available

at the CSCs for delivering to the citizens.

So far, 2,91,366 Common Service Centres (CSCs) have been registered across
the country, among which, 1,81,173 are at GP level. Out of the total registered
CSCs, 2,50,345 CSCs are active and transacting for delivery of eServices out of
this 1,59,633 are at GP level.

The State-wise details of Common Service Centres established and operational

are given in the Statement-1 (See below).

(¢) Under the CSC 2.0 project the funds are being released to the single
implementing agency: CSC—-SPV. Out of the total approved outlay of I 475.11 crore,
% 145 crore has been released in financial year 2015-16 as Grant-in-Aid (GIA) Ist
instalment to the implementing agency: CSC-SPV.
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(d) The current working model of CSC is completely a transaction oriented

self-sustainable model. On an average, 2-5 persons are engaged in each CSC kiosk.

Hence, it is estimated that around 4.85 lakh to 12 lakh persons are employed in the

CSCs. The average income/commission earned by a village level entrepreneur from
the CSC varies between I 5000 — 10,000 per month.

Statement-1

Details of the estimated employment generated are given in the Statement-II.

State-wise details of Common Service Centres established and operational
as on 28 February, 2017

Sl State/UT No. of No. of No. of Total Total
No. Gram CSCs CSCs No. of No. of
Panchayat established established functional functional
(GP) including at GP CSCs CSCs at
GP level including  GP level
GP
1 2 3 4 5 6 7
1.  Andhra Pradesh 12833 9632 5613 7108 3598
2. Arunachal Pradesh 1779 208 136 49 42
3. Assam 2196 5227 1485 1997 1469
4. Bihar 8463 16825 8213 14284 8108
5. Chhattisgarh 9734 14355 9734 10932 9103
6. Goa 189 57 7 29 2
7.  Gujarat 13735 18062 13885 15805 13885
8. Haryana 6155 6941 6105 5666 4857
9. Himachal Pradesh 3243 3791 3469 3111 2232
10. Jammu and Kashmir 4128 1669 1219 1293 854
11. Jharkhand 4423 7386 4393 6381 4393
12. Karnataka 5628 4837 2599 4390 2292
13. Kerala 979 3034 1095 2075 880
14. Madhya Pradesh 23012 20511 12564 20425 11607
15. Maharashtra 27920 29708 18807 29402 17307
16. Manipur 165 778 256 418 256
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1 2 3 4 5 6 7
17. Meghalaya 1463 374 276 127 44
18. Mizoram 776 376 316 69 58
19. Nagaland 1123 232 230 58 47
20. Odisha 6234 9655 5913 5869 5484
21. Punjab 12800 8656 4818 3525 3259
22. Rajasthan 9946 30436 15038 29814 14878
23.  Sikkim 165 116 68 30 22
24. Tamil Nadu 12618 12824 12333 7001 6307
25. Telangana 8787 4955 2819 4930 2819
26. Tripura 1038 621 442 353 322
27. Uttarakhand 7555 5902 4633 3911 3812
28. Uttar Pradesh 51914 59098 38123 57506 35321
29. West Bengal 3351 12873 6406 11723 6203

StaTE ToTAL 242352 289139 180995 248281 159461
30. Andaman and 69 45 19 40 19

Nicobar Islands

31. Chandigarh 17 81 21 63 21

32. Dadra and Nagar 11 22 11 21 9
Haveli

33. Daman and Diu 14 23 10 18 9

34. Delhi 0 1844 0 1803 0

35. Lakshadweep 10 14 14 13 11

36. Puducherry 98 198 103 106 103
UT TotaL 219 2227 178 2064 172

Granp TotaL 242571 291366 181173 250345 159633




Statement-I11

State-wise and year-wise details of CSCs set up and estimated employment generated

SI. No. State/UT Year-2014  Avg. employment  Year-2015  Avg. employment Year-2016 ~ Avg. employment
1. Andhra Pradesh 4116 14406 4550 15925 9632 33712
2. Arunachal Pradesh 200 700 200 700 208 728
3. Assam 3915 13703 2753 9636 5227 18295
4. Bihar 8286 29001 8243 28851 16825 58888
5. Chhattisgarh 4394 15379 5100 17850 14355 50243
6. Goa 0 0 0 0 57 200
7. Gujarat 13685 47898 13685 47898 18062 63217
8. Haryana 228 798 1932 6762 6941 24294
9. Himachal Pradesh 3336 11676 3036 10626 3791 13269
10.  Jammu and Kashmir 989 3462 1111 3889 1669 5842
11.  Jharkhand 4693 16426 4705 16468 7386 25851
12.  Karnataka 904 3164 904 3164 4837 16930
13.  Kerala 2004 7014 2682 9387 3034 10619
14.  Madhya Pradesh 13207 46225 13207 46225 20511 71789
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15.  Mabharashtra 31272 109452 31207 109225 29708 103978
16.  Manipur 392 1372 399 1397 778 2723
17.  Meghalaya 227 795 221 774 374 1309
18.  Mizoram 136 476 43 151 376 1316
19.  Nagaland 220 770 45 158 232 812
20.  Odisha 6335 22173 5469 19142 9655 33793
21.  Punjab 3569 12492 3567 12485 8656 30296
22.  Rajasthan 7453 26086 10360 36260 30436 106526
23.  Sikkim 0 0 191 669 116 406
24.  Tamil Nadu 1130 3955 5440 19040 12824 44884
25.  Telangana 3464 12124 843 2951 4955 17343
26.  Tripura 146 511 202 707 621 2174
27.  Uttar Pradesh 17882 62587 19776 69216 59098 206843
28.  Uttarakhand 2079 7277 2152 7532 5902 20657
29.  West Bengal 6337 22180 5534 19369 12873 45056

State TotAL 140599 492097 147557 516450 289139 1011987
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SI. No. State/UT Year-2014  Avg. employment  Year-2015  Avg. employment  Year-2016 ~ Avg. employment
30.  Andaman and Nicobar 35 123 35 123 45 158
Islands
31.  Chandigarh 28 98 28 98 81 284
32.  Dadra and Nagar Haveli 8 28 9 32 22 77
33. Daman and Diu 1 4 7 25 23 81
34.  Delhi 91 319 91 319 1844 6454
35.  Lakshadweep 15 53 15 53 14 49
36.  Puducherry 56 196 56 196 198 693
UTs TotaL 234 819 241 844 2227 7795
GRraND ToOTAL 140833 492916 147798 517293 291366 1019781
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Hacking of websites of Central and State Ministries/Departments

2645. SHRI SANJAY RAUT: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that more than 700 websites of Central Ministries/

Departments and of State Governments were hacked during the last three years;
(b) if so, the details thereof and Government’s reaction thereto; and

(¢) whether Government is considering to take help of IIT or any other Institute

of prevent hacking and manipulation problems in the country, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) and (b) The total
number of websites hosted on NICNET that have been defaced since 2014 is 201.

The details are given below:

Year Websites
2014 57
2015 41
2016 81
2017 till date 22
ToraL 201

Currently about 8000 websites are hosted on NICNET.

NIC protects the cyber resources from possible compromises through a layered
security approach using secure practices, procedures and technologies. NIC has
deployed state-of-the-art security solutions including firewalls, intrusion prevention
systems, anti-virus solution. Additionally, periodic security audits of resources are
performed followed by subsequent hardenings. These are complemented by round-
the-clock monitoring of security events and remedial measures are carried out for

solving the problems subsequently.
(c) No, Sir.
SAMPADA Scheme for Mini Food Parks

2646. SHRI T. G. VENKATESH: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether it is a fact that Government is planning to introduce Sampada Scheme

to promote setting up of Mini Food Parks in the country, if so, the details thereof; and
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(b) the details of the incentives proposed to be given under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) Yes, Sir. Ministry of Food Processing
Industries (MoFPI) has incorporated a Scheme for Creation of infrastructure for
Agro-processing Clusters under the new Central Sector Scheme-SAMPADA (Scheme
for Agro-Marine Processing and Development of Agro-Processing Clusters) for the
period coterminous with the Fourteenth Finance Commission cycle. This scheme aims
at creation of modern infrastructure for development of processing clusters closer to

production areas.

(b) The scheme envisages grants-in-aid @35% of eligible project cost in general
areas and @50% of eligible project cost in hilly and difficult areas (i.e. North East
Region including Sikkim, Jammu and Kashmir, Himachal Pradesh, Uttarakhand, ITDP

notified areas and Islands) subject to maximum of ¥ 10.00 crore per project.
Employment potential in food processing units

2647. SHRI MOHD. ALI KHAN: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether there is a growth in the number of persons employed in registered

food processing units during the last five years, if so, the details thereof; and

(b) the number of registered food processing units along with their employment

potential, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) Yes, Sir. As per the Annual
Survey of Industries conducted by Central Statistics Office, Ministry of Statistics
and Programme Implementation, total number of persons engaged in registered
food processing units has increased from 16.62 lakh in 2010-11 to 17.73 lakh
in 2014-15.

(b) As per Annual Survey of Industries (2013-14) conducted by Central Statistics
Office, Ministry of Statistics and Programme Implementation, the latest State-wise
details of the number of registered food processing units along with the number of

persons engaged are given in the Statement.
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State-wise estimated number of units and total persons engaged in Food

Sl.  Name of the State/UTs Number of Total persons
No. registered units engaged
1 2 3 4
1. Andhra Pradesh 5,739 1,39,067
2. Andaman and Nicobar Islands 5 127
3. Assam 1,294 88,449
4.  Bihar 794 22,406
5. Chandigarh (UT) 19 1,008
6.  Chhattisgarh 1,049 23,052
7. Dadra and Nagar Haveli 3 222
8. Daman and Diu 31 1,810
9. Delhi 166 13,841
10.  Goa 86 6,936
11.  Gujarat 1,904 1,00,025
12.  Haryana 631 41,879
13.  Himachal Pradesh 172 13,237
14.  Jammu and Kashmir 144 9,102
15.  Jharkhand 198 4,736
16. Karnataka 2,033 1,08,406
17. Kerala 1,460 1,58,000
18. Madhya Pradesh 672 40,134
19. Maharashtra 3,040 2,34,197
20. Manipur 21 433
21. Meghalaya 18 749
22.  Nagaland 15 135
23.  Odisha 932 27,170
24.  Puducherry 69 4,610
25.  Punjab 2,786 1,04,003
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1 2 3 4
26. Rajasthan 862 37,530
27.  Sikkim 21 1,843
28.  Tamil Nadu 5,204 1,94,331
29. Telangana 3,850 79,191
30. Tripura 71 1,547
31. Uttar Pradesh 2,037 1,66,327
32. Uttarakhand 380 30,344
33.  West Bengal 1,739 85,966

Source: Annual Survey of Industries, 2013-14.
Growth rate of processing of agro products

2648. SHRI PARIMAL NATHWANI: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether the growth rate of processing of agro products including fruits and

vegetables and its share in the global trade is on the rise in the country;
(b) if so, the details thereof during each of the last three years and the current year;

(¢) whether Government has undertaken research and development works to
modernise food processing units for the development and promotion of food processing

industries in the country; and

(d) if so, the details thereof along with the funds allocated and utilised for the
purpose during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) As per an assessment of the
extent of food processing in various food sub-sectors done in 2014 by the Institute of
Economic Growth on behalf of Ministry of Agriculture and Farmers Welfare, the average
extent of processing of agro-products in 2010-11 was 6.76%. India’s share in world

exports of processed food products including fruits and vegetables are given in the Table:

Year Share
2013 2.93%
2014 2.61%
2015 2.34%

Source: 1TC Trade Map, 2017.
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(c) and (d) Ministry of Food Processing Industries does not undertake research
and development on its own. However, Ministry of Food Processing Industries is
implementing a scheme for Research and Development for the development and
promotion of food processing industries. As per the scheme guidelines, Government
Organization/Institutions/Universities are eligible for 100% grant-in-aid for the cost
of equipment, consumables and expenditure related to Junior Research Fellow/Senior
Research Fellow/Research Associate and Private Organizations/Institutions/Universities
are eligible for 50% grant-in-aid for the equipment cost in general areas and 70%
grant-in-aid in difficult areas for conducting such research activities. Number of R&D
projects assisted and total grant-in-aid released during the last three years as well as

current year are as under:-

(X in lakh)
SI.  Year No. of New Fund Total Grant-in-
No. Projects Allocation Aid released
approved in under R&D
the year scheme
1. 2013-14 38 955.00 1097.73
2. 2014-15 21 760.00 638.66
3. 2015-16 23 667.0 613.37
4. 2016-17 (upto 28.02.17) Nil 580.00 312.80

Assistance to set up food processing units

12649. SHRI MAHENDRA SINGH MAHRA: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) the places where food processing units have been established from financial

year 2014-15 to January, 2017, State-wise and location-wise;

(b) whether any form of assistance has been provided to the established units

through the Ministry, if so, the details thereof;

(c) whether funds are being allocated under this head to the States through the
Ministry; and

(d) if so, the total amount allocated from financial year 2014-15 till date?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) Ministry of Food Processing

Industries does not establish food processing industries on its own in the country

T Original notice of the question was received in Hindi.
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and no Centralized data is maintained in this regard. However, under the Scheme
for Technology Upgradation/Establishment/Modernization of Food Processing Industries
implemented during Eleventh Plan, the financial assistance has been provided for
setting up of new food processing units as well as Technological Upgradation and
Expansion of existing units in the country. This scheme was subsequently subsumed in
the Centrally Sponsored Scheme (CSS)-National Mission on Food Processing (NMFP)
with effect from 01.04.2012 till 31.03.2015. Thereafter, the said scheme got delinked
from Government of India’s assistance and it was left to the State Governments to
decide on its continuance from their increased resources as per recommendation of
14th Finance Commission. The Committed/spillover liabilities of cases received upto
end of Eleventh Plan are being considered by Ministry of Food Processing Industries
for sanction of Grant—in-aid during the Twelfth Plan under the said scheme as per
availability of funds and merits of proposals. The details of Food Processing Industries
assisted during last three years and current year as part of meeting committed liabilities

of Eleventh Plan are shown below:—

2013-14 2014-15 2015-16 2016-17

No. of Amount No. of Amount No. of Amount No. of Amount

units. [in Cr.] units. [in Cr.] units. [in Cr.] units. [in Cr.]

996.00 162.08  889.00 143.80  562.00 99.12 491.00 85.45

(c) and (d) Through the Centrally Sponsored Scheme (CSS)-National Mission on
Food Processing (NMFP) with effect from 01.04.2012 till 31.03.2015, funds were
allocated to State Governments/UTs. During the financial year 2014-15, an amount
of T 125.32 crore was allocated to State Governments/UTs. In 2015-16, an amount

of T 2.10 crore was allocated to UT Governments.
Setting up of food processing units

2650. SHRI M. P. VEERENDRA KUMAR: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) whether there has been shortage of food processing units in the country
resulting in wastage of large quantity of agricultural produce and loss to the

farmers;

(b) if so, the details thereof along with the requirement and availability of food

processing facilities;

(¢) whether Government proposes to set up more food processing units and

revive closed food processing units, if so, the details thereof, State-wise; and
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(d) whether Government proposes to formulate any scheme for development and
promotion of food zones/clusters to ensure adequate supply of raw material to food

processing units?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) As per Annual Survey of
Industries conducted by Central Statistics Office, Ministry of Statistics and Programme
Implementation, the total number of factories in the registered food processing industries
in the country was 38,594 in 2014-15, as compared to 35,838 in 2010-11.

(¢) The Ministry of Food Processing Industries does not set up any food
processing units on its own. However, MoFPI provides financial assistance in the form
of grant-in-aid under the Central Sector Schemes for promotion and development of
food processing sector in the country. These are: (1) Scheme for Mega Food Parks
(2) Scheme for Modern Abattoirs (3) Scheme for Integrated Cold Chain and Value
Addition Infrastructure (4) Scheme for Creation/Expansion of Food Processing and
Preservation (5) Scheme for Quality Assurance (6) Scheme for Human Resource and
Institutions. The detailed guidelines of these schemes having the pattern of financial
assistance, eligibility criteria, procedure for approval of projects etc. are available on
the Ministry’s website at www.mofpi.nic.in. Farmers, Farmer Producer Organizations,
Individuals, Group of Entreprencurs, Cooperative Societies, Self Help Groups, NGO’s,
Central/State PSU etc. are eligible to avail financial assistance under these schemes

for setting up food processing industries in the country.

(d) Ministry of Food Processing Industries (MoFPI) has incorporated a scheme for
Creation of Infrastructure for Agro-processing Clusters under the new Central Sector
Scheme-SAMPADA (Scheme for Agro-Marine Processing and Development of Agro-
Processing Clusters) for the period conterminous with the 14th Finance Commission cycle.

This schemes aims at creation of modern infrastructure for development of

processing clusters closer to production areas.
Promotion of FPIs in rural areas

+2651. SHRI RAM NATH THAKUR: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government gives priority to create employment opportunities in

rural areas;

(b) if so, the efforts being made by Government to promote Food Processing

Industries (FPIs) especially in rural areas so that rural population may get employment;

T Original notice of the question was received in Hindi.
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(c) whether it is a fact that there has been bumper production of potatoes in the
country this year reducing thereby the price of the same at half and causing losses

to farmers; and

(d) if so, the assistance being provided by Government to set up potato based

processing industries, especially in those areas where its production is abundant?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) and (b) The Ministry is providing
financial assistance under the Central Sector Schemes for promotion and development
of food processing sector thereby creating employment opportunities in the country
including rural areas. These are: (1) Scheme for Mega Food Parks (2) Scheme
for Modern Abattoirs (3) Scheme for Integrated Cold Chain and Value Addition
Infrastructure (4) Scheme for Creation/Expansion of Food Processing and Preservation
(5) Scheme for Quality Assurance (6) Scheme for Human Resource and Institutions.
These schemes are demand driven and not specific to any region. Farmers, Farmer
Producer Organizations, Individuals, Group of Entrepreneurs, Cooperative Societies,
Self Help Groups, NGOs, Central/ State PSU etc. are eligible to avail financial
assistance under these schemes for setting up food processing industries in the
country. The detailed guidelines of these schemes having the pattern of financial
assistance, eligibility criteria, procedure for approval of projects etc. are available on

the Ministry’s website at www.mofpi.nic.in

(c) and (d) As per the Estimates released by Department of Agriculture and
Farmers Welfare, Ministry of Agriculture and Farmers Welfare, production of potato
during 2016-17 (Ist Advance Estimate) is estimated to be around 439 lakh tonnes
as compared to 434 lakh tonnes in 2015-16 (Final Estimate). Under the Scheme for
Technology Upgradation/Establishment/Modernization of Food Processing Industries
implemented during Eleventh Plan, the financial assistance has been provided for
setting up, expansion and technology upgradation of food processing industries in
the country including potato processing industries under fruit and vegetable sector.
Under this scheme, Ministry extends financial assistance in the form of grant-in-aid
to entrepreneurs @ 25% of the cost of plant and Machinery and Technical Civil
Works subject to a maximum of I 50 lakh in general areas or 33.33% subject to a
maximum of ¥ 75 lakh in difficult areas. This scheme was subsumed in the Centrally
Sponsored Scheme (CSS)-National Mission on Food Processing (NMFP) with effect
from 01.04.2012. However, the said scheme got delinked from Government of India’s
assistance with effect from 01.04.2015. The Committed liabilities of Eleventh Plan
are being liquidated during Twelfth Plan under the scheme. The details of financial
assistance provided under the scheme under fruit and vegetable sector including

potato processing industries in the country during last three years and the current
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year is given below:—

(In ¥ crore)

2013-14 2014-15 2015-16 2016-17
Number Amounts Number Amounts Number Amounts Number Amounts
of Units of Units of Units of Units

29 3.82 24 4.26 22 3.86 22 4.16

Sanctioned/working strength of Judges and pending cases

2652. SHRIMATI RANEE NARAH: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) the sanctioned strength of Judges in the Supreme Court, High Courts and

District and Subordinate Courts;

(b) the number of current strength of Judges in the Supreme Court, High Courts

and District and Subordinate Courts; and

(c) the number of cases pending in the Supreme Court, High Courts and District
Courts?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (c) The details of sanctioned and working strength
of Judges/Judicial Officers in Supreme Court and High Courts as on 01.03.2017 are

given below:—

Name of the Court Sanctioned Strength of Judges Working Strength of Judges

Supreme Court 31 28

High Courts 1,079 642

The filling of vacancies of Judges/Judicial Officers in Districts and Subordinate
Courts is within the domain of the State Governments and the High Courts concerned.
However, as per the Court News (July-September, 2016) of Supreme Court, the
details of sanctioned and working strength of Judges/Judicial Officers in District and

Subordinate Courts as on 30.09.2016 are given below:—

Name of the Court Sanctioned Strength of Working Strength of
Judges/Judicial Officers Judges/Judicial Officers

District and Subordinate 21,374 16,528
Courts
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Data on pendency of cases is maintained by the Supreme Court and the High
Courts. As per the information available on the website of the Supreme Court, 62,161
cases were pending in the Supreme Court as on 01.03.2017. As per the Court News
(July-September, 2016) of the Supreme Court, 40.11 lakh cases were pending in
various High Courts, and 2.85 crore cases were pending in District and Subordinate
Courts as on 30.09.2016.

Separate High Courts for Andhra Pradesh and Telangana

2653. SHRI DHARMAPURI SRINIVAS:
SHRI T. G. VENKATESH:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government has any plan of bifurcating the High Court between
Andhra Pradesh and Telangana, if so, the details thereof, if not, the reasons

therefor;

(b) whether, resolving the issues like division of High Court and distribution of
assets and liabilities between the newly formed States, is going at a snail's pace, if

so, the reasons therefor; and

(c) the steps being taken by Government to resolve the crisis and establish
separate High Courts for Telangana and Andhra Pradesh without any further deferment
in view of the problems being faced by both the States?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (c) The Andhra Pradesh Reorgansiation Act, 2014,
provides for setting up of a separate High Court for the State of Andhra Pradesh. The
Act also provides that once separate High Court for the State of Andhra Pradesh is
established, the existing High Court will go to the State of Telangana. Till such time
the existing High Court i.e. the High Court of Judicature at Hyderabad will serve as
common High Court for the States of Telangana and Andhra Pradesh.

To enable the creation of separate High Court for the State of Andhra Pradesh, all
necessary infrastructures such as Court buildings, quarters for the Judges and officials/
staff of the Court has to be created by the State Government in consultation with the
High Court of judicature at Hyderabad. The Central Government had requested the
Chief Justice of the High Court and the Chief Minister of Andhra Pradesh to take
all the necessary steps towards the creation of separate High Court for the State of
Andhra Pradesh. Presently, the matter is sub-judice at High Court of judicature at
Hyderabad for the States of Telangana and Andhra Pradesh.
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Setting up of commercial courts for disposal of cyber crimes

2654. SHRI T. G. VENKATESH: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether the Supreme Court Bench, which was looking after cyber crimes,
has opined that Government should gear up for setting up Commercial Courts for

disposal of cyber crimes quickly, if so, the details thereof; and
(b) the stand of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) and (b) The information is being collected and will
be laid on the Table of the House.

E-filing of cases in the Courts

12655. SHRI SHADI LAL BATRA: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) the status regarding use of information and communication technology in the

Courts of the country;
(b) whether e-filing has started in the Courts;

(c) if so, the Court-wise details thereof including the High Court of Jharkhand

along with the current status thereof;
(d) the number of cases registered through the e-filing mode; and

(e) the steps taken/being taken by Government to create an awareness across

the country regarding the procedure of e-filing?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (e) E-Courts Mission Mode Project envisages
induction of Information and Communication Technology (ICT) in Indian Courts in
a comprehensive manner. Phase-1 of the E-Courts project, approved in 2010 with a
project cost of I 935 crore, ended in March 2015 with an expenditure of ¥ 639
crore. Under that Phase, out of the total target of 14,249 courts, 13,672 district and
subordinate courts had been computerised, by providing the requisite LAN, hardware,
software and connectivity. The Government approved Phase II of the eCourts Project in
July, 2015 with the objective of enhanced ICT enablement of District and Subordinate
courts for implementation in four years with a cost of ¥ 1670 crores. The Government

has released X 475.10 crores under this phase so far.

T Original notice of the question was received in Hindi.
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The national e-Courts portal (http://www.ecourts.gov.in) is one of the outputs
which provides online services such as case registration, cause lists, case status,
daily orders and final judgements. As per the information available on the National
Judicial Data Grid, there are 16,934 computerised courts in the country as on Ist
December, 2016. Currently litigants can access case status information in respect of
over 7.8 crore pending and decided cases and more than 4 crore orders/judgements

pertaining to these computerised district and subordinate courts.

The Policy and Action Plan Document for Phase-II of the E-Courts Project prepared
by the E-Committee of the Supreme Court of India envisages an e-filing portal for
High Courts and the district judiciary to facilitate online e-filing of cases. Presently,
online or offline e-filing, i.e. e-filing of soft copy along with physical copy, is being
carried out in the High Courts of Delhi, Bombay, Punjab and Haryana and Madhya
Pradesh, but not in other High Courts, including Jharkhand High Court.

Pending cases in Kerala High Court

2656. SHRI ABDUL WAHAB: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) the number of cases pending in the Kerala High Court as well as in the

Subordinate Courts of the State at present; and
(b) the steps taken to clear the backlog of pending cases?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) and (b) Data on pendency of cases is maintained
by the Supreme Court and the High Courts. As per the information made available
by High Court of Kerala, 1,66,735 cases were pending in High Court of Kerala,
and 14,82,667 cases were pending in the District and Subordinate Courts of Kerala
as on 31.12.2016.

High Court of Kerala has intimated that in accordance with the Resolution adopted
in the Chief Justices’ Conference, 2016, “Delay and Arrears Committee” has been
constituted in the High Court for the effective monitoring of disposal and pendency
of cases. The work turnout in each district of the State is being scrupulously overseen
by the respective portfolio Judges of the High Court. Necessary directions are issued
periodically to expedite disposals and to bring down pendency at all levels. As per
the Supreme Court’s direction, a special drive has been launched in the Courts of

the State for the elimination of pendency of 5+ year old cases.
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Commercial Benches of High Courts

2657. SHRI SHANTARAM NAIK: Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) the names of the High Courts which have Commercial Benches;
(b) the number of commercial cases pending in each High Court;

(c) the names of High Courts where the process of establishing Commercial

Benches is in progress; and

(d) whether there is any proposal to give specialised training to the judicial

officers in dealing with commercial litigations, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (d) The Commercial Courts, Commercial Division
and Commercial Appellate Division of High Court Act, 2015 has been notified on 1st
January, 2016. In terms of Section 4 (1) of the said Act, it is for the Chief Justice
of the concerned High Court to constitute Commercial Division having one or more
Benches consisting of a single Judge for the purpose of exercising the jurisdiction
and powers conferred on it under said Act. The Central Government has no role in

the matter.

The training of judges lies within the domain of the judiciary. The National
Judicial Academy and State Judicial Academies have been set up expressly for
the purpose of training judges and judicial officers. The Government has, however,
requested the National Judicial Academy, Bhopal to prepare a training module for
the purpose and share with the State Judicial Academies. The Government has also
requested Maharashtra Judicial Academy, Mumbai, to prepare such a module tailored
to the kinds of commercial dispute prevailing in Courts and provide such training to

the presiding officers of such Commercial Courts.
All India Judicial Service

2658. SHRI M. P. VEERENDRA KUMAR: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether there were objections to the proposal of All India Judicial Service

from certain quarters;
(b) if so, the details thereof and reasons cited therefor; and

(c) the likely benefits of the unified All India Judicial Service and the present
status of the proposal?
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THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (c) A comprehensive proposal was formulated for
the constitution of an All India Judicial Service (AIJS) and the same was approved
by the Committee of Secretaries in November, 2012. The proposal was included as
an agenda item in the Conference of Chief Ministers and Chief Justices of the High
Courts held in April, 2013 and it was decided that issue needs further deliberation
and consideration. The views of the State Governments and High Courts were sought
on the proposal. There was divergence of opinion among the State Governments and
among the High Courts on the constitution of All India Judicial Service. While some
State Governments and High Courts were not in favour of creation of All India
Judicial Service, some other State Governments and High Courts wanted changes in
the proposal formulated by the Central Government. The proposal for constitution of
All India Judicial Service with views from the High Courts and State Governments
received thereon was included in the agenda for the Joint Conference of Chief
Ministers and Chief Justices of the High Courts held on 5th April, 2015. However,
no progress was made on the subject. The matter regarding creation of a Judicial
Service Commission to help the recruitment to the post of district judges and review
of selection process of judges/judicial officers at all level was also included in the
agenda for the Chief Justices Conference, which was held on 3rd and 4th April,
2015, wherein it was resolved to leave it open to the respective High Courts to
evolve appropriate methods within the existing system to fill up the vacancies for

appointment of District judges expeditiously.

Requirement of the knowledge of local language is one of the important factors
affecting creation of All India Judicial Service. It is apprehended that lack of knowledge
of local language will erode the judicial efficiency both in regard to understanding
and evaluating the evidence as well as in pronouncing the judgment. The second
apprehension has been regarding the erosion of control of State High Courts over
the district/subordinate judiciary. The third apprehension is whether All India Judicial
Service based on direct recruitment for twenty five percent posts of District Judges

will have an all India character.

All India Judicial Service will help to strengthen the federal governance by
not only attracting some of the best talent in the country, but also by bringing to
the States judicial officers from other parts of the country having different cultural
background and speaking other language from that of the state of allotment.
It will also facilitate inclusion in judiciary of competent persons belonging to
underprivileged and marginalised communities. By this, greater national integration
will be promoted and knowledge of judicial administration from other parts of the

country will be shared. AIJS will enable better application of laws and procedures
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across the country and the harmonized procedures would, in turn, help in promoting

better judicial governance.

However, keeping in view the divergence of opinion among the stakeholders
on constitution of All India Judicial Service, the Government has undertaken the

consultative process to arrive at a common ground.
Funds for infrastructure of Courts

12659. DR. SATYANARAYAN JATIYA: Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) the funds provided during each of the last three years, including 2016-17,
for extension of buildings of the High Court, District Courts and Sessions Courts of
Madhya Pradesh as well as for the convenience of lawyers and petitioners, location-

wise; and

(b) the current status of the number of cases pending, subject-wise, during each
of the last five years in each High Court of the country, including Madhya Pradesh

and the immediate measures taken for deciding the pending cases?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) The primary responsibility for development of
infrastructural facilities for judiciary in the States rests with the State Governments.
However, in order to augment the resources of the State Governments, a Centrally
Sponsored Scheme (CSS) for development of infrastructure facilities for judiciary has
been in operation since 1993-94. It now covers the construction of court buildings
and residential accommodation of judicial officers of District and Subordinate Courts.
High Court Buildings are not covered under the Scheme. With higher devolution
of funds to the State Governments on the recommendations of Fourteenth Finance
Commission, the fund sharing pattern under the Scheme has been revised to 60:40
between Central and State Governments with effect from 2015-16. For the States
in the North Eastern Region and Himalayan States, it has been kept at 90:10. The
States are free to spend additional amounts as per their requirements from their own

resources. Location-wise details are not maintained Centrally.

The State Government of Madhya Pradesh has been provided Central assistance
to the tune of ¥ 301 crore since inception of the scheme in 1993. Out of this, an
amount of ¥ 61.41 crore was sanctioned in the year 2013-14, X 61.41 crore in the
year 2014-15, and ¥ 50.00 crore in the year 2015-16.

T Original notice of the question was received in Hindi.
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(b) Data on pendency of cases is maintained by the Supreme Court and the High
Courts. As per information received from High Courts, the details of the pendency
of civil and criminal cases in various High Courts including Madhya Pradesh during

last five years are given in the Statement (See below).

Disposal of cases in courts is within the domain of the judiciary. The Government
has adopted a co-ordinated approach to assist judiciary for phased liquidation of
arrears and pendency in judicial systems, which, infer alia, involves better court
infrastructure including computerisation, increase in the strength of subordinate judiciary
and initiating policy and legislative measures in the areas prone to excessive litigation

and emphasis on human resource development.
Statement

Details of pendency of civil and criminal cases in High Courts

during last five years

Sl.  High Court 2012 2013 2014

No. Civil  Criminal  Civil  Criminal  Civil  Criminal
1 2 3 4 5 6 7 8
1. Allahabad 678946 329733 695431 347967 655793 358353
2. Andhra Pradesh 184408 25693 201425 31034 216157 33544
3. Bombay 293169 48800 299931 49906 310766 53810
4. Calcutta 315444 46687 230317 49689 230697 55609
5. Delhi 47758 14594 49000 15652 51464 15525
6. Gujarat 46632 29377 60131 31822 61543 33759
7.  Gauhati 44099 8774 33534 7378 35138 7910
8. Himachal Pradesh 50002 5595 54015 6058 34860 4756
9. Jammu and Kashmir 78127 4179 87794 5244 95546 6610
10. Karnataka 167080 16772 179379 17593 196677 17443
11. Kerala 92880 31181 99573 32586 109392 36514
12. Madras 437069 63305 490383 67096 228914 34655
13. Madhya Pradesh 167575 80582 174665 86946 166961 91755
14.  Odisha 299402 33508 168794 38028 165724 36358
15. Patna 71940 47251 79896 52259 81338 59652
16. Punjab and Haryana 195815 55305 200549 62211 209167 70532
17. Rajasthan 233046 59505 244020 63620 170222 58131
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1 2 3 4 5 6 7 8
18.  Sikkim 52 11 95 25 68 40
19.  Uttarakhand 13930 6257 15269 5417 16669 6436
20. Chhattisgarh 31223 16528 27146 16993 28209 16868
21. Jharkhand 31694 30263 38001 34957 42490 38325
22. Tripura* 4743 1091 3772 693
23.  Manipur* 3761 92 4234 140
24. Meghalaya* 1115 74 691 47

*QOperationalisation of 3 new High Courts was notified on 23rd March, 2013.

Sl High Court 2015 2016

No. Civil Criminal Civil Criminal
1 2 9 10 11 12
1. Allahabad 559499 359330 550375 365671
2. Andhra Pradesh 232061 38211 249855 41906
3. Bombay 199902 46539 210459 51190
4.  Calcutta 181344 39938 180098 38966
5.  Delhi 52962 15822 49358 17724
6. Gujarat 56700 30372 50328# 24773
7. Gauhati 21169 4779 24044 5425
8. Himachal Pradesh 20924 5609 19648 5499
9. Jammu and Kashmir 52108 4345 53909 5495
10. Karnataka 217635 19819 253613 24007
11. Kerala 121306 36063 128355 38380
12.  Madras** 250133 34295
13.  Madhya Pradesh 171853 101974 180952 108493
14. Odisha 130748 38705 127573 40430
15. Patna 79102 49636 82874 51585
16. Punjab and Haryana 208844 79507 209997 92316

17.  Rajasthan 182501 62365 184451 69680
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1 2 9 10 11 12
18.  Sikkim 81 33 129 41
19. Uttarakhand 18560 8120 22564 9440
20. Chhattisgarh 31136 18975 35078 20564
21. Jharkhand 42570 37849 44568 41189
22. Tripura 2485 552 2151 394
23.  Manipur 3179 136 3169 117
24. Meghalaya 576 21 667 33

#Figure is under verification.

**Information for the year 2016 is not received from Madras High Court.
Expediting disposal of pending Court cases

2660. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether a large number of cases are pending before various Courts in the

country for shortage of Judges, if so, the details thereof and the reasons therefor;
(b) the details of the cases pending with each High Court as on date;
(c) the details of the Judges available and vacancies thereof;
(d) the steps being taken by Government to fill up the posts of Judges; and

(e) the steps being taken by Government to expedite the disposal of cases and

for appointment of Judges?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (e) Data on pendency of cases is maintained
by the Supreme Court and the High Courts. As per the information available on the
website of the Supreme Court, 62,161 cases were pending in the Supreme Court
as on 01.03.2017. As per the Court News (July-September, 2016) of the Supreme
Court, 40.11 lakh cases were pending in various High Courts and 2.85 crore cases
were pending in District and Subordinate Courts as on 30.09.2016. The details of the
pending cases in various High Courts as on 30.09.2016 are given in the Statement
(See below).

Some of the main factors responsible for pendency of cases in courts are increasing
number of State and Central legislations, accumulation of first appeals, continuation of

ordinary civil jurisdiction in some of the High Courts, vacancies of Judges, appeals
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against orders of quasi-judicial forums going to High Courts, number of revisions/
appeals, frequent adjournments, indiscriminate use of writ jurisdiction, lack of adequate

arrangement to monitor, track and bunch cases for hearing.

The sanctioned strength of judges in the Supreme Court is 31 and 3 posts
of judges are vacant as on 01.03.2017. The sanctioned strength of judges in the
High Courts is 1079 in March, 2017. 437 posts of judges in the High Courts are
vacant as on 01.03.2017 which includes 173 newly created posts. The filling of
vacancies of Judges/Judicial Officers in Districts and Subordinate Courts is within
the domain of the State Governments and the High Courts concerned. However, as
per the Court News (July-September, 2016) of Supreme Court, out of sanctioned
strength of 21,374 Judges/Judicial Officers, 16,528 Judicial Officers were working
as on 30.09.2016, leaving 4,846 vacancies of Judges/Judicial Officers in the District

and Subordinate Courts.

Filling up of the vacancies in the High Courts is a continuous process, as it
requires consultation and approval from various Constitutional Authorities. While every
effort is made to fill up the existing vacancies expeditiously, vacancies do keep on
arising on account of retirement, resignation or elevation of Judges and increase in
Judge strength. In view of the large number of vacancies and the fact that the process
of supplementing the existing Memorandum of Procedure (MoP) for improvement in
the “Collegium System” as per Supreme Court Order dated 16.12.2015 was likely to
take some time, on the initiative of Government, the matter was taken up with the
Supreme Court and the process of appointment of judges has been resumed. During
the year 2016, 126 fresh appointment of Judges in High Courts and 131 Additional
Judges have been made permanent, which is the highest number of appointments
made in the last 26 years. In addition, the tenure of 22 Additional Judges of High
Courts was also extended. 4 Judges have also been appointed in Supreme Court in
2016. In 2017 (up to 21.03.2017), 9 fresh appointments of Judges in High Court and
16 Additional Judges have been made permanent. 5 Judges have been appointed in
Supreme Court in 2017 (upto 21.03.2017). The subject matter relating to filling up
of vacancies in the District and Subordinate Courts falls within the domain of the
High Courts and the State Governments concerned. The Central Government has no

role in appointment of Subordinate Judiciary.

The Government has adopted a co-ordinated approach to assist judiciary for
phased liquidation of arrears and pendency in judicial systems, which, inter alia,
involves better infrastructure for courts including computerisation, increase in strength
of judicial officers/judges, policy and legislative measures in the areas prone to

excessive litigation and emphasis on human resource development.
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Details of Number of cases pending in High Courts as on 30.09.2016

Sl.  Name of the High Court Number of cases pending in
No. High Courts as on 30.09.2016
1. Allahabad 9,25,084
2.  Andhra Pradesh and Telangana 2,85,663
3. Bombay 2,58,826
4. Calcutta 2,17,594
5. Chhattisgarh 55,649
6. Delhi 66,281
7.  Gujarat 84,898
8. Gauhati 28,638
9. Himachal Pradesh 29,739
10. Jammu and Kashmir 59,604
11.  Jharkhand 83,942
12. Karnataka 2,70,223
13. Kerala 1,65,387
14. Madhya Pradesh 2,88,365
15. Madras 3,00,921
16. Manipur 3,268
17. Meghalaya 662
18. Odisha 1,70,891
19. Patna 1,33,880
20. Punjab and Haryana 2,96,696
21. Rajasthan 2,50,824
22. Sikkim 145
23. Tripura 3,162
24. Uttarakhand 31,623
TotaL 40,11,965
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National Level Examination for Judicial Services

2661. SHRI RAJKUMAR DHOOT: Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether Government has considered a proposal to conduct an examination

for Judicial Services at the National level on the pattern of Civil Services;
(b) if so, the reasons for not implementing the proposal; and
(c) the hurdles that came in the way of this proposal?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (c) A comprehensive proposal was formulated
for the constitution of an All India Judicial Service (AIJS) and the same was
approved by the Committee of Secretaries in November, 2012. The proposal
was included as an agenda item in the Conference of Chief Ministers and Chief
Justices of the High Courts held in April, 2013 and it was decided that issue
needs further deliberation and consideration. The views of the State Governments
and High Courts were sought on the proposal. There was divergence of opinion
among the State Governments and among the High Courts on the constitution
of All India Judicial Service. While some State Governments and High Courts
were not in favour of creation of All India Judicial Service, some other State
Governments and High Courts wanted changes in the proposal formulated by the
Central Government. The proposal for constitution of All India Judicial Service
with views from the High Courts and State Governments received thereon was
included in the agenda for the Joint Conference of Chief Ministers and Chief
Justices of the High Courts held on 5th April, 2015. However, no progress
was made on the subject. The matter regarding creation of a Judicial Service
Commission to help the recruitment to the post of district judges and review of
selection process of judges/judicial officers at all level was also included in the
agenda for the Chief Justices Conference, which was held on 3rd and 4th April,
2015, wherein it was resolved to leave it open to the respective High Courts to
evolve appropriate methods within the existing system to fill up the vacancies

for appointment of district judges expeditiously.

Requirement of the knowledge of local language is one of the important factors
affecting creation of All India Judicial Service. It is apprehended that lack of knowledge
of local language will erode the judicial efficiency both in regard to understanding
and evaluating the evidence as well as in pronouncing the judgement. The second
apprehension has been regarding the erosion of control of State High Courts over

the district/subordinate judiciary. The third apprehension is whether All India Judicial
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Service based on direct recruitment for twenty five per cent posts of district judges

will have an all India character.

However, keeping in view the divergence of opinion among the stakeholders
on constitution of All India Judicial Service, the Government has undertaken the

consultative process to arrive at a common ground.
Increase in train accidents

2662. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of RAILWAYS be pleased to state:

(a) whether accidents are on the rise in Railways, including the blast that took
place recently in the general compartment of the passenger train between Bhopal and

Ujjain, if so, the details thereof;

(b) the number of persons injured grievously and with simple injury, separately,
and assistance provided to them by Railway authorities;

(c) whether any inquiry has been made into the cause of these accidents and

the preliminary report thereof; and
(d) the steps taken to prevent such occurrences in running trains in future?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI RAJEN GOHAIN): (a) to (c) No, Sir. During the last two years i.e. from 2014-15 to
2015-16 and the current year from Ist April, 2016 to 28th February, 2017, the
number of consequential train accidents (including accidents at Unmanned Level
Crossings (UMLC) caused due to negligence of road vehicle users) has decreased.
Details of these consequential train accidents and persons killed and injured therein

are given below:—

Year No. of Consequential Train Killed Injured
Accidents#

2014-15 135 292 457

2015-16 107 122 188

2016-17 (01.04.2016 99 235 371

to 28.02.2017)

#including accidents occurred at Unmanned Level Crossings (UMLC) caused due to the negligence of
road vehicle users.

On 07.03.2017, a blast took place at about 09.40 hours in general coach of train
No. 59320 (Bhopal-Ujjain Passenger) at Km. No. 177/13-15 at Jabri Railway Station
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while the train was on its way to Ujjain from Bhopal. 11 passengers (04 Grievous
and 07 Simple) were injured in the bomb blast. In this regard, GRP/Ujjain has
registered a case vide Cr. No. 47/2017 wu/s 3/4 of Explosive Act. The case has been
handed over to Anti Terrorist Squad (ATS)/Bhopal for further investigation. Medical

assistance to injured passengers in the case of rail accidents is provided by Railways.

All consequential train accidents on Indian Railways are inquired into either
by Commissioner of Railway Safety (CRS) under the Ministry of Civil Aviation
or Departmental Inquiry Committee of the Railway. During the last two years i.e.
2014-15, 2015-16 and in the current year up to 28th February, 2017, altogether 341
accidents (including incidents at unmanned level crossings due to negligence of road
vehicle users) occurred on Indian Railways. Out of the 341 accidents, 31 accidents
have been inquired by the Commission of Railway Safety (CRS) under the Ministry
of Civil Aviation and balance has been inquired into by the Departmental Inquiry
Committees of the zonal railways. Out of 31 CRS consequential train accidents cases,

27 preliminary reports from CRS have been received.

(d) Improvement in safety and security is a continuous process. For improving
safety, constant upgradation of technology is being incorporated in all spheres of
Railway operations and infrastructure to prevent accidents and to enhance safety.
Safety is accorded the highest priority by Indian Railways and all possible steps are

undertaken on a continual basis to prevent accidents and to enhance safety.

For improving Security:- Policing on Railways being a State subject, prevention
of crime, registration of cases, their investigation and maintenance of law and order in
Railway premises as well as on running trains and security of railway tracks, tunnels
and bridges are the statutory responsibility of the State Governments, which they
discharge through Government Railway Police (GRP)/Civil Police. However, Railway
Protection Force (RPF) supplements the efforts of GRP by providing better protection

and security of passengers and passenger areca and for matters connected therewith.

Besides, the following steps are also being taken by the Railways to provide

security:—

(1) On vulnerable and identified routes/sections, 2500 trains (on an average)
are escorted by Railway Protection Force daily, in addition to 2200 trains

escorted by Government Railway Police of different States daily.

(2) Surveillance is kept through CCTV cameras, provided at about 344 stations

over Indian Railways, to ensure safety and security of passengers.

(3) Security Help Line number 182 is made operational over Indian Railways

for security related assistance to passengers in distress.
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(4) An Integrated Security System consisting of surveillance of vulnerable stations
through Close Circuit Television Camera Network, Luggage Scanner including
other Access Control etc. has been sanctioned to improve surveillance

mechanism over 202 railway stations.

(5) Sniffer Dog Squads are utilized at some important stations for anti-sabotage
checks.

(6) Joint drives by Commercial Department and RPF are conducted from time
to time against the entry of unauthorized persons in trains and railway

premises.

(7) Close liaison is made by RPF with the State Police/GRP authorities at all
levels for prevention of crime, registration of cases, their investigation and
maintenance of law and order in Railway premises as well as on running

trains.
Khurda-Bolangir Railway Project

2663. SHRI NARENDRA KUMAR SWAIN: Will the Minister of RAILWAYS
be pleased to state:

(a) the target to run the first train in the section between Bolangir and
Bhainsapalli, in view of the fact that Government of Odisha has handed over land
for 19 Kilometres (Km. 270-289) from Bolangir to Bhainsapalli station of Khurda-

Bolangir railway project and work has already started; and

(b) by when Railways would commission the Khurda Road-Bolangir line upto
Nayagarh and by when this line would reach upto Dasapalla station under the Khurda-
Bolangir Project?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Khurda Road-Begunia (0 km to 32 Km.) and Begunia-
Rajsunakhala (32 Km. to 41.5 Km.) sections of Khurda Road-Bolangir (289 Km.)
new Railway line have been completed and commissioned. Another section between
Rajsunakhala-Bolagarh Road (41.5 Km. to 54.3 Km.) has also been completed and
Commissioner of Railway Safety (CRS) has authorised Railway to open the line for
passenger traffic and passenger services introduced. Work on Bolagarh Road-Nayagarh
Town (54.3 Km. to 65.6 Km.) section is in advanced stage.

The work has been taken up beyond Nayagarh Town from Km. 65.6 to Km.
80. 29 Minor Bridges, sub-structure of 1 major bridge, 10 RUBs and about 6 lakh
cum earthwork have been completed. Land acquisition and forestry clearances are in

process between Nuagaon and Dasapalla. In Bhainsapalli-Bolangir section (Km. 274.15
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Km. to 288.10 Km.), the work has been taken up simultaneously with balance land
acquisition. About 8.5 lakh cum earthwork, 16 minor bridges, 3 RUBs and 7000 cum

ballast supply work have been completed.

However, no target date has been fixed for completion of Bhainsapalli-Bolangir
section, Bolagarh Road-Nayagarh sections and upto Dasapalla as completion of project
depends upon several factors including complete handing over of encumbrance-free
land by the State Government, forestry clearances, shifting of utilities, etc. Since
most of these factors are beyond the control of Ministry of Railways, time-frame
for completion of above two sections of Khurda-Bolangir new railway line has not
been fixed.

Bomb blast in Bhopal-Ujjain passenger train

2664. SHRI NEERAJ SHEKHAR: Will the Minister of RAILWAYS be pleased

to state:

(a) the details of persons injured and died in the bomb blast which occurred in

the Bhopal-Ujjain passenger train on 7 March, 2017;

(b) the details of ex-gratia announced and paid by Railways to the victims of
the bomb blast; and

(c) the details of steps Government has taken to ensure the safety of passengers

in trains and at railway premises?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) 11 passengers were injured in the bomb blast which occurred in the
Bhopal-Ujjain passenger train on 7 March, 2017.

(b) An amount of ¥ 23,500/- has been paid as ex-gratia to 04 grievous and 07

simple injury passengers.

(c) Policing on Railways being a State subject, prevention of crime, registration of
cases, their investigation and maintenance of law and order in Railway premises as well
as on running trains are the statutory responsibility of the State Governments, which
they discharge through Government Railway Police (GRP)/District Police. However,
Railway Protection Force (RPF) supplements the efforts of GRP by providing better
protection and security of passenger area and passengers and for matter connected
therewith. The steps taken to ensure passengers’ safety are train escorting by RPF
in addition to trains escorted by GRP, surveillance through CCTV cameras, helpline
number for security related assistance to passengers in distress, utilization of sniffer

dog squad, joint drives by RPF and Commercial Department against unauthorized
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persons in trains and railways premises, announcements on public address system to
educate passengers and close liaison by RPF with State Police/GRP for prevention

of crime.
New technology to prevent train accidents

2665. SHRI P. BHATTACHARYA:
SHRI DARSHAN SINGH YADAV:
SHRIMATI RAJANI PATIL:

Will the Minister of RAILWAYS be pleased to state:

(a) the latest safety measures taken by Government to safeguard railways and
its passengers during the last six months, especially in the present security scenario

of the country; and

(b) whether any new technology is being introduced in railways to identify and

prevent train accidents, if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI RAJEN GOHAIN): (a) Policing on Railways being a State subject, prevention
of crime, registration of cases, their investigation and maintenance of law and order
in Railway premises as well as on running trains and security of railway tracks,
tunnels and bridges are the statutory responsibility of the State Governments, which
they discharge through Government Railway Police (GRP)/Civil Police. However,
Railway Protection Force (RPF) supplements the efforts of GRP by providing better
protection and security of passenger area and passengers and for matters connected
therewith.

Besides, the following steps are also being taken by the Railways to provide

security:—

(1) Proper coordination at all levels is being maintained by the Railways
with Ministry of Home Affairs (MHA), State Governments, Central/State
Intelligence Agencies and State Police/GRP authorities for security of railway
infrastructure including railway tracks and stations over Indian Railways. The
security agencies responsible for the track protection have been requested to

take appropriate steps to prevent track sabotage cases.

(2) Security Help Line number 182 is made operational over Indian Railways

for security related assistance to passengers in distress.

(3) An Integrated Security System consisting of surveillance of vulnerable stations
through Close Circuit Television Camera Network, Access Control etc. has

been sanctioned to improve surveillance mechanism over 202 railway stations.
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(4) On vulnerable and indentified routes/sections, 2500 trains (on an average)
are escorted by RPF daily, in addition to 2200 trains escorted by GRP of
different States daily.

(5) Sniffer Dog Squads are utilized at some important stations for anti-sabotage

checks.

(6) Minister of Railways held a video conference with the Director Generals/
Commissioners of Police of all States/Union Territories for improving passenger

safety, security of tracks and railway property.

(b) Safety is accorded the highest priority by Indian Railways and all possible
steps are undertaken on a continual basis including upgradation of technology to
prevent trains accidents and to enhance safety. These include complete track circuiting
of stations, Axle Counter for Automatic Clearance of Block Section Counters (BPAC),
Electrical/Electronic Interlocking System, Interlocking of Level Crossing Gates, Auxiliary
Warning System (AWS), Vigilance Control Device (VCD) in Locomotives, Colour Light
LED Signals, Train Protection Warning System (TPWS), Train Collision Avoidance
System (TCAS), Fog Safe Device (FSD), use of 60 kg rails and Pre-stressed Concrete
Sleepers, Long rail panels, Better welding technology in the tracks, Digital types of
machines for Ultrasonic Flaw Detection (USFD), Electronic monitoring of tracks using
Track Recording Cars (TRC) and portable Oscillation Monitoring System (OMS),
progressive use of Linke Hofmann Busch (LHB) coaches, Centre Buffer Couplers in
Integral Coach Factory (ICF) design Coaches, Remote Monitoring and Management
of Locomotives and Trains (REMMLOT), Air Conditioning (AC) of Locomotive Cabs

and Installation of video/voice recording system of locomotives.
Kanpur train tragedy
2666. SHRI KAPIL SIBAL: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that the Kanpur train tragedy of 20th November, 2016

was an act of terror, if so, the details thereof;

(b) the details of the meeting taken by the Minister of Railways via video
conferencing in which DG, Railways, Uttar Pradesh Police said that the accident was

a result of fatigue of tracks; and

(c) the details of all the reports which the Ministry of Railways have prepared

on the Kanpur train tragedy?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) In the accident case of train No. 19321 Indore-Rajendranagar Terminal

(Patna Express) between Pokhrayan and Malasa Railway Stations over Jhansi Division
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of North Central Railway dated 20.11.2016, enquiry has been ordered to be conducted
to determine the reasons of the accident by the Commissioner of Railway Safety
(CRS), Eastern Circle, Kolkata under the Ministry of Civil Aviation. Simultaneously,
policing on Railways being a State subject, Government Railway Police/Bhimsen has
registered a case vide Cr. No. 55/2016 u/s 337, 338, 304 (a), 427 IPC and 151, 154
of Railways Act. However, the case has now been entrusted to National Investigation

Agency (NIA) for further investigation.

(b) In the light of recent repeated incidents of placing obstruction on railway
tracks and attempts of cutting of railway tracks by miscreants, Hon'ble Minister
of Railways held a video conference on 27.02.2017 with the Director Generals/
Commissioners of Police of all States/Union Territories in the Rail Bhawan, New
Delhi. During the video conference, Hon’ble Minister of State for Home Affairs
Shri Hansraj Gangaram Ahir, also addressed the Police Chiefs. Senior Officers from
Ministry of Home Affairs, Railway Board, Railway Protection Force and Delhi Police

took part in the meeting.

Hon’ble Minister of Railways emphasised the need for better cooperation and
coordination between agencies involved for passenger safety, security of tracks and
railway property. Minister of State for Home Affairs in his address shared his concern
about recent criminal activities on Railways resulting in accidents. He advised State
Police to be careful about the designs of criminals, anti-national elements and to
render full cooperation to Railways. All the participants of States and Union Territories
came up with valuable suggestions to improve safety and security of Railways and

also shared their expectations from Railways.

(¢) Statutory inquiry into the incident of Train No. 19321 Indore-Rajendra Nagar
Terminal (Patna Express) on 20.11.2016 between Pokhrayan and Malasa station on
Jhansi-Kanpur section of North Central Railway has been ordered to be conducted
to determine the reasons of the accident by the Commissioner of Railway Safety
(CRS), Eastern Circle, Kolkata under the Ministry of Civil Aviation.

Unused railway land in Kerala
2667. SHRI ABDUL WAHAB: Will the Minister of RAILWAYS be pleased to state:
(a) the details of the unused railway land in Kerala at present;

(b) whether Government has formulated any plan to utilize the waste railway
land in the States;

(c) the railway land under unauthorised occupation at present; and

(d) the steps taken to reclaim such land?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) Railways maintain only Zonal Railways-wise details of vacant/
encroached (unauthorized occupation) of railway land. At present, out of 4.73 lakh
hectare land assets available with Indian Railways, approximately 879.51 hectare
(0.18%) land is under encroachment. State of Kerala falls only in Southern Zone of
Indian Railways. At present, 2722 hectares of land is vacant and 60.49 hectares is

under unauthorized occupation/encroachment in this Zone.

The vacant land, which is mostly in the form of narrow strips along the tracks, is
used for servicing and maintenance of track, bridges and other railway infrastructure.
The vacant land is also utilized for execution of various infrastructural projects
for meeting future growth needs of Railways which include projects like doubling/
tripling and traffic facilities works, etc. Railway's operations also necessarily require
development of ancillary logistic support/infrastructure such as bulk oil installations
and oil depots, steel yards, concrete sleeper plants, coal dumps, connectivity to private
sidings, connectivity to ports and other infrastructure, commercial plots, vending
stalls, etc. for which land is leased/licensed. The vacant land, which is not required
by Railways for its immediate operational needs, is utilized in the interim period for
commercial development through Rail Land Development Authority (RLDA), wherever
feasible, in order to mobilize additional financial resources. At present about 497
hectares of land has been entrusted to RLDA for commercial development which

includes 1.70 hectares of land in Kerala.

Most of the encroachments are in the approaches of the Stations in Metros and big
cities. For these encroachments, Railways carry out regular surveys and take action for
their removal. If the encroachments are of a temporary nature (soft encroachment) in
the shape of jhuggies, jhopries and squatters, the same are got removed in consultation
and with the assistance of Railway Protection Force and local civil authorities. For
old encroachments, where party is not amenable to persuasion, action is taken under
Public Premises (Eviction of Unauthorized Occupants) Act, 1971 (PPE Act, 1971), as
amended from time to time. Actual eviction of unauthorized occupants is carried out
with the assistance of State Government and Police. Railways have taken measures
to protect Railway land assets from encroachment which include licensing of land
to Railway employees for Grow More Food (GMF) Scheme, provision of boundary

wall, fencing, tree plantation at vulnerable locations.
Flexi fares
2668. SHRI RIPUN BORA: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is earning extra revenue by introducing flexi fares in

different trains;
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(b) if so, the details of the effect on revenue generation reflected so far on the

decision of the Railway Board in this regard;

(¢) whether Government has provided accommodation to travel by air to the
waitlisted passengers as per its commitment to the people, during the last three

months; and

(d) the response on the passenger earnings, services and the ticketing during the
last three months?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) The additional earnings from introduction of Flexi Fare in
Rajdhani, Shatabdi and Duronto trains during 9th September, 2016 to 28th February,
2017 when compared to same period of last year is about I 260.31 crore.

(c) and (d) The Ministry of Railways has not introduced any scheme to provide

accommodation to travel by air to the waitlisted passengers.
Development of Gandhinagar railway station

2669. MAHANT SHAMBHUPRASADIJI TUNDIYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government plans to construct hotel and other related infrastructural
facilities for the development of Gandhinagar railway station within the stipulated time;

(b) if so, the details of the budget provided and other details in this regard; and
(¢) whether Government has decided to award contract for the above work?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) It has been decided to take up the project of redevelopment of
Gandhinagar railway station and construction of a 300 room hotel utilizing the air space
of the station along with operation and maintenance of Mahatma Mandir and Helipad
Exhibition ground. The total cost of the project is I 250 crore, of which in-principle
approval exists for providing grant of ¥ 50 crore each by Government of Gujarat
and Ministry of Railways, and balance funds to be contributed by Government of
Gujarat, Ministry of Railways or to be raised as loan by the Joint Venture executing
the project. An allocation of ¥ 40 crore has been provided by Ministry of Railways
for this work in the current financial year.

A contract for redevelopment of railway station along with construction of hotel
has been awarded in January 2017 with a completion period of two years from the
appointed date.

T Original notice of the question was received in Hindi.
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Clone trains to deal with heavy rush

2670. SHRI ANUBHAV MOHANTY: Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that Government is planning to run clone trains to deal

with the heavy rush;
(b) the routes shortlisted for introducing the clone trains; and
(¢) by when the Ministry proposes to run such trains?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) At present, there is no proposal to run Clone trains over Indian Railways.

(b) and (c) Question do not arise.
Clone trains

2671. SHRI ANUBHAV MOHANTY: Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that Government is planning to introduce new or clone

trains in major cities to meet the heavy demand;

(b) how does the Ministry proposes to meet the demand of additional engines

and coaches for such new trains;

(c) whether there is any proposal to start new engine and railway coach

manufacturing factories; and

(d) if so, whether there is any proposal to have such factories in the State of
Odisha, if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) At present, the concept of clone train has not been developed over Indian
Railways. However, introduction of new trains is an ongoing process over Indian Railways

keeping in view operational feasibility, commercial viability, availability of resources etc.

(b) Production programme of coaching electric loco has been increased over the
years to meet out the additional requirement of new trains being taken over on electric
traction. Production target of coaching locomotive during 2016-17 has been increased
by 20 locomotives and production target of CLW has been revised accordingly from
280 to 300 locomotives during 2016-17 with 02 electric locomotives at DLW.

(¢) One Engine (Diesel Locomotive) and three Coach Manufacturing Factories

are sanctioned to manufacture 100 diesel locomotives per year and 1180 coaches
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per year respectively. Contract for setting up of a locomotive factory at Madhepura,
Bihar for manufacturing High Horse Power Electric Locomotives has been awarded
and the work for construction of the factory has been commenced. The factory would
produce 100 locomotive annually. In addition, the bidding process for setting up of
a Rail Coach Factory at Kanchrapara, West Bengal has been initiated for selection

of a suitable joint venture partner.
(d) There is no proposal to have such factories in the State of Odisha.
Cases of cheating in purchase of materials

2672. SHRI K. C. RAMAMURTHY: Will the Minister of RAILWAYS be pleased

to state:

(a) the details of cases of cheating in purchase of materials found in different divisions

of Railways during the last two years and the current year, year-wise and Division-wise;
(b) the details of officers found guilty and action taken against them;
(c) the details of amount, quantity and type of material seized; and

(d) the number of railway officers who have been involved in these incidents

even after their retirement?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Details of cases of cheating in purchase of materials are given in the
Statement-1 (See below).

(b) Details of officers found guilty and action taken against them are given in
the Statement-II (See below).

(c) Nil. However, Zonal Railways/Production Units have intimated the cases of

rejections/recovery, the details of which are given in the Statement-III (See below).

(d) There are no such cases.

Statement-1

Details of cases of cheating in purchase of materials

Zonal Railway/Production Division/ 2015 2016 2017
Unit Production Unit (No. of (No. of (current year)
cases) cases) (No. of cases)
1 2 3 4 5
Central Railway Mumbai 1 1 0

Northern Railway Delhi 2 2 0
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1 2 3 4 5

Moradabad 1 0 0
Alambagh 1 0 0
Workshop

North Western Railway Ajmer 2 1 0
Bikaner 2 0 0
Jodhpur 0 2 0

South Eastern Railway Kharagpur 1 1 0

Central Organisation for CORE 0 2 0

Railway Electrification

(CORE)

Chittaranjan Locomotive =~ CLW 2 0 0

Works (CLW)

Integral Coach Factory ICF 1 0 0

(ICF)

Rail Coach Factory RCF 1 1 0

(RCF)

Note: The cases of cheating pertain to short supply, sub-standard quality, excess payment, fake certification.
Statement-11

Details of officers found guilty and action taken against them

Zonal Railway/ Division/ Action Taken
Production Unit Production Gazetted Non-Gazetted
Unit (No. of Officers) (No. of Officers)
1 2 3 4
Northern Railway Delhi/ 01 05
Moradabad/ (Administrative (Minor Penalty)
Lucknow Action)
South Eastern Railway Kharagpur - 01

(RITES Inspector
taken under
Disciplinary Rules)
Integral Coach ICF 0 01

Factory (ICF) (Major Penalty
Action)
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1 2 3 4
Rail Coach Factory RCF 01 01
(RCF) (Minor Penaty (Major Penalty
Action) Action)
and and
02 01
(Administrative (Minor Penalty
Action) Action)
and
02
(Administrative
Action)
Statement-111

Details of cases of rejections/recovery

Northern Railway

South Eastern Railway

Chittaranjan Locomotive
Works (CLW)

Integral Coach Factory
(ICF)

Rail Coach Factory
(RCF)

% 10.27 Lakh recovery proposed for rejected materials.

Material worth ¥ 19.36 Lakh (399 Numbers flap doors

and 1780 Litres paint) rejected.

T 1,65,33,846/- recovered from firms for fake material

Ferrite Core.

% 87.36 Lakh recovered but later on repaid after the
firm made good the short supply of EMU Coupler.

Material worth I 46,88,268/- for 78 Retention Tanks

rejected and returned to firm after joint inspection

with RITES.

Patti-Makhu railway link

2673. SHRI SHWAIT MALIK: Will the Minister of RAILWAYS be pleased to

state:

(a) by when the final sanction of the Patti-Makhu rail link, which will connect

Amritsar with Ferozepur and reduce the distance between Amritsar and Mumbai by

upto 240 kilometres, from NITI Aayog is expected,;

(b) the expected date of commencement of work for laying of Patti-Makhu rail

link; and

(c) the main reasons for the continuous delay in implementing this project?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) The direct link between Patti and Makhu can be established by
constructing 25 km. long new railway line from Gharyala station falling on Amritsar-
Khemkaran railway line to Mallanwala station on Jalandhar-Firozpur Railway line.
The work of construction of new line between Firozpur and Patti (Mallanwala Khas-
Gharyala) was included in Works Programme 2013-14, subject to obtaining requisite

approvals. Now all requisite approvals have been obtained.

(b) and (c¢) The starting/completion of Railway projects depends on a number of
factors such as land acquisition, forestry and wildlife clearances, shifting of various
services, apart from availability of adequate funds. Since many of these factors are
beyond the control of the Ministry of Railways, it is not feasible to give time lines

for completion of the project.
Collective funding of railway projects by Central and State Governments

12674. SHRI PREM CHAND GUPTA: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of such railway projects which will be funded collectively by
Central and State Governments;

(b) whether some of these projects have been delayed, if so, the details thereof;

(c) the length of new railway lines announced during the last three Rail Budgets

and the status of Bihar and Jharkhand regarding such new projects;

(d) the Zone-wise details of such projects where work has been started and to

what extent work has been completed; and

(e) the steps being taken to expedite the railway projects regarding new railway

lines, especially the ones which are passing through Bihar and Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) The details of Railway projects funded collectively by Central and

State Governments are given in the Statement (See below).

(b) Completion of a Railway project is dependent upon acquisition of land,
obtaining statutory clearances like forestry and wild life clearances, shifting of
services, cutting of trees, construction of road over bridges and road under bridges
by road maintaining agencies etc. which needs involvement of various Ministries
and Departments of State/Central Governments. As many of these factors are beyond

control of Railways, majority of Railway projects are facing delay.

T Original notice of the question was received in Hindi.
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(c) and (d) During the last three years i.e. 2014-15, 2015-16, 2016-17, 22 New
Lines covering a length of 2425.45 km. have been included in Rail Budget. Out of
these, 19 projects are under requisite Government clearance. Further, out of these
19 projects, 1 project viz. Vikramshila-Katreah (18 km.) falls in the State of Bihar
and 2 projects viz. Chitra-Basukinath (37 km.) and (ii) Godda-Pakur (80 km.) fall
fully/partly in the State of Jharkhand and have been included in Rail Budget 2016-17
subject to requisite Government clearances. The works will be taken up after obtaining

requisite Government clearances.

(e) To expedite completion of projects, various other steps taken/being taken
by the Government for effective and speedy implementation of rail projects in the
country are (i) substantial increase in allocation of funds, (ii) prioritisation of projects,
(iii) delegation of powers at field level, (iv) nomination of nodal officers for improved
co-ordination with the State Governments etc. This has resulted in substantial increase

in pace of execution of projects in the last three years.
Statement

(A) Details of collective funding of railway projects by Central and State
Governments of 42 ongoing sanctioned projects taken up on

‘cost sharing’ basis with the State Governments.

SI.  Project Plan  Project State Length Total Share
No. Head  falling Entity (in km.) Latest (%)
in State  sharing Cost R
cost in cr.)
1 2 3 4 5 6 7 8
1. Ahmednagar-Beed- NL MAH MAH 250 2826 50
Parle Vaijnath
2. Wardha-Nanded NL MAH MAH 284 3168 40
3. Wadsa-Gadchiroli NL MAH MAH 50 469 50
4. Kotipalli-Narsapur NL AP AP 57 2125 25
5. Nadikude-Srikalahasti NL AP AP 309 2299 50+Land
6.  Vijaywada-Gudivada- DL AP AP 221 1503 50
Bhimavaram-

Nidadavolu-Narsapur,
Machlipatnam with RE

7.  Guntur-Tenali DL DL AP AP 24 168 50
with RE

8. Bhadrachalam-Kovvur NL AP, TEL TEL, AP 151 923 50
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1 2 3 4 5 6 7 8

9.  Cuddapah-Bangalore NL KAR, AP 255 2050 50
(Bangarapet) AP

10. Rayadurg-Tumkur via NL KAR, KAR, 213 2000 50
Kalyandurg AP AP

11. Mandirhasaud-Naya NL CG CG 20 100 Land
Raipur-Kendri

12. Dallirajahara-Jagdalpur ~ NL CG CG, 235 3400 Land

SAIL,
NMDC
13.  Rewari-Rohtak NL HAR HAR 81 1025 50

including elevated
track between Rohtak

and Gohana
14. Rohtak-Mehem-Hansi NL HAR HAR 69 576 50+Land
15.  Bhanupalli-Bilaspur- NL HP, HP 63 5000 25
Beri PUN
16. Chandigarh-Baddi NL PUN, HP 33 1672 50
HP
17.  Giridih-Koderma NL JHA JHA 103 952 66
18. Hansdiha-Godda NL JHA JHA 30 589 50
19. Koderma-Ranchi NL JHA JHA 189 3021 66
20. Koderma-Tilaiya NL BIH, JHA 68 649 66
JHA
21.  Rampurhat-Mandarhill NL BIH, JHA 159 1350 66
via Dumka and 3rd WB,
line Rampurhat- JHA
Murarai
22. Pirpainti-Jassidih NL BIH, JHA 127 1536 50
JHA
23. Ranchi-Lohardaga GC JHA JHA 113 596 66
with extension to Tori
24. Bagalkot-Kudachi NL KAR KAR 142 1065 50+Land
25. Bangalore- NL KAR, KAR 260 1524 50+Land
Satyamanglam N

26. Gulbarga-Bidar NL KAR KAR 140 1544 50
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1 2 3 4 5 6 7 8
27. Hassan-Bangalore via NL KAR KAR 166 1290 50
Shravanabelgola
28.  Kadur-Chickmagalur- NL KAR KAR 93 1156 50+Land
Sakleshpur (land
for Chickmagalur-
Sakleshpur-47 km.)
29. Munirabad- NL TEL, KAR 246 2641 50
Raichur (163 km.) KAR
of Munirabad-
Mahabubnagar
30. Shimoga-Harihar NL KAR KAR 79 832 50+Land
31.  Tumkur-Chitradurg- NL KAR KAR 200 2193 50+Land
Davangere
32.  Whitefield-Kolar NL KAR KAR 53 375 50+Land
33. Gadag-Wadi NL KAR KAR 252 2617 50+Land
34. Ramanagaram-Mysore DL KAR KAR 92 875 66
(91.5 km.) with RE
35. Khurda road-Bolangir NL ODI ODI 177 2000 Cost
(289 km.) new line sharing
of part
project
(km.
112-289)
with
Land +
50%
36. Rama Mandi NL PUN PUN 29 218 Land
(Raman)-Sada
Singh Wala via
TalwandiSaboo (29.11
km.) of Mansa-
Bhatinda Doubling
37. Ratlam-Dungarpur via NL MP, RAJ 176 3450 50+Land
Banswara RAJ
38. Ajmer (Nasirabad)- NL RAJ RAJ 165 874 Land

Sawai Madhopur
(Chauth Ka Banwara)

via Tonk
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1 2 3 4 5 6 7 8
39.  Akkanapet-Medak NL TEL TEL 17 118 50+
Land
40. Manoharabad-Kotapalli ~ NL TEL TEL 149 1160 33+
Land+
Annuity
Ist 5
years
41. Deoband (Muzzafar NL UP, UK 27 700 50
Nagar)-Roorkee UTRA
42. Kichha-Khatima NL UTRA UK 58 584 Land
ToTaL 5,625 63,213
MAH - Maharashtra AP - Andhra Pradesh
BIH - Bihar CG - Chhattisgarh
JHA - Jharkhand TN - Tamil Nadu
UP - Uttar Pradesh KAR - Karnataka
HAR - Haryana MP - Madhya Pradesh
RAJ - Rajasthan WB - West Bengal
PUN - Punjab UTRA - Uttarakhand
HP - Himachal Pradesh ODI - Odisha
TEL - Telangana
SAIL - Steel Authority of India Limited NMDC - National Mineral Development Corporation
(B) In addition, consent of State Government has been received for the
following three projects, which are under requisite approvals
Sl.  Project Plan  Project State Length Total Share
No. Head falling Entity  (in km.)  Latest (%)
in State  sharing Cost X
cost in cr.)
1. Ferozepur-Patti NL PUN PUN 25 450 Land
2. Jeypore-Nabarangpur NL ODI ODI 38 485 Land +
50
3. Jeypore-Malkangiri NL ODI ODI 130 1277 25

ToTaL 193 2212
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(C) The following Metropolitan Transport Projects (MTP) have also been taken up

on cost sharing basis with State Government

Sl.  Project Plan Project State Total Share
No. Head falling in  Entity Latest (%)
State sharing Cost
cost ® in cr)

1 2 3 4 5 6 7

1.  Belapur-Seawood-Uran- MTP MAH MAH 1781.98 66
Electrified Double Line

2. Mumbai Urban Transport MTP MAH MAH 8087 50
Project (MUTP) Phase-II

3. CSTM-Panvel/Andheri- MTP MAH MAH 714.1 50
Running of 12 coach EMU
train on Harbour corridor

4. Mumbai Urban Transport MTP MAH MAH 10947 54
Project (MUTP) Phase-III

5. Chennai-Extension of Mass MTP N N 732.9 66
Rapid Transit System Phase-1I
from Velachery to St. Thomas
Mount

6.  Hyderabad-Secunderabad-Multi  MTP TEL TEL 816.55 66
Modal Transport System
(Phase-II)

(D) In addition, consent of State Government of Maharashtra has been received

for the following three projects, which are under requisite approvals

New suburban rail corridor between Virar-Vasai-Panvel (140 T-Km):
This Project is included in Pink Book 2017-18 and is proposed to be taken
up after obtaining requisite approvals of the Government. Total estimated
cost of the projects is I 8787 crore.

Fast elevated corridor between CSTM-Panvel with Spur to Navi Mumbai
International Airport (104 Track km.): This Project is included in Pink
Book 2017-18 and is proposed to be taken up after obtaining requisite
approvals of the Government. Total estimated cost of the projects is
% 12,131 crore.

New suburban corridor on 3rd and 4th line between Pune-Lonavala (128
Track km.): This Project is included in Pink Book 2017-18 and is proposed
to be taken up after obtaining requisite approvals of the Government. Total
estimated cost of the projects is I 4,253 crore.
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Survey for new rail routes in Uttarakhand

2675. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RAILWAYS

be pleased to state:

(a) whether he had made an announcement for conducting a survey of new rail

routes during his visit to Uttarakhand;
(b) if so, the names of those rail routes;
(c) whether funds have been allocated for survey of new rail routes; and
(d) if so, the amount of funds allocated route-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir. Hon’ble Minister of Railways announced survey of rail line
connecting Char Dham Uttarakhand in November, 2016.

(b) to (d) Final location survey for new line rail connectivity to Char Dham
(Gangotri, Yamunotri, Badrinath and Kedarnath involving route length of 327 km.)
in Uttarakhand has been sanctioned at a cost of ¥ 120.92 crore in budget 2017-18.

Survey is being taken up.
New trains for Gujarat

2676. SHRI MADHUSUDAN MISTRY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government of Gujarat has been regularly requesting Railways to

start new trains;
(b) whether Railways have agreed in-principle to start the new trains; and
(c) if so, the progress made on each of the trains demanded?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) Yes, Sir. Representations have been received at various levels of
Railways’ Administration for introduction of new trains. Action as found feasible and
justified is taken from time to time. This is an ongoing exercise in Indian Railways.
Sriganganagar-Tiruchchirapalli Humsafar Express train had already been introduced
with effect from 27.02.2017.

The following trains serving the State of Gujarat will be introduced shortly:—

(i) Ahmedabad-Chennai Humsafar Express.

T Original notice of the question was received in Hindi.
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(i1) Jainagar-Udhna Antyodaya Express.
(iii) Bandra-Jamnagar Uday Express.
(iv) Bandra-Patna Humsafar Express.

(v) Bandra-Gorakhpur Antyodaya Express.
Joint venture with Odisha for railway projects

2677. SHRI RANJIB BISWAL: Will the Minister of RAILWAYS be pleased to

state:

(a) whether Government of Odisha was one of the State Governments who had

come forward to take up railway projects through joint venture;

(b) if so, the details thercof along with details of projects proposed to be taken

up for development;

(c) whether land has been acquired for these projects, particularly for Behrampur-

Sambalpur line;
(d) if so, the details thereof and if not, the reasons therefor; and
(e) the progress made so far in respect of clearances, mobilisation of funds, etc.?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir. Ministry of Railways and State Government of
Odisha have signed the Joint Venture (JV) Agreement to incorporate a State level
Joint Venture Company (State JV). State JV, after its incorporation, in its Board
meeting will decide to undertake the survey and development of mutually identified

viable railway project(s) including project(s) with viability gap funding.

(¢) Behrampur-Sambalpur line is not yet a sanctioned work. It has been listed in
2016-17 in the Annexure to the Works, Machinery and Rolling Stock Programme of
Railways proposed through Joint Ventures, SPVs, Partnership with State Governments
and Stakeholders.

(d) and (e) Question do not arise.
2678. [The question was cancelled.]
Ro-Ro freight service

2679. SHRI DILIP KUMAR TIRKEY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the recently introduced Ro-Ro freight service by Railways is intended

only for Delhi or it will be extended to other metro cities as well; and
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(b) if so, by when this will be implemented, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Roll-on-Roll-off (Ro-Ro) service was initially introduced on Konkan
Railway during the year 1999. Since then, the service is running on Konkan Railway
on Diesel route. On electrified routes, there are operational constraints for running of
Ro-Ro service due to Over Head Equipment (OHE). However, during the recent past,

trial run of Roll-on-Roll-off (Ro-Ro) Service has been carried out on following routes:—
(1) Across the Ganga River in Bihar between Bihta and Turki over East Central
Railway;
(i) Between Bhanga and Churaibari in Northeast Frontier Railway for carriage
of loaded/empty petrol tankers;
(iii) Between Nagothane and Boisar;
(iv) Between Garhi Harsaru to Muradnagar.

Roll-on-Roll-off (Ro-Ro) Service can be tried out on other routes also subject

to demand and operational feasibility.
End to Train Telemetry (EoTT) device in trains

2680. SHRI MAJEED MEMON: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the Dedicated Freight Corridor Corporation (DFCC) is going to
introduce End to Train Telemetry (EoTT) device in the freight trains to help the
driver monitor the train movement through this device and thus, eliminate services
of about 1000 guards;

(b) whether once the 3344 kilometres dedicated corridor is fully operational, the
corridor may be free from all level crossings and will ensure time-bound transportation

of goods; and

(¢) by when this project is going to be fully operational and what would be
the fate of guards?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) The Dedicated Freight Corridor Corporation of India Ltd. (DFCCIL)
is an infrastructure provider. End to Train Telemetry (EoTT) device is an alternative

of running trains without guard on an exclusive freight corridor.

(b) Dedicated Freight Corridor (DFC) has been envisaged to be free from level
crossings gates, to help enhance the operational efficiency and safety standards.

However elimination of level crossings is feasible only in a phased manner.
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(¢) The commissioning of Western and Eastern DFCs (excluding few sections)
is targeted in phases by 2019/2020. The End to Train Telemetry (EoTT) device does

not require services of guards on DFC network.
Dedicated freight corridors

2681. SHRI RANJIB BISWAL: Will the Minister of RAILWAYS be pleased to

state:

(a) whether the Dedicated Freight Corridors, that connect Delhi to Mumbai and

Punjab to West Bengal, will be taken up seriously during the current financial year;
(b) if so, whether Government has set any target to complete this project; and
(c) the anticipated cost of this project?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) Yes, Sir. The work on two Dedicated Freight Corridors (DFC),
i.e. Western DFC (Jawaharlal Nehru Port to Dadri) and Eastern DFC (Ludhiana to

Dankuni) has already been taken up at various locations.

The commissioning of Western and Eastern DFCs (excluding a few sections) is
targeted in phases by 2019/2020.

The revised cost estimate of the Western DFC and Eastern DFC (excluding
construction cost of Sonnagar-Dankuni to be implemented through Public Private
Partnership) is ¥ 81,459 crore.

Unmanned Level Crossings in Rajasthan

2682. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of RAILWAYS

be pleased to state:
(a) how many Unmanned Level Crossings (ULCs) are there in Rajasthan;

(b) how many accidents have taken place during the last three years at such

ULCs, the details regarding casualties, etc.;

(c) whether any inquiries were conducted into causes of such accidents, if so,

the findings of such inquiries, if not, the reasons therefor; and

(d) the time-frame by which Railways propose to remove all ULCs in Rajasthan

and how?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) As on 01.04.2016, there are 940 Unmanned Level Crossings (UMLCs)
in the State of Rajasthan.
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(b) Railway does not maintain the accident data State-wise. However, Jaipur,
Jodhpur and Bikaner Divisions of North Western Railway, Agra Division of North
Central Railway and Kota Division of West Central Railway cover mostly or partly
the State of Rajasthan. Consequential UMLC train accidents caused mainly due to
the negligence of road vehicle users over these regions during the last three years
and the current year from 1st April, 2016 to 28th February, 2017 alongwith casualties

of road vehicle users are as under:—

Year No. of Unmanned Level Crossing Killed Injured
(UMLC) accidents
2013-14 12 22 14
2014-15 10 16 14
2015-16 7 09 04
2016-17 2 03 02

(upto Feb 2017)

(c) All consequential train accidents on Indian Railways are inquired into either
by Commissioner of Railway Safety (CRS) under the Ministry of Civil Aviation or
Departmental Inquiry Committee of the Railways. All these accidents were caused

due to negligence of road vehicle users.

(d) The Unmanned Level Crossings on Broad Gauge are targeted for elimination
by March, 2020. It is the endeavour of Railways to eliminate all Unmanned Level

Crossings in a phased manner by either of the following:—

e Closure-Closing unmanned level crossings having NIL/negligible Train
Vehicle Unit (TVU).

e Merger-Merger of unmanned level crossing gate to nearby manned/unmanned
level crossing or subway/Road Under Bridge (RUB)/Road Over Bridge

(ROB) by construction of diversion road.

e Provision of Subways/RUBs.

e Manning-Phased manning of unmanned level crossings which cannot be
eliminated by above means.

Launch of a new app by IRCTC for cab and hotel bookings

2683. SHRIMATI VIJILA SATHYANANTH: Will the Minister of RAILWAYS

be pleased to state:

(a) whether it is a fact that IRCTC has tied up with non-rival companies,
seeking to tap rail portal’s 42.5 million users, with 15,000 being added every day

on an average,
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(b) whether IRCTC received X 18 crore from co-branding initiative;

(c) whether IRCTC is launching a new app that will incorporate cab and hotel

bookings and food delivery services; and

(d) whether IRCTC is considering to monetize segments such as packaged water

and catering, if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS
(SHRI RAJEN GOHAIN): (a) IRCTC has tied up with various companies to monetize
its website like Oyo Hotels, Bla Bla Car (contextual advertising), Amazon (cobranded
marketplace), Snapdeal (cobranded marketplace), Google (online advertising), Galileo
(Air Ticketing) etc.

(b) IRCTC has earned an amount of I 24 crore from M/s Amazon through

marketplace co branding association from February-2015 to June-2016.

(c) An Integrated Mobile App will be launched offering different services required

by passengers.

(d) Monetization is done through e-catering for railway passengers which includes
the sale of packaged drinking water also. During April-2016 to February-2017, a total
of 15,12,457 meal orders have been booked through e-catering website of IRCTC
having total monetary value of I 17,25,62,852. Revenue from advertisement on
packaged drinking water (Rail Neer) was approximately ¥ 3 crore during the period
from April-2016 to February-2017.

Net profit of IRCTC
2684. SHRI T. RATHINAVEL: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that IRCTC's net profit grew 44 per cent to I 189 crore
in the financial year 2016, if so, the details thereof;

(b) whether it is also a fact that IRCTC's portal sold train tickets worth I 24,022

crore during the year, although growth halved to 17 per cent from a year earlier; and

(¢) whether it is also a fact that its revenue comes from service charge on
tickets, sale of Rail Neer packaged water, onboard catering services and licence fees

from outsourced catering vendors?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir. The net profit of Indian Railway Catering and Tourism
Corporation Limited (IRCTC) has grown to ¥ 189 crore in Financial Year 2015-16
as against I 131 crore in Financial Year 2014-15. It is a growth of 44%.
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(b) Yes, Sir. During the year 2015-16, a total of I 24,023 crore has been collected
towards the sale of train tickets through IRCTC portal. IRCTC has registered 17% growth

and it is a fact that its growth in this sector has come down from 34% to 17%.

(c) Yes, Sir. The revenue is generated from the following activities:- (i) Service
charges on internet tickets; (ii) Sales of Rail Neer packaged water; (iii) Sales of on-
board catering services; (iv) License fee from outsourced catering vendor; (v) Revenue

from tourism services.
Unmanned Level Crossings in Telangana

2685. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of RAILWAYS

be pleased to state:

(a) whether it is a fact that there were 72 Unmanned Level Crossings (ULCs)
in Telangana as of April 2016, if so, the details thereof, District-wise;

(b) whether it is also a fact that 14 ULCs have been manned in the last two years;
(¢) how many more years will it take to man all the ULCs at this pace; and

(d) whether there are any plans to make special financial provision to man the
above ULCs?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir. As on 01.04.2016, there are 72 unmanned level
crossings in the State of Telangana. District-wise data is not being maintained. During
2014-15 and 2015-16, 14 unmanned level crossings have been manned in the State

of Telangana.
(¢) The unmanned level crossings on Broad Gauge are targeted for elimination
by March 2020 by either of the following:—

e Closure-Closing unmanned level crossings having NIL/negligible Train
Vehicle Unit (TVU).

e Merger-Merger of unmanned level crossing gate to nearby manned/unmanned
level crossing or subway/Road Under Bridge (RUB)/Road Over Bridge

(ROB) by construction of diversion road.
e Provision of Subways/RUBs.
e Manning-Phased manning of unmanned level crossings which cannot be

eliminated by above means.

(d) Funds for elimination of unmanned level crossings come from Rashtriya Rail
Shuraksha Kosh (RRSK).
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Use of LPG gas burners at railway stations on Delhi-Mumbai route

72686. DR. SATYANARAYAN JATIYA: Will the Minister of RAILWAYS be

pleased to state:

(a) the names of railway stations along with platform number and railway
passenger services on Delhi-Mumbai route where food and other eatables are prepared

on LPG gas burners; and

(b) the railway stations where above facilities of providing fresh and hot food
and eatables to the passengers are available under Ratlam railway division of the
Western Railway including Ujjain, Nagda, Ratlam, Neemach, Indore in reference to
'a" above, the reasons for absence of such facilities at other places and the measures

to provide the same?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) In order to provide good quality, fresh and hygienic food to the
travelling passengers, zonal railways may permit restricted cooking by following two
modes of cooking (i) electrical induction cooking (ii) cooking through LPG (Liquefied
Petroleum Gas) on platforms of stations except suburban stations for preparation of
food items like tea, poori-bhaji and other small consumable items with the permission
of General Manager of Railway. Zone-wise details of the names of railway stations
along with platform number and type of passengers service on Delhi-Mumbai route
where food and other eatables are prepared on LPG gas burners are given in the

Statement (See below).

(b) In Ratlam Division, cooking through LPG has been permitted only at
Chittorgarh railway station, as a special case with the approval of General Manger
as there is a short supply of electricity at the station. Use of LPG at all/most of

the stations is not desirable due to safety reasons.
Statement

Zone-wise details of the names of railway stations alongwith platform number
and type of passengers service on Delhi-Mumbai route where food

and other eatables are prepared on LPG gas burners

Zonal Railway Division Name of stations Platform No.  Type of Unit

Northern Delhi Shivaji Bridge 1-2 and 3-4 Stall/Trolley
Tilak Bridge 1-2 and 3-4 Stall/Trolley
Okhla 3-4 Trolley

T Original notice of the question was received in Hindi.
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Zonal Railway Division Name of stations Platform No.  Type of Unit
Delhi Sadar Bazar 1-2 and 3-4 Stall/Trolley
Delhi Kishan Ganj 1-2 Stall/Trolley
Delhi Sarai 1-2 and 4-5 Stall/Trolley
Rohilla

North Western Jaipur Rewari 2-3, 4-5, 6-7 Stall/Trolley

and 8
Khairthal 1 Stall
Alwar 1 and 2 Stall/Trolley
Bandikui 1, 2-3 and 6  Stall/Trolley
Dausa 1 Stall
Jaipur 1, 2-3 and 4-5 Stall/Trolley
Phulera 1, 2-3 and 4-5 Stall/Trolley
Narnaul 1 Stall
Nim ka Thana 1 Stall
Ringas 1 and 2-3 Stall/Trolley
Ajmer Ajmer 1, 2-3 and 4-5 Stall/Trolley

Beawar 1 Stall/Trolley
Sendra 1 Stall/Trolley
Sojat Road 1 Stall/Trolley
Marwar 1 and 2-3 Stall/Trolley
Falna 1 Stall/Trolley
Jawai Bandh 1 Stall/Trolley
Moti Bera | Trolley
Sirohi Road | Stall/Trolley
Abu Road 1 and 2-3 Stall/Trolley

West Central Kota Bharatpur 1, 2-3 and 4-5 Stall
Bayana 1 and 2 Stall
Hindaun City 1 Stall
Gangapur City 1 and 2 Stall
Sawai Madhopur 1 and 2-3 Stall
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Zonal Railway Division Name of stations Platform No.  Type of Unit

Indergarh 1 Stall
Sumerganj Mandi
Kesorai Patan 1 Stall
Kota 1 and 2-3 Stall
Bhawani Mandi 1 Stall
Suwarsa 1 Stall
Shamgarh 1 and 2-3 Stall
Chaumahla 1 Stall
Baran 1 Stall
Antah 1 Stall
Salpura 1 Stall
Chhabra Gugor 1 Stall
Bundi 1 Stall
Western Ratlam Chittorgarh 1 to 5 Stall

Shifting the headquarter of Western Railway

2687. SHRI MADHUSUDAN MISTRY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the Ministry has received any representation to shift the headquarter

of Western Railway from Mumbai to Ahmedabad;

(b) whether it is a fact that the railway network of Western Railway is more

in Gujarat than in the other States; and

(c) if so, whether the demand of Government of Gujarat to shift the Western

Railway headquarter to Gujarat is justifiable, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir.

(c) The location of the headquarters of a Zonal Railway depends on operational
and administrative requirements, consistent with the needs of economy and efficiency
and not on regional considerations. The Western Railway headquarter at Mumbai is

working satisfactorily and no change is considered necessary.
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Construction of Mumbai-Ahmedabad Project as an elevated one

2688. SHRI LAL SINH VADODIA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Government is considering to construct the entire

Mumbai-Ahmedabad high speed rail project as an elevated one; and

(b) if so, the action taken by Government in this regard so far, along with the

details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir. It was decided to construct Mumbai-Ahmedabad
high speed rail project as a fully elevated corridor to enhance safety and reduce
land requirement for the project. According to preliminary assessment of Japan
International Cooperation Agency (JICA), fully elevated corridor entails an additional

cost implication of approximately I 10,000 crore.

General Consultant has been appointed by JICA in December, 2016 to prepare
Design documents, bidding documents and technical standards and specifications for

the project considering the corridor as fully elevated.
PoS Machines at reservation counters
2689. SHRI T. RATHINAVEL: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Railways have asked bankers to provide around
15,000 Point of Sale (PoS) machines at reservation counters with about a thousand

of these machines to be made available urgently;

(b) whether it is also a fact that Railways do not provide PoS service for debit

and credit card payments at its ticket counters; and

(c) whether it is also a fact that Railways will also go cashless for paying

vendors and contractors, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) With a view to promoting cashless transaction, it has been
decided to install 10,000 Point of Sale (POS) machines in association with State
Bank of India at various locations of Indian Railways including ticket counters of

Indian Railways.

At present, more than 4000 PoS machines have been installed across Zonal

Railways.

T Original notice of the question was received in Hindi.
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(¢) The payments to all vendors and contractors are already cashless. The
payments are made through National Electronic Funds Transfer (NEFT)/Real Time
Gross Settlement (RTGS) mode only.

Easy access for persons with disabilities in rail compartments and toilets

2690. SHRI RAM KUMAR KASHYAP: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Railways, for the benefit of persons with disabilities, under Section
44 of the Persons with Disabilities Act, 1955, will take special measures to adapt
rail compartments in such a way as to permit easy access to such persons and adapt
toilets in rail compartments and waiting rooms in such a way as to permit wheel

chair users to use them conveniently;

(b) if so, the measures taken by Railways to comply with the provisions of the
Act; and

(c) the details of complaints received from disabled persons against Railways in

this regard together with action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) In order to provide additional facilities for Persons with
Disabilities (PWDs), Indian Railways has developed designs of coaches having a
compartment for PWDs as well as additional features in the lavatories. Some of

these features are given below:—
e Wider entrance door of 920 mm opening for easy movement of wheelchair.

e Wider, bi-fold inward opening lavatory door of 910 mm for easy movement

of wheelchair.

e Size and cushioning of PWDs berth as per standard of Air-Conditioned

2-Tier berth with knee space of 900 mm for easy movement of wheelchair.
e Two way alarm communication system between lavatory and compartment.
e PWDs berth number engraved in Braille lipi also.
e Anti-slip flooring in lavatory area.
e Handrails in lavatory as well as in compartment area for wheelchair parking.

As on 31.03.2016, there were more than 3400 disabled friendly coaches in the
coach holding of Indian Railways.

Instructions exist for provision of at least one toilet on ground floor at the station
suitable for differently-abled persons. Instructions also exist for provision of one urinal

and shower suitable for differently-abled persons in waiting room at the station.
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Almost all the Mail Express trains (except special type of trains like Rajdhani,
Shatabdi, Jan Shatabdi, AC Special, Duronto and Mail Express trains running with
LHB (Linke Hofmann Busch) coaches), including Garib Rath trains, have been
provided with a specially designed disabled friendly cabin in at least one disabled
friendly coach for the benefit of differently-abled passengers.

(c) The complaints as received from rail users and general public including those
from disabled persons, are addressed promptly. However, data regarding complaints
received from disabled persons against Railways is not maintained separately in the

Passenger Grievances Directorate of Railway Board.

Regular drives/raids are conducted by the personnel of RPF (Railway Protection
Force) in order to tackle the issue of unauthorized passengers travelling in the
coaches meant for the disabled passengers and appropriate action is taken against
the offenders.

Production of LHB coaches

2691. SHRIMATI RENUKA CHOWDHURY: Will the Minister of RAILWAYS

be pleased to state:
(a) the present production capacity of LHB coaches per year;

(b) whether it is a fact that it will take several decades to replace all ICF

coaches at the current rate of LHB coach production; and

(c) the fresh steps taken by Government to enhance production of LHB coaches

in the country?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) The present coach production capacity of the two established Coach
Production Units i.e. Integral Coach Factory (ICF), Chennai and Rail Coach Factory
(RCF), Kapurthala is 3200 different type of coaches including LHB coaches. A
new Modern Coach Factory (MCF), Rae Bareli is in project stage and its planned
production capacity is 1000 LHB coaches.

(b) Indian Railways is completely switching over to production of LHB coaches
w.e.f 2018-19, and is replacing ICF coaches of only Mail/Express trains in a phased

manner.

(¢) A new Modern Coach Factory (MCF), Rae Bareli has been set up with
planned production capacity of 1000 LHB coaches.
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Introduction of premium trains from Amritsar
2692. SHRI SHWAIT MALIK: Will the Minister of RAILWAYS be pleased to state:

(a) whether in view of the fact that Amritsar is known for its major tourist
attractions like Golden Temple, Jalianwala Bagh, Durgiana Temple, Wagah Border,
etc., and lakhs of tourists visit Amritsar from across the world, the Ministry is in
process to introduce premium trains such as Rajdhani Express/Duronto/Tejas or new

Shatabdi trains from Amritsar;
(b) if so, the details thereof, if not, the reasons therefor; and
(c) the list of new trains proposed to be introduced from Amritsar?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) At present, there is no proposal to introduce Rajdhani/Duronto/
Tejas/Shatabdi Express trains from Amritsar due to operational and resource constraints.
However, introduction of new trains including Rajdhani/Duronto/Shatabdi/Tejas Express
is an ongoing process over Indian Railways subject to operational feasibility, commercial

viability, availability of resources etc.
Effectiveness of Railway Safety Commission

2693. DR. KANWAR DEEP SINGH: Will the Minister of RAILWAYS be pleased

to state:
(a) whether the effectiveness of Railway Safety Commission was ever assessed;
(b) if so, the findings thereof;
(c) the reasons for so many accidents if it is effective; and
(d) if not, what is being done in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) The Commission of Railway Safety working under the
administrative control of the Ministry of Civil Aviation (Government of India) deals
with the matters pertaining to safety of rail travel and train operations and is charged
with certain statutory functions laid down in the Railway Act,1989. These functions are
inspectorial, investigatory and advisory in nature. The Chief Commissioner of Railway
Safety prepares Annual Report on the activities of the Commission of Railway Safety

in terms of section 10 of the Railway Act, 1989. This report is laid in the Parliament.

(¢) and (d) The number of accidents per million train kilometers has come
down from 00.23 in 2006-07 to 00.10 in 2015-16. Broad classification of causes of

consequential train accidents during the last two years and current year are as under:—
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Causes 2014-15 2015-16 2016-17
Failure of Railway Staff 60 55 64
Failure of Other Than Railway Staff 58 38 19
Failure of Equipment 04 02 01
Sabotage 03 01 02
Combination of Factor 0 01 03
Incidental 08 09 07
Could not be established/Non Held 02 01 0
Under Investigation 0 0 03
GranDp ToTAL 135 107 99

Cab services by Railways

2694. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of RAILWAY'S

be pleased to state:

(a) whether it is a fact that Railways are planning to introduce cab services at

railway stations in the country; and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir. Railways offer App based cab services at important
stations with the objective of enhancing passengers’ convenience and increasing non-

fare revenue of Railways, which is being expanded in a phased manner.
Construction of 3500 kilometres new railway line

2695. SHRI RAM NATH THAKUR: Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government has worked out a plan to construct three thousand five
hundred kilometres new railway lines in the country during 2017-18, if so, the details

thereof; and

(b) the length of new railway lines, in kilometres, proposed to be constructed

by Government in the country, State-wise, the details thereof including Bihar?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Indian Railways has fixed the target of commissioning of 3500 km
of New Line/Gauge Conversion/Doubling during 2017-18.

T Original notice of the question was received in Hindi.
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(b) As on 01.04.2016, there are 166 ongoing New Line Projects taken up to
cover a length of 18592 km. The details of these New Line Projects falling fully/

partly in various States including the State of Bihar are given in the Statement.
Statement

Details of new line projects

Sl.  State Project Length
No. (in km.)
1 2 3 4
1. AP Nadikude-Srikalahasti 309
2. AP Mannuguru-Ramagundum 200
3. AP Kotipalli-Narsapur 57.21
4. AP Manoharabad-Kotapalli 148.9
5. AP Obulavaripalle-Krishnapatnam 113
6. AP Bhadrachalam-Kovvur 151
7. AP Peddapalli-Karimnagar-Nizamabad 177.49
8. AP Nandyal-Yerraguntla 126
9. AP Cumbam-Proddutur 142
10. AP Kondapalli-Kothagodum 125
11. AP Macherla-Nalgonda (Suppl.) 92
12. AP Bhadrachalam Road-Sattupalli 56.25
13. AP Jaggayyapet-Mallacheruvu with new MM for 48.1
Mallacheruvu-Janpahad
14. AP Gudur-Durgarajapatnam 41.55
15. AP Kakinada-Pithapuram 21.5
16. AP Akkanapet-Medak 17.2
17. AP, KAR Munirabad-Mahabubnagar 246
18. AP, KAR Srinivasapura-Madanapalli 75
19. BIH Sitamarhi-Jayanagar-Nirmali via Susand 188
20. BIH Nawada-Laxmipur 137
21. BIH Fatuha-Islampur incl. MM for extn. of NL from 171.5

Neora to Daniawan, Daniawan to Biharsharif,
Biharsharif to Barbigha, Barbigha to Shekhpura
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1 2 3 4
22. BIH Ara-Bhabua Road 122
23. BIH Rajgir-Hisua-Tilaiya and Natesar-Islampur 67
24. BIH Chhapra-Muzzafarpur 84.65
25. BIH Kosi Bridge 21.85
26. BIH Bihta-Aurangabad via Anugrahanarayan Road 118.45
27. BIH Sakri-Hasanpur 79
28. BIH Hajipur-Sagauli via Vaishali 148.3
29. BIH Araria-Supaul 92
30. BIH Muzaffarpur-Darbhanga 66.9
31. BIH Muzaffarpur-Katra-Orai-Janakpur Road 66.55
32. BIH Motihari-Sitamarhi 76.7
33. BIH Darbhanga-Kusheshwarasthan 70.14
34. BIH Kursela-Bihariganj 35
35. BIH Khagaria-Kusheshwarsthan 44
36. BIH Dehri on Sone-Banjari 36.4
37. BIH Bikramshila-Katareah (Pirpainthi-Naughachia) 18
38. BIH Sultanganj-Katuria via Asarganj, Tarapur and Belhar 74.8
39. BIH Bariarpur-Mananpur via Kharagpur, Lachimpur-Barhat 67.78
40. BIH Mabharajganj-Masrakh with MM for NL between 65.49

Masrakh-Rewaghat
41. BIH Araria-Galgalia (Thakurganj) 100
42. BIH, JHA Gaya-Bodhgaya-Chatra, Gaya-Natesar (Nalanda) 97
43. BIH, JHA Gaya-Daltonganj via Rafiganj 136.88
44. BIH, JHA Koderma-Tilaiya 68
45. BIH, JHA Pirpainti-Jassidih 97
46. BIH, JHA Deogarh-Sultanganj incl. Banka-Barahat and 147
Banka-Bhitiah Road
47. BIH, Nepal Jogbani-Biratnagar (Nepal) 18.6
48. BIH, UP Chhitauni-Tumkuhi Road 62.5

49. BIH, UP Hathua-Bhatni 79.64
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50. BIH, WB Jalalgarh-Kishanganj 50.077
51. BIH, WB, Rampurhat-Mandarhill vie Dumka with new MM 159.48

JHA for Rampurhat-Murarai 3rd line
52. CH Dallirajahra-Jagdalpur 235
53. CHH Gevra Road-Pendra Road 121.7
54. CHH Raigarh (Mand Colliery)-Bhupdeopur 63
55. CHH Dongargarh-Kharigarh-Bilaspur 270
56. CHH Dharamjaigarh-Korba 63
57. CHH, JHA Barwadih-Chirmari 182
58. CHH,ODI Raipur-Jharsuguda 310
59. DLI, HAR, Delhi-Sohna-Nuh-Ferozpur-Jhirka-Alwar 104

RAJ
60. GUJ Bhimnath-Dholera 28
61. GUJ, MP Chhota Udepur-Dhar 157
62. HAR Yamuna Nagar-Chandigarh via Sadhaura, 91

Narayangarh

63. HAR Rewari-Rohtak 81.26
64. HAR Hissar-Sirsa via Agroha and Fatehabad 93
65. HAR Rohtak-Mehem-Hansi 68.8
66. HP, PUN Bhanupalli-Bilaspur-Beri 63.1
67. HP, PUN Nangal Dam-Talwara new broad gauge line and 83.74

Taking over siding of Mukerian-Talwara

68. J&K Udhampur-Srinagar-Baramula 272
69. JHA Koderma-Ranchi 189
70. JHA Giridih-Koderma 102.5
71. JHA Hansdiha-Godda 30
72. JHA Gooda-Pakur 80
73. KAR Gulbarga-Bidar 110
74. KAR Gadag-Wadi 252
75. KAR Tumkur-Chitradurg-Davangere 199.7
76. KAR Hassan-Bangalore via Shravanabelgola 167
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77. KAR Bagalkot-Kudachi 142
78. KAR Kadur-Chickmagalur-Sakleshpur 93
79. KAR Shimoga-Harihar 78.66
80. KAR Chickballapur-Gowribidanur 44
81. KAR Whitefield-Kolar 52.9
82. KAR Hubli-Ankola 167
83. KAR Marikuppam-Kuppam 23.7
84. KAR, AP Cuddapah-Bangalore (Bangarapet) 2554
85. KAR, TN Bangalore-Satyamanglam 260
86. KAR, AP Rayadurg-Tumkur via Kalyandurg 213
87. KAR, AP Chickballapur-Putttaparthy-Sri Satya Sai Nilyam 103
88. KER Angamali-Sabarimala 116
89. KER Tirunnavaya-Guruvayur 35
90. MAH Ahmednagar-Beed-Parle Vaijnath 261
91. MAH Wardha-Nanded (via Yevatmal-Pusood) 270
92. MAH Amravati-Narkher 138
93. MAH Baramati-Lonand 54
94. MAH Karad-Chiplun# 112
95. MAH Dighi Port-Roha 34
96. MAH Indore-Manmad via Malegaon 368
97. MAH Pune-Nasik 265
98. MAH Vaibhavwadi-Kolhapur 107
99. MAH Wadsa-Gadchiroli 49.5
100. MP, GUJ Dahod-Indore via Sardarpur, Jhabua and Dhar 206
101. MP, RAJ Ratlam-Dungarpur via Banswara 176.47
102. MP, RAJ Ramganjmandi-Bhopal 262
103. MP, UP Lalitpur-Satna, Rewa-Singrauli and Mahoba-Khajuraho 541
104. NER and Murkongselek-Pasighat 30.617

Assam
105. NER and Byrnihat-Shillong 108.4

Meghalaya
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106. NER and Bhairabi-Sairang 51.38
Mizoram

107. NER and Dimapur-Tizit 257
Nagaland

108. NER and Agartala-Sabroom 110
Tripura

109. NER and Agartala-Akhaura (Bangladesh) 13
Tripura and
Bangladesh

110. NER, Assam Bogibeel bridge with linking lines between 73

Dibrugarh and North Bank line

I11. NER, Assam, Teteliya-Byrnihat 21.5
Meghalaya

112. NER, New Moynaguri-Jogighopa 288.88
Assam, WB

113. NER, Jiribam-Imphal 125
Manipur

114. NER, Dimapur-Kohima 88
Nagaland

115. NER, WB Sivok-Rangpo 44.39

116. ODI Khurda Road-Bolangir 289

117. ODI Haridaspur-Paradeep 82

118. ODI Talcher-Bimlagarh 154

119. ODI Angul-Sukinda Road 98.7

120. ODI Jeypore-Malkangiri 130

121. ODI Jeypore-Nabarangpur 38

122. PUN Qadian-Beas 39.68

123. PUN Ferozpur-Patti 25

124.  PUN Rajpura-Mohali 24

125. PUN, HP Chandigarh-Baddi 33.23

126. RAJ Ajmer-Kota (Nasirabad-Jalindri) 145

127. RAIJ Dausa-Gangapur City 92.67
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128. RAJ Pushkar-Merta 59
129. RAJ Thiyat-Hamira-Sanu 58.5
130. RAJ Ajmer-Sawai Madhopur 165
131. TN Sriperumbudur-Guduvanchery with Spur to 60

IRUN, Kattukotti-Avadi-Sriperambudur
132. TN Madurai-Tuticodin via Aruppukkottai 143.5
133. TN Erode-Palani 91.05
134. TN Tindivanam-Gingee-Tiruvannamalai 70
135. TN Morappur-Dharmapuri 36
136. TN, AP Tindivanam-Nagari 179.2
137. TN, AP Attipattu-Puttur 88.3
138. TN, Puducherry Chennai-Cuddalore via Mahabalipuram 179.28
139. UP Kapilvastu-Basti 91
140. UP Anandnagar-Ghugli 50
141. UP Mau-Ghazipur-Tarighat 51
142. UP Sahjanwa-Dohrighat 70.45
143. UP Bahraich-Shravasti-Balrampur/Tulsipur 80
144. UP Faizabad-Lalganj via Raibareilly 116
145. UP Unchhar-Amethi 66.17
146. UP Chola-Bulandshahar 16
147. UP, HAR Meerut-Panipat 104
148. UP, UTRA  Deoband (Muzzafar Nagar)-Roorkee 27.45
149. UTRA Kichha-Khatima 57.7
150. UTRA Rishikesh-Karanprayag 125.09
151. WB Tarakeshwar-Bishnupur 154.27
152. WB Laxmikantapur-Namkhana 83.7
153. WB Tarakeshwar-Magra 73.7
154. WB Hasnabad-Hinalganj 14
155. WB Azimganj-Murshidabad (Jiyaganj) incl. Rly. 5

Bridge over river Bhagirathi
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156. WB Eklakhi-Balurghat 175.91
157. WB Balurghat-Hilli 29.6
158. WB Kaliyaganj-Buniadpur 33.13
159. WB Haldibari-International Border 3
160. WB Tamluk-Digha 167.6
161. WB Howrah-Amta 109.8
162. WB Bhadutola-Jhargram via Lalgarh 54
163. WB Bowaichandi-Arambagh 31
164. WB, JHA Chitra-Basukinath 37
165. WB, ODI Digha-Jaleswar with new MM for Digha-Egra 72
166. MP Indore-Jabalpur 342

AP - Andhra Pradesh MAH - Mabharashtra

CG - Chhattisgarh BIH - Bihar

TN - Tamil Nadu JHA - Jharkhand

KAR - Karnataka UP - Uttar Pradesh
MP - Madhya Pradesh HAR - Haryana

WB - West Bengal RAJ - Rajasthan

UTRA - Uttarakhand PUN - Punjab

ODI - Odisha HP - Himachal Pradesh
TEL - Telangana

Withdrawal of flexi fare system

2696. SHRIMATI SAROJINI HEMBRAM: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government is aware of the fact that a large number of passengers

are being affected by the flexi fare system introduced for the Rajdhani Express trains;
(b) if so, when the Government is going to withdraw this system; and

(c) whether it was introduced on the basis of pilot project and whether Government

has made any assessment thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Only about 0.35% of the total passengers carried by Indian Railways
are affected due to introduction of flexi fare system in Rajdhani, Shatabdi and

Duronto trains.
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(b) There is no proposal at present to withdraw the flexi fare system in Rajdhani,

Shatabdi and Duronto trains.

(c) Flexi fare system has been introduced in Rajdhani, Shatabdi and Duronto
trains w.e.f. 09.09.2016. An interim review of the flexi fare system has been made

and the following changes have been made with effect from 20.12.2016:-

(i) 10% rebate in basic fare on vacant berths/seats after preparation of first chart
in Rajdhani, Shatabdi and Duronto trains on an experimental basis for six

months.

(i) Provision of Tatkal quota has been reduced in flexi fare trains from maximum
30% to 10% of the total available berths.

(iii) Discounted fare has been offered for the passengers of Jaipur-Ajmer and
Ajmer-Jaipur in 12015/12016 New Delhi-Ajmer Shatabdi Express and for
the passengers of Bengaluru City-Mysuru and Mysuru-Bengaluru City in
12007/12008 Chennai Central-Mysuru Shatabdi Express on an experimental

basis for a period of six months.
Hauling of unfit empty wagons
2697. SHRI VIVEK GUPTA: Will the Minister of RAILWAYS be pleased to state:

(a) whether on an average, more than 10,000 empty wagons are being hauled

daily over the railway network, as they are unfit for loading;

(b) whether the Ministry keeps track of the freight loss due to unfit wagons and
whether the loss is of the tune of I 9000 crore;

(c) the details of the number of empty unfit wagons over the past two years,

month-wise, along with the losses incurred per wagon; and

(d) the details of funds spent on repairing of unfit wagons over the past three

years and the cost incurred per wagon on an average?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) No, Sir.

(b) and (c) A close watch is kept on the running of unfit empty wagons in
loaded rakes and all efforts are made to minimize it. However, given the scale and
complexity of freight operations on Indian Railways, it is not possible to totally
eliminate running of unfit empty wagons in loaded rakes. During 2014-15 and
2015-16, the average number of unfit empty wagons in rakes loaded were 199 wagons
and 247 wagons per day respectively. Month wise details are given in the Statement

(See below). There is no substantive freight loss due to this negligible running of unfit
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empty wagons in loaded rakes, per se, as the quantity left out of the total quantity

offered by the customers generally gets transported in the next rake.

(d) The cost incurred on repair and maintenance of wagons during the last three

years is as under:—

Year 2013-14 2014-15 2015-16

Cost per wagon 87,351.18 1,00,324.53 1,20,184.59
(in Rupees)

The above cost includes the amount spent on regular preventive maintenance
of wagons (Regular over-hauling and Periodic over-hauling) apart from the amount
spent on repairs of unfit wagons. The details of amount spent only on repair of unfit
wagons are not maintained separately, as the maintenance infrastructure and staff are

shared between preventive maintenance activities and repairs to unfit wagons.
Statement

Month-wise details of Unfit Empty Wagons in Loaded Rakes (Units/day) for
the last two years

Month Unfit Empty Wagons in Loaded Rakes (Units/day)
2014-15 2015-16
April 217 198
May 213 215
June 157 213
July 159 271
August 166 284
September 192 282
October 213 271
November 223 243
December 212 229
January 225 237
February 204 253
March 206 269

Average per Month 199 247
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Nalgonda-Macherla railway line

2698. SHRI DHARMAPURI SRINIVAS: Will the Minister of RAILWAYS be

pleased to state:

(a) whether attention of Railways is brought to the matter of Nalgonda-Macherla
railway line, which was sanctioned in 1997-98, and mere budgetary allocations were

made in every year of the Railway Budget;

(b) the reasons for sudden decision of Railways to shelve the project on the

pretext of non-viability;

(c) the reasons for allocating funds every year to this project in case the project

is non-viable; and
(d) the stand of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) Macherla-Nalgonda (92 km) new line project in the State of
Andhra Pradesh was included in Supplementary Budget 1997-98 at an abstract cost of
% 125.09 crore with Rate of Return of 5.86%. Macherla is located in Andhra Pradesh
and Nalgonda falls in the newly created Telangana State. Detailed Estimate for this
project was sanctioned on 20.9.2011 at a cost of ¥ 458.26 crore. The latest anticipated
cost of this project is ¥ 815 crore. At the stage of Final Location Survey, issue of
change of alignment was raised by public representatives and the State Government. A
bankability study was conducted by Rail Vikas Nigam Limited and it was found that the
project is financially unviable and can neither be implemented through Special Purpose
Vehicle route nor through Public Private Partnership mode. As such, the project could
not be taken forward. Though the project is socially desirable, the unremunerative nature
of the project, huge throwforward of ongoing projects and limited overall availability
of funds preclude taking up of this project further. But so far, this project is not
shelved and exploration of avenues for taking up of this project is alive. For the year
2017-18, an outlay of I 0.5 crore has been proposed. Provision of fund allotment is

done to all projects which have been included in Rail Budget.
Public facilities outside all railway stations
2699. SHRI D. RAJA: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has received suggestions through Twitter and Social
Media to build public facilities outside all railway stations in cities and town to
help lakhs of visitors, drivers, hawkers and self employed people who work around

stations;
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b) whether it is a fact that even in the Capital's railway stations—Nizamuddin,
p y

New Delhi and Old Delhi, there are no public facilities outside the stations; and
(¢) how does Government proposes to rectify such neglect?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (c) Policy/instructions exist for provision of passenger amenities

within station premises only for use of bonafide railway passengers.

Actionable tweets including suggestions pertaining to railways are forwarded to

the concerned authority for necessary action.
Train accidents due to derailments

+2700. SHRI LAL SINH VADODIA: Will the Minister of RAILWAYS be pleased

to state:
(a) whether it is a fact that most of the train accidents are attributed to derailments;

(b) if so, whether Government proposes to undertake a thorough investigation

thereof; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Consequential train accidents have occurred due to various factors,
one of them is derailment. During the year, 2014-15 out of total 135 consequential
train accidents, 63 (46.7%) were derailments. In the year 2015-16, out of total 107
consequential train accidents, 65 (60.7%) train accidents were attributed to derailments.
In the current year also from Ist April, 2016 to 28th February, 2017, out of total
99 consequential train accidents over Indian Railways, 76 train accidents (76.7%) are

attributed to derailments.

(b) and (c¢) Each and every consequential train accident on Indian Railways is
inquired into either by Commissioner of Railway Safety (CRS) under the Ministry
of Civil Aviation or Departmental Inquiry Committee of the Railway. During
the last three years ie. 2013-14, 2014-15, 2015-16 and the current year up to
28th February, altogether 459 consequential train accidents (including incidents at
unmanned level crossings mostly caused due to negligence of road vehicle users)
occurred on Indian Railways. Out of the 459 accidents, 44 accidents have been
inquired by the Commissioner of Railway Safety and balance have been inquired

into by the Departmental Inquiry Committees of the Zonal Railways.

T Original notice of the question was received in Hindi.
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Loss to railways due to train accidents
12701. SHRI PARVEZ HASHMI: Will the Minister of RAILWAYS be pleased to state:

(a) whether incidents of train accidents have increased this year, the details of
number of train accidents that happened since year 2014 till now along with the

number of people who lost their lives in these accidents;
(b) the details of total loss to Railways due to these accidents; and

(c) the steps being taken by Government to ensure safety of railway tracks and

also make the travelling of rail passengers safe and comfortable?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Details of number of consequential train accidents (including
accidents occurred at Unmanned Level Crossings (UMLC) caused due to the negligence
of road vehicle users), number of casualties therein and loss of Railway property due
to rail accidents during the last three years, i.e. from 2013-14 to 2015-16 and in the
current year i.e. 2016-17 (upto February, 2017) are given as under:—

Year Number of Casualties Loss to Railway
consequential train  jjled Injured Property
Accidents#
2013-14 118 152 234 % 38.01 crore
2014-15 135 292 457 % 72.07 crore
2015-16 107 122 188 % 45.23 crore
2016-17 99 235 371 % 59.06 crore*

Upto February, 2017)

#including accidents occurred at Unmanned Level Crossings (UMLC) caused due to the negligence of
road vehicle users.

*Provisional figures

(c¢) Improvement in safety and security is a continuous process. For improving
safety, constant upgradation of technology is being incorporated in all spheres of
Railway operations and infrastructure to prevent accidents and to enhance safety.
Safety is accorded the highest priority by Indian Railways and all possible steps are

undertaken on a continual basis to prevent accidents and to enhance safety.

Measures adopted/being adopted to improve safety of railway track are as under:—

e In order to improve safety, modern track structure consisting of Prestressed
Concrete Sleeper (PSC), 60 kg., 90 or higher Ultimate Tensile Strength (UTS)

T Original notice of the question was received in Hindi.
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rails, fanshaped layout turnout on PSC sleepers, Steel Channel Sleepers on

girder bridges is used while carrying out primary track renewals.

e Long rail panels of 260 M/130M length are being manufactured at the steel

plant to minimize number of Alumino Thermit joints in the track.

e Provision of Thick Web Switches (TWS) is planned for all important routes
of IR. To expedite provision of TWS, procurement of Thick Web Switches

has been decentralized to zonal railways.

e Cold weather patrolling of the railway tracks is done during the coldest part
of the night in cold months of the year to look out for weld/rail fractures

for ensuring safety.

e Track Management System has been introduced on Indian Railways
for development of database and decision support system and to decide

rationalized maintenance requirement and optimize inputs.

For improving Security:- Policing on Railways being a State subject, prevention
of crime, registration of cases, their investigation and maintenance of law and order in
Railway premises as well as on running trains and security of railway tracks, tunnels and
bridges are the statutory responsibility of the State Governments, which they discharge
through Government Railway Police (GRP)/Civil Police. However, Railway Protection
Force (RPF) supplements the efforts of GRP by providing better protection and security
of passengers and passenger area and for matters connected therewith. Proper coordination
at all levels is being maintained by the Railways with Ministry of Home Affairs (MHA),
State Governments, Central/State Intelligence Agencies and State Police/GRP Authorities for

security of railway infrastructure including railway tracks and stations over Indian Railways.
Organisational factors behind frequent train accidents

2702. SHRIMATI WANSUK SYIEM: Will the Minister of RAILWAYS be pleased

to state:

(a) whether three serious train accidents within a span of two months indicate

an alarming breakdown in the systems that ensure safety;

(b) whether statutory inquiry by Commissioner of Railway Safety normally limits
itself to the sequence of events leading to the accident and not into the organisational
factors behind the occurrence of the accident, with systemic failures remaining

unrecognised and unaddressed; and

(c) whether, in hindsight, Government feels that such inquiries should go beyond
the existing chain-of-events model and probe the management decisions that create

latent unsafe conditions?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) No, Sir. Statutory inquiries in respect of three consequential train
accidents occurred in the recent past on Indian Railways (IR) ie. derailment of
Train No. 19321 Indore-Rajendra Nagar Terminal (Patna Express) on 20.11.2016
on Jhansi-Kanpur section of North Central Railway, derailment of Train No.12987
Sealdah-Ajmer Express at Rura station on 28.12.2016 on Allahabad-Kanpur section
of Allahabad Division of North Central Railway and derailment of Train No.18448
Jagdalpur-Bhubaneswar Hirakhand Express at Kuneru station on Singapuram Road-
Vizianagaram Section of East Coast Railway on 21.01.2017 have been ordered to
determine the causes to be conducted by the Commissioner of Railway Safety, Eastern
Circle, Koltata, the Commissioner of Railway Safety, Northern Circle, New Delhi
and the Commissioner of South Central Circle, Secunderabad respectively under the

Ministry of Civil Aviation.

(b) and (c) Statutory inquiry into Railway accidents by the Commissioner of
Railway Safety takes input from a number of stakeholders and the inquiry looks
into all aspects of the accident from information of accident to medical attention
and relief, restoration, composition and marshalling order of the train, damage and
disposition, local conditions like site conditions, type of tracks, signalling, system of
working etc. and includes relevant evidence and tests if any. The inquiry report also
analysis whether the accident could have been averted by any action of others and

inadequacies in the system of working.
Expenditure incurred by railways in giving compensation

2703. SHRI MD. NADIMUL HAQUE: Will the Minister of RAILWAYS be

pleased to state:

(a) the total number of incidents of train accidents, derailments and other such

incidents occurred in the country post 2014,
(b) the total number of casualties occurred in these incidents;

(c) the average individual compensation given to the family of those died in

these incidents; and

(d) the total expenditure incurred by Railways in giving compensation to the

injured and to the family of those who died in such incidents since 2014?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Number of consequential train accidents/derailments (including

accidents at Unmanned Level Crossings (UMLC) caused due to negligence of road
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vehicle users) in the last two years i.e. 2014-15, 2015-16 and the current year from
Ist April, 2016 to 28th February, 2017 are given below:—

Year No. of Consequential Train Accidents/ Killed Injured
derailments
2014-15* 135 292 457
2015-16@ 107 122 188
2016-17# 99 235 371
(01.04.2016 to
28.02.2017)

*In 2014-15 out of 135, 50 consequential train accidents occurred at UMLCs caused due to negligence
of road vehicle users. In these accidents, 130 persons were killed and 85 got injured.

@In 2015-16 out of 107, 29 consequential train accidents occurred at UMLCs caused due to negligence
of road vehicle users. In these accidents, 58 persons were killed and 41 got injured.

#In 2016-17 (upto February, 2017) out of 99, 17 consequential train accidents occurred at UMLCs caused
due to negligence of road vehicle users. In these accidents, 34 persons were killed and 16 got injured.

(¢) The amount of compensation given to the next of kin of the deceased in
train accidents was I 4,00,000/- till 31.12.2016 and the same has been revised to
% 8,00,000/- w.e.f. 01.01.2017.

(d) Amount of compensation paid by Railways to the injured, and to the family

of those who died in the train accidents since 2014 is as under:—

Year Compensation paid by Indian Railways
2014 % 129.17 Lakh
2015 % 153.56 Lakh
2016 3 388.49 Lakh
2017 3 38.84 Lakh
(01.01.2017 to 19.03.2017)
TotaL % 710.06 Lakh

Note: The compensation paid in a year need not necessarily relate to the accidents/casualties in that year
alone. This amount depends upon the number of cases which are finalized in a particular year
irrespective of the year(s) in which the accident they pertain to, have occurred.

Implications of implementation of Seventh Pay Commission

2704. SHRI MOHD. ALI KHAN: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that implementation of the Seventh Pay Commission
recommendations has serious financial implications on Indian Railways, if so, the

estimated additional financial implication over staff and pensioners; and
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(b) whether Railways are planning to take up rationalisation of manpower in

view of the financial implications, if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) The estimated additional financial impact of Seventh Pay Commission
on Railways is around I 15,000 crore (X 8,000 crore for staff and I 7,000 crore for
pensions). The Railways would be able to absorb the 7th CPC impact in 2016-17

within its resources.

(b) Manpower Planning is a continuous process and involves review of staff
through work-studies, change in nature of work etc. No separate rationalization is

proposed consequent upon the Seventh Pay Commission.
Survey for new railway lines

+2705. SHRI SURENDRA SINGH NAGAR: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Railways have conducted any survey on laying of new railway lines
and gauge conversion and electrification of old lines in various States, including Uttar
Pradesh;

(b) if so, the details of the length of new railway lines to be laid in various
States, including Uttar Pradesh and the length of railway lines for gauge conversion

and electrification, location-wise;

(¢) Government's plan for laying of new lines, gauge conversion and electrification

during the current year; and

(d) whether Railways plan to construct a Dedicated Freight Corridor, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Since Railway projects generally straddle over more than one State,
these are neither surveyed nor sanctioned State-wise. Survey for new lines, gauge
conversion of Meter Gauge lines to Broad Gauge and Railway Electrification of
these lines is a continuous and ongoing process of Indian Railways and are done
based on demands raised by State Governments, Central Ministries, Members of
Parliament, Other Public Representatives and Railway’s own requirement. Based on
the outcome of the survey, projects are taken up on the basis of remunerativeness,
last mile connectivity, missing links and alternate routes, augmentation of congested/
saturated lines, socio-economic considerations etc. depending upon throwforward of

ongoing projects, overall availability of funds and competing demands.

T Original notice of the question was received in Hindi.
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(b) In the last three years and current financial year, surveys for 176 New
Line and 8 Gauge Conversion Surveys have been completed throughout the country
including that of State of Uttar Pradesh. Out of these, 11 nos. of new line projects
and 1 no. of Gauge Conversion Project have been included in Budget/sanctioned
and electrification of such lines depends upon operational requirement and financial
remunerativeness. As on 01.04.2016, a total of 166 ongoing New Lines, 39 Gauge
Conversion, 99 Railway Electrification Projects spread across the country including
the State of Uttar Pradesh have been taken up. Details of the projects are available
in Pink Book laid on the Table of the House alongwith Budget papers. In the year
2017-18 for the State of Uttar Pradesh, 10 new line surveys and 6 projects (3 new

line and 3 gauge conversion) have been proposed for inclusion in Budget.

(c) Target length of various Railway Projects for introduction of passenger/
freight services is fixed on annual basis. For 2016-17, target of 2800 km. section
for introduction of Passenger/Freight services has been fixed and for Electrification,
a target of 2000 kms. has been fixed.

(d) Two Dedicated Freight Corridors (DFC) viz. Eastern Corridor (Dankuni-
Ludhiana, 1856 km.) and the Western Corridor (Jawaharlal Nehru Port Terminal/
JNPT-Dadri, 1504 km.) have been taken up.

Special trains for Tamil Nadu
2706. SHRI D. RAJA: Will the Minister of RAILWAYS be pleased to state:

(a) the number of special trains run or deployed in Tamil Nadu since Ist
November, 2016 upto 1st March, 2017 to meet traffic rush;

(b) whether it is a fact that Railways have not adequately met public demand

for special trains for festivals, holiday rush and other occasions in Tamil Nadu; and

(¢) how does Government propose to improve the performance of Railways in

Tamil Nadu in the current year?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) About 379 special trains were operated by Southern Railway in Tamil
Nadu during November 2016 to March 2017 (Upto 16.03.2017).

(b) No, Sir.

(¢) In order to meet the surge in passenger traffic in trains including in Tamil
Nadu, Indian Railways runs special trains during peak seasons, festivals season, special
events keeping in view the pattern of traffic, operational feasibility and availability

of resources. This is an ongoing process and varies on day to day basis.
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Also, the following trains serving Tamil Nadu have been introduced/are proposed

to be introduced in the current financial year:—

Sl.  Train No. From To Type of Frequency
No. train
1. 22919/20 Ahmedabad  Chennai Humsafar Weekly
2 14715/16  Sriganganagar Tiruchchirappalli Humsafar Weekly
3. 22841/42 Santragachi  Chennai Antyodaya Weekly
4 22665/66 Coimbatore  Bengaluru Uday 6 Days a week
(Passing Tamil
Nadu)
5. 22833/34 Bhubaneswar Krishnarajpuram Humsafar Weekly
6.  22887/88 Howrah Yesvantpur Humsafar Weekly
7. 12503/04 Kamakhya Bangalore Humsafar Weekly
Cantt.
8. 22877/78 Howrah Ernakulam Antyodaya Weekly

Earnings of NIFT

+2707. MAHANT SHAMBHUPRASADIJI TUNDIYA: Will the Minister of
TEXTILES be pleased to state whether any data is available with the Government
with regard to the earnings made by the NIFT, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): NIFT is an institute for professional education and research in Fashion
Technology under Ministry of Textiles and income of NIFT during Financial year
2015-16 from its sources of revenue such as tuition fee, interest income and sponsored

projects is ¥ 239.11 crores.
Development/welfare schemes for handicraft artisans

2708. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of TEXTILES be pleased to state:

(a) the approximate number of handicraft artisans at present in the country, State

and Union Territory-wise;

(b) the details of development/welfare schemes announced for handicraft artisans;

T Original notice of the question was received in Hindi.
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(c) the amount allocated and spent, separately, from the Budget for handicraft

artisans under various schemes in the last two years;

(d) whether any deficiency has been found in the implementation of these

schemes; and

(e) if so, the details thereof and the corrective steps taken to ensure that artisans

are benefited out of them?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) The present estimated number of artisans in the country is 68.80 lakhs.
A special Nation-wide Artisans Identity Card campaign namely ‘Pehchan’ has been
launched on 7th October, 2016 to register handicrafts artisans from all over the

country. The details of State-wise artisans registered so far is given in the Statement-I
(See below).

(b) Office of the Development Commissioner [Handicrafts] implements various
Schemes for promotion, development and welfare of handicrafts sector under one
umbrella Scheme namely ‘“National Handicraft Development Programme [NHDP]”
to emphasize integrated approach for development of handicraft cluster in a holistic

manner. The NHDP has following components:—

I. A. Ambedkar Hastshilp Vikas Yojna
(i) Dastkar Shashktikaran Yojna.
(ii) Design and Technology Upgradation.
(iii)) Human Resource Development.
(iv) Direct Benefit to Artisans.
(v) Infrastructure and Technology Support.

B. Mega Cluster

II. Marketing Support and Services.

III. Research and Development.

(¢) The State-wise fund released under various Schemes implemented by

Development Commissioner (Handicrafts) during the year 2015-16 and 2016-17 upto
January 2017 is given in the Statement-II (See below).

(d) and (e) Scheme guidelines are modified from time to time on the basis of

feedback received during implementation.
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Statement-1

Details of State-wise artisans registered so far status report

as per regional director record

States Total Application Forms collected
as on till date (17.03.2017)
1 2

Andaman and Nicobar Islands 875
Andhra Pradesh 46486
Arunachal Pradesh 1662
Assam 29198
Bihar 37674
Chbhattisgarh 5479
Delhi 7473
Goa 3357
Gujarat 49264
Haryana 6188
Himachal Pradesh 5172
Jammu and Kashmir 29122
Jharkhand 15952
Karnataka 15939
Kerala 22681
Madhya Pradesh 60553
Mabharashtra 29159
Manipur 18475
Meghalaya 1913
Mizoram 1292
Nagaland 1912
Odisha 19172
Puducherry 6258
Punjab 9100

Rajasthan 26517
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1 2
Sikkim 1932
Tamil Nadu 20454
Telangana 16744
Tripura 8302
Uttar Pradesh 602507
Uttarakhand 17579
West Bengal 38369

TotaL 1156760




Statement-I11

(4) State-wise fund released under handicrafts schemes during 2015-16

S1.No. State AHVY Design MSS R&D HRD Welfare Infra ~ Mega Cluster  Total
1. Andhra Pradesh 22.72 7.80 89.62 10.66 65.58 90.83 1140.28 1427.49
2. Andaman and - - - - 1.00 - - 1.00

Nicobar Islands
3. Arunachal Pradesh - 6.00 - 5.00 12.71 - - 23.71
4. Assam 81.34 94.66 229.47 15.61 145.76 61.78 - 628.62
5. Bihar - - - 12.19 22.98 - - 35.17
6.  Chandigarh - 5.00 26.00 - 1.89 - - 32.89
7. Chhattisgarh 3.97 87.79 160.48 16.53 40.01 - - 308.78
8. Delhi 27.35 822.65 1429.88 154.74 73.76 3112.28 - 5620.66
9. Goa - - 8.00 2.50 - - - 10.5
10.  Gujarat 648.61 35.98 31.85 9.26 169.79 - 300.00 1195.49
11. Haryana 81.83 3.30 20.00 13.08 26.25 - - 144.46
12.  Himachal Pradesh 13.85 23.01 23.88 5.00 7.08 - - 72.82
13.  Jharkhand 51.45 4.71 - - 25.60 - 1500.00  1581.76
14.  Jammu and Kashmir 56.84 19.05 9.00 17.99 89.80 19.52 470.00 682.2
15.  Karnataka 29.48 17.55 19.13 - 39.87 5.75 - 111.78
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S1.No. State AHVY Design MSS R&D HRD Welfare Infra ~ Mega Cluster  Total
16. Kerala 7.25 6.07 19.13 15.28 24.57 - 909.00 981.3
17.  Madhya Pradesh 265.36 34.33 38.00 26.93 64.85 27.65 572.94  1030.06
18.  Maharashtra 17.71 26.37 31.35 13.99 34.44 - - 123.86
19.  Manipur 33.45 4.85 79.21 7.47 23.23 114.21 - 262.42
20. Meghalaya - 3.71 - 14.29 29.54 - - 47.54
21.  Mizoram - 1.64 - - 19.31 - - 20.95
22. Nagaland 16.96 12.87 35.9 3.47 17.92 - - 87.12
23.  Odisha 34.78 10.27 18.00 1.75 86.53 300.0 - 451.33
24.  Punjab 59.95 41.80 43.75 29.28 191.67 - - 366.45
25.  Puducherry - - 8.00 - - - - 8.00
26. Rajasthan 51.79 14.26 20.5 2.55 43.14 18.00 1068.30  1218.54
27.  Sikkim - 6.80 - 10.00 15.44 - - 32.24
28.  Telangana - - 27.75 6.73 9.8 - - 4428
29.  Tamil Nadu 21.62 5.62 67.25 - 39.56 119.57 1019.23 1272.85
30.  Tripura - 29.33 - 9.53 12.3 - - 51.16
31. Uttar Pradesh 256.84 279.83 177.45 164.92 472.86 547.16 1876.29  3775.35
32.  Uttarakhand 15.83 32.84 7.25 14.23 39.96 - 1012.50  1122.61
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33.  West Bengal 84.06 49.07 18.00 19.26 98.40 - - 268.79
34. Daman and Diu - - - - 2.50 - - 2.5
35.  All States *244.93 24493

TotAL 1883.04 1687.16  2638.85 602.24 1948.10 24493  4416.75 9868.54  23289.61

(B) State-wise fund released under various schemes implemented by DC (Handicrafts) during the year 2016-17 upto January 2017

® in lakh)
S1.No. State AHVY Design MSS R&D HRD Welfare Infra  Mega Cluster  Total
1. Andhra Pradesh 7.83 32.85 0 8.39 52.73 - 78.85 765.32 945.97
2. Andaman and 0 0 0 0 - 0 0 0
Nicobar Islands
3. Arunachal Pradesh 11.86 6.62 2.81 2.60 1.95 - 0 0 25.84
4. Assam 90.12 22.37 167.05 15.34 50.46 - 0 0 345.34
5. Bihar 42.35 1.58 20.81 0 15.41 - 0 1130.33 1210.48
6.  Chandigarh 0 21.57 0 0 - 0 0 21.57
7. Chhattisgarh 29.04 3.08 40.70 0 27.10 - 0 0 99.92
8. Delhi 6.00 153.14 2774.52 135.87 8.02 - 0 0 3077.55
9.  Goa 0 1.37 10.18 0 0 - 0 0 11.55
10.  Gujarat 72.38 147.98 35.83 36.92 69.99 - 0 0 363.1
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S1.No. State AHVY Design MSS R&D HRD Welfare Infra ~ Mega Cluster  Total
11. Haryana 27.78 7.00 57.47 24.82 8.79 - 0 0 125.86
12.  Himachal Pradesh 59.50 56.26 28.31 1.16 3.29 - 0 0 148.52
13.  Jharkhand 33.97 5.22 23.49 0 3.75 - 0 0 66.43
14.  Jammu and Kashmir 103.92 6.66 0 6.16 21.12 - 78.15 870.00  1086.01
15. Karnataka 1.11 8.33 37.50 1.20 48.63 - 18.76 173.49 289.02
16. Kerala 24.65 20.63 23.14 0 15.06 - 23.98 0 107.46
17. Madhya Pradesh 151.59 37.22 70.0 11.33 65.15 - 0 0 335.29
18.  Maharashtra 17.83 1.69 7.55 0 26.09 - 0 0 53.16
19.  Manipur 97.59 30.60 22.34 3.60 26.19 - 70.40 0 250.72
20. Meghalaya 0 1.56 4.40 8.80 - 0 0 14.76
21.  Mizoram 0 0 7.99 14.12 - 0 0 22.11
22.  Nagaland 24.78 5.12 1.67 14.12 - 0 0 45.69
23.  Odisha 17.06 14.41 65.97 5.47 51.47 - 0 0 154.38
24.  Punjab 23.00 44.09 13.00 3.48 63.04 - 0 0 146.61
25.  Puducherry 0 9.00 0 0 - 0 0 9
26. Rajasthan 8.47 30.48 63.78 5.30 12.08 - 3018.00 0  3138.11
27.  Sikkim 0.22 11.67 7.00 1.67 10.76 - 0 0 31.32

[VHEVS VAIVd] 0] SLPMSUY UL T6T

suoysangy padivisun)



28.  Telangana 3.70 9.78 69.57 0 10.27 - 0 71.84 165.16
29.  Tamil Nadu 5.87 11.66 68.69 7.48 73.78 - 0 2141.0  2308.48
30. Tripura 0.87 8.46 20.17 1.67 28.13 - 0 0 59.3
31.  Uttar Pradesh 249.56 155.34 125.95 37.96 289.84 - 138.91 0 997.56
32.  Uttarakhand 29.30 12.19 13.36 3.38 12.01 - 5.00 0 75.24
33.  West Bengal 57.75 35.51 38.03 1.20 11.61 - 108.92 0 253.02
34. Daman and Diu 0 0 0 0 - 0 0 0
35. Al States 53.12 53.12

TotaL 1198.1 876.19 3844.47 329.06 1043.76 53.12 3540.97 5151.98 16037.65
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Promotion of Handloom Mark
2709. SHRI K. K. RAGESH: Will the Minister of TEXTILES be pleased to state:

(a) the total and year-wise turnover of handloom marked products since inception
of the Handloom Mark;

(b) the estimated percentage of total handloom products currently bearing
Handloom Mark; and

(c) the details of concrete proposals, if any, for further promotion of Handloom

Mark and development of the handloom market?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) and (b) The Ministry of Textiles has been implementing ‘Handloom
Mark’ scheme which provides a collective identity to the handloom products not
only for popularizing the hand woven products but also for assuring the buyer that
the product being purchased is genuinely hand woven. The Textiles Committee has
been engaged as the implementation agency for the implementation of the Handloom

Mark scheme across the country.

Under the Scheme ‘Handloom Mark’, registration are issued after onsite verification
of looms, handloom products produced by the individual weavers, master weavers,
apex and primary handloom weavers' co-operative societies, handloom development
corporations, others, handloom retailers and exporters. As on 31.01.2017, a total
no. of 19206 registrations have been issued and 90504555 no. of labels have been
supplied. As an enforcement measures, periodic surveillance audit and random
verification of Handloom Mark products are also carried out. However, this Ministry
is not maintaining the total turnover in value terms of Handloom Mark products and

percentage of handloom products bearing Handloom Mark.

(¢c) Recently, a proposal has been approved for digitalization of Handloom Mark
scheme for further promotion of the scheme alongwith a mobile app facilitating

producers for applying and getting them registered with Handloom Mark.
Closure of looms following demonetisation
2710. SHRI RIPUN BORA: Will the Minister of TEXTILES be pleased to state:

(a) whether Government has any report on closure of looms and handlooms in

the country as a result of demonetisation, if so, the details thereof, State-wise;

(b) whether it is a fact that around 12 lakh powerlooms in Maharashtra have

closed since November, 2016, if so, the details thercof and the reasons therefor;
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(c) the proposal of Government to revive the loom industry of Maharashtra,

Uttar Pradesh and particularly the handloom of West Bengal; and

(d) the financial packages proposed in the Budget for relief of the weavers of

the country, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) and (b) No structured study has been carried out on the impact of
demonetisation and closure of Powerlooms in country. Further, no report has been

received with regard to closure of handlooms as a result of demonetization.

(c¢) and (d) Government of India implements various Schemes for the
development and modernization of the decentralized powerloom sector viz.,
(1) In-situ Upgradation of Plain Powerlooms; (ii) Group Workshed Scheme;
(iii) Group Insurance Scheme for Powerloom Workers; (iv) Integrated Scheme for
Powerloom Sector Development (ISPSD) covering Common Facility Centre (CFC),
Corpus Fund for Yarn Bank, Buyer Seller Meet (BSM), Exposure visit, Seminar
and Workshop, Technical Service Support etc.; and (v) Modified Comprehensive

Powerloom Cluster Development Scheme.

For development/welfare of Handloom sector (i) National Handloom Development
Programme; (ii) Handloom Weavers’ Comprehensive Welfare Scheme; (iii) Yarn Supply
Scheme; and (iv) Comprehensive Handloom Cluster Development Scheme are being

implemented throughout the country.
Officers on deputation in NIFT

2711. SHRI SHANKARBHAI N. VEGAD: Will the Minister of TEXTILES be
pleased to state whether Governmenthas any data of the IAS, IPS, IRS and IFS
Officers on deputation in the National Institute of Fashion Technology (NIFT), if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): Yes, Sir. Presently, there are 01 IAS officer and 02 IRS officers on
deputation in National Institute of Fashion Technology (NIFT) whose details are

given below:—

Sl. No. Name and Cadre of the officers Designation at NIFT

1. Ms. Sarada G. Muraleedharan, IAS (KL:1990) Director General
2. Ms. Sushma Singh, IRS (IT:90) Chief Vigilance Officer

3. Ms. Pramila Sharna, IRS (IT:92) Additional Director General
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Effect of demonetization on weavers

2712. SHRI RAJEEV SHUKLA: Will the Minister of TEXTILES be pleased

to state:

(a) whether Government is aware of the problems faced by the weavers all
over the country, particularly in the State of Uttar Pradesh, after the demonetisation

decision was announced on 8 November, 2016; and

(b) whether Government is considering to provide any relief to the weavers for

revival of the Handloom sector, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) No specific problems faced by weavers was reported including from

Uttar Pradesh in the wake of demonetisation.

(b) The development and revival of the handloom is a continuous process and
the Government of India has been implementing the following Schemes/programme
for over all development of the handloom sector and welfare of handloom weavers

in the country, including the State of Uttar Pradesh.
(i) National Handloom Development Programme (NHDP),
(il)) Handloom Weavers Comprehensive Welfare Scheme (HWCWS),
(ii1) Yarn Supply Scheme (YSS),
(iv) Comprehensive Handloom Cluster Development Scheme (CHCDS).
Revival of sick textile units

2713. SHRI HARIVANSH: Will the Minister of TEXTILES be pleased to state:

(a) whether it is a fact that a large number of textile units have gone sick in

the last five years;
(b) if so, the details in this regard;
(¢) whether Government has any plan to revive these textile units; and
(d) if so, the initiatives taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) and (b) During the last five years (FY 2011-12 onwards), 129 Cotton
and Man-Made Fibre Textile Mills (Non-SSI) were reported closed/lying closed as on
30.09.2016. No textile mill of National Textile Corporation has been closed during

this period. The main reasons for closure of textile mills include inadequate working
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capital, insufficient cash flow, increase in cost of production, squeezed profit margin,

stressed assets, etc.
(¢) There is no such proposal, at present.
(d) Does not arise.
Urban Haats in Rajasthan

2714. SHRI BHUPENDER YADAV: Will the Minister of TEXTILES be pleased

to state:

(a) whether Government of Rajasthan has sent projects report to the Central

Government for establishment of Urban Haats in Sikar and Alwar;

(b) whether Central Government intends to issue administrative and financial

sanctions for establishment of these Urban Haats; and
(c) if so, by when and if not, the constraints therein?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) Yes, Sir. Proposals have been received from M/s Udhyam Protsahan
Sansthan, Government of Rajasthan, Jaipur (Rajasthan) for setting up of Urban Haats
at Sikar and Alwar.

(b) and (c) No, Sir. Administrative/Financial approval has not been issued for
setting up of Urban Haats at Sikar and Alwar. The proposal for Sikar Urban Haat was
not approved by the High Level Screening Committee. Regarding proposal for Urban
Haat at Alwar, it was observed during inspection that the location is not suitable and
the organization was advised to resubmit the proposal with another suitable location.

The revised proposal has not been received till date.
Special plans for Muslin industry

2715. SHRI RITABRATA BANERJEE: Will the Minister of TEXTILES be
pleased to state whether Government has any special plans for the Muslin industry
of Murshidabad, West Bengal, if so, the details thereof and if not, the reasons

therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI
AJAY TAMTA): The Government of India is implementing following Schemes for
development of handlooms and welfare of weavers across the country, including
West Bengal:—
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(1) National Handloom Development Programme.
(2) Yarn Supply Scheme.
(3) Handloom Weavers’Comprehensive Welfare Scheme.

(4) Comprehensive Handloom Cluster Development Scheme (for development of

mega handloom clusters).

Under the Comprehensive Handloom Cluster Development Scheme, Murshidabad
has been taken up as one of the mega handloom clusters for its integrated and
holistic development. In the mega cluster, projects for setting up of Automatic Silk
Reeling Unit, Common Facility Centre, Printing Unit and Spun Silk Unit have

been sanctioned.
Steps for promotion of handlooms

2716. SHRIMATI AMBIKA SONI: Will the Minister of TEXTILES be pleased

to state:

(a) the details of various schemes/programmes being implemented by Government

to promote traditional weaving crafts in the country;

(b) the steps taken to provide skill upgradation, technological upgradation and

to market the handloom products;

(c) whether loans are made available to handloom weavers at concessional interest

rates under various schemes, if so, the details thereof; and

(d) the steps taken to improve the quality of life of these artisans and to generate

more employment opportunities in the rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRI AJAY
TAMTA): (a) to (d) The Government of India has been implementing following
Schemes/programmes for development of Handloom and Handicrafts Sector to
promote traditional weaving crafts and improve quality of life and earnings of
weavers throughout the country. The Schemes in Handloom Sector also provide skill
up-gradation, technological up-gradation and to market support for the handloom

products:-
(1) National Handloom Development Programme.
(2) Handloom Weavers’ Comprehensive Welfare Scheme.
(3) Yarn Supply Scheme.

(4) Comprehensive Handloom Cluster Development Scheme.
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Yes, Sir. Concessional Credit Component is one of the components under National
Handloom Development Programme. Concessional Credit Component for handloom
sector was approved in September 2013 which inter-alia includes — (i) Margin money
assistance @ 20% of loan amount subject to a maximum of I 10,000/- per weaver,
(i) Loan at 6% interest and Interest subvention will be the difference of applicable
rate of interest and 6% to be borne by the weaver for 3 years. However, the
Government of India interest subvention will be capped at 7% and (iii) Credit
guarantee for 3 years through Credit Guarantee Fund Trust for Micro and Small
Enterprises (CGTMSE).

Earlier the loans were sanctioned in the form of Weavers Credit Card (WCC).
Now MUDRA platform has been adopted for providing concessional credit to handloom
weavers and weavers entrepreneurs and the Scheme is being implemented as “Weaver
MUDRA Scheme”. The status of sanction of loan in the financial year 2016-17 (upto
the 28.02.2017) is given in the Statement.

Statement

Status of RuPay issued, loan sanctioned, loan disbursed under MUDRA Scheme
(upto 28.10.2017)

(As on 28.02.2017)

Sl.  Name of the No of No of No of No of Total Total
No. State Application Applications Applications RuPay Card Amount Amount
collected  given to  sanctioned issued sanctioned  disbursed
Banks by banks ® in lakh) ® in lakh)
1 2 3 4 5 6 7 8
1.  Andhra Pradesh 6891 6891 543 0 253.50 0.00
2. Bihar 1333 1333 62 31 26.20 24.50
3. Chhattisgarh 568 568 394 0 197.00 160.00
4. Delhi 0 0 0 0 0.00 0.00
5. Gujarat 702 702 153 78 69.20 53.85
6. Haryana 0 0 0 0 0.00 0.00
7. Himachal Pradesh 42 42 6 0 8.50 8.50

8. Jammu and Kashmir
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1 2 3 4 5 6 7 8
9.  Jharkhand 223 223 19 0 18.50 18.50
10. Karnataka 1109 1109 813 763 660.10 660.10
11. Kerala 401 401 123 13 64.50 64.50
12. Madhya Pradesh 187 187 147 0 73.50 47.40
13. Maharashtra 306 306 115 0 141.14 129.64
14. Odisha 2596 2596 1331 250 761.00 0.00
15. Rajasthan 791 791 144 37 72.50 72.50
16. Tamil Nadu 23078 23078 13934 0 6791.00  5987.50
17. Telangana 2038 1695 822 498 398.20 393.70
18. Uttar Pradesh 4966 4966 999 0 610.85 348.74
19. Uttarakhand 0 0 0 0 0.00 0.00
20. West Bengal 2851 2512 454 0 225.80 219.00

SuB TotaL 48082 47400 20059 1670 10371.49  8188.43

1. Arunachal

Pradesh
2. Assam 837 837 36 0 9.90 9.90
3. Manipur 0 0 0 0 0.00 0.00

4.  Meghalaya

5. Mizoram

6. Nagaland 181 181 34 33 16.80 15.50

7. Sikkim

8. Tripura 0 0 0 0 0.00 0.00
Sus ToTAL 1018 1018 70 33 26.70 25.40

GRrRAND ToTAL 49100 48418 20129 1703 10398.19  8213.83




Private Members' [24 March, 2017] Bills 301

STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): Sir, I lay on
the Table, a Statement (in English and Hindi) correcting the answer to Unstarred
Question 1831 given in the Rajya Sabha on the 17th March, 2017, regarding 'Buffer
stock of Pulses'.

MR. CHAIRMAN: The House stands adjourned till 2.30 p.m.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at thirty-one minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PRIVATE MEMBERS’ BILLS

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, after many days, this is the

first time when there is no quorum bell on Friday.

MR. DEPUTY CHAIRMAN: Do you know why it is so? Because the Opposition
thinks you may bring some Bill.

SHRI MUKHTAR ABBAS NAQVI: As a precaution, everybody is present.

The Children with Specific Learning Disabilities (Identification
and Support in Education) Bill, 2016

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I beg to move for leave
to introduce a Bill to identify and support the children with learning disabilities in

education and for matters connected therewith or incidental thereto.
The question was put and the motion was adopted.
SHRIMATI VANDANA CHAVAN: Sir, I introduce the Bill.
The All India Institute of Medical Sciences (Amendment) Bill, 2016

DR. KANWAR DEEP SINGH (West Bengal): Sir, I beg to move for leave to
introduce a Bill further to amend the All-India Institute of Medical Sciences Act, 1956.

The question was put and the motion was adopted.

DR. KANWAR DEEP SINGH: Sir, I introduce the Bill.
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The Constitution (Amendment) Bill, 2016 (Amendment of Tenth Schedule)

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I beg to move for leave
to introduce a Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
SHRI PALVAI GOVARDHAN REDDY: Sir, I introduce the Bill.

The Constitution (Amendment) Bill, 2017 (Amendment of Article 51A)

St 99T 3 (e <R eIy, § RAd dRal § B URd & g @ 8k
HeMeE B & fU g fAgud & R &1 &1 gAfd &1 Sl

The question was put and the motion was adopted.

A 9UTT 311: wEIey, § fA9ud $I R e gl
The Cow Protection Bill, 2017

DR. SUBRAMANIAN SWAMY (Nominated): Sir, I beg to move for leave
to introduce a Bill to create an Authority to ensure stabilization of population of
cows (Bos Indicus) and to suggest such measures to comply with Articles 37 and
48 of the Constitution, to ban the slaughter of cows and to provide for deterrent
punishment including death penalty for slaughter of cows and for matters connected
therewith or incidental thereto.

The question was put and the motion was adopted.
DR. SUBRAMANIAN SWAMY: Sir, I introduce the Bill.
The Parliament (Enhancement of Productivity) Bill, 2017

SHRI NARESH GUJRAL (Punjab): Sir, I beg to move for leave to introduce a
Bill to provide for the establishment of an effective system to prevent and address
the decline in productivity of Parliament due to disruptions of sittings by means of
an appropriate legal framework to fix the minimum number of days in a year for
which Parliament shall be in Session, introduction of special Session in addition to
the existing three Sessions, compensation for the hours unutilised due to disruptions,
and to provide obligations of the Presiding Officers of both Houses and the Members
of Parliament and for matters connected therewith and incidental thereto.

The question was put and the motion was adopted.
SHRI NARESH GUJRAL: Sir, I introduce the Bill.

MR. DEPUTY CHAIRMAN: I am of the view that there should not be any

disruption. We should do something so that there is no disruption. Disruption is
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unwanted. I fully support you. Not only minimum 100 days, there should be more
days. Earlier, Parliament used to work for more than 100 days a year. So, I agree

with you. Something has to be done.

Now, we will take up the Bill for discussion. It is the Solid Waste Management
Bill, 2016. Dr. T. Subbarami Reddy.

THE SOLID WASTE MANAGEMENT BILL, 2016

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I beg to move:

That the Bill to provide for the segregation and re-cycling of municipal
solid waste, use of re-cyclable waste in waste energy plants for generation
of energy and transportation of non-recyclable waste into landfills and for

matters connected therewith or incidental thereto, be taken into consideration.

Sir, it is a very important Bill. Actually, not only for the present generation, but
for future generation also, this Bill is very important. I must say that when industrial
growth is there and industries are operating, huge quantum of waste is generated.
When it is generated, normally, what they do is they throw it very, very erratically
and indiscriminately. In the Bill, what we suggest is that you must segregate and
when you segregate, the useful waste should be used for recycling and also for
creation of energy. Non-useful waste should also be systematically identified for
good places, where they must go. It is very haphazardly going now which is very

dangerous for the society.

I would also like to say, Sir, that in the UPA-I Government, while bringing
the National Environment Policy 2006, they had suggested so many rules and
regulations, for treatment system, for recycling waste and also devising measures for
environmentally safe disposal. It is very important. For this also, they have given so
many suggestions and measures in 2006. Now, what I would like say is this. Efficient
waste management is very, very important because due to this problem not only India,
all over the world, a number of countries are very much worried and concerned as to
how best we could deal with the disposal of the waste by the industrial production.
Here one more important thing is that even though there are so many rules and
regulations instituted by various Governments for the disposal of waste management,
we are supposed to see that the Central Pollution Control Board and the Ministry
of Environment are supposed to coordinate with the State Pollution Control Boards.
But to be frank, actually, — as I was Chairman for the Parliamentary Committee
on Science and Technology, Environment and Forests for five years — we do not

find much coordination between the Central Pollution Control Board and the State
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Pollution Control Boards. This is another big problem and this is one of the reasons

why we have failed. So, this is a challenge for the Government to take more steps
to ensure smooth coordination between the Central Pollution Control Board and the
State Pollution Control Boards. I do not think even today Chairman of the Central

Pollution Control Board has been appointed after so many years.

Sir, there are various types of waste being generated in our country. Now,
I would like to mention briefly how this waste is actually created. Take for example,
biomedical waste, municipal solid waste, chemical waste, toxic waste, plastic waste,
electronic items waste, high-level radioactive waste, nuclear waste. So, the society
is facing so many challenges due to this waste. The per capita waste generation is
increasing by 1.3 per cent per annum in the country. It is also estimated that more
than 10 lakh tonnes of waste is generated in our country. Waste is largely composed
of metals, plastics, paper, glass and, presently, majority of waste is sent to landfills
with only a small portion being used in waste energy plants and recycling. Now, I
would like to say that per capita waste generation is increasing by 1.3 per cent per
annum in the country. With urban population, it is increasing at 4 per cent per annum.
India produces 42 million tonnes of municipal solid waste annually, as I told already.
So the per capita generation of waste varies from 200 grams to 600 grams per capita.
In the municipal solid waste, there are three categories, which I would like to say.
Compostable or bio-degradable which comes to 45 per cent. This can be converted
into manure. It is very important. When you get this type of biodegradable waste, if
you convert it into the manure, you are controlling the environment atmosphere. It
is going to be a great asset also for the cultivation. Then, inert material is 45 per
cent, which cannot be recycled and goes to landfill. This also must go to landfill
but not indiscriminately. They must select it. I would like to draw the attention of
the Minister that such things must go into the selected landfills where it would not
again create a very dirty atmosphere. And, also, recyclable material is 10 per cent.
This can be recycled if there are efficient recyclable management systems. Even
though, 10 per cent can be recycled and converted into energy, virtually, they are
not doing it. I mean after segregation, whatever is available; though the information
is 10 per cent, according to me much more is available for recycling. There are so
many rules regulating the solid waste management in India like the Bio-Medical Waste
(Management and Handling) Rules. Sir, I must appreciate various Governments like
the UPA Government which started this and even the present Government also as they
are focussing on this in this Budget. They also introduced Waste Management Rules
in 2015-16 and Shri Prakash Javadekar did a lot of things for this when he was the

Minister. I must say that there are so many rules regulating solid waste management
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in India like the Bio-Medical Waste (Management and Handling) Rules; The Batteries
(Management and Handling) Rules, The E-Waste (Management and Handling) Rules,
The Plastic Waste (Management and Handling) Rules, The Hazardous and other
Waste (Management, Handling and Transboundary Movement) Rules, Construction
and Demolition Waste Management Rules and Solid Waste Management Rules. So,
so many rules, regulations and acts have been introduced but the main point is how
to bring in an efficient solid waste management regime in this non-environment
friendly atmosphere. So, we must see that waste management is channelized properly.
So, these are the things the present Government is having today. So, here despite
so many rules, I feel very sorry that still we are not successful and we are still

failing to achieve it fully.

This NDA Government and the hon. Prime Minister has launched Swachh Bharat
Abhiyan in the country. We welcome it and we are happy for it. But, even then
domestic wastes are thrown on the streets. Construction wastes are left unattended.
Bio-medical wastes are disposed into municipal waste stream, polluting the water
further and making it dangerous. Now, I would like to mention the main reasons for
improper management of waste. These are, improper planning of waste management
while planning townships. It is very important. So, in the townships, whether in the
industrial townships or in the urban townships or even in the rural areas, these days,
they are going there and creating townships. So, there should be proper planning of
waste management for it. Similarly, another reason is, impractical institutional set up
for waste management and planning and designing in urban local bodies. Here also,
as I said, they are not being practical and they are having a lot of mismanagement
in the planning and designing of the urban local bodies. Next reason is lack of
technical and trained manpower. On this also, the Government must focus. Next is less
expertise and exposure on city waste management, not using modern techniques and
best practices. The other one is need to create awareness among the public. This is
very important actually. Unless public co-operate, with all efforts, no Government will
be successful. Now, I would like to draw the attention of the Minister to one point,
as the NDA Government and the hon. Prime Minister are very much concerned about
cleanliness and Swachh Bharat. Yes, we appreciate it. But how to get the results?
This I would like to know from the Minister when he will give the reply. What are
actually the efforts being done by the Government for creating awareness among the
public? India's population is more than 120 to 130 crores. There are people living
everywhere and public awareness doesn't mean creating awareness through newspapers
and creating publicity on TV channels and through films. But public awareness means
to create awareness among the common man. Thus creating awareness and bringing

about consciousness on cleanliness has to be brought in the public interest and also
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in their own interest. For example, innocently, a lot of people in the villages and in

the urban areas also particularly in the slum areas, they are not aware of it at all.
It looks so haphazard and they are throwing the waste openly. They only wag and
walk over it. And, when rain comes, the waste becomes infectious and as a result
so many diseases are spread. Therefore, awareness should be done in a very big
way by the Government through various channels. Then, another reason for improper
management of waste is outdated management information systems. Of course, some
newspapers also report about it and that can be also borne in mind. Then, the next
reason is fund constraints with the urban local bodies. Here in my Bill, I propose
that the Government of India should provide some funds to municipalities and also
Panchayati Raj exclusively because when you say words like cleanliness and Swachh
Bharat, you must provide some funds also for this purpose. Then, the next point is
how to approach this waste management system. I would like to give some ideas.
Efforts should be made to see that there is waste minimization. Secondly, as far as
possible, materials should be recycled. Municipal solid wastes can be generated and
processed into energy i.e., waste is transformed into energy. So I say that efforts
should be made to see that there is waste minimization. In the industries, there is
new technology, modern technology. In the modern technology, when we will use
the latest scientific system, we would be able to minimize the wastage. I have been
already following up the technology and I am happy that the industries are doing
their best, but still, besides industries, the other sources from where the waste is
generated; they must also concentrate to minimize the wastage. Next is, sanitary land
filling. Of course, in metropolitan cities, because of limited land availability, there
will be a problem. The Government should explore the options. Sir, this is a very
important matter. In cities, the segregated wastage which cannot be used for recycling
or which cannot be converted into energy is just thrown indiscriminately. That is
being thrown into the river, in the nalas, in the channels and on the streets. Here
also, the Government, along with the State Governments, Municipalities, Panchayats,
must make efforts to see that it is thrown properly. It must be thrown systematically
in selected places and in selected pits. That must not be thrown indiscriminately.

I suggest that there must be some management system for this.

In the Solid Waste Management Rules, the Government has mandated duties
for various agencies. Rule 4 deals with the duties of waste generators. Rule 5
deals with the duties pertaining to the Ministry of Environment. Rule 6 deals with
the duties pertaining to the Ministry of Urban Development. Rule 7 deals with
the duties pertaining to the Ministry of Chemicals and Fertilizers. Rule 8 deals
with the duties pertaining to the Ministry of Agriculture. These all are Solid Waste
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Management Rules, which was introduced by the present NDA Government with
some modification in 2015-16. Similarly, Rule 8 deals with the duties pertaining
to the Ministry of Agriculture. Yes; the Ministry of Agriculture, the Ministry of
Chemicals and Fertilizers and the Ministry of Urban Development must play a very
important role in minimizing and controlling the wastage. Rule 9 deals with the
duties pertaining to the Ministry of Power. Rule 10 deals with the duties pertaining
to the Ministry of New and Renewable Energy Sources. Rule 11 deals with the
duties pertaining to the Secretary-in-Charge, Urban Development, in the States and

Union Territories. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please stop talking, there, on the right side.

...(Interruptions)...
DR. T. SUBBARAMI REDDY: Mr. Javadekar is closely watching. ...(Interruptions)...

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): I am listening.. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, in the Solid Waste Management Rules,
the Government has mandated duties for various agencies. Rule 12 deals with the
duties of the District Magistrate or District Collector or Deputy Commissioner. Rules
13, 14, 15, 16 provide for duties to be discharged by Village Panchayats or Rural
Development Department in the State, Central Pollution Control Board, State Pollution
Control Board or Pollution Control Committee. Rules 13, 14, 15 and 16 are very,
very important. You can be successful in controlling the waste management provided
the Government focusses on Village Panchayats, Central Pollution Control Board,
State Pollution Control Boards, and Municipal Authorities. If there is coordination
with this channel, you will be able to achieve that. But where is the coordination? I
would like to know whether there is any constant monitoring of these activities at the
Centre and whether State authorities are being periodically consulted. Here the issue
is, all these things are to be dealt by the Ministry of Environment and Forest. All
this has to be channelized and coordinated by the Central Pollution Control Board.
I have seen that the Central Pollution Control Board has limited capacity, limited
machinery, limited technology, equipment and resources. So, the Government must
strengthen the Central Pollution Control Board in a big way. The Central Pollution
Control Board, besides controlling the pollution, must have another thing to see that
State Pollution Control Boards act very effectively and see how best the industrial
area, municipal area or the rural area or various other channels that are producing the
waste, are, actually, following the rules prescribed by the Government. Mr. Deputy
Chairman, Sir, that is why, I am bringing this legislation which is not only very

brief but also very effective and pointed.
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Clause 3, of my Bill deals with the duty of waste generating unit and large
manufacturing facility. Clause 4 of my Bill deals with the duty of the municipal
authority. This is a very important authority. It has to play a very important role all
over the country. Even though the Government of India is not directly connected, but,
at the same time, it is the duty of the Environment and Forest Ministry to see to
it that the municipality also plays a very effective role and implement the rules and

regulations framed by the Government of India in controlling the waste management.

Clause 5 of my Bill provides for penalty, including imprisonment and fine. This
is a very serious matter. If the Government’s official machinery, including officials

do not follow instructions, rules and regulations, I suggest that they be penalized.

Clause 6 of my Bill deals with the Central Government to provide requisite
funds to the State Governments for carrying out the purpose of this Bill. Here the
most important thing is, the entire nation, hon. Prime Minister and everybody wants
Swachh Bharat, cleanliness and away from polluting atmosphere. For this, mind, heart
and money are three important factors. Besides mind, heart and money, if there is
no implementation, nothing can be done. The municipalities will always say, “We
have no money.” Therefore, there should be some thinking and some application
of mind in the Government of India and in their budget. Yes, they must have a
separate channel to provide some funds to the municipalities, and create awareness
that it is very important work. The Central Government should give some funds to
the municipalities. I do not think that they can give more funds to the municipalities
and panchayat institutions in the country. The Centre can give some token money

to create awareness. How much the Government is committed is very important.

Clause 7 of my Bill deals with Act not in derogation of any other law for the

time being in force.

So, I request all my colleagues to support the Bill. I also request hon. Minister

to support it.

In conclusion, I suggest that the waste should be recycled or reused. Here whether
it is the NDA Government or the UPA Government or any Government, everybody,
irrespective of the political affiliation, is committed for clean India. Every day we
are seeing the message of the hon. Prime Minister that he is very much concerned
over cleanliness and neatness, for which waste management is very important. That
is why the present Government had introduced it in 2015-16. Sir, I will take two

minutes and conclude.

MR. DEPUTY CHAIRMAN: No. I am supporting you.
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3.00 p.m.
DR. T. SUBBARAMI REDDY: Even as per rules, there is no time limit for

Private Members’ Business.

MR. DEPUTY CHAIRMAN: So, you are requesting the Government to support
you. I have already supported you.

DR. T. SUBBARAMI REDDY: The Chair always knows which is a good point
and which is a good subject. Everybody is interested because it is in the interest
of the nation and the people. In the society, poor people in remote areas and
municipalities are suffering from infections and so many other diseases. The main
reason is the wastage is littered there. Even if you want to improve the health in
these areas and even to reduce the burden of the Health Ministry also, waste must
be controlled and managed. Then, it will be possible for the Government to control
diseases also. Now, the challenge before the Government is, how best we can do it. In
2015-16, waste management and waste disposal rules and regulations were introduced,
in addition to old rules and Acts given by the UPA Government. It is a challenge
as to how they are going to implement and how they are going to overcome the
bottlenecks, how the Ministry of Environment and Forests is going to implement this;
and how they are going to have coordination between the Central Government, State
Governments, Central Pollution Control Board and the State Pollution Control Boards.
If they monitor every quarter how to implement, then, results will be wonderful. For
this, irrespective of political party affiliation, in this democratic country, everybody
should support, and the Parliament will also unanimously support this Government.
For that, Government needs to bring forward a white paper and a blueprint of the
plan about how it is going to successfully implement the rules. There are so many
rules and regulations and so many legislations. How are they going to be effectively
implemented? What is going to be the net result? How are they going to achieve

it? So, monitoring is very important.

I hope all Members would support this Bill. It is a challenge for everybody. My
friend, Shri Prakash Javadekar, has been the Minister for Environment and Forests for
the past three years. He knows the subject quite well. I am sure he would support
it. He is a successful Minister and I am sure he would recommend my points. I am
confident that the Government would take interest in it and successfully implement

the waste management programme. Thank you, Sir.
The question was proposed.

MR. DEPUTY CHAIRMAN: Thank you very much. This is a very good Bill.
I extend my support. Now, Shri Ananda Bhaskar Rapolu.
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SHRI ANANDA BHASKAR RAPOLU (Telangana): Respected Deputy Chairman,
Sir, our versatile, veteran Member, Dr. Subbarami Reddy, with his knowledge and
commitment, has presented the Solid Waste Management Bill, which has eight
clauses and lot of financial commitment from the Consolidated Fund of India, for
our consideration. Now, keeping his anguish in view, as also the concerns of all, not
only within the House but in the whole of India, the cleanliness and greenery is a
priority for us in the light of development, climatic, environmental and ecological
challenges before us. From this perspective, landfills surrounding our cosmopolitan
and metropolitan localities are not mere landfills; these are landmines, and the grave
problems of those landmines, the allied slums and slum dwellers have to be looked
into while thinking about solid waste management. We have the Central Pollution
Control Board and the National Green Tribunal. Recently, the NGT mentioned that
after the ‘Namami Gange’ Ganga Rejuvenation Programme, not even a drop of the

Ganga River has been treated. This is the plight from which we need to learn. RT%
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[THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY) in the Chair]

Have we ever re-visited the Swachch Bharat Abhiyan after three years of its
inception? The Central Government is yet to revisit it and assess the requirements
and priorities of the Swachch Bharat Abhiyan. There is no strategy for waste
management, except for photographs of people posing with brooms here and there.
Just like the Treasury Benches are pre-occupied with discussions amongst themselves,
a half-hearted treatment is not going to help clean up the nation. Committed and
constructive treatment alone can be of some use. In the Swachch Bharat Abhiyan,
there is no component of waste management, either in rural or urban areas, municipal
corporations, cosmopolitan or metropolitan cities. How are we then going to look at
it? As on this date, we are yet to define the waste, solid waste coming from various
sources. It is also having the chemical toxic contamination, and it is also having the
recyclable, reusable waste level. But, when all get into one, do we have any facility
to burn the non-cyclable waste? In India, even as a Pilot project, we are yet to get
plasma technology to utilise with the modern, ultra energy generation capacities, with
which we can burn out the toxic, non-recyclable waste. The Municipal Corporation
of Pune tried to have one ultra energy generation technology from where Prakash
Javadekarji comes. But, they could not utilise the plasma technology. With plasma
technology, several nations are trying, and successfully using it to burn even glass
and plastic. That will augment from the complications of waste. We are not able to
look at the bio-waste, food waste; we are not able to look at the industrial waste;

we cannot differentiate between the electronic computer waste and other biomedical
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wastes, and these are complicating into landmines wherever they are being used as
the land fills. And what about the life of slums? As today, happens to be the World
Tuberculosis Day, infection causing tuberculosis, cancer, several types of fevers and
gastro-intestinal complications are directly having relevance with the cleaniness of the
environment. But, our commitment towards the cleaniness in its entirety is just very,
very pathetic. That is why, demands are being raised. We, in Delhi, are reminded
of the fog and smog. Whenever there is sugarcane cutting season, whole of Delhi
and the National Capital Region is struck with smog. Yet, we are not able to instal
any technological support in weeding out the complications of the sugarcane fields'
burning. Can we do away with the sugarcane field burning? It will be occurring
naturally as soon as the harvest cutting is over. But, when we are not able to address
those complications, the prevalent conditions lead to dangerous toxic environment.
With this, what are we going to achieve? The Central Pollution Control Board has
admitted on record that they are not having any control, and they are not having the
required human resource. As Dr. T. Subbarami Reddy has mentioned, the connectivity
between the Central Pollution Control Board and the State Pollution Control Boards
is very meagre, and the inter-dependency of the public health, health and family
welfare, and urban and rural development besides, the Environment Ministry and
other allied Ministries is yet to evolve. When you are able to look at the problems
in a comprehensive manner while addressing them, if you try to spend some amount
for the prevention, the prevention will also include the waste management strategy.
Until and unless we have the solid waste management strategy, the Swachch Bharat
Abhiyan is going to be just prachar abhiyan with Mahatma's glasses. In one glass,
we will have swachch, and in another glass Bharat, and where swachch is written,
there is no Bharat, and where Bharat is written, there is no swachch. This type of
easy playing shall not help the situation. So, keeping the concerns of Dr. Subbarami
Reddy with his Bill, I call upon the Union Government to come forward to evolve
the required solid waste management strategy involving the installations of waste
segregation, and their re-utilization, and the non-cyclable waste to be burnt through
the plasma technology. This is my urge, and I appreciate Dr. Reddy for his initiative,

and I encourage and support his move. Thank you very much.

SHRI BASAWARAIJ PATIL (Karnataka): Mr. Vice-Chairman, Sir, a unique and
magnetic personality of our House has brought an important Bill in this House
regarding ...(Interruptions)... Dr. T. Subbarami Reddygaru, a unique and magnetic

personality of our House has brought a very important Bill in this House.

SHRI JAIRAM RAMESH (Karnataka): He would bring amendments also

afterwards!
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SHRI BASAWARAJ PATIL: I welcome the Bill. 3/@ H 1T &=l # arem <=1
H 3 arel oAl # 9a SITET waste WRI H SUd BN favd & sffds gad €
M dTel 12 AT #H the city population will go up to 70 per cent and the rural
population will come down to 30 per cent. It means, cities will be the headquarters
of all types of waste materials. SH®I SIS HEl-HEl W Bl & — ToI-de! Bfdeat
g, YoId I €, IRUdTd & YRR ¥, Ufeetd HaRT B dTell SIIE &, festivals @1
\_rTTI—a\;g',ﬁﬁﬂ"lﬁ%,temple%festivalsﬂ?lﬁ%—WWWW%W@
0T B1eT © 3R I8 98 <ol 9 9¢ W81 gl "Wes R " & AR IR 3exviy
g A St & M & 915 Udh 9gd 991 AMNAN FArdr 11 Bl $6d forg ISt A
H municipalities @1 &=RTRT &1 fadRor fear Tam, «ifeT #=1 w81 I8 & & s1. <N
JARF Yg! S GHSIER 3MMSHl 1 39 310 9 ®I o 99g e $9dh R |
1 faeR € fBar, TA1 g9 ST §1 Wastage ®1 0T ST 9@dl ST @ ©, 3R
wastage & 0T @I T TEI QN $9P U Pl AT AFT &1 @l S ot
§ ffegd g & R Sfiad & oFid &l § T91-T0 g9 @Sl 8l Sg| o
39 wastage P BRI ST&1 TP MR YoAd I IR G gl &, incidents involving
all social evils will take place around every railway station in India. SHdb TIRY
P HW 980 g Y9G Usd T, Biagdl b SM-URT IeAd dlei Bl &l 9 Addl
i & fog €1 1. GEARF g1 St § AR BEA1 § fF oS TAN % H Sflad &
B &3 H mental pollution, ATFRTS fdbR 3MAT 81 S8l T H g9 HRar g, I Sl
TaeIHdl I e ghagw g9 el 8, I 84 Sfiad & & &F H Tad IR WS
P U AR AT &, SARIY aadhdl ¥ 31¥re e arell gfagw w4 gl =yl
3T wastage B HH BT & U PIs I 81 1T, Had management & IR
H gARIT — I wastage 3R 3AfH HRT IR Y I 3R manage ® - Ig S
&l Bl Wastage 311U gl El...

S1. 8. GEARF VS WHR UfeeTd H awareness @MY, Ig KT 81 IR YfecTeh
PI HH BN Al IP] 3R B

2 FEART 9Ifee: 9fectd HI AIH M. (FEEM)... SR AT I8 8| Hel
f plastic & production ®T d§ BRI, T Tl TSl DI b b Gae H MY Tl
BB 99 I 59 UHR I Taid Dol b1 ST el Wb, RTd! easily recycling
8l 8 god! &, e SR g 431 4 U491 @Wd 8idl §, 99 dd dis W GRER Y,
S B B BT SAMTY BH AART o1 ISl B SYANT B, [T recycling B
bl &1 50 ARG FAST B &1 ST dTell i Gfaem & — H g1 dg91 I dbadl
g, fplt 89 & 9fy A R R el 81 89R <9 & 9ga 9 siierdl, fagH smend
TR S ATGH o Pel & 6 WRbR S TWRIai Bl [ gopr a1 gfagw ot 8, 9
BaA fol-aTS B AP ©, AU B Fhd ©, [9¥arg 81 Gl 8, 3ies USl 8l Fabal
g, W dF 9 IR wde i a1 glaaw < aiftwl a8 emerd @ 1 @El g,
QP B9 YT [T & PR GAGT F T/ TR IS ST WIS q@1 Sl I8
g, S9! Jfaurd < o W@ 21§ g fiftad wu A wem {6 Al b1 srawgdd
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W 3A¥H GAETY 7 F 99 WRIT AN ITeld IR TR S, SHHT GHUART HT| 5
TRE & HRUN W, 39 59 UHR B I & (G M qTell By TR § H wastage
A U He@yul W7 99 TS ©1 I8 FIfPEd § fF B% e W municipaliies &M o
Bl €, AP bifurcation HRP of Bl &, SHP ¢ fUB TRHR 7 3R 39 WHR
il municipalities ﬁmwaﬁwmaﬁ%, S waste recycle %ﬁW%‘, SEEd)
f&eaT 37elT B, 1 8T B G 7, SHBT ST 37l & 3R <91 & fafds 9 & 596
Wﬁwﬁmw@%lmﬂ?ﬁw%mﬁ:ﬁﬁﬁmﬁﬁ%ﬁwaﬂe
LRIl BT recycling Tl B Al & 3R STEI-ST8l IR Sl Ardol+1dh W & 5™ Yeld
e g, R fed 8, 99 e &, Hhaeds g, 37 9El ) o'l w e
gedl g, RS 8o €, T €, $¢ iU IRBR BT 3Nl A FaRAT BT B
g8l R PB Al DI AN HIAT BN, D (991 TRATC Weod] Bl AR §F T8I S
AHd € 3R araraRvr A8T 8T, WRGR fhaar f 1 @ wY 3R fhay ff -1
BT AR, I9b GROTT 3 T8l el

3exvii IUHHTEgel Sff, § U dRW% ol 1. 1. YRR Vgl Sl & 3 AURME
gdee I, 2016 & TR ST €, ofhd 31 el g 6 =i gof gHmor & 596
IR # far T8 fHar 21 gaq 99 fage e <1 garm ¥ o, SUR ggs w_c
IR #Rd R AR IRl ®1 596 xR S[Ad, IR VP IRy et g @, @
§ @ e 9§ US| ST B4l .. (FALH). ..

31, & gEReh ¥E: 3 AR | 99/ ) L (@ae).
it UBTI TAEISHR: MY UBA AP Al QI .. (FGE). ..
Sty (ot YO AWR IF): SAD! dlel AR ..(TFEH). ..

S1. 3. JERE Y 59 918§ R 9 S1eT 9t 81 89 99 W sreT ard
TE 91 Wb Al ... (FIUH)...

3t SHERTS gifed: 99 S Sl EARFEN VS Sl & a1 B a9 fordn 21 59
I BT 4 IR 199 O dTel €, Wb ARPR $9h R H G-I fIaR Bl s
gl A9 B YEA A Y Bl 8, R B B Weedl ¥ YH Bl §, Algedd b
wWeodl ¥ Y Bl 8, Md P Weedl 4 YH sl 5, cHed bl Wwodl 4 Yo
Bl &, ¥poll B Weodl ¥ Yo Bl 8, haeRAl B wWeedl 4 Y& Bl 8l 89
ST B S8 @) ¥@eedl R &I <, df wastage @1 0T 39 *T HH BN 39
UPR BI cled b1 &1 v FiftueRa e, soe mam 53t s Re A1y St &1
ST 2019 ®T <& ¥, MR BT el St & o7 foF &1 Ble®) U Sl waeodl
P IR H SR B A1 8, 86 &R 9w H 9 $H §1 §S BT 9HI o7 & for
®El T, 39D! B9 AIRIFS ofl H Ig FEdl § & War A &R ot axt RS
e 7, g FAfR et 8, Yord fAfRe) et 8, STei-oiet 3 viesft 9ol B, 9 99
Eﬁﬁ?@ﬁﬁ et E1 S A e g+l ot, 9 @I automatic recycling B ot
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[ g9TaR™ST grfed ]

— g8 Wd ¥ 7 oY A1 3R ST Fell SRt off, <fh oS suRI $ Tea Hifai
P PR, AYFHAT S 9 R 89 7 Ga AUl aRaral BR ol 5l Sy HH-H-HH
3ITST A1 B9 3T Wiel 3R WRBR 39 fawm # 39 $ed Iog| Wiy 8, § areroiy
<1 GERTN VS S ¥ A w6 {6 oy 9gd € wew gl 97 J8i @ g, dfed
99X H 3u gRYul =R 81 fhar §1 s9feiY o 9 e B 999 ddR ARBR
 facht @Y P g8 U gyl denfaa faam oer e # Syl Ut Wi aRd gy
H U 9 A BRal gl

it faerR wae e (([STR USR): AT SIS Sil, AR Sl gERM!
YS! gRT "9 IraRre ydu faere, 2016", Ta ol faerges |es # uer fhar
21 39 fda & |9es § wifead Sft, i St 7 o feR eraa g €, § S99 o
3 Bl FHIg Bl gl

ARG, XS S 9 fIR 3 fatas & 7@ & IR H 99l B g1 H W 89 &
59 f9a &1 w9 &Rar g Aeled, $9 QU Pl IAEIET doil ¥ 98 BT T SR UM
SATHI A AN SR BT TAT H BT BT aRB AT I8 &l 3T ART Nold wIH, a9
e 3R o’ & Arell & fFaR a1 o Y @relt e iy ut 7, g8t gef-siue
FAIPR I8 T © SR g8l A Frhe arel dERT gguor UeT HRaAl § SR SRl b
70 AT 916 W) AR 4 39 IR H 319 ST T8l by 1 AgIGy, ool fhar &)
AT F IR H BT UH 98d AT qaTel o AT 3T fhae Sy F garer &1 <&
Bl U8l U ST T, STd B8l oIl oAT:—

"I Wl 7 9, gt ]t Wikg e,

ST T S el 97, 3R 81 a1 St aratl”

SUTET e el e u7 @1 §, gAfelg wial | ¥ER] $Y O’% Udd 8 I@T 2l 9% A
TRUAGY 2, oifdh e W Fer & foes & iy aga & faww 81 96 1=
WTI% 8] gl 39 & AT AN &I Tg AFRIGAr 99 R ® {6 T 1 8% &1 Haxy
S TR STl <1 Y Yor SR gER SMMERT 4 AW, 4 I GR K H el <3
9 A gquul herar 8, dHRAt YeT Bkl € 3R @y i 1R iRl @1 Rrer 6
B S 21 iy I8 9gd "ewdqUl f98ud 21 89 91ed © 6 39 aN § WReR 3
BT 1Y 3R U RPN 9T AN Heled, Bald TSyl die R ¥ H 39 F9 I
WR BIY G P U SUG Gl BT 9@l § 6§ AN gaw eErey gar ¥8 8
e H A AN GA9 ETerd gell I8 § 3R I A fISTell Ired 1w Al R
g 81 I gX M HE SR A STE IRE A et 81 AEIed, $9 ORE B Sl
M PaRT BT B, SOH W W, AIEl, Bid AR THH g P IR TIR B
T B9 W Bl -3 B & o0 a8 ff <@ § anar ® {6 59 99 § o o
TR ARt BT IR BIC gTdi BT AN B ol 987 <@ § 7l 7 b T8l dearT
Tel ¥ 3R ded v, Y WY I9 # =i dl oI SIdl & i Sd I IISHTR
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Tl ¥ ITF U U1 AEI B, UGS PR el G, AU UT WA F AU BIC-BIC
el B I PRI $ R H WIRCH, i 97 & g o f&an S 21 8 <wm
3 e 2 5 3 @ §F W €, wiRcd 99 @ € iR 9 S 99H Bl S9N
JUAT US W BT M PR &l FSHI b [HIN P, AART Y GHSARK 81 S
g, dfpd g <% W B @awen 9§ [ I @ ufewse ' oy, Rre
IR, N, fdeell AT SR HIg UY ISP R WA 81 OY, A HIg FaR S-A IR o
3R IHP! T, &9 e # IoTHR o SMY| g Ul Il © b DI SR TH &
AT &, Al GRSl SR AR 31 Y, I F FW A ddbel Ml IoR & ©,
IHT JURTE [ F8F W Bl 8T 2 3R Fed UaT1 81 3@ 8, Rraw awm fiiat
a7 1 &1 E1 ©. 3. gERH Vgl Sl 9 AN €, 98 989 decdyyl 8, 3R I8 fda
3 ST, A SHH AR GeRTY g1 e

SUFHTEET Sfl, T oRW NI §, A1 GO IR BAR S H IO ufRrd F wreT
ST B 9R [HR &1 3AToT, 98 A AN, Sl TR ©, SAP! &1 gad Bl RISt T8l [Fefdt
S 99-9S Blcd &, SISl WHT §)1E 8Id] 8, g8 s+l Sarel #AT § %l STl
g fr Su9 sy iR el Ue7 Bt B S9d MueH & B IdR Bled Uy
& U Tl B Bl 9% 9 W Bl AY TP W, Al H AT ol H S BT B
BT 8, o el &1 g FHRT Yg7 81 S g

¥ o) A W g B o1 fF B B bls Gl 8, SGH TP Bicd 941 Bl
B far B S9F feamt # faar ema f g9RT S e @M ®, 98 §)d1S | 9,
g WGHET Bl TN W of, SAAY S 31U Bled & A 8l d9-93 WioR 9 fau|
I g U WM Bl UfHT Bp fhoR d @ <l S W) IRIG AN Neld e F AT
®El AR F gAPR AT W8 ¥, I8 301 Udbe IOy 3R @l @ fonl &9 sqa!
TRIEAT B 21 B9 B! ST, §H 3BT oW1l 3T IRE o 3= @l l, foras o
glcd dTef 8, S9P] 39 ¥l dl YT A1yl

IU[UTEE S, AR, QT8 AT Al H Aol 3R W1 9gd waste Il §l 9
IR Gell ISP TR Tl oral § AR ST 1 Ryl Iod ekt €, SHd diF
art RreR g §2 S dnT gei-siuel & PR t'd €, W9, St Ot SeTel
TR YEd &, 9 3P RHR B & 89 i & U gar & forg I i L ' g,
gafery S99 SHIRAT YT B8 Sl B IR Ig fASyd 99 SQ, al Sqd fv At
ARAT BT YN 3R S99 o fer

AR, S 6 9 @il o7 ==l #1 2, 39 fU 89 WeeR) U 9, | $
TSR I I§ B a1 BRMI SIF <19 &b &R A 59! e &1 Smet & 9Rd
WHR 7 g dRE A "TaeodT JARRIE" IR ©, 9 39T 9919 g 31t U Udhie
P B H R WRGR §RT, AT M T3 S gRI, 9 AT gRT 9618 1P
% e a1 8, AfeT 7' onfl e T8 21 e fog weed tgee 9 e
I AT TS AT /AT Sfl, 39 vEeiRe! AR ot €, 39F fov ta deolae
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[T faemR gare fAere]

AT TSI 519 I & W) A gedi B RIgran S 8k 929 3= ') § Sfedl, 9
q U H-GW | g fF T8 T wEl % W B2 g U Hi-a1 B R
6 ST B8l Bl ALY, Sd I8 Aol e § 31 g, a § aweran g fb a8
U 3Ted g9 SITYE 3R &F < St el Perrd €, SddT e gl

T TR WRBR "R FHE" A 3R AR B FB1s &b 7 dRIel o9
FT goic @F B B! Bl AR, AP Y 3MTd I Hig gford B T8 § 5 afe
®Is T TS H AT A ol H Hl HRbe Sld ] 2, Al S99 US| Ja g8l
et et Y PaeRar €, %l & fFaR ) a1 o' del i baeRar €, S
S AT o Bl YD BIA IAHT TSI 3R ARBIRG] BT STaEes a1 TS|
R 3ferpY & &5 # U gdpreal Ml §s ©, SN I U ©, BT AT AfRdl H
ST 8, 1 3R a8l & ARTHRT B Sarges! I8, dOf U+ 3T MfTHRI 39 e
B M dTel AfRT & FUR FHI TN BT B BN, IADBI A0 FRE B
T, AP SN H TTAT T <1 ST TAT BT, 9 STHR I "I FhTs M=
el B U

T8Iy, AR AT Y31 98d I8 f9d oMU €1 W O W IR § Sl S
ot <81 8, D! M- B8 & forg 7! &1 SuanT g1 =nfeyl givar #
T AT 990 €, ST R UTforaral &l WRigH! a1ey, S dax d WIRed Bl AT
PR T, Bia Pl AT TR S, IGh JED A Al DI AT IR S| T <@l § &
FHATS! AT ART HATS HGT IR ol ©, ISP dI8 WIREH DI 3 B © AR D
TMHL Al B AT HRA &l S 918 Y AeT-3TeTT Heh Sdh! AeTT-3TelT I
TR I BT BM BRA gl Al BT a1 PR IRBR Bl Ok A TRUNADII DI qraR
1 TIfRY, S¢ foU &9 B AR HRH! Ayl 89 I8 9 B § b Wiked 3
FART qIeX oadl, AR SHIF &1 Sl SART-3(RT 8, 98 $H 8 &1 &, Aferdi a9 o
gs O I ©l WIRed Fedl T8l §, [oad RO 981 Wi kil &1 FRT WIiRed
Ie-8S B Wal ¥ o BT 8, N feae @ @t }ae 8 & 7, fhad gan
gl I8 ¥ Wife IqP! Igrar T8l fa & wel-wal faft g 7 wifed &1 99
A 5T 81 59 Y U Jgdl B 991 @112Y, difeh WIREH BT Sl IUAN fam
ST RET 7, S9 [ @RE 9 99 B S A1fey &R S e g ardl 9, fawrs
JIRE T, S SIS & IT 3 VW &, SIh! STANT H of&T ST <MY 3T 379 o
¥ Tl WY AT A W Tl MY, X P W AT I§ W@ T 396 ueH &
oY AT YS! 9189 S I8 97 oY ©, I8 984 38l §l B9 sG] 99T BRd ©
IR A F3) S § frdeT ®)Ar aed {6 Ue Ui b wu H YS! 989 I8 Wsde
WY fdeT SMUeT &UT9 SMBYUT BRI & fTT oATT 1 S HTH AMIHT HRAT A1V, a8
AR Vg1 989 ) @ B H AW 6 oy 39 9 & et 9 7w’ ey,
T YT ST "Wew YR AR 7, " ABTs JAE" F, I8 A%l B U
3R 3T Tell A BT a1 PR 2, AN Gl I8, A A Pls BRIGT B dTel]
TET 81 ofd H § 39 fad BT qHT PRaT g, gIAIS|
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31, A AR A ((8R): IUAHIEE Helqd, I§ Sl "SI IRIe yeed
A8, 2016" BAR IR 3R ey Gew Sl. 1. GaRF Vgl d8d a8, I8
iR Suferdl & & # Bl oMo R UaR wex ¥ o *2 8 8iR dfmiRRat ggcdt o
B 8, $TPT APATH B Bl d¥B 3BT I§ SIART Bl 3T e § e ol &
BRI, BRI W HaOxI Nhes & RO S FHIRAT 8, I TEMRY BT B9 ol o &l
IR B P arSS H $=AX P AT ST A A I B, F G IS b BRI 3N
Re 81 39 e @l pg™ $ fau s=iE S gea Ry €, § S96 wweT # o
JBf GeT gl WY B, YR WHR P Sl GIER GG & AT A9 WRHR BT Sl
QIR HATAT &, ITB] 3 ST P A AP oAb JeqIT HIAT AT fo7=T
JHR B BN & ITAN A Py <3 4§ [ASiell &1 I fBar o @1 8, a9 8
AR gl W 599 fIoTell &1 STeT AT 918l 31 g9R favmR yvre e ot
I W ¥ 5 sH! rAyge W Wt o WE B, SN AR Bl I B Bl AR
3R wRe® BT 3T-3eT HR dlell 7efF Bl SHB! 8 TRUIAGT &4 H, a8 98
U< RUIfIDT 81, I8 I8 HSTIIAPT 81, dle TRUNIGT 81, 81 $Hd! Fawell
BT IRT, d1fh SR Bic B SAD NI faotell g1 ST Gdbl Bs <9 Bl IRE
URT § W) B3 S8 daX I faofell 3R WIE g9 &1 JIRAT BY TS off, TR 3qRT
g 121 fpar Tl f5d R A s9aT A T8l fhar a1, § sH6! IR MY
S P HHI 6 MY 0 W TERRYAS HM I

HEIGY, H MBI U SaTexvl <1 ITedl gl 89N ATGRUR 76T A 919, 1 g9R
JIFHIYR &b el P HFI FiFa 3R F3i1 €1 BAR Y8l Hic! § o¥e R wic Bl
I€ Ugel QB! &5 H A, AR gR-eR WeR B1 fadbr gl T, g8 qHd IR wie
3T 3R 3fg g8 TR ¥ uRAfT 81 b1 81 37T I8f I8 Bl & b I e Ura”
e A S G ISl B, SN FART GOFHRQR FoTel, S ol & fog uiag o1 &R
T GOFHRYR-HIRERT S TR Bl H ol B ga9 Syl Wl sl off, S99 R
TSUUT & HRUT g8l Bl oirdl WA Bl Tgl SAD Icl H ol TSP Bl Y STy o,
IAD! Bls A 98 I TRE WX TN, FTI5 RO G81 &b BRI TGN TS YA
PR W &l AMIHT HHT a-¥% Y &I <=1 811 3T ST H @I energy S99 &
forg LED @mge orm %2 €, A1 S 999 e E, R 98 U8 v el e aree?

T8Iy, BN Ng! A8d ol fda oY €, I8 el TR ¥ odx MR d& & AMRG
P T Skt 7, d1fe SHdT ey S ¥R 8t Rt W S9iiRat €, 7 g9d dRr
Bl 21§ U I8 TR Ho 6 R gdR ¥ o I3 # 39¢ SR ey &
fem <1 %81 2, 31U SHHT ey HRATgU| AFHY T d2 Sff, 8RR HA01 3R g9
GO Y, ST9 31 A A ¥l A PE BYAr, O 8 AN T S AdR
IS TIRE A6 B B B AT, TR had AT B A FIGT THEM 81 81,
ZA®G! 3N B AT TS SHD! 31 ©U <1 & forv onft I8 91 9re 218 ' o A
P g9 A B I8 NG oY 6 59 e B del G 81 3FR S9dh! Qi
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[S1. 31T PR wreHl]

P FIRRAIT wY § @A @R S, 9 S9d! ydl g6 {6 wifed wEl @
21 H I Fg P wifed & ITAN B QiR §8 FRET ST, Rifh $0d BRI
S HEMIRGT el T&T &1 31 9% BRI fha efl 7% Y1 vl §HAR JoTHFhRYR 3
TP A9 8, IUb T H Sl BT §, hoRiard sified, I9®I [ el I AT
H fiRTg Il 81 599 g8 @ 1 g qofoai w) 751 g8 @1 AER B 99 5 SH9D
PIS @A TN TEI T, SAB! BIs G Al Tl gl 30h o W B SN gaen
B Trfeyl 59 UeR | &3 <l #§ al iR wERi | Ay a1 sieifiie sarsal
$ gRI 39D] FRIGROT fHa1 1 B, IHHT JATIHD [Tl HRal B ARG H W Id7
YIRYT R & oIy 39 UH HRIGH TSy, dlf 4 dret faAl § 59 <9 & @
BT A @R I® SR I WY | 9 B, O YRl

KUMARI SELJA (Haryana): Sir, I would like to compliment and thank my
colleague, Dr. Subbarami Reddy, for introducing such an important Bill to focus on

the issue of waste management.

W, TP HBEd &, ofbd g1 7 AIY, 98 89 99 TR N BRil 21 S F3R &Il
g, 98 I § U1 IEdl § 3R IS A7 IS Al H US-US g |radm 7dl § 6 o
§ g1 & I, o fraem, Afed a' gt Rieft St wiesht 7 ' g, 9@ geuan
%\f, and he starts enjoying that filth. He gets so used to that filth. Unfortunately, today,
this is the plight of us Indians. B9 T4 AT $HP IR H 10 SR B &, b ol
A 9} Mded €, a1 89 Te et & 98 R & fawdhl, O o] g9 39&
IR H P8 T TV Bl

TAHE B WDHIRT IS HT € IR Ugel W 3@ Bl Bly W WHR A T, DT
IRAR WY S 3R M= ft 39 37 Y A7l 89 Whi=d 3R WmT 991, but how
serious are we about tackling this issue? S1§ dd &H TG A ABRA T8l B o, a9
db AR FHETT SRR W al EEIS %*, T g generation 3R QIR g disposal.

T, 99 B ARI 3R @A &, A 99 SareT At S g ToR ol B, 9% ©
polythene @1 TG3f| Igd |IAT USel, way back in the 90s, I had an occasion to visit
Syria. We went into the countryside. Today, of course, it is a very troubled country;

most of us cannot even think of going there. So, when we drove into the countryside,
I was amazed to see the quantity of polythene in the fields everywhere. 1 thought,
‘what is happening here? Why are they not dealing with this?” Unfortunately, the
same thing is happening to our country. &9 <& Sd §, 9 S8 H Y a1
SERI H SN, ¥ F IR H HE oA 984 NM © f$ 98f W9 @ g1 Sir, of
course, as Indiraji said, poverty is the worst form of pollution. &3l qgd Bl Bl
ARTR® @1 €1 Each one of us, as citizens, has to contribute to it. With increasing

urbanization, pollution is also increasing and so is the generation of waste. SH®
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F9oie ®8f 82 These kind of sporadic initiatives, 9 94 i Bl Qﬁ@[%ﬂ@'{ PV
initiative BT AT AT B PR T, Hacd I A T FHRAT BT FAET &1 81T TSl
91a a1 98 € f& Il o S fafsee wiRd €, like polythene, as I mentioned, 3HMT
e SR fSREeyeH &8 o_A1 =1feul s JASl W I T B Bl Jerd
2l B, 98 A1 991 8 ST g1 FEl 9 Hel ¥ O 98 37 & W&l 8l The Government
must come down hard on people who are manufacturing these polythenes. We have
to encourage alternative technologies. 37X &H H gad IR ¥ HIRTw g I
& fao gﬁm W H T W technology available €, & |RI @I AR technologies
TAGT AT IS, if we want to stop this right away and right now. H8I€Y, Swachh
Bharat Cess T T &, <ifdh I0b R H 3l I I8 &1 Ao & b 39 7g |
fopaar O EEEIRS 3R I8 BT M2 No doubt, awareness is very important, offepe
awareness Y A TS Y| THpel H gdi HI IR ST &1 V7 781 ® fF 39 ar #
& Fardn ST 81 g8 H Heil § b curriculum BT € T &R & and children
are more aware than adults, fpsT T RO ® fF S99 I El@ SIS %, ar °4d
TH & el Sd0? Sd §F BIC ¥, d9 g4 W gary Siar of & el T8 et
TMMEYI AT 89 |G g &, oMb 89 W Tl Herl 2 &1 gaferg R g8 a1 =€) 8l
¥pol H gedl B ST UM ST 2l We have seen it; | have seen it. Earlier | was
representing Ambala in Lok Sabha. 3Tl EACICE] Tdh HTedl %I Y sd*lr\l Qe %
o <xgr TET I ST ARG ST 8, T9 B8R Al U AMNA Foldl ® fH 50 q
fopan SITY and the poorest of the poor are given the task. 3id ITP I 3R Eﬁg ‘hTH
TEl Bl S B9 T ATl H SR AT Sar § fF oMY Ww1g BRI, which is again a
very, very inhuman thing to do 3R g8 e g8t W B9 Hardr 87 9 KB N9
SRT A1 T8 STeld| &9 81 3Tew-398 dlfll ®l et Welld @ 21 S1aes Sl et
b N | ged greT 3R CESEISEERK B9 91V, S9h 81 nursing homes &l ¥
To-forg < SgH Tl Siefd €1 I8 8% WeR AR & d Bl derl & fb ug-forg
SR, ST 3O D! TSGR FBd 7, d SI1el e had g1 I8l 1. fids g St
90 gV 8 W e € 5 oMy )1 Aa WY, AfeT 98 we SE @) dEr R SR
{9 SITE VT Bl B

HEIgY, S8l & bio-medical waste &I d1d %, where are the incinerators? What
is happening? Medical waste oxe| dispose of BT %, g e HIcHI Again &4 EK%EI@
3R 37e8-31% hospitals I 118@[ g, dl 9 M &b YeR F T8 ga1 UK & bio-medical
waste @I H¥ dispose of fHAT SITAT ¥ I8f NCR & Td Fgd well-known hospital &
9 gBT fb 39 3797 waste B B dispose of B &, dl Sai1 qardl P gHP IR
H UP BT 2l 39 UD A1 ghg [l Sl 8 3R R T8 dispose of T SITam
Bl S9PT T BIAT Bl Now, no one knows what is happening. So many times we see
stories and we read stories in newspaper and media fr ®el NEEd ¥ IR ™ Dol Usl
2l Needles TSI &, which are again reused which lead to another set of problems.
ICGRIRRIERI g1 hospitals AR Q%ﬁvl@ IE] &IRT generate P ST Bl B g9 UhNR
W, A1 I8 9gd 991 AWl Tl I8 R S W I8l 21 ARE ol 9 ug-ee & aR
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H TP Hhed introduce BT ATl &1 BH (U I Bl T AT P ©, IR BH
FEd B T R A PO T 37 AT BT eI H I T &1l 81 @ 8, 98 G B
AT &1 | hope you address this problem also. Il T =T BTl Bl Y&T 82 SAARI
W%];@%ﬁﬁq:ﬂﬁ%l Of course, they are adding to the problem also, but | think they
are the victims. g3l | ﬁe%wmé'l q Polythene 4T Kl %, m SEEd!
T B BT 2l 39P BRI {Hd TRe | ITd! Ald 8l 7, I8 9 S9d 81 U@
TE B9 U1ffe 919 PR ©, S© o Bl a1 PR © IR A AR EART & ToR(
F A, SI9 T ga deETell W gAal €, O 89 $8 T8l $R UKl 99 dis 9 &
S B, 1 BH IAUAT g ) WS 8l S 8l BRI SR del 187 39 w9 Aol
TR B A G IS

HEIGY, industrial waste B! 910 8| IS-93 ST &l 31 T BRU § 6 a9 a9
I S industrial waste el I8 &, 39 UR 3T ddb Bls G el o IR 8?7 B
9 P8 Al BRU BT AR I§ B W ¥ 3R B S8 2l 39 W b o & IR |
S FRIER BT 8, S99 SSW Al $B 1 $B MR [hld od & 3R a8
3T PR AT Bl BIg A DIs (B BT TFGR BNl 21 SAfY ga1 81 g8 Bl 3l
YT BN AT AT HRAT BN, oI AIqH 81, oifbd $B 7 $© Il SR & &
industrial pollution B T8T ¥ 3R 87 $B &< el o1 2 Tl a8 e TFm @t a1d =,
Wﬁmﬁﬂ‘ﬁqﬁwater body I 89 d1d o ol 3T & &7 most of our water
bodies are highly polluted. They are highly toxic in every way. Udh AR SHH e
S B SR 2, A gAY IR s Sl 2, |ifers d’e Sl g, giferd| Sl gl
3y fpsft Y 1t & U Tl 98Vl S9$ fHIR WR et Bt Il g1 981 < &
P HSl Al & 3R q81 W STel Ol 81 BIg T Pl dl W, T8 TR FoR B €l
8T B, S 9@ df %@ 7, dfe R fewar 98 8, 9 $8 9 $8 @1 81 @ T

H 3MIP! toxicity BT TP SETERVT AT @AM ST H F8l, dgel H rdren 4
Qs [T H gAY 1| fFATEre I ST B3N BIeld] BT BHRT U 98d &l grax & o
e ST, d g1 &x1 g3l {1 Pel fd 3mud I8l ol Ul &1 g g 99 g,
SRAT AT BT o1, IHBT I F3N? FAT SAD] YT @eH 81 7T T T 3?2 Al I8
araT f gt 89 98 Ul Ui 9, Afe ol % o O 8RR SMeR ot a8 g e
tﬁ?l’dﬁ, because it has become so toxic. Irrigation ® f%ﬂ’ ﬂﬁwwﬁaﬂsﬁw
TR B Whd Tl A Sl AT §, I < ATl I DI 51 I S ©, A P (&7 I§
sewerage‘sHTRﬁ%I%?W%‘?Wé@ﬁ%aﬁ?agﬂ@m%lwaﬁw
HA P forg S g, A B9 SRIERT H WISl <@d © fF AN S H A o1 R E,
S H gl BX R 81 WR, Ofd qP 8 Tl § AW A8l BN, I9 JH g8 T T
2 Felt ggdt 2l B9 $HY THRd B difevl $9H ARGR BT IR AT a1l

31 municipalities @Y 9T 81 @ gt 918% %Hahd ®, SW SHGI BT BT 91 Bl

It has become a very symbiotic kind of a relationship between the polluters, enforcers
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and those who have to collect. SITIS®H Sft, 3mma JEi I3 B § 3mem dwN fh My
HDT e ol don't expect you to reply to this today, oifp Uh IR Ud S NS
‘g"&; oft fo6 ST8T Air Force stations %, TE1 solid waste managements P %I'Q plants ﬁ‘;’
RN | 3reTelm § Y gg fIam T, SICAl unfortunately for whatever reasons, you know
how different Departments work. With some private party Jg [ Bl T, SICERSRED]
STST VAT &1 T T Ie aga U9 sRe gall, WReg e R uferi o jET SiiR
EERSAEEC] Tf§, RSP | think, they did not get environment clearance or something
like that. @1 &I BRY 8 {6 39 dRg Td-Hc Th a_¥% I IGT T &, 1T arsa
g, AT PRITINE HRAT 18§, offh+ things don't get off the ground. &TH BIAT Tl
21 I AR B 3H 987 o ARl o1 =1fey) 39 gt wwefiRar & o =y f
B9 Tl W I8 32 BI 919 §H BIC U, d9 s+ e el off, fhR ot RAfy d'aw o
IR & A Aeft JEf WR 99 €1 99 §F BIC I, A1 TR-ER ¥ Sl BEIS SHST Bl
o, B! AT ST AT BH I T U 3R TS utensils 910 A1 IFH Afeai
IGY Sl offl SPT SRIAT BIT ATl Like Papier-mache SAdT ST BIAT 0T, Al
recycle Bt off| @ o fBR ' g & traditional technology %\*, SHDT GEIHTT hRHAT
ﬂT%Q and the latest technologies are available around the world. 89 -l ERIRSHIG]
%\:', Ifeps g8 9 ST 81 ST B It comes to a naught because g Sl Ud linkage
T 12V, 98 T8l &1 Municipalities ®, Td 8, el fo9-9-fe7 gadt & < &) Bl It
is assuming very large proportions and we must do something about it, not tomorrow,
but today. That should be our attitude. f&eell ¥ 3FR 3T &R dhe o, I J8f
U landfill T, landfill ST fill &1, 314 g8 mountain &9 T & 3R IFH AT o1l g3 2
SHTE-SITE 3T & Sl ®1 This is happening to our water bodies. This is happening
to our landfills. We are generating more and more waste everyday. ...(0HY G| ‘Eiﬁ)...
98 T & wastes Bl § 3R U1 $B T FEd gU, TT IRNE B § B L G
a9 ¥El W T Sl Uh HEl IBM ¥, WHR S9! 984 &l WHRAl F ol I8 s
AR 3T 9 5 U+ MY # & &, Afh I 99 A9+ | O 8, Fifdh S
TR PG el 8l T8 gl Al 3T HUT b S ARM! Y3 S BT I Bl dd, SHB
urgently address BINTY 3R $ T BT TAT I BT A dTell AT BT Hell HIFTYI
AR, YA oI A Bl i1 Al &1, I0b oy 9gd-9gd g=drs|

SHRI LA. GANESAN (Madhya Pradesh): Respected Vice-Chairman, Sir, this

Bill mainly deals with how to make use of the waste and how to manage the

waste. But my worry is different. My worry is, how to prevent the waste because
here the problem starts. Instead of thinking about the cure, I am thinking about the
prevention. Of course, I will talk about 'cure' a little later.

For prevention, the Department of Education has to play a major role. The hon.
Minister is also sitting here. The teaching should start from the schools and colleges,
and awareness should be created. Now-adays, these things are not taught. There are

certain things, which they fail to teach. It is the responsibility of the families, schools,
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religious organizations and social organizations to teach the younger generations so

that we can have a Swachh Bharat in the future. For that, the effort has to start now.

Sir, I do not want to mention the name of the medical college, Long back,
I visited a medical college hostel to meet one of the college students. It was a
rectangular construction with toilet in one corner. I could not go nearer the toilet
area because of the bad smell. That was the hostel of the medical college students!

Even he did not know how to use a toilet.

Sir, long back, on my cell phone, I received a video shot in some foreign
country. One gentleman was sitting leisurely on the easy chair. His pet dog was
playing with him. Suddenly, the dog goes out. With the help of his legs, it opened
the toilet door. It was a western mode. With one leg, he lifted the cover of the
seat, passed urine, and, surprisingly, he pressed the flush button, and, came out.
More surprisingly, when he came out of the toilet, where there was a doormat, the
dog stopped there, and brushed his legs at the doormat and cleaned his legs. When
a dog can be trained to do all this, why can't we train our younger generations?
The problem is not that the toilets are insufficient. Even in the cities where there
are toilets, our younger generations do not know how to use them. Of course, these

things are not publicly discussed. That is also another problem.

That is why, I insist that, the sense of cleanliness should be inculcated. That
should become the second nature of everybody, at least amongst the next generation.
Our fore fathers taught us all this in a better way. It was in our blood, it was due
to our sanskars. Whether it was homes or other places of stay of an individual
person, people used to maintain cleanliness. In the morning hours, the mother used
to spill not only water but also water mixed with cow dung, and, in those days,
it was considered better than phenyl or dettol. Things are changing now. We have
to again inculcate these values. Even people used to keep the footwear outside.
Now-a-days, there is no such restriction at all, even in temple and marriage places.
I have seen youngsters entering the temple with footwear. Earlier, it was a practice
to maintain cleanliness. I used to say that the chappals have become costlier, and,
perhaps, because of that the value of chappals is more than the value of the value

they do not care about it.

So, all such sanskars, which were normally prevalent in those days, are now to
be inculcated again. Today, the parents have no time to teach the values. Most of
the time. They are in the schools and colleges, and, hence it is the responsibility of

the educational institutions to inculcate such sanskars. Somebody has mentioned that
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4.00 p.m.
because of the issue of lack of cleanliness, not only in villages but even in other

places, so many diseases are coming. I want to say that this is one of the reasons
behind that. Again, I tell you, Sir, NSS students of every school and college can
take one day is a week to clean the surrounding areas. In those days, the rivers,
public places, temples, everything was revered. Nowadays, a road or a river, has
become a dustbin for everybody. Anything they want to throw, they can throw it on

the road or into the tank. In Chennai, there is a river by name Cooum.
(MR. DEPUTY CHAIRMAN in the Chair.)

People will be surprised if you call it a river, because that has become the
drainage of the Madras city today. One research organisation in Chennai have a post
card with them. This card was sent to a relative 50 years ago. In that, he mentioned,
"I had bath in Cooum river and on the banks of Cooum, I did THARPANAM —
(means remembering father or mother doing some rites once a year) — to my father."
This is the information that he gave to his relative by a post card. Nowadays, if
any body takes bath in the Cooum, you will have to do darpanam for that person.
That is the situation of the Cooum now. But it can be changed. Shri Narendra Modi,
when he was the Chief Minister of Gujarat, did it. The Sabarmati is well-known
throughout the country because of Mahatama Gandhiji. Sabarmati is a river which
was like what Cooum is now. Now, people say that Sabarmati is a place of tourist
importance. Both the banks are so clean that people come with their families and
take food and enjoy. I mean that, rivers and public places should be maintained.
People think that we can throw things anywhere and there is somebody to clean
it. So, first of all, this mental set-up, should be changed. I read a small story in
Ramakrishna Vijayam, which is the monthly magazine of Sri Ramakrishna Math. It
says, in Mathura, one Swamiji wanted to construct a new Krishna mandir. He formed
a group of people. The meeting was arranged. All were ready. Swamiji come to attent
the meeting. Somehow, his was seemingly restless. Somebody asked him, "Swamiji, it
seems that you are not well; you are worried." Swamiji said, "Yes. Yesterday, I had
a dream, and Krishna appeared in my dream." "If you had Krishna in your dream,
you should be happy. Why do you feel sorry?" For that Swamiji replaced, ‘““Instead
of having his flute in his hand, Krishna came with a broomstick. He said, you want
to build a Krishna temple for me. There is a place in Vrindavan where I played
with gopis and gopikas. And now I cannot go there barefoot and stand there. It is
full of waste, cow-dung and dirty. There used to be cows there and now only pigs
are wandering. So, do you think even if you construct a temple, I will be present
there?”” They changed their decision and the decision taken was to go to Vrindavan

and other areas to do kar seva, to clean these areas.



324 The Solid Waste [RAJYA SABHA] Management Bill

[THE VICE-CHAIRMAN, (SHRI SUKHENDU SEKHAR ROY) in the Chair]

If cleanliness is there, then only God will appear. So, these things should be
inculcated among the younger generation. What is progress? Unfortunately, our
people don’t understand the real meaning of progress. I am telling you this from
my experience. I was just walking outside a municipal town early in the morning.
There was a tank. It was surrounded by bushes. Somebody was sitting behind the
bush and talking over his phone. He was attending both the calls simultaneously.
One was nature’s call and the other one was the call on his phone. He is having
a cell phone but he is not having any toilet in his home. I don’t know whether he
has a toilet in his home. Or even if it is there, probably he does not have the habit

of using it. It is a questionable thing. This mindset should be changed.

Everybody knows about Mananiya Anna Hazare. I respect him. Long back when
I was directly working for the RSS as a pracharak, 1 met him and heard him.
I heard that he did in his Ralegan Siddhi village in Maharashtra. He was in the
Military. After retirement, he came back to the village. He himself explained that.
You could not walk on the road there. Waste was lying everywhere. The whole
place was dirty. There was no toilet in that village. People used every public place
as a public lavatory. Then he decided to change the situation. He planned and saw
to it that every house has a small toilet. The toilet is connected to a biogas plant.
From there, electricity supply reaches every house with one bulb in each house. It
is recycled. The village has become very clean. I admire him because of his great
service. Hence 1 say that prevention is better than cure.

Instead of thinking in Parliament and suggesting to the Central Government, the
whole thing should, in fact, start from the house, the villages, the Gram Panchayats,
the municipalities and at the State level. Of course, the Central Government has
plans to make this country clean and great.

Before 1947, patriotism means you have to fight against the British, court arrest
and even, if necessary, sacrifice your life. But after 1947, what does patriotism mean?
Since 1947, our people are ruling the country. Where is the need to court arrest?
I will tell you what patriotism means in the present age. I am telling this to the

students. That is why I am repeating it.

A group of people from Germany came to meet me. They came to study our
country. They came to Chennai. Naturally, I will be very happy to talk to anybody
about the glorious past of our country, the greatness of our country, of our Hindustan.
I started speaking to them. They told me that our temples are good, but whether it
was possible for them to enter the temples. The approach road was so bad and yet

we insisted on leaving chappals outside. That they were not able to walk barefoot.
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That is the situation. There was no cleanliness. I felt very sorry. It was a shameful
incident of my life. The foreigners think that our country is great. But practically
speaking, our roads are not clean. Nothing is clean. They are afraid to take even
water in India. That is why they bring water bottles from their own country. Is
it not a shame for our country? It is to be explained to students that maintaining
cleanliness is part of expressing our patriotism. We have to train our youngsters
this. And whatever he said about recycling and making use of the waste, I am very
happy about it.
g 1 fRife TR R

qd FEfeT FAWd BT

It is one of the shlokas in Keshav Ashtakam. Of course, this is known only
to the RSS members. It says that nothing is waste. Everything will be useful if
properly organised. Nothing is waste. We can recycle everything and make use of
it. So many scientists are there. They have already found many things. They even
use plastic waste to make roads. I support the points raised by him. But, I must tell
that more than you, more than our hon. Members and more than the people who
are present here, our hon. Prime Minister, Shri Narendra Modi. is more concerned
about Swachh Bharat.

SHRI K. C. RAMAMURTHY (Karnataka): Sir, first of all, I would like to thank
Dr. Subbarami Reddy for having introduced such an important, meaningful and timely
Bill. Sir, as all our friends were discussing, waste management has got two aspects—
waste generation and waste management. As some of our distinguished Members
have already mentioned, we need to control the generation part of it — how waste
is generated, where it is generated and which are the regulatory agencies required

to maintain and control the waste generation.

Sir, when it comes to building factories and all other building and when the
plan is sanctioned strict guidelines as to the waste generation and management of
that particular unit or of that particular industry or buildings should be in place.
We need to start enforcing prevention and generation of waste at inception stage. If
that is not done and if you try to regulate or control or give instructions afterwards,
it might not work and waste would have already generated. So, we need to plan
regutations from the generation point of view and see that it is controlled to a great
extent. At different stages, we must regulate and control the waste-generating units
through different agencies. Controlling them at that generating point is very important.

I wish that aspect will be taken into consideration.

Next comes waste management. There are various technologies that have come

up now and waste management is a very, very technical subject now. Throughout the
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world, different aspects have been used to see that waste management is effectively
done. I would not like to dwell upon all these things because I requested the Chair
for only two minutes’ time. Sir, from various sources where the waste is generated
the Government needs to perform an anchoring role. The Central Pollution Control
Board and the State Pollution Control Boards are virtually teethless organisations.
They are not able to regulate, they are not able to enforce and they are not able to

see that things are put in place. They need to be a little more empowered.

Sir, I would like to make one more point. Our friend, hon. M.P. Mr. Basawaraj
Patil Sedam was mentioning that whatever points have been mentioned by
Dr. Subbarami Reddy are very good but he needs to withdraw the Bill. I can’t
understand why we should think in that negative aspect at all. It is not required.
I feel, the Government should be generous enough to see that these are good
provisions and they will take it; and these are the additional provisions which need
to be included. Maybe, the Government can think on adding additional provisions
at a later stage also. But, he has taken a step, a forward step and when we are
going in a forward direction, let us try and see that the Bill taken into account.
I would request the entire House to see that the Bill and the initiation taken by
Dr. Subbarami Reddy are accepted. If there is a necessity of adding more provisions
and making the Bill stronger, nothing is lost or nothing prevents the Government.

I wish that this aspect will be taken into consideration. Thank you very much.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Thank you.
Now, hon. Minister.

2 GBI SAEASHY: IUGHIE FEISY, A U dgd Hecayul [qug ©)R |e+ 4
Igd 38l Tl g5l $9d for § <. <. EARTN Vg S B gare <d1 g 6 gHen
ST ST BT BT 8, I he has ...(Interruptions)...

fafd ik = w37t T seagID! SR A HEnfwt w3t (sft I wie Te):
TR, BHAT IbT fded HchLi\Url BT 8, U8 dgd debatable question 2l 3fSl &1 fad

HEaql &l

Iuaures (3 gEIg AW I[): MM YH A & ITd] U™ 81 R8T 8l Treasury
Benches @1 3R A YH U & I U™ 8l I8l 8l

#Y TBTeT STASHR: &, T e H1 e Hel iR 9 ool &1 e agd Agcaqof
vy 9= A E1 AR F QT A g B R W 39 A iR 989 H s e
URHR M1, 21 SrarmS ifed, &t faemr gare fHure, s1. sifid $aR wreHl,
AR et s A1 TORE AR S . AL WM T 9 foram g9 o 6 wew
J8R 1 PART AT Sl PEN I8+ YR PI S&TexY ol gV del & g8 7igw
& B 9o U AT § 3R sfiu S=iF &gl f g | TwRa dRel afey,
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T TH AT Bl 99 N FE B O 5 Weedr & IR H g9@ o 8 T8 R
%,aﬁcﬁﬁwiﬁﬂﬂgﬁwﬁlﬁﬁm%%mare we adding something

good to the society?

Fg el gl WAl BT Uy U 9 | TE O S Gl W] I8 FF ©§ b AT
after seventy years of Independence, 85 per cent of our sewage goes into the water
bodies untreated because we have only 30 per cent capacity to treat the sewage and
out of that only half is working. So, 85 per cent goes into water bodies. And that
is the problem. Two-thirds of the agricultural waste means excessive fertilizers and
excessive pesticides ultimately find their way to various water bodies. Solid waste,
when it is strewn all over, when there is a flood, it goes all into water bodies. So,
solid waste, sewage and plastic go along with that. 31d STeleR| ¥, HHaR Bl Tl
& Ue § W wlied el o 2, I8l a% 91 Ugd s ©l I8 Sl Udh Hdbe Ual gall
2, SHPI B9 §HS A1e fh I8 B ol © IR ¥ SHd! GIR Adhd 7 H 3fidbs
gdrdar _§\"I ggd J UYPR P wastes %, solid waste %\*, plastic waste %\', e-waste %\r, gl
e-waste 980 BH AT, AT 319 100 HRIS AN 8l MY &, Il $API AdcAd © (P
25 BRI AETSE B WIe] WRIE Bl dTel 8, A1g H31 Sff I81 9R 90 §U &, R IR
AT B AZH YD S 25 BRI A Bl Slod &RIT BRN, 3T JIIGTETE H SITHR
IRay, 1T SHTEl W) SR Rayl {69 R 9 BIAT 8, STdT dad metal FdTeT
3R 9Tt BT U & b I ©l $HY Ud leaching B © 3R dgd ARI problems Bl
g1 S hazardous waste ®, bio-medical waste &, construction and demolition waste &,
19 I grow HRAT B AR IMMETET Il 7, oI wad A ggar 7, o waq o
pollution dedTl 2 3R construction and demolition waste ¥l TR BIAT &1 37T STTe-
S8 UR ATl MR WY %, SIRSNE Ub dgd d$l PRUT construction and demolition
waste%lmﬁwmﬁtotal waste%%ﬁwm%aﬁﬁﬁﬁw
E‘ff%ﬁ?ﬂ%lWE@HW%%IWWWG%WW%IW@CWH@
3R SHBT disposal Th ATEfefhd TP H ST-3TeHT HRIAT Uh SUT Bl 3R VAT
‘DXAT %, ar sﬂ'cfﬁ J[RIATT Bt § fF waste generation needs to segregate the waste,
TR Y YA gl R B H ¥ YHR BT waste AT 2, Al IGH I tin AT BV,
glass 3l ﬁ, paper 3T Eﬁ, ST wet E\, I 31T B 3R S dry waste %, I
T PN, IE Fd M AT gl $9 IR ¥ Hds o9 9gd ds R H Al campaign
el Rofee @ a6 Udl gal & hardly 25 per cent get segregated. 39 T8 39
H UH 9gd TSI problem Bl W, R dldd dier A € iR I8 IM d9gd & ®R
TR W B ST TRy o Sff A HIRAT W <@, 991 € €9 ol del |l S IS &
[P | STE faxgdl & ifh |9 S8 wiiRed thell g3l &, |9 S8 Wigl el
gs Bl iR 7 demad iR a1t SRl @l regime ¥ foram €1 wE w1 o, swfog Iw
TS S IR gl W, 39 H dldbd dieiol Bl involvement &, ST &1 gl I8 UH
mindset ®I I & RN o &I fH mindset BFT =MMRY, ATH-GART I8 BT mindset
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EiR:caNiSIcREad!

g1 AN 39 AR 8T ol Wh-Ahls & (o 9 Iy <9 gsd 21 I8 W Yo mindset
FT GET Bl AR AP qISIS Ae-91 W T oY o1 gud 3ffalad g 81 o &,
oIfdhT waste picking and waste disposal has a cost 3R a8 cost AN @I < BRM

BT Y WRPRI &b IR § P&l T W, 6 AT 1 WP ban fHA1l 37 H
el AT ggd AR WhoAd Wl B Al Bl el g, dAfbd a1l Il v T8
i 319 federal structureﬁWWﬂEﬁWW%,ﬁWﬁﬂﬂ%l%ﬁ
<l &1 THYYT, 81 & AH-GANUT B daolg 9 & 7 3R gy yge #3 Si
q Weo URA Bl 99 3fee wifFear <1 g1 W), Y3 39 a1d B geh g 6 A
el § 39 WRPR B 99 F AT HRIPH "Wow YR 81 TIT & Hifep STdT
$ Uh d$ q9b Bl I8 TAT TBART BTl 3R S9 & Kl WR AN gor A1 ol I8
U g1 ST Bl

AR, TAR IET g P GdHe 8, U HT AP g AR landfil B TG s AL
[T T Bl M landfill W fhel S 99 ¢ & 3R S H oM W o i Rifd
I ¥ S poisonous gasesWW%,ﬁWW%IWWWW@T
TE AHhd R®ife g8 feR I R gdms Tl Bl 3 landfil BT treat BT H IR H
¥ <@l fF IR reforms B9 B0 82 AR UST contractor-driven reforms &l 39 &
ﬁvTQ TUdh T contractor 3Tdl % 3R dg corporations Eal presentation fe=gran % 3R
Wﬁ%aﬁwcontramﬁﬂwglW,ﬁif_&'ﬁf&éwmwwﬁ15
STERT B contract fordT, d a8 WRT Y 3R 980 ART U1 Tl AT TR, HART IS
% forw MY U corporations T €, AT <l ®, oifh SRR SHBT Sl I SUANT &l
ERICIISIECEE management P UhH problem & S R

TR, fqSTell # fly ash @1 problem ¥, oifdh fastelt ff @ifae, @ ag ¥ &==r 81 R
toilets 1 AT g1 4T ORI S 7 Pel [ AfSHa Igeed & sied H ggd via ol
39 9 IXE ¥ 3T U dlel ¥scd & Igl g B, A I8 g9 JHAN Bl I o
gl 91d I8 ® f&h 3R common facility &, df 39 & et fosd of &1 81 That is
the mindset that if it is common then it is nobody's baby. $felT STgf-ST&l ¥ common
toilets BT I AR, T8 BH IE WA fhaT 3R T fh 3R 39 39 common Y&,
@I IR A § g9 e 8 9 & P unusable 81 ST g1 SOOI 89 5-5 HhfAeist
P B! ATferdt & B A toilet MY HT 7, ITeAT My 3R gia Hfdrelist & fore uiw
I TG STHR A B B o1 3R R IFDHT 2181 I@-3E1d W P &1 1 I,
FARY ARG ft Ut ® fF 89 S1ueT BR 9% WA €, individual W % YE €,
Afe IIER Fel-dRdbe ol &l g9 doiol Bl gdM & folg § I8 faeeryor fFa

SIeE] EX 7 6 El@ points forg € — gecll, obligation upon Central/State

Governments to ensure that every waste generating unit segregates the waste

before its disposal and to direct Municipal authorities accordingly. 319 ¥ f9a 4§
QURT Hel A g fo Empowering Governments to charge user fee for landfill.



The Solid Waste [24 March, 2017] Management Bill 329

(SUHTIfT WEIed YIS §0)

TR 7, “Obligation upon large manufacturing facilities (with an investment of more
than X 20 crore) to segregate, reuse and recycle.” 3ITIdHT el Hel T “Further obligation
upon such manufacturing facilities to transport recyclable waste to energy plant and
non-recyclable and non-biodegradable waste to landfills.” ¢lI¥C ¥ b Tl El@ gTd
%, <Violation of the provisions of the Bill to be punishable; and Central Government to
provide financial assistance.” 34 39 BT & W TIRI TE»\*, Ll W S %, 3t
TA SH, 2016 H — O 2006 BT UifoRdl g &, T $HH SRRW St 9, 2006 #
Tiferd) gt oft, oifhT S99 Tgo 2000 H Aifele de FAo¥c & wod g9 Il 2000 &
qq, T4 2016 IMMAT, TG T Yhed <@ for a8 fRIRT st & 81 T8 8, sufon
5 W PR T B’ M AMRY, $AMAY 31 2006 b BT P AER W AT 2016
ﬁ, ERl tﬁ?ﬁ, Eﬁ m, Solid Waste Management Rules, Plastic Waste Management
Rules, E-Waste Management Rules, Hazardous Waste Management Rules, Bio-medical
Waste Management Rules 3R WIRA # Ygell SWT Construction and Demolition Waste
Management Rules :ﬁﬁfcb—l—sL ﬁv_QI Now, these are notified rules and they are justiciable.
T, AT J P 37GR TSN H Ugell IR TR UIfrdiait & Raalis Hweic o
g, Rra®r il Rofee MU B4R S H Sl 9IER0 HA Bl MUBR §, I
PR BT IR-TR SYANT BRI U §F YL 5 &b 3fER ATQY < &, D! A <
g, AfpT e I arer, Rg B a1 B & AL B, O ;T B2 SAD
%TQ justiciable %, sﬂﬁﬂf we have gone to NGT against local bodies who are not
complying with. T8 T YW &l R YD YR S AT ©§, ol TP I8
A A1 TSI, SAfT B9 Ig fhar B

ITAYTETE] Sft, 2016 & T S 9 ®ed g9V ©, SAD Afellc BT R 872
Ugdl 1 Ig dg BT b oV AR A g3 d & 1w & WG oM Now, we have

expanded application of these rules beyond municipal area to cover outgrowth of

urban agglomerations, census towns, 4,000, notified industrial townships; then, area
under Indian Railways, airport, airbase, port, harbour, defence establishments, Special

Economic Zones, State and Central Government organizations, places of pilgrims,

religious and historical importance. BT T At 81, <fdps MR 8 I3 dfex ¥ 3R
Igd STeT WS B I 8, A1 g8t eI Bl 7, sl 9 S9! ff 99 W & arR
q Al AL o T al RS S | SITET W, 20-25 BOIR 3R M,
et et et B €, 9 59 S & d8d dY Y §1 98l BM O I8 gan Bl

QURI, segregation at source, WWWW%WWWWG@H@H
?ﬁé'l?I}IEB]%[?ﬂT,WS@WHSW%Q@@HW%WWWW@W,W
fU &9 Igpal &1 41 9 |iY SIS @ g, Bl Bl 4l NS @ 21 sHh qY-aYy
ISGE segregation BIAT &, ST 3BT gl I8 99 981 &M gl I8 segregation T
B BIF HIAT 82 9 920, S FART IO 8, I 30 B B A &1 3D, T AN,
S STHHA WaeR H E, B e} H H AU? D! S AT AT TEl B, I8
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[ gprer STasHy ]

AR HH QA7 ITDI HH GREPR 2 Sl HaRT §hgI B ©, SAP kT ITP]
T e, R 7 FHNT BT Uh d8d) B B & SAfAY I§ Udh SUd fhar
T fr responsibility of generators have been introduced for the first time. It is called
Extended Producer Responsibility. SHH PIhT Bl HUH! ©, 8H SHb] Hec fHa1 §
& you will have to collect all your bottles. Gﬁ’s‘ Ay Eﬂ@‘cﬁr, il EK%\ I R IR §
QAR 7 399 B9 B Y [BA1 82 31 a9 § 6 &9 T8 I W A1 I 1 Al
the collection and disposable sanitary waste, Jg TUd dsI H&l ATl Waste stickers ST
g, ST®! WG ¥ I MG IR HEl 7 {5 I8 vh IS IaT 8 @ B A g
re@d & oy Avse far 6 ST Jut ueest |1, va g § 9fie=d a1 <9
UTeasl § SIS BRA g1t Afie Ay 1o, df 9 dve S dTd Bl dhalh

el 8RN ok W1l & SHPHI Ahell, Teal AR BgOITH gl BT

Generator would have to pay “User Fee”. What you have suggested is all in
the notification. Generator would have to pay “User Fee” to waste collector and for
“Spot Fine” for littering and non-segregation. 31d UE HTH @Aldhdl dieial HI HAT &l
9! Al ST ® SR SR justiciable &1 AT A1 el Wt By A fhdl Rgfuferct
% Rgel® HIC H S AdhaT gl The role of local authorities has been mentioned more

explicitly. It was general in nature and now I have made it more explicitly. The

timelines have been given to local authorities for putting in place namely (i) door
to door collection system by involving Self Help Groups/Ragpickers (ii) infrastructure
for waste management, decentralised processing of wet waste, Material Recovery
Facilities/collection centres for dry waste. (iii) transportation and secondary storage
of segregated waste and (iv) waste processing facilities. ﬁ?f ?g"%ﬁ g o 3t 6 I
H 93 ssege oAl aiffd oxkd 99y SUH 5 BIel g dve HHoe & forg
RG@l, VT {51 & 3R SBM e 9 @1 8, HRife 78] a1 die e & oy drg
STIE B el AR & f #9 MPLADS H 1 &1 WIfas fham 21 4R BRUReH
o1 forar 2 & g8 a1, Fife fF o FIRATH o A 9 HHSvS H AT 3
Todis TEl ARyl ave SEe B9 BE? ave &1 AFRIRE T8 8nm ek S9d
faq ST € 81 <9, O Y B 3@ FE T[S W BT U fFAT G The

developers of Special Economic Zone, Industrial Estate, Industrial Park to earmark,

at least, 5 per cent of the total areca of the plot or minimum five plots/sheds for
recovery and recycling facility @8 fa&ar 2l Street Vendor to ensure segregation at
source and deposit waste at designated places. S e B, 98 1 § 3T qoTa _%'I
I R TR STell 778 8, S 9FNex & S99 WRI To promote sale of compost along
with chemical fertilisers, responsibilities for the Ministry of Chemical and Fertilisers
and the Ministry of Agriculture have been introduced. 98 HRIN gl ¥ s 9t
A & foar @1 I8 gl 22 To promote waste to energy, Fifs o9 TH
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TSIl 8] B8R, Sl dgd SITUAT| al USSil 8197 d1eV, incineration BIF1 dT@UI To
promote utilisation of RDF, industrial units using fuel and located within 100 KMs
from a solid waste-based RDF plant to replace, at least, 5 per cent of their fuel
requirement by RDF. So, what is the progress now? Jg 2016 # 91 2l 9D TH
AT B AT ¥ SR UF ATA H S ORADl §S, 98 B T g8 8, MM <7 areit g H
|T BT MW W HEI H T qATaRY HATST B aR F G THUIST DI, I8 Sl
2016 % 199 &, 98 W& WINT § FHS dTel ATel, die oY UFheled b §, 99
w0 Al MY WD WO, R AT U RIFRISA SRS PI, A AN Bl T
[ v 89 fAfgad @31l Central Monitoring Committee has been constituted for
overseeing the implementation of the Rules, by way of, making recommendations to
the various Government agencies to amend the policies. TH! I5T ARHRI & AT A
Paa v Rifar 781 gy, Riaa Rifr 781 gy, vagerell aga IR 96 w0 gy ol
User fees, spot fines, rag-pickers integration, Urban Local Body Model by-laws notified
by eight States and ten States are in process. ar g 18 ISAT A ST 319+ fIH, 3
I F g W 99 €, 98 999 &1 B A 81 I8 W Ue e 9B d T,
RifPp AR Y&l BT a1 8, SAS 9™ a8 3§ 9 &, 57 91 H TSI PR &
IR TR I9F 719 3R 915 H 9991 2, <l U ATl & 3iG% I8 g3 &1 Mandatory
segregation and decentraised processing of waste by buildings with more than 5000
sq.mt. built up area is notified in EIA Notification. H- S THI T AU A STl
f 3R five thousand square meter, I fifty thousand square feet ®I building g,
AT I I 50 flats Tl MR IAH 50 flats &, A ITH I waste generate BT T,
s_\'T%fQ ITpT Y DY liabilities ail ﬂT%QI So, we have notified it in EIA Notification.

Swachch Bharat Mission is providing special and higher funding at the rate of

35 per cent for establishing waste management projects to State Governments and
local bodies directly or through PPP model. Many State Governments have now given
proposals and funds are being sanctioned and given immediately. Hence, 35 per cent
of the project cost of waste management will be given out of the Swachh Bharat
fund; it is being given. We could even provide those accounts. Specific obligations
have been made mandatory for Smart Cities to set up the system of segregation and
develop — Recover, Recycle and Reuse Compliance. g g8 W foar g

Integrated waste management funding through MNERGA. MNREGA &1 Udh 37T
SYINT ©, ST dTeld g919 ¥, dTelid Dl T&xT B H, ATel DI T8 B H 8H 39D
SYINT X B T, NI STt Fag1 8, S A & Wd & dTerd | 99 I8 8, a9
Tl UT integrated waste management &1 ¥l U HH 1 MNREGA % qEd B Aol
g, S inhuman &l 8, 99 S9®HT 98 portion [T Bl MU S $&T 8, IE 99 8
f e g1 Tl 9 CPCB % dIRHA el ¥, Wfde od Ard Sl Figfat g
21 3/ CPCB 3R SPCB &! TR §6& 8 I8! & 3R B " RUIfET &1 o =1
WW@T&TW%IW?ﬁﬂﬁﬁ@ﬁﬁlwwmﬁpoﬂuﬁon
1T 81 Industrial pollution &, a8 Ul H I &7 &l
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MR. DEPUTY CHAIRMAN: It has been two-and-a-half hours already. The Bill
was supposed to be completed in two hours.

SHRI PRAKASH JAVADEKAR: Sir, I would take five minutes more. ST industrial
pollution CIRIEESIN %, IqH %I'Q g9 24/7 monitoring mechanism ?'I"TI—S; 1 ggTaRoT
A3 & BfeT H TP monitor o &, d81 GGe W HY ST 3R ST @ fb 9
P UGUUGRI 4,500 SN DI J0T-&9 HI R g8t B8l & b g H IABT B
pollutionmwgmﬁﬁqu—{%,ﬂgwaﬁﬁ@w%lmﬁﬁw
wguul At fawar &, gt § 89 aren uguur ff fe@ar 21 g9 98 aM e B

Integration of rag-pickers, Jg GER] Hﬁﬂ"{”:[ 21 148 equipments at the Central
level to expedite procurement by cities, 891 U ¥ fHar gl H AMTBI composting
F HId ATdbs I g, Fifds SITET FHI &l 81 Compost production capacity of
plants under construction/upgradation/revival has increased from 20 lakh to 33 lakh

MT/annum. The compost production capacity of functional plants has increased from
10 lakh to 62 lakh MT/annum. Total production of city compost has increased from
1.5 lakh to 13 lakh MT/annum. U d9 ¥ THH ga+! dQid}] 81, I8 WP YR
@1 fawm 9 9gad wequl Usdl g1 There have been 45 tripartite agreements between
fertiliser companies and urban local bodies. 3?% Clcik:l agreement g3 %, g |
AP facilitate fHIT &1 Waste-to-energy plants have also been installed; 56 plants with
a capacity of 415 megawatt are under construction. 34 T 7 9, R 88 megawatt
capacity 2l Construction and demolition waste U8eil ST Y TNl g el & &
WW#WWWW%@?BWﬁWpTOCGSSﬁ%W

39 |qHeT & o S-Sl A/ Bl €, S W BM YH gAT 81 ST HT PRI
participate @< Hdd &, because 1 think this is not just the Government’s job. It is
the job of the whole country. 89 {d firer B <9 @Y 3BT w@, T e|~1|€| QHI%N
B9 el faem # S ¥2 21 8 3R Wl geId A1y 3R $AfTY H request HM 6 3T
ffead w9 & 9o &1 99 iy, ofed Sres IRy, ®ife FRisH ) 3R 96
31l UR 39 S T B ToR BT =12y, ST I8 e a1 8l 9gd-98d g=jara|

PRI Yoo IR, 89 I 7 B3 I Bl, b U 91, S gH 9 8IS @,
98 T <Y P! g@al SNl That is the biggest generator. I9F IR H 39 ‘1? SERI
B B T W T BRAT MY TART 98 Al FHABI PT U ol BRI I8 &1 The
whole House must discuss that issue.

MR. DEPUTY CHAIRMAN: This is a very valid point. I agree.

DR. SUBRAMANIAN SWAMY (Nominated): Large populations are also assets.
If you educate them properly, they will be very useful. She said, 'samasya'. It is not

a samasya. It is an opportunity.
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MR. DEPUTY CHAIRMAN: You should convert it into an opportunity. If

population is properly used, it is an asset. Otherwise, it can be a problem also.

DR. SUBRAMANIAN SWAMY: Of course, it will be a problem. But, it is a
potential asset. We call it demographic dividend. They call it a problem; we call

it a dividend.

MR. DEPUTY CHAIRMAN: I agree with you. But, to make it a dividend, you

should invest.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I just want to make
one submission. BARC and other scientific institutes of India have actually developed
fantastic waste management systems, and BARC Mumbai, in particular, has a very
viable and affordable 'can do' solution from municipal wastes, and municipalities
should take that technology. There is no awareness about that. And if you direct
all the States where you are ruling, you should be able to get the municipalities to
use that system, and then, the waste that is disposed of, is sterlized, and actually
enriched, and sold as fertilizer. So, you should use what our scientific community

have already developed and contributed.
MR. DEPUTY CHAIRMAN: If there is such a technology, then, it should be used.

SHRI PRAKASH JAVADEKAR: I know the technology also because I visited
all landfill sites in Mumbai, and then, we asked the Mumbai Corporation to engage
BARC, Tata Consultancy and others to look into the problem and get the direction.

Now, the solutions have come, and I hope, the Corporations will take it really seriously.

MR. DEPUTY CHAIRMAN: So, the Government can address the sitting Mayors
to use that technology.

sft AR gifeer: A Suwwafa Sft, § AE G S & &g H oS
e § f6 IR WM $) 3Fd Aol g9 S 8, 396 poliuted BN % IR H gl
Wﬁﬂﬁ@%qﬁ?ﬁ 70 per cent polluted gl aﬁQHﬁi 100 packets <IlU
Gﬂ?f%,?ﬁ(ﬂﬁﬁmpaoketsﬂ%ﬁwmﬁﬁﬁﬁﬁﬁmﬁ?ﬁ%,wﬁ
 Tgd freae ug TSI

MR. DEPUTY CHAIRMAN: That is pollution. That is another problem.

Nt AR gifed: H Igy, )T 3MUd HegHw | HAl off 9 fyded § f6 R
A1 H fAdde @1 JdT F Y Health Ministry @1 980 powerful 8IBR BT BT
BT ..(aET). .

MR. DEPUTY CHAIRMAN: That is another problem.
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SHRI D. P. TRIPATHI (Maharashtra): This is not pollution; this is adulteration
...(Interruptions)... All these activities are anti by human beings in this country. Severe
punishment should be devised for them.

MR. DEPUTY CHAIRMAN: Now, you are diverting the subject. Mr. Jairam
Ramesh, you are diverting the subject. I know you will divert the subject.

SHRI JAIRAM RAMESH: Sir, this is a historic Bill, because this is the first
Bill where Dr. Reddy is not moving an amendment!

MR. DEPUTY CHAIRMAN: That is correct. Dr. Reddy, would you like to reply?

DR. T. SUBBARAMI REDDY: I need two minutes. I would like to say that I am
very happy that the hon. Minister, Shri Prakash Javadekar, has given a comprehensive
reply. He has studied this subject thoroughly because he has been the Environment
Minister for three years. I told you in my speech that awareness is very important.
We must bear in mind the awareness factor. The hon. Prime Minister wants Swachh
Bharat. 1t is wonderful. Everybody welcomes it. What efforts are you making for
making people aware of this? This is point No. 1. Secondly, I come to the municipal
bodies. If municipal bodies are serious, they can do segregation. You said that now,
segregation was enough. The municipal bodies have land and they can do it. So,
now, municipal bodies means State Governments. It is the duty of the Environment
Ministry to have some mechanism, some machinery, to give guidance once in six
months by convening a meeting of the municipal bodies, and make them aware
about this thing.

Last point is, non-recycling waste, hazardous waste, can be dumped in notified
landfills. That is a very serious matter. That also you have to bear in mind. So,
Clause 6 of my Bill proposes that the Central Government should provide some
funds. It is difficult to provide big funds, but, some token funds can be given to the
muncipal bodies so that they may feel that the Central Government is so particular
about this matter. If these four points are clarified, then I would tell you my decision.

MR. DEPUTY CHAIRMAN: Therefore, now, are you withdrawing the Bill or not?

SHRI PRAKASH JAVADEKAR: Sir, he is ready but he wants my answer. I
will finish in two minutes. I agree that awareness is a very important aspect and it
is not just a campaign. It is about curriculum, about real awareness. Now, we are
installing in many schools five boxes. So, the students will bring one day in a week
their wastes — paper waste, plastic waste, etc. They will bring those and put them
in the right boxes. From that fund they can do their eco-friendly activities also. But,
more importantly, on the ODF story, we must feel happy. 3 ®XIS 50 <T@ CTLMQH
T I o faeg T ST YfAdl el Bl d GIE IR g9 IS B IRl AP




The Solid Waste [24 March, 2017] Management Bill 335

B O € 3R I <17, ST 3o & fS%haId & fay o 8, 9 il aoirax S9ad7
i § I 21 A Ig Y HM & T8 B IR 39 IRE A Udh o | 1G] MG 31
ODF (Open Defecation Free) 8l T &, 1,76,000 Iid ODF &I Y El ...(GE)...

3t SRR™ W Ugcl W UP I U Ul ...(FAUM)... AUS A P g Wl §Y
g, Afh Mg 3 A Usel fFarad yaw, $Rel iR Rifdws geol 4§ ol & qa< 8l

& 9l
SNt UBTI ATASHR: Ig o AT 91T ® 7?2

sft SRR e Y MY U A9 9d18Y 6 oY &Y &R r@Hd ug Wd &
AT T U W g AN ...(FAU)... Ugel ¥l T3 Al ...(FIEH)....

3t yrer SESHR: § d1 70 A BT W@ T @ G ... (FAU). ..
yrfior faerT W=t damht Ioa W 9o daeTe iR waesdr Wt (ot e R

ARR): AT ISUFHART Heled, § SRRT A SNl $I A ST dledl § (B
Rifdma, e IR Ramad gew, ¥ O wed s, 2014 § N Al S & g
HAT g9 P 91G ODF U &1 § IHqHhl A § 3R § I WFl W W1 gl I8 99
g b Teodl &1 BM Usd A I 8] A1, 3 WPR 1§ 84 Pls ddbld T8 o,
QAT 73, 2014 F 1€ 3 FRIE 50 A TiTeled I & 3R il IF 1 g 76 R
g ODF &1 ¢ € A1 wWeadl $I HH Slb YR U dcl Y81 &1 Ig d1d H ATl
SHSHRT H AT arEdl gl

it UpTel FESER: A1 39H W U8 Redve g {6 SN Yol # S 9l <igeied
S, Y W AH-GeR B Y E, @1 A R e | o1 92 €, 31y SRe) ToR IR|u
39 I8 [ fagsy difviy, I8 a1 SR B

MR. DEPUTY CHAIRMAN: What do you say, Dr. Reddy?

DR. T. SUBBARAMI REDDY: I am satisfied with his reply and assurance of
the Government. Now, I am happy to withdraw the Bill.

MR. DEPUTY CHAIRMAN: Are you satisfied?

DR. T. SUBBARAMI REDDY: I am happy with his assurance. He has given a
lot of assurance for a quicker implementation. So, I withdraw the Bill.

MR. DEPUTY CHAIRMAN: How good an MP he is, you see! He is satisfied.

SHRI BASAWARAJ PATIL: Mr. Deputy Chairman, Sir, one last important point

I would like to make.

MR. DEPUTY CHAIRMAN: No, it is over. It will be against the rules. That
subject is over. Now, if you continue to speak, that will not go on record. Once

he withdraws, it is over.
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The Bill was, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: We shall take up the next Bill moved by Shrimati

Sasikala Pushpa. She is not present. The next one is by Dr. Subramanian Swamy.

THE PROTECTION OF CHILDREN FROM SEXUAL OFFENCES
(AMENDMENT) BILL, 2016

DR. SUBRAMANIAN SWAMY (Nominated): Sir, I move:—

That the Bill further to amend the Protection of Children from Sexual

Offences Act, 2012, be taken into consideration.

Mr. Deputy Chairman, Sir, I thank you for the opportunity. This is a matter of
law arising out of the passage of the Protection of Children from Sexual Offences
Act, 2012. The Act had been widely welcomed but the drafting in some Sections
has been so poor that many people in the Judiciary, particularly, have spoken to me
about it and pointed out the harassment they themselves are being subjected to by
the application of this Act. So, I begin that my Amendment Bill essentially aims
at Section 19 and is seeking deletion of the entire Section. So, let me begin by

saying what the Section says.

SHRI JAIRAM RAMESH (Karnataka): Is he trying to force us to bring a Bill?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. He is moving his Bill. ...(Interruptions)...

RS HA WA & AT HA,; qAT WA B AAGE H 59 w3
(31t IR ST Adhal): I Sfl, 39 A= 7 BINAYI ...(FaEH). ..

DR. SUBRAMANIAN SWAMY: Section 19 of this Act says, ‘Reporting of
offences: (1) Notwithstanding anything contained in the Code of Criminal Procedure,
1973, any person..” I underline the word ‘any person’ ‘..including the child who has
apprehension that an offence under this Act is likely to be committed or has knowledge
that such an offence has been committed, he shall provide such information — (a) the
Special Juvenile Police Unit; or (b) local police.” Then it goes on for other sections.
Some of them are just routine and I don’t need to read all of them except that
Sub-Section (5) which says, “Where the Special Juvenile Police Unit or local police
is satisfied that the child against whom an offence has been committed is in need
of care and protection, then it shall, after recording the reasons in writing, make

immediate arrangement to give him such care and protection including admitting the

child into shelter or to the nearest hospital within twenty four hours of the report,
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as may be prescribed.” Now, on the face of it, you may not see any misuse of the
law. But why the judiciary has been complaining this to me is that when it says
that ‘any person who has the knowledge that such an offence has been committed
shall provide the information to the police.” Now, there are not one or two, there
are, at least, 27 listed cases in different parts of the country at different levels
particularly at the High Court level where a Judge is hearing a divorce case. In
the divorce case, the estranged wife, she says, “I want divorce because my husband
has molested my daughter.” Now, the Judge hears this. It is not that the Judge is
at fault or it is not that the Judge is an eyewitness. The Judge has been assigned
this brief by the Chief Justice of the High Court, for example, to hear this matter.
Now, what happens is that if the Judge does not now go and file a report with the
police, very often the husband or the wife, as the case may be, makes a complaint
that the Judge having heard this should have gone and reported it to the police,
therefore, Section 21, which takes it is a cognizable offence, an FIR is registered
against the Judge. The Government should call for this report from the judiciary,
often the State Government, and find out how many such things have been misused.
This is the way of terrorizing the Judge by one of the clients, either the plaintiff
or the respondent. Therefore, what happens is that the Judges are now increasingly
refusing to take divorce cases and this has caused a big backlog of divorce cases
because most of the Judges are afraid that this would happen. So, I would begin by
saying this, and that is why I have said in my Statement of Objects and Reasons
the following:— “Section 19 of the Protection of Children from Sexual Offences Act,
2012 compels even the Court Judges...” — It says any person — “hearing a divorce
case or any marriage discord case to provide information to the police authorities
or otherwise face penal punishment under Section 21 of this Act.” This places an
unacceptable onus on the public and public Judicial persons in their mere apprehension
of a possible offence being committed.This Section should have had an exception.
The exception should have said, ‘all those who conduct judicial proceedings or
adjudication proceedings shall be exempt from this section.” So, there is a big flaw
in the drafting. Consequently, therefore, the whole section has to be struck down
and a new amendment, maybe, brought by the Government. Now, I say this because
having such a vague presentation leads to misuse; this badly drafted is capable of
being misused. I don’t know how it escaped, whether it went to the Joint Select
Committee, I have not been able to find out from the Parliamentary Library any
evidence of that. This ought to have been important. I think because of Nirbhaya
matter or something they rushed though this and brought it in, but now we must
understand in our country that 0-18 years which is considered as juvenile constitute
35 per cent of the population and cases can easily be instituted because supposing

the children are working in restaurants, that is, child labour is taking place, then
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you have situations where these hotels and these establishments can be implicated.
Then there are issues of paedophile and so many other things are there and these
matters have to be gone through with great care. Therefore, I am saying... I am

running out of time and you are...
MR. DEPUTY CHAIRMAN: No problem.
DR. SUBRAMANIAN SWAMY: I can’t move beyond 5 o’clock.

MR. DEPUTY CHAIRMAN: I will tell you. If within 5 o’clock you do not
conclude, you can continue on the next day when the Private Members’ Bill is

taken up.

DR. SUBRAMANIAN SWAMY: So, therefore, I am asking today, where there
is a question of where an authority has to report something, this causes a great deal
of a problem. What happens in a road side restaurant? The children are working
as child labour. Anyone who wants the restaurant owner into trouble because of
personal animosity, he can go and say that I have witnessed this happen that the
boy who was serving was given a tight slap and kicked and brutalized. So, where
are the safeguards? This question of safeguards is where I am focussing my attention
on. Now, I am asking you, Mr. Deputy Chairman, Sir, please read Section 6, “The
Special Juvenile Police Unit or local police shall, without unnecessary delay but within
a period of twenty-four hours, report the matter to the Child Welfare Committee
and the Special Court or where there is no Special Court, it has been designated
to the Court of Session, including need of the care and protection of the child and
steps taken in this regard.” Here again, supposing there is a custody matter, because
of Section 5 and Section 6, the child whose custody is, say with the mother, the
husband can ensure through this Section that that child is sent to a special home

and therefore, taken out of the custody of the mother.

MR. DEPUTY CHAIRMAN: Okay, you can continue your speech on the next

day when the Private Member’s Bill is taken up. Your speech is not concluded.

Now, I have some Special Mentions. I will read out the names. Shri Tiruchi

Siva. Not present. Shri Oscar Fernandes. Not present. Shri T. Rathinavel. Not present.
The House stands adjourned till 11.00 a. m. on Monday, the 27th March, 2017.

The House then adjourned at five of
the clock till eleven of the clock on
Monday, the 27th March, 2017.
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